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LOK SABHA DEBATES

LOK SABHA

Thursday, August 27, 1970/ Bkadra 5. 1892
fSaka)

——

The Lok Sabha met at Eleven of the Clock.
[Mr. Speaker in the Chalr)

ORAL ANSWERS TO QUESTIONS

Copstruction of Haryana Broadeasting
Statlon

*633. SHRI SHRI CHAND GOYAL :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether the wotk of construction of
the Haryana Broadcasting station has com-
menced ;

(b) if so, ar
present ;

(c) when it is likely to be completed ;
and

(d) what
station ?

what stage it is at

is the likely cost of the

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIUNS

"(SHRI 1. K. GUJRAL) : (a) No, Sir.

(b) Preliminary details of the projest
are being worked out and construction work
will commence in the near future.

(c) By 1972.73,
1d) About Rs. 55.00 lakhs.

SHRI SHRI CHAND GOYAL : Haryana
was created in 1906, that is, four years ago,
and the reply which the Minister has given
shows that it may take at least three more
yeoIs to set up a radio siation there. That

2

means, it will take seven years to set up a
broadeasting station in a State. I want to
know the reasons for the delay and also
whether there is any other State in the
sountry which does not have a broadcasting
station of Its own.

Then, the team, which the Government
had sent for finding out the location of this
broadcasting station, bad recommsnded
Karnal but since the Communications Minis-
ter happens to come from Rohtak—and so
does Chaudhuri Randhir Siogh—and they are
more vocal and assertive than Pandit Madho
Ram....(Interruption.)

MR.
question.

SPEAKER : Please ask your

SHRI SHRI CHAND GOYAL : What
reasons have led to the shifting of the site
from Karnal to Rohtak 7 I ask this because
it appears that all geographical considerations
aad considerations of merit recommended by
the team have been by passed and Rohtak has
been selected under political pressure.

SHRI KANWAR LAL GUPTA : Rohtak
is a good place

SHRI 1. K. GUJRAL : If I were to
decide on the basis of a Member being vocal
or not, perhaps | would have liked the
station to be in Chandigarh because Shri
Shri Chand Goyal comes from there, The
main 1ssuz about the location of the station
in Rohtak was only technical. Rohtak is so
situated that the possibilty of the radio
beiog received in most part of Haryana is
more feasible from Rohtak ; therefore,
Rohtak has been chosen.  Thers is no other
consideration.

So far as the time lag is concerned, it is
difficult for us to so phase it that as sooa as
a State is carved out the radio station
should start functioning the next day. There
are some States which do not have & radio
station and where we are trying to put up
one ; for instance, Nagaland and Maghalaya,
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SHRI PILOO MODY :
Aksaichin.

For instance,

SHRI 1. K. GUJRAL : No; not, for,
instance, Bombay.
" SHRI PILOO MODY : Why do younot
put up one there 7

SHRI I. K. GUJRAL : That is not the
consideration ; the coosideration is the
cuitural entity and not the political eatity.

SHRI SHRI CHAND GOYAL: The
hon. Minister will agree with me that the
radio is the most effective madium of com-
muni-ation specially in backward areas and
areas which are more sensitive and prone to
eiher foreign influences or to influences of
anti-nation | elements. The newspapers are
a%so read very stldom by the people. So, I
wou'd like 10 know what the Government is
going '0 do for setting up broadcasting
stations in these backward and sensitive areas.
What is the plao of the Government
as to how many broaicasting staiions
‘are going to be set up in the Fourth
Plan speciully in these areas, like, Leh and
oth:rs Then, the p.e-ent bioadcasting stations
with I KW tran.miiters do not cover suffi-
cient area. 1 want to know whether there is
any pan with the Governm.mt 10 change
the-¢ (ransmitiers by more powsriul ones.

SHRI I. K. GUJRAL - So far as the
cumber of troadcasting stations is concerned,
we a'e goine to set up 34 new bioad.asting
stationg. ... ..

MR. SPEAKER : He has gone too
far. The Question reletes to Haryana

only.

SHRI SHRI CHAND GOYAL : The
Question may be with reference to Haryapa.
But he has to give information in regard to
the entire country. Why do you prevent him
from g.vng full information whicn may be
useful o ths entire House ? lostead of
belpipg us, you are.. ...

MR. SPEAKER : No such thipgs please,
The surplementaries should be confined to
the Question anly.

DR. SUSHILA NAYAR : 1 wou'd like
10 know from the hon. Minister what are the
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criteria on  which the location of a broad-
casting station is dezided upon. I am asking
this particularly because in Bundelkhand,
Jhansi the venue was decided upon, two
Minigters made Public statements to that

-effect and now they changed the location.

Similarly, here, they have changed location
in Haryana. 1 would like to know what are
the criteria on which the location of a Broad-
casting Station is decided upon. Why ame
the lozations changed 7 Oo whal basis is it
done ?

SHRI 1. K. GUJRAL : The criteria are
well krown and these are, the culiu:al entity,
the personal'ty of the area. the piacs from
where the transmiiter can reach out to the
maximum area and the place fiom where we
arc in a position to get inore of personalities
who can participatz in agricu'tural pro-
grammes. The:e are the consideralions oo
which broadcasting stations ae locatzd.

DR. SUSHILA NAYAR: Why did
you change the locations in these two cases ?
He has not answered that.

request from Indian Sugor Mills Association
1o allow Remis-i n of Excise Duty om
Productivn of Sugar

*634. SHRIV. NARASIMHA RAO:
Will the Minister of FOOD AND AGRI-
CULTURE be plecased to state:

(a) whether the President of Indian
Sugar Mills Association has appraled to
Goverament to allow complste remission of
Excise duty on the entiie production of
Sugar from Ist Jupe, 1970 ; and

(b) if so, the reaction of Government in
regard thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF F"0D, AGRICULTURBE,
COMMUNITY DEVELOPMENT AND CO-
OPFRATION {SHRI ANNA>AHIB
SHINDE) : (a) Yes, Sir,

(b: The concessions already granted by
the Central Government in the shaps of
rebate in cxcise du'y ob sugar and by the
Staie Governments in the shape of rebate
and draw back in cane purchase lax on
sugarcane, are considered adequate. Govern-
ment do not propose to allow any furtber
rebate in excise du'y oD sugar.
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SHRI V. NARASIMHA RAO: May 1
koow whether the Mills Assoclation wabnted
a rebate of Rs. 8 per quintal on excesa pro-
ducticn end whether the State Governmonts
bave alloued full remission in the purchese
tax on cane crushed after 1st May, 1970.

SHRI ANNASAHIE SHINDE : Some
of the State Governments had granted re-
mission of care cetss on the care crushed
after 15th May. In feet, the U. P. Govern-
ment went 1o step further and they even
gave drawbeck of cene cess on :he came
crushed frem 10th July, As far as ibe rebate
in excise duty is corcerned, in additicn to
the first concession which was annourced for
excess production over and above the last
year’s production, we also gave rebate in
excisz on preduc.icn betueen July and Sep-
tember. We consider what is guite sdequate
and fair.

SHRI V. NARASIMHA RAO : Have the
Government issued any instructions to co-
operative sugar mills to give bonus to
the ryots and corcessions for production of
cane from May 1, 1970 ?

SHRI ANNASAHIB SHINDE : We do
pot differentiate between co operatives and
the private sector as far as concessions are
concerned because these concessions are re-
lated to production.

SHRT K. SURYANARAYANA : May 1
know whether the Government is aware that
varicus State Governmcnts have recommend-
¢d in 50 many ways giving benefit to the
farmers and whether the Government is also
aware that some of the mill.-owners them-
selves have gone to the court to get the order
fixing the price of cane quashed because the
prive fixed by the Government of India was
not adequate to meet at the least the manu-
facturing costs of the facto:ies 7 The Govern-
ment in this regard have taken only the
Tanff Comm:ssion’s report into consideration,
The Tariff Commission, it scems, have not
taken into con:ideration the entire expenses
which were met by the maoufacturers. That
is why the manufacturers are not able to
pay at least the cane price.

In the last season farmers have cctually
burnt the sugar cane because it was not
taken by the factories. To get over all these
things, will the Government consider haviog

1892 SAKA; tira. Amgwers 6

a common formula fixed for all the
States.
SHRI ANNASAHIB SHINDE: With

due respect to the hon. Membei—1 would
seek your protection, Sir—the present ques-
tion is regarding excise rebate.

MR. SPEAKER : It would have been
much betier il you confined yourself only
to the scope of the guestion.

SHRI V. KRISHNAMOORTHI : The
suear recovery trom cape hes fallen in all
the regions to 69, and even to §79, in our
area. The Government have fixed the price
for sugar canc payable bv the mill at Rs. 73
for 9.2% recovery. When the recoverv has
fallsn to 69, the manuficturing cos's have
increased after the revision of the Sugar Wage
Board end the piiee of cane also has increas-
ed. In such a circumstance how can the sur-
plus cane availeble in this country bs crushed
by the factories if there is no retate in excise
duty 7 The excise duly previously...

MR. ‘PEAKER : No argumsnt please.

SHRI V. KRISHNAMOORTHI 1am
ju:t convincing the Minister of the neces-
sity.

MR. SPEAKER :
is question-bour.

It is not a debate. It

SHRI V. KRISHNAMOORTHI : While
the hon. Minister was replying to the pre-
vious question of Mr. Narasimha Rao, he
said that rebate in excise duty has been
aliowed and they are not going to reduce it.
The excise duty was 247 per quintal pre-
viously. Now it is Rs. 37 pzr quivtal. On
account of the increase in excise duty the
factories are uoable to crush the cane be-
cause it is vneconomic. By the revision of
excise duty it yields to the Government
Rs. 80 crores during the current year. If you
want to save the farmer in this country by
taking his surplus sugar cane, you should
allow the factories to function in such a way
by giving reduction in excise duty and even
by abolishing the excise dury for all the cane
which is being crushed by the factories from
Ist Jupe, 1970 onwards because the Minister
knows perfectly well.  But he is being pres-
surised by the Finance Minister not to give
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any concession and be is unable to answer

that question. I hope our friend will come to
our rescue. -

SHRI ANNASAHIB SHINDE : 1 know,
hon. Member, Shri Krishnamoorthi, is closely
associated with co-operative sugar industry.
But I fail to aporeciate his statement that
increase in excise duiy affects the factory-
owners becau:e uoltimately that bscomes a
part of the price s'ructure and that really
goes on to the consumers, (Interruptions)
Any increase in the excise duty does not affect
either the factory-owners or the farmers and
as far as the Tam | Nadu sugar factories are
concerned, Government of India has announ-
ced additional concession on excise rebate for
preduction from July to September and most
of 1h: factories have second season from
July to S:ptember. Therefore they can get
full advantage of that.

SHRI TENNETI VISWANATHAM : The
Minister said tha: excise duty is not going 10
affect either the consumers or the sugarcane
growers ; then whom doer it affect 7

SHRI ANNASAHIB SHINDE : I did
not say that, but I said, it does not affect
factory-owners or the canegrowers

SHRI TENNETI VISWANATHAM :
Therefore I ask that question. That is the
reason why the request for the rebate was
very good, and why don’t you consider it ?

SHRI HEM BARUA: If itis a fact
tha* demand for the total remission of excise
duty on sugar production has been made in
order 10 offset the Government's policy of
pationalising suzar mills, may I know what
the reaction of ths Government is to this
proposal 7 Is it also a fact that this policy
of pationalisatioo is a matter of shuttle
cocking betwesn the Central Goverameot and
States like U, P. 7

SHRI ANNASAHIB SHINDE: I don't
think i1t has anything to do with nationali-
sation as such.

Scheme for Development of Dry
Farmiog in Hissar

*635. SHRI YASHPAL SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whetker itds a fact that Haryana

AUGUST 27, 1970
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Government has prepared a scheme fo- the
development «f dry farming in Di-trict
Hissar and forwarded the same to the C:ntre
for approval ;

{b) if %o, the
scheme ;

(¢) how much expenditure is to be
iovoived in the schem: and to what extent
the Ceatre has proposed to give financial
help to Haryana Governmeont ; and

(d) in what way the
benefited by this scheme ?

main features of the

farmzrs will be

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b} The main features of the scheme
which like others, is a oilot project., are
land shaping and land development ; tillage
operations and soil management ; water
harvesting practices ; minor irri:ation and
Sprinkler irrigation ; introduction of new
varieties, new crops and mu!tiple croppinz.
tr.ining of farmers and demonstrations, etc

(¢) During 197071, +he cost of the
implementation of the scheme is estimated
at Rs. 22.20 lakhs. Since it is a Centrally
Sponsored Scheme the entire cost excepta
sum of Rs. 1.55 lakhs short-term loan to be
met from in:titutional finances, will be met
by ths Goveroment of India

(d) The Scheme will be implemented as
demonstration-cum-training  project. The
results obtained will show the farmers the
benefits of the adoption of the new tech-
nology. [In addition, incentives have also
been provided tv the paiticipating firmers
of the projsct in the form of subsidies and
loans for inputs, perminent works aend
infra-structural arrangem=nts.

st g fag : =Nag, @A) sufa
¥ g7 a3t §F zgade A FT EHT
T, a7 ¥ Fre 70 fdr @) AT
¥t #71 wagw ag g 5 Fredr WK
T F AT A1 Aaf AT TN D
T G FRAFITR1E s H19 §a7 8
Feadm & gg AT =rgar gfs
g 7 fFr s ¥ s 9%
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ghrarafar &1 @ sm & fAg
gizt 2 & ML U AT WS fA
Fai A7 FiEr AT E )

SHRI AMNNASAHIBE SHINDE : Even
tte Haryana Government was keen to have
this project ard this 18 not coufined to
Haryana alone. There are 24 prejects of
this nature which are going to be located in
the whole couniry and it would cover large
areas. The hon, Member must appreciate
the fact that practically 1/3 of our country
are of dry farms and npothing wili come in
the way of setting up tube wells or major
or minor irrigation programmes. But it is
i order to help the farmers in these dry
farming sreas that this new techoology and
vew pro’ects have been approved by the
Government of India.

= gmaie fag : T WIT &S F
N Frew & ag frat qg @ A fad o
iz ¥ 31w & § d2r ad &
Far &1 ar ar fraw #t ag foemaa
o fr {wa% @k o el
Y FT wARGOHT § @ & 9wd I,
NI, T4 G FAE wafmmi F A &
fow o @g & Y o @w OEEAA
NIAT 9ATE qq AW TG FAE Agl
uF g giSAT g ag FiEa| 7 S

& wEgEwd g w13 |

SHRI ANNASAHIB SHINDE : There
are separate schemes for them.

SHRI JYOTIRMOY BASU : Will the
bon. Mipister kindly tells us whether in
States where agricultural growth has been
the lowest, such as West Beogal, Orissa and
Assam, and where irrigation facilities have
not been provided or have bcen provided
only on a very minor scale, Goveroment
have apy intenticn to make any special
arrapgements to encourage dry farming in
these areas ? It is all one crcp vow, and,
therefore, dry ferming is very much welcome.
So, wha' steps do Government propose to
take 1o encourage dry farming in those
arcas ?

BHADRA §, 1852 (SAKA)
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MR. SPEAKER : The main question
relates only to haryana and Hissar.

SHRI JYOTIRMOY  BASU : Shri
Annasabib Shinde is a very knowledgeable
person.  You can put hhm to test, and he
will quote something ; it may not have any
relation with facts, but he will sav something

MR. SPEAKER : Both of them are very
know,edgeable.

SHRI JYOTIRMOY BASU : Let him

answer the question.

MR. SPEAKER : | am sorry.

«t gEsiE WM : ag 1w F
qigAr qa fowr fgare & &1 2 4 3w
WWH g ¥ F@E & arag FEAT
21 F | 21 wifan & swara srasrd
&t Fa1 fagr smar & ag dAfF @
IH9e IT® W Y TgA KT FET &
T 0 q9aT g HIE FAT AL FAT
% qrey giewa grar 2 &1 39 fem
a1 1% o @rq arEr @1 1€ @ faey
g 37 FIfHT S99 74 9% 7 FRd-
FRETH & A% H T 970 919 7

SHRI ANNASAHIB SHINDE: We
haves taken care to see that the hon.
Member’s district is also covered under this

scheme ; we shall look into the other
diffculties.

=t JANITH MY : FIEHTU 3 Fofl
gLAM TA T ¥ a9 % ¥4 41
HIr § ferane 95 71 WX geve
9 3t GHr 747 g sowrw fRar S <@
gt

R, ANFNT qqT GAAW  woey §

T W (A RIER W W) C FE
faar mar &1

SHRI ANNASAHIB SHINDE : That is
altogether a different question.
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ufes medta woge &9 SHEA

«637. =t wa fag <@g @
%% 91 gAtE ®eR ug @A ) E
w0 &

(%) = sfgs wrdlm wege A
Fiig fawt sraieta = dvew & @vag

¥

(=) #ar 7g a7 ¢ 5 arslaq mfz
qIOW §@ & avag § g9 &4 aqr
frar-Faq fadwt & g gra RS
R E,

() #ar g@ &z A @ w=d-
T e § gwE-gwg 9T w1 fadla
wgrEar faedY wWr g ; w0

(v) afg g @Y o7 &7 § geec
F1 agT FEAE FH F1 fqa g 1

uw, YN q91 gEi®  Wamg §
gq v (o) fasse ww) ¢ (F) wfaw
s 32 gfama s 3 gfamit ¥
faeg AT ¥ T 2

(&) a1 (7). T@FR § o Fr
gaAT A8 &)

(9) w7 g F&q |

st @ fag 9lgm: aew wEew,
e szigardl $ arag § T IR
quar frargm ¢ 5 afes sl
A9 €9 A0 A d| dearei w1 farEy
WEE AT T g a1 W awErd §omed)
A8y fur ag faae s @ & fF o
ad7 & ag ToHTiodTegodle 1 fadyr
gzmar fae @ g 37 fawdr a2 @ 5ic
34 T¥ T H GIFIL 34T FIA I3 @I
giifs az os Aifg A aw § ok @
FOk o faest wgmar gARt agh
qET & I W q= FET ATET §
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AR T Al ag oF AMa qAE gl g
N F AT IRAT § 5 oIW @R A
fafreer wieg qur #2w I @ § W
qr faae s @ &7

=W, TSI a9l gatq wearea #
T et (S AAEE W WTER) ¢ S
fEaqa g & gox & samraar 2 fw
4T & qF #f g9ar 4@ & fF
Qomrgedogodilo #Y fray fadey gear
¥ 71 wgrear fAwdr & 1 W NOE g
gATL 91| 741 § wYe 7 #1 odr fawaa
@R

=1 WA fag Wlgm - @1 aER f
g I 1 7 arAsry ¥ fy afEme
wfaar & Afa & wg@me awiq da
A # Aifa & 3% gmies ag |
#1 afafafqar s=rf st & wre Aifa
wfg aars o g ?

w} WA WY WTATE ¢ S g, O
1 13 A &

= FHUA AEYE : [eAT AERET A
sgegfF T & am Y w5 SEwrd
A aY T ag wEAl q@r SAA F
Fifan &40 sa1 Twr ¢ wAdEw
dmed 7EY & fora® T @nsA 3 wWg
&wg T Frgfae T § faeita agmar
faady gt & T zv @i A1 ET &
arag YWIEE ag g @y & 9g 99
#1 @af azim @ § 7 v wiy g
& 91 z@ A § 21 qEFd g g a
¥AT T SATT q@T AT & FAEGW F80
T ST FAFTN R I T&A & TAGEH
IR daR g?

Al WATIga WT S : UA agd &
gE T %99 GomTiodlegodo ¥
afer w1 31 @1 fafws s=ami 7 &=
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gfady & age oy § W A0 aww §
weray 7 @ A wiw 3@ N
sraEFar qgl £ | ¥ 4w A1 A
s a1 gRAT gRI T1E AE &1

SHRI S. M, BANERJEE : Is it within
the knowledge of the hon. Minister and the
questioner that the motto of the AITUC is
*“Workers of the world uni'e’ and, therefore,
they are affiliated to the WFTU which is the
mightiest organisation of workers in the
world 7 Is it a fact thet there are other
central trads union organisations also which
are affiliated to other world fedsrations like
the ICFTU ? If so, are thsy geiting some
money from these organisations 7 If so,
which a:e those organisations ?

MR. SPEAKER : This is a counter
question to Shri Madhok's.

SHRIS. M. BANERJEE : He can say
whether there are other organisatioos affiliated
to other world federations.

SHRI BHAGWAT JHA AZAD : Itis
true that the INTUS and HWS are affiliated
to the ICFTU. My reply to the other part
is the same ams I have given about the
AITUC.

Fixation of Wages {n Jute ‘odustry

*538. SHRI K. HALDER : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether anv machinery for the Jute
Industry in West Bengal has bren set up in
accordance with the terms of seitlement in
August, 1969 ;

(b) if so, the issues which have been
referred to the said machinery ; and

(c) if not, how long will it take to set
op such a machinery ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR. EMPLOYMENT
AND REHABILITATION (SHRI
BISHWANATH ROY) : (a) No Sir.

(b) Does oot arise.

(¢) The machinery could not b: sct up
Uy the State Goveroment due to differences
between the employers and workers over the
fuoctions and power of the Chairman of the

DHA DRA 5, 1892 (54K A
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proposed Committee and its terms of refer
ence. An agreement on these issues was
reached in the tripartite meeting held on 13th
June, 1570 and steps towards selection of the
Chsirman are being taken. The machinery
will te set up by the State Government
afier \he Chairman is selected.

SHRI K. HALDER : On the 13th June
the Jure workers' Union and the Jute Mills
suggested some names out of which one was
to be salecied as Chairman of the Commitiee
to settle the dispute, But while no Chairman
was appointed, within 2} montbs the jute
workers and the TJMA came tv an under-
standiog regarding this.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAGWAT
JHA AZAD) : It was agreed in the tripartite
mecting that a panel of names would be sub-
mitted by the comployers and employees.
The empioyers submitted a panel of nemes of
retired Judges, but the employees did not.

SHRI INDRAIJIT GUPTA :
submitted one name.

They have

SHRI BHAGWAT JHA AZAD: Yes
The stipulation was that it would be done
within s-ven days. 1 agree with Shri Indrajit
Gupta that only one pame was submiited.
What I am saying is that in the tripartite
meeting, it was agreed that a panel of
names would be submitted. It was not
submitted, Thercfore, the decision could
not b: taken and the matter has been
held vp. There was only one name submitted.
The West Bengal Government asked this
gentleman whether he would like to serve,
We have no information that he has agreed.
Therefore, it is held up. The West Bengal
Gowvernment is trying its best to settle ihe
dispute.

SHRI K. HALDER : Is it a fact that the
jute workers staged a informal strike on i (th
August aginst excluding the demands relating
to gratuity and DA from the jurisdiction of
the Committee as the ioclusion of these was
very essential 7

SHRI BHAGWAT JHA AZAD: Yes,
it is a fact that a token strike was staged on
10th August for bonus and about compulsory
provident fund and gratuity. They have
said that the Committee shuuld be set up
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early according to the agreement arrived at
in August 1969 to settle these issues.

SHRI INDRAJIT GUPTA : Th= hon.
Minpister knows that in August 1939, a settle-
ment of the strike took place —he was also
preseat thare, as far as I know. Apart from
this Committes, to which reference was made,
another machinery was also suggested and it
has sub:equeatly bsen set up. It is a Com-
mission of Ioquiry into the jate industry
under the Commission of Inquiries Act.
That has also been set up by the Labour
Department of the State Government, in
December 1959. [ want to know whether
that Commission is still funstioning or not,
whether it bas submitted any interim report,
if so what the report containos, and whether
it is also a fact that no budget provision has
been made for that Commission to c~mplets
its work and the IJMA is tryinz its best to
scuttle it. Therefore, what is the Governinent
proposiog to d> about that Commission ?

SHR1 BHAGWAT JHA AZAD : 1 am
sorry that I am not in a position to reply to
this question. All that T can say is that we
had entered into an agreement at thz Central
level. as the hon. Member mentioned, in
August, 1969, according to which an incre-
ment of Rs 30 was given, Then we agreed
to set up a machinery to refer the other
matters to it, but this could not b2 done till
now because they could nit agree among
themselves. Now on the 13th June they have
agreed again at a tripartite meeting in West
Beagal. About this Commission of Enguiry,.
I shall find out at what stage it is and inform
the hon. Member.

Larger Representation of Film Industry
- d on Film Council

63"
SHRI - ARAYANAN :
SHRI DHANDAPANI :
Wil the Minister of INFORMATION

AND BROADCASTING, AND COM.
MUNICATIONS be pleased to state :

(a) whether it is a fact that representa-
tives of the Film [Industry met the Union
Minister and requested him for a larger
representation on the Film Council proposed
to be set up , and

(b} if s0, when & ﬁ;:.al decision is likely
to be taken ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUIRAL): (a) Yes, Sir.

(b) The propasal relating to the setting
up of the Film Couancil is undsr active consi-
deration of Government.

SHRI SARDHAKAR SUPAKAR : May
1 koow when the Films Counczil ts going to
be set up ?  Has th2 Governmeant any think-
ing about the purpose for which this Council
is being set up 7

SHRII K. GUIRAL : So far as the
time is concernsad, it is dificult for me to
As I have said, it is under
active consideration.

So far as the purpose is concerned, there
is a long history behind it starting with the
Patil Comm/ttee Report. There is mneed to
set up a centralised agency which will be
advisory, regulalory and also promotional in
character so far as the film indu try is
concerned.

SHRI SRADHAKAR SUPAKAR : May
I know whether the film industry represented
to the Minister about the various difficulties
they are facing, and what steps have been
taken by the Government particularly to see
that the film industry is supplied with a
sufficient quanity of raw films ?

SHRI I. K. GUJRAL : My hon. friend
would koow that raw film is also beiog
manufactured in India now Even then,
there is shortage and from time to time we
have been helping them by importing. At
the moment there is no particular shortage.
Some months ago it was felt, and then some
impo-t was permitted. So far as the other
problems of the film industry are concerned,
Government is aware of themp and Govern-
ment has been t-ying t assist to the best of
its capacity, and we hope that with the com-
ing into being of the Film Council these
problems will be more easily sorted out.

it fao Wo wagw : & FrAAT ATEAT §
fr 20 feew aifrqe &1 GF0T &1 §—
FIT 9% UF uArzwd fEa g 4 g
Tl arél & 7 ar gwEr % qE-
agfeq qrad g 7
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SHRIL K. GUJXAL : As I said, the
Patil Committee Report had enunciated the
lioes on which the Film Council should be
constituted. At the moment we are thinking
broadly on those lines. and sioce itis a
public docunent I hope 1 am not called
upon to read from it.

So, far as the trends in the flm industry
are conscrned, these can bz met only in two
Wdys. As hon. friends may koow, we have
been trying to caeck these unhealthy trends
thiough the Censor Board. We have ulso
been tr.ing to talk to the I2ading producers
te full in line with the idea of producing
better films. Thirdly, through the Film
Fisance Corporation we have been able to
get ~etter fims made. Toe hon, Members
might have se¢n in the last week that sowe
bziter films aie no v coming.

sY 3T A T © WeTH W, F
ag @t & % aga art feen NggEs ¥a-
dfizfag ¥ d2¢7 T & § WeAT A7 W
FH ¥94r foen @A # & § W
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agT AT dar IX §..
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SHRI INDRAJIT GUPTA : He refers
to the ‘Table’. He cannot make such

derogatory remarks about the Tablz of the
House,

MR. SPEAKER : Not only this House,
but the house of the Members also.

o ®qX 9W TR d oWl S
gy 5 o8 Frog 2 de-gfefaa O
1 10 ag feew wifiga w30 ar 7@ aur
FaT 38 Fifea 3 01 dhra Fid @
2 ? a4 9T ag gl WY N fr @
wfeT & T3 & ag g TR wE
¥ fret 7 &1 gEarTAT A Fi qqr
IAH! Hreq Mm% T g ?

SHRI 1. K. GUJRAL : My hon.
friead as usval is confused. On 1the ons
hand he is keen that the Film Coungil should
be an instrument for checking some malprac-
tices ; on the other hand he is also keen that
the Governmeat should have nothing to do
with it. They do not go together. The Film
Council is & regulatory promotional as well
as an advisory body. [t is not like the press
Council because under the varions laws of
Purliament Film Council has not been givn
ths sam: status as the Press Council, There-
fere, to think in tho.e terms is not possible,
Governmeat wili be represented on the Film
Couacil and the Governm ot will have to
gl /¢ its views—pot only the Cczniral Go er
meot but the State Governments a'so. It
will be the frrum where mu uil copsul:ation
between the Government and ths film 'ndust:y
will be pussible. The thinking at the moment
is that it should be set up under an Act of
Pariiament and once we have come to some
cd.clusivn I shall be in a position to come
here with detailed schemes.

SHRI BASUMATARI : Just now the
bon. Muinister referred to the Films
Council Bl being brought before the
Memoers of Pailiament [ must coagratulate
him, At the same tims, | do not kaow why
they could noi encourage Hindi wiiters, I
have found that ooly B:ngali writers are
producing good film industry. I want to
know why the Goyxnmesnt do not ea.ourage
Hind: wriiers also to briog good films in
Hind: befiniog to the present tread ?
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MR. SPEAKER :
question too much.

He is stretching the

SHRII. K. GUJRAL : We are encour-
aging all Indian writers in every language ;
there is no question of choosing this language
or that language .. (Iaterruprions.)

SHRI BASUMATARI : Why had o2t
the Government encouraged Hindi writers to
briog out su:h stores ?

SHRIL K. GUJRAL : Government
does encourage the Hindi film producers 1o
produce good films and if he has seen the
films during the last cne or two weeks, he
would havs seen that guite a few ofthem
are good Hindi films. As to whether a
director, producer, or cameraman or a writer
bas th's mother tongue or that mother tongue
we do mot ask that.

SHRT DHIRESWAR KALITA : Just
pow the hon Member has said that the pro-
posed Film Council needs an Act of Parlia-
ment. The Government has  been unable to
bring forward a Bill in the House. I think
the Irdian Mution Pictures Assoziation are
putting some obstruction as they are against
the Film Council.

1 want to know from the Governmeat on
what points they sre objecting to the pro-
po:ed Film Council and how do the Govern-
ment want to meet them,

SHRIIL K. GUJRAL : As a result of
the mecting which was held about two or
three weeks ago, presided over by my senior
colleague, and after that meeting, the Film
Federation, the Films Guild and all other
crganised film industries and instizutions have
agreed to support the idea of a Fiim Couacil,
At the mom:ont, there is mnobody who is
interested or connested with the flm industry
who is objecting to it.

SHRI DHIRE>WAR KALITA : 1 said
objection.
SHRI I, K. GUJRAL : There is no

question of objection ; they are all support.
iog it. .

SHRI *. KUNDU : Tte hon. Minister
said that the proposed Film Council could
Blso bhave some regulatory functions., T
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would like to know whether the Minister Iy
aware of the larpe smuggling in films and
that the Government of India is losing
Rs. 3 crores by »ay of f.eign excharge. I
want 10 know whether this function of check-
ing this smuggling end arresiing the drain on
foreign exchange is also 10 be left to the
Council or whether the Government propose
to do it oa its own,

SHRI I, K. GUJRAL : My hon friend
would aarce that the arresting of the smuggl-
ing —things coming in and going cut—
cannat be done by any Council, and it has
to be done by the Governmental authority.
wherher the Home Ministry cr the Finance
Ministry. I think they are conscious of it
and they are doing their best.

Lo1n Advanced to Film Finance Corporation

*640. DR SUSHILA NAYAR : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS b= pleased to state :

(a) whether it is a fact that heavy
amount has bzen given to the Film Finance
Corporation as loan for financing the film

producets un the country for making standard
films ;

(b} if so,the amou-t of loan which has
beeu given to the Corporation during the
last 3 years ;

(c) whethar Government have received
any complaints r:garding ircegularities in the
utili-atioa of this loan ; znd

(d) if so, the deta’ls thereof and the
action taken or proposed to bz taken against
the defaulters ?

THE MINISTER OF STATE IN THE
MINI>TRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) Government have
granted loans amounting to Rs 50 jakhs to
the Film Financ: Corporation durivg the
year 196:-64 10 196667,

(b) No loan has been given to the Cor-
poratioo during the l.st three years,

(&) No, Sir.
(d) Does not arise.
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DR. SUSHILA NAYAR : In view of
the fact th. t these loans have been given to
produce stardaid films as they are called, 1
would like to know whut is the exact mean-
ing of a standard film. Is it intended that
these should be films which produce a
desirsble eff.ct upon the mind of the reorle,
certain idcas and ideologies are propogated,
and, il 50, may | know what types of films
have been or are intenasd 10 be preduced ?
Are these films ntended 1o propogate and
ma:otain ¢-mmunal harmony or the removal
of untouchability ? 1s there any particular
clear objective as to what are the tyres of
films we want to procuce 7 Films are the
most powerful media of educat'ng public
opinion. 1 would like to know what the
Government proposes to achieve thrcugh
this medium, and what exactiy is tbeir con-
eept of a s:andard fim ?

SHRI I. K. GUJRAL : The cbject of
the Film Firance Corpcration has been to
ercourage healthy wends in film makirg.
Now, it may be diffcult for me to say in
two words what those healthy trend- are,
but npaturally, these heslthy trends liave 1o
be in conformity with the national life,
pational atiitude and nzticnal goals. The
results achieved by the Film Finance Cor-
poration over the last few years are very
encouraging, because. out of the 43 films
released and financed by the Fiim Finance
Corporaion, up to 3lst March, 1970, 21
films have won ewards cr ceri-fi.ates of merit
or they have bevn granted cxemption from
entertainment-tax on account of their metit,
Quistanding films nke those of Satyajit Ray,
eic., have also been financed by the Film
Corporation of India. They have succeeded
in enccuraging pew and bealiby trends in
film-making.

DR. SUSHILA NAYAR: In view of
the tact that the Minister agrees that films
can be a powerful medium of educaiing
public o~nion, will the Government put
forth any plan or proposal to give certain
definiie directions and ideas for the produc-
tion of films, and for the finalisation of
these ideas. Will they have some kind of
an advisory committee or voluntary agency
say, the Members of Parliament, or any
other agency so that this powerful medium
can be used for propagation of those ideas
which are dear to all of us, to whatever
political parly we may belong *
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SHRII K GUJRAL : It is our hope
that the Film Council will be able to play
this role.

SHRI S. S. KOTHARI : Most of the
films produced with the help of the money
of the Film™ Corroration are flops at tbe
box office anod the Corporation has losta
greater part of the money that it loaned
out, though some of the films may probably
get State awards. May I know what is the
quanium of bad debts and what is the
basis for advercirg money, whether the
directors are experienced peopls, whether
they have a proper scrutinising committee
to sce the script etc, so that the money is
oot lost ?

SHRI 1. K. GUJRAL : Fiopping at
the box office is po tes* at all, because
unfortunately many good films are not
shown. Also, films that make mon:y are
not pecessavily good films.  Unfortunately
we have very few cioemas in our couotry
compared to the demand and there are
interests in the exhibition indusiry which
d. not encourage good films. 1f good films
are made, they are not shown and so they
fail financially, It is neither the fault of
the film producer nor of those who en-
couraged it. Therefore, ways and means
bave to be found to create conditions and
circumstanes wbeie good films can be
shown. Ooe such step suggested by the
Khosla Committes and encouragsd by our
consultative committee is 1o encourags the
coming in of art theatres and we are wying
to build that circuit now. Aboul loans, due
scrutiny of the scripts, of the idea and the
casting is made before money is given. Ia
the Jast 10 years or so since the ccming into
eaistence of this Corporation, the total
amount of bad debts including interest is Rs.
12.66 lakhs.
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SHRI L. K. GUIRAL : I think there
is some sort of double thinking on this., If
films are a significant medium of expression
and education, it should bs understood that
Gove:nment mus! invest some money. Any
money invested in encouraging good films
is mot waste of national resources and it
should pot be thought of as bad debts.
About th: procedure, every script that is
submitted is first scrutinised by the script
commitice consisting of eminent men, That
is why the totality of the results has been
very encouraging.

SHRI TENNETI VISWANATH2M :
To encourage good fi.ms, if good films lose,
will Governmeat make good the loss,
because you said one purpose isto em-
courage good films. Taking about healthy
trends, when a healthy body is presented,

the censors come in the way and try to
curb it.
SHRI I. K GUJRAL: 1 do not

think the film censors are coming in the
way of healthy minds or hezlthy bodies. I

think, the film cecnsors sre encouraging
both.

So far as making good the losses is
concerred, | am not very sure what cen be
done ; but I am definitely of opinion that
some such institu ions must be evolved when
this strong and powerful medium can be
used for national good.

SHRI C K. BHATTACHARYYA
The hon Minister has stated that films are
meant for educational enlightenment. Has
he gone into the other aspect of it that
qui'c a good number of films are responsible
for the present indiscipline among the youth
and the students ? Has he e¢ver studied
that aspect of the question ?
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MR, SPEAKER : From th= Film Coun-
cil it has gone on to all the as-ects of
the film incustry. Anywav, if he is willing
1o answer it, 1 have no objection.

SHRI C. K. BHATTACHARYYA :
Hes he any time to devote to that aspect of
the question ?

SHRI T K. GUJRAL : I bhave the
time and :he responsibilily to devote my
atiention to various aspects of the media
that I am supposed 10 look after. Films
can be used for good or for bad. 1do
know that somstimes fiims have encouraged
trends which are not healihy.

SHRI SAMAR GUHA : This year and
in the coming year there will be a number
of centenaries of great men of India such
as the centenary of C R. Das. the
bi-cent=nary of Raja Ram M-ohan Roy,
Vidyasagar and Aurotindo., I want to know
wheiher the Film Corpora:ion has been
instructed to take up documentary films on
the lives and activities of these great men,

MR. SPEAKER : There is no end to
it ; these are all suggestions for action.

SHRI L. K. GUJRAL : It is not the
responsibility of the Film Finance Corpora-
tion. The biographical documentarics are
looked after and taken care of by the Films
Division. I am conscious and awaie tha:
all the points that my hon. friend has made
are taken good care of,

Allocation for a Task Force of Unemployed
Youth

*641. SHRI BENI SHANKER
SHARMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state @

(a) whether Csntral Goveroment have
been urged to allot at lzast Rs. 1,000 crores
to build a national task force of unemployed
youth which should build roads, canals,
dams and other public pivjects ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BISHWA-
NATH ROY) : (a) No.

(b) Does not srise.
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SHRI 5. M. BANERIJEE : Sir, an
assurance was given in this House in reply
to the non officisl resolution of my hon.
friend, Shri Jyotirmoy Basu, that an expert
committee will be appointed to go into the
guestion of unemployment in the country
which will suggest ways and means to solve
this problem of unemployment, I would
like to know from the hon. Minister what
is the position about that commirtee, whether
that has been appoioted and, if not, the
reasons for the same,

SHRI BHAGWAT JHA AZAD : Sir,
this question does rot arise. But since
further details may not be asked for, |
would say that we shall very shortly appoint
the committee. We are in search of a
Chairman to head the commitiee, We
have finalished other things.
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" Boycott of Standing Laboor Committee
meeting by trude unions
*643. SHRI INDRAJIT GUPTA :
SHRI S. M. BANERJEE :

Will the Minister of LABOUR AND
REHABILITATION be pleased 10 siate &

(a) the main decisions of the Standing
Labour Committee meeting beld last mocth ;

(b) whether it is a fact that ths
A1 TUC and U.T.U.C. did not
pa.ticipate in the meeting ;

(c) il s0, 1he reasons given by them for
their buycoit of the meeung ;

(d) whether it is also a fact that the
H. M. S though attending the meeting bad
many dillfererces with the official views ;

(e) if so, bow ke Standing Labour
Committee decisions represent a ‘corsensus’ ;
and

(f) how Government propose to move
further 1o the matter ?

THE DEPUTY MINISTER, IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION iSHRI BISHWA.
MNATH ROY): (a) The man conclusions
of the Standing Labour Commitiee meeting
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held at New De'hi on the 23rd and the 24th
July 1970, which are being finalished, relate
among others to the setting up of Industrial
Relations Commissions and their functions,
staiwrory  recognition  of  representative
umions, procedure to be adopted for accord-
ing recognition, defination of the term
“Industry” and “Workman™ in the Industrial
Disputes Act, 1947, and statutory enforce-
ment of the Wage Boards' recommendenda-
tioos as accepted by Government.

(b) Yes.
(c) Dicagreement on the purpose of the

meeting and ths subjects included in its
agenda.
(d) and (e). Except on questions like

strike ballot ard giving to the Industrial
Relations Commi-siops the option to decide
on the mehod of determining the
representative union, the representatives of
the H M. 5. did not express any general
disagreement with th: conclusions of the
S.L.C

(f) Government will take into account
the various views expressed on the subjects
discussed belore coming to decisions.

SHRI INDRAJIT GUPTA: Sir, 1
crave ycur indulgence to say that the siates
ment should have been laid on the Table of
the Housz.

MR. SPEAKER: 1 would advise
Ministers that whcie the answers are long,
it is better to lay the statements on the
Table of the House,

SHRI INDRAJIT GUPTA :
not fullow his reply fully.

I could

MR. STEAKER : You can base your
question on what you bhave been able to
follow,

SHR1 INDRAJNT GUPTA: 1 would
Itke to know whcther the Standiog Labour
Commirtee has up ull now given its approval
or not gi-en its approval to the recommen-
davions of 1he National Labour Commission
with regard to the procedure for recogai-
nition of trade unions the restriction
on right to stike and the question of the
minin um need-based livirg wage. What s
the povition of the Standing Labour Com-
mittee in regard to these things ?
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THE MINISTER OF STATE 1N THE
MINISTRY OF LAPOUR, EMPLOYMENT
AND REHABILITATION (SERL BHAG-

WAT JHA AZAD): I would nply in a
positive way -8 to what it kes done. Tte
Standing Labour Committee, in its last

meeting, had an agenda bzfore it sbout the
Indugirial Relations Commission and its
functioning. The Standing Labiur Come
mittree has agreed to certain chang=s rccording
to the National Labour Commistirn's recom-
mendations, The Standirg Labour Com-
mittee has decided about starctry recogni-
tion to repr:sentative trade union and
funztions, Thev have al:o «aid about the
procedure  of according recopnition 1o
representative trade unions and th:n the
Committes has di.cussed about the defiaition
of ‘workman’ and ‘industry’ and has left it
to the Government in the absence of any
sgreement be'ween the three parties to
to decide ;  wage board system and other
recomm:ndations were also discussed.

About the need based minimum wage and
other issues we could mot coms to any
tentative cooclusion.

SHRI INDRAJIT GUJPTA : Regirding
the question of the representative nature of
the union which he mertioned, in wview of
the fact that these two organizations have
boycoltsd the meeting and in view of the
fact that AITUC and HMS are both in
favour of ballot for thz workers for determin-
ing their representative charac'er and in
view of the fact that many of the important
enploysrs also are now agrezable that the
union should bz resoznised on the basis of
baliot and not on the basis of verifization
only by a machinery set up by the Govern-
ment, what is the Governmeat's view now
regarding this very fundameatal question ?

SHRI BHAGWAT JHA AZAD: It
is true that this is a very important question
for the trade unions io the field of industiial
relations. This was discus<ed in the Stand-
ing Labour Committee and before that it
was als> discussed . in the Jodian Labour
Conference last time. There. as the hon.
Member suggested the AITUC wanted it by
secret ballot and among t-e State Govern-
meats, West Beagal, Bihar, Pondicherry and
Kerala were for the secret ballot but in the
con‘erence the other trade unions like
INTUC, the Siate Governments and
cmployers were for verification, Therefore,
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no tenrative conclusions were reached in the
conference reparding verification ard Govern-
ment gre new considering what to do in this
matter in the I'ight of these thinge.

SHORT NOTICE QUESTION

Stodent’s Attempt to Seize Sarnath
Radio Station

SN.Q. 8 SHRI YASHPAL SINGH :
Wil the Minicter of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased 10 state =

(a) whether it is a fact that about 60
studemis of the Banaras Hindu University
attempted to seize the Sarnath Radio
Station on the 8th August, 1970 ;

(b) whether it is alsoa fact that these
students forc:d their entry into the Radio
Sration while the morning n=ws Bulletin was
being relayed from the All India Radio,
Delhi and forc’bly tock possession of the
microphone and shouted slogans of Late
Dr. Lohia ; and

(c) if so, why the standing instruztions
were not issued by ths Government earlier
t» post Polic= guard outside the station
premises to protect all vital installations ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a)and (b). About &0
to 7), persons, who appeared ‘o be students
forc=d their entry into the A I R. Transmitt-
ing Station at Sarnath at 06 38 hours on Sth
August, when news in Hindi was relayed
from All India Rad-o, Delhi, aod tried to
broadcast certain slogins. Their attempt
was, however, foiled by the staff on duty,

(c) It is the responsibility of the State
Government to protsct the Central Govern-
maznt establishmza's installations by posting
Police Guards, whenev:r nzcessary. The
qusstion of posting of Police guards at
A.lLR., Varanasi, on a regular basii, had
already been taken up with the Srate
Government before the incident occured.

st aarw fag @ @91 Wt agRm
gar %y & % 39 wARnT 7 FI
a7 91 WX faarfaai § 2a 93 way
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# ;g @ @t 15 47 ? 99 gy
P RFE S fag a@w ¥ a1 29
e E?

W WRIW : 4z w% fafredw
wt @ war &1 wgi a% gae dear
RUAT Aog® 8, AT wgq 2 7 |

SHRI 1. K. GUJRAL : What can [
do? I do not know what was the reason
for their discontent. I am only aware that
they intruded ioto the A LR. station. It is
unfortunate that somstimes young men
instigated by some political Parties should

think it better to iotrude into pational
installations like this.

=t gmor fag: gf|a s @@
frge o 98 ofwa 4 g frarar ag
A @ 7 gfam agr @ ar S 49 ?
R 4t dt 997 I3t a9t g g & A
Tgr 1 ?

st o §o qwer ;. gferm gt @
ECl

t go Wo @i : Fur AN TiiE
F W e w2 aade & 41 ar
g 41 ? gomriowtte AT @wrAMfrdta A
FqT ¥ MAEE FT F37 47 5 THY a9
2 areft & alx IEHt T fywsg w77
WAL FI AT &l FA qT ¥AE MEAAHE A
#a1 urad faar ?

™ GRET § @ FF-at @it w0
gg qr ? fFaq @9 Aear ?

SHRI 1. K.GUJRAL: Iamnot in a
position to make the party. I can mention

slogans which they wanted to be broadcast,
The slogans were :

Il #Y F 2,
el 3y 77 2,
fe=dt % = g1

These were the three slogans which they
wanted to be broadcast but they were not
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broadcast because the man on the :pot put
the switch to the loudspeaker side and not
to the broadcasting side. As I bave said
we have already taken up the matter with
the State Gowvernment before the incident
oc:ured but unfortunately it seems thai the
incident was not anticipated.

=l gFR I°Y YA : T A AT
g¢ @b fag dardr w6 A agr &
F1 57 @ 4 AFATag aqF ¥ 43
wm fFaT T A Fo9-IT gl
&I TH qIZ FT gXFT a7 I@ a@ Wt
AT AUILC ZA W& a7 Y
frdt za fadw & grg &0 & AT
arzar § f5 Qar Y7 qraa § A g9 99
& S gral A AIFAT @A § W
AR IFATAT AT & BT ITX AR IAA
FTAF &F O g7 TH FT AA
Fam T a1 feg@ 2 ? ol &1 A oww
F1 |1E aqrar =rfgy ?

SHRI I. K. GUJIRAL : So far as the
question of who were doing it, whether they
were preparing for it etc, are concerned, we
were not aware that they were preparing or
making any plans; our staff there were
completely taken by surpris:, So far as
Banaras is concerned, we are aware of the
preblems there and that is why we are

going to set up a new station far Yuv Vaoi
in Banaras as well

sl Fax fag: may oz 4
aqrw F 3 fgarfaal ) aarf & ¢
fa:diy ag w fFar gl 9a% 3 =g
ff 9T & TAFT TR T AW FAT FL

wous WEEq : A7 a1 9ar an @
T NI |

€l TAUA ANE: 9T T AW
qar frar g

st wAme fas: @Ad F gEl
feedr & swgr war g fF 3 Faendf 2ro

Afgn & gwew & R /1 G X
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#it wERE 7 IASErd S Wi fEeE
gigarfasfemr & 5T gw 4t 1
faw a3 frar & | F4T ®EATX W AW
g f& =ro =Tw wET Aifgar 1942 %
womg fedr w@r g@ & Wi gEEr
Fad & T @ ozw gHiqrAS § 7
I e ¢ 5 oA quow
ar gam §At 9T fedl g d@R
gaETErE  Fgi faeet e &9 <@
Fafy  =re @tfgar /g w T 7 2o
difgar & at & MiamA Frawg &
fam faarfaat qx gweay 9« @ & #47
g 9% faars amw fed . gweal
1 FIfe| 0 &R gHEAr qw F Ay
AT AT 9% F4, qny g ?

=t wiffr quw : aoae wERg, 1942
H 5o1T §4 9w & 9 1 s 9w ey
S AT A | T ag FEAT ATA TG
f ag fedt S=r &a wdr 4

U AT AT : a9 7959 4 |

=it i g : =0 Aifgmr 7 1942
¥ arwrrr ey wmaT, ag waq 8, @Ay
# qd% Fa1 § | "wng =y awaf #
gtz sfza sar Y 4 )

=t wagaT faw : fiesd €31 &=,
T ey F15 AGadNT A8 § 1

WAUN WERA : A F TAHEAT
afsq | gE ¥ @ axg W AT &
SERT g AT =fgd

it e A wsar e @
w@r 4t

SHRI I. K. GUJRAL: My hon. friend
has not gone to jail in 1942, He would oot
know who has gone to jail and who has not.
For his iuformation, and since it zeems that
he does not read books and he does not read
history, to give him slighl education, I would
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only say this that the Prime Minister suffered
imprisonment in 1942 and my humble self
also suffered imprisonment. So, the hon.
Member may kindly keep this in mind as
well. My imprisonment was longer than
that of Dr. Lobia.

N s faw: oy @
1942 % fad feat *Y =i 210 wfgar
#t felt o, gt et @ @ s

TR g Fz E 1942 ¥ e Mifgm
 foraeft g F18 SaAt qar wwe A

St g, I faar s & ot 7 TN

(=) st wATmd ger AfEw
f& 1942 % qurT w= I % 0F F av

FEY 1| T S FIAT AT Q@I & AQT XN
(sraarm)

SHRI BAL RAJ MADHOK: Why
bring in Dr. Lohia into this? He wasa
respected Member of this House, and we
all honoured him.

WRITTEN ANSWERS TO QUESTIONS

Suggestions from Malayala Chalachithra
Parisban Regarding Film Council

*531. SHRI A. K. GOPALAN : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state : .

(a) whether Government havs received
any suggestions from the Malayala Chal-
chithra parishad, Mar'ras in regard to setting
up of a Film Council ;

(b) if so, the main suggestions made by
the Parishad ; and

(c) the reaction of Government thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes. Sir.

(b) The Executive Commitiee of the
Malavala Chalchithra Parizhad have suggested
that for due representation of the Malayalam
Film Industry oa the proposed Film Council
at least one representative of Government
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of Kerala and one representative of the
Malayala Chalachithra Parishad should ba
appointed to the Council.

(c) The request of the Parishad will be
taken into consideration while finalising the
comporition of the Film Council.

Review of Indian Telegraph act 1 85 and
Indian Post Office act 1898 by Press
Council

®632, SHRI RABI RAY : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the Press
Council has reviewed Sections 5 and 29 of
the Indian Telegraph Act 18%5 and corres-
ponding provision of Indian Post Office
Act, 1598 ;

(b) if so, the details thereof ; and

(c) whether Goverbment had received
that report from the Council and if so, the
action taken thereon ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COM-
MUNICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) Yes, Sir.

(b} Brief details of the i1ecommendations
of the Press Council are given in the
atiached statement, They have suggested
amendment of Sections 5 and 29 of the
Indian Telegraph Act and Section 26 of the
Indian Post Office Act.

(c) A copy of the resolution passed by
the Press Council of India was received by
Government and the recommendations are
under examination. So far as Section 5 of
the Indian Telegraph Act, 1885 is concerned,
as recommended by the Law Commission,
a Bill to amend that Section was introduced
in the Rajva Sabha on 22nd May, 1970 and
has been passed on 25.8.70. The amendment
of section 29 of the Telegraph Act is being
processed.

As regards Section
Post Office

26 of the Indian
Act, this is being examined

along with the report of the Law Commis-

sicn which has since been received.,

Statement

Bricf d tails of the recommendations of
the Press Conncil regarding the Telegraph
and Post Office Acts.

Tt is realisec that power must be reserved
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to the Government to order interceptivn of
telegraphic messages in the vital interest of
the State or to prevent violence or breaches
of the law,

2. Thbe Central and State Government
should continue to have the power of tele-
graphic interception for use om special
occasions of the occurrence of a public
emergency or in the interests of the public
safety provided the order of the Minister in
charge are obtained.

3, The emergence of the conditions
enabling action to be taken under Section—5
of the Telegraph Act should be a formal
nuotification of the Central or the State
Government, .

4. Telegraph Department should submit
to the District Magistrate telegrams the
despatch of which, in the opinion of the
Principal Officer of the office is likely to
prejudicially affect public order or safety.

5. Section-5 of the Indian Telegraph
Act js violative of Art. 19(1) of the
Constitution.

6. The Telegraph Department should
be required to maintain a special register
showing the list of telegrams referred to the
District Magistrate under Section—35 setting
out the name of the sender and of the
addressee, the time at which the telegram
was received for transmission ete,

7, The offence under Section 29 of the
Indian Telegraph Act should be rendered
non-cognizable so that the police are not in
a position to arrest the sender of the false
telegram without a  warrant from a
Migistrate,

8, With regerd to Section 26 of the
Indian Post Office Act the Press Council
have only invited attention to their remarks
and recommendations in regard to Section
5 of the Indian Telegraph Act, which would
apply in this case also, though the impact
of Section 26 of the Post Office Act on the
Press, as compared to Section 5 of the
Telegraph Act is much less.

Review of Policy Regarding Prices and
Procurement of Foodgrains

*536. SHRI RAGHUVIR SINGH
SHASTRI: Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether it is a fact that Governmen
bave decided to review the policy relating t
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ement of foodgrains ;

the prices and p
and

(b) if so, the cetails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Government
review the prices and procurement policies
of foodgrains before each barvesting season.
A review will be made towards the end of
September 1970 before the mew kharif
season begins.

Criticism of Indian Council of Agricultural
Research by Agricultaral Scientists

*642. SHRI MAYAVAN : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that Agricultural
Scientists have criticised the functioning of
the-Indian Council of Agricultural Research
and asked the Government to examine its
workiog ;

(b) if so, the reactions of Government
thereto ;

(c) the defects pointed out by them
and

(d) how far they have been examined ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A section of scientists work
ing in the Indian Agricuitural Research
Institute recently held a meeting in the
Auditorium of the Institute under the aegis
of the Scientific Workers® Association of
India and discussed certain alleged griev-
ances concerning the working of the Council
and the Institute which were, however, not
officially communicated either to the Council
or to the Government. The matter was
reported in the Press only and the Council
obtained a report from the Dirsctor, LA.R.L.,
which confirmed the fact that such a mesting
had been held.

(b) The Government has ali along been
anxious to remove the gebuine grievances of
the Agricultural Scientists and many of the
handicaps from which they have been
suffering.
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(c) and (d). Various steps have already
been taken in this direction, A statement
enumerating some of the steps taken by the
Government is annexed. The allegation
made by a section of the Scientists present
i the meeting revolves round three main
items :
(i) lack of incentives to scientists after
the re-rganisation of the Council.
(ii) plagiarism in scientific literature ;
and
(iii) lack of uniformity in recruitment
procedure.

As mentioned earlier, the Government
has been aware of the difficulties and handi-
caps which the Agricultural Scientists had
been facing in the past, With the Reorganisa-
tion of the Council various steps have
already been taken to ameliorate the working
conditions of Agricultural Scientists, Some
of the steps taken in this direction are
enumerated in the Statement annexed. It
may also be mentioned that this is a con-
tinuing process and many more steps are
envisaged to be taken in the near future to
further improve the working conditions of
the scientists and to attract many of our
capable scientists working in different
laboratories abroad.

ANNEXURE

Steps Taken by the Government of India
and rhe Indian Counmcil of Agricuitura:
Kesearch in Urder to Kemove Various Causes
of Frusiration Among ihe Agricunural
Scientists During the Last Five Yeass.

1. The Indian Council of Agricultural
Res=arch was reorganised in the year 1966
and the Governing Body of the Council was
recoastituted makiog it thereby predomin-
antly a Body of Scientists, and those with
interests in or knowledge of Agriculture, A
carcer Scientist was appointed as the first
Director-General and Vice President of the
reorganised Courcil.

2. The pay scales of Agricultural
Scientists compared unfavourably with the
pay scales prevailing in many other Scientific
Organisations like the CSILR. and the
Atomic Energy Commission. In spite of the
geperal ban which existed against the upward
revision of pay scales, with the special
approval of the Cabinet and the Finance
Ministry the pay scales of Agricultural
Scientists have been revised at various levels,
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The revision of pay scales covered the posts
of Directors of various Research Institutes,
the Senior Scientists at the LC.A.R. head-
quarters, Professors and Heads of Divisions
or Sections in the various Research Institutes
At the junior levels there was practically no
disparity between the pay scales in the
L.C.AR. and other Scientific Organisations.
However, to attract better scientists even at
the jumior level, the Council took a policy
decision to create posts of Juniour Class-I
(Rs. 400-950) for new projects as against
Class-1I posts in the pay scales of Rs. 350-
900 which used to be the more popular
pattern previously.  Similarly, Research
Assistants posts are now being created
most y io the scale of Rs. 325-575 as against
Rs. 210 425 pay scale previously.

3. Job opportunities of an unprecedent-
ed nature have been created with the sanction
of various All India Co-ordinate Projects
and schemes relating to strengthening of the
Research Institutes,

4. Agricultural Universities are bcing
incouraged to revise the pay scales of Agri-
cultural Scientists according to the U. G. C.
pattern. The I. C. A. R. is giving financial
incentives for such revision. This has re-
sulted in better pay scales and working condi-
tions to many agricultural scientists in the
State Research Organisations.

5, Formerly the 1. C. A, R. Fellowships
and Scholarships were of lesser value as
compared to the C.S.I. R. and U.G. C.
Scholarships and Fellowships. These have
now been brought at par and the number
has been considarably increased.

6. Selections to scientific posts are
being done by Commitiees of eminent scien-
tists constituted for different posts, keeping
in view the particular discipline of the post
and the specialised requirerent of the job.
Eminent scientists who serve in these Com-
mittees are invariably taken from different
scientific organisations both of the Govern-
ment of India and of the State Governments,
including Agricultural Universities. Uniform
Recruitment Rules have been framed for this
purpose and qualificat ons for various cate-
gories of posts have also been rationalised
and systematised.

7. Whenever scientific posts are adver-
tised spec'al arrangements are made to bring
it 1o the notice of the scientists abroad
through our Embassies. High Commissions,
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etc. Recently steps have alio been taken to
advertise the senior posts in the Indian
newspaper supplements be'ng publishen in
foreign countries, Response to this has been
extremely good and many scientists at pre-
sent working in different foreign countries
are applying for different posts in the
I. C. A. R. Where the Selection Committes
is able to spot out gocd scientists working in
foreign countries, selectiors are ofien made
in absentia after comparing them with those
candidates physically present and actually
interviewed.

8. The C5.LR. has got a Scientists Pool
in which Agricultural Scientists also got their
due place. This is meant for scientists re-
turning from abicad, as a stop-gap arrange-
ment until they got absorbed in some regular
post. In many cases where the term of the
Pocl Officers expires, supernur erary posts
are created for them provided their scientific
work has been considered of sufficient
merit.

9. Often therc has been complaints that
due credit has not been given to junior
scientists by the Directors and Heads of
Divisions and other senior colleagues while
publishing scientific papers.  This had come
to the notice of the Estimates Committee
also previously and certain directives issued.
This has been discussed in the various
Directors’ Conferences and the Director-
General of the I. C. A, R. has elways been
emphasising the necessity of giving due credit
and encouragement to th= junior scientists.
The Council is keeping a close watch on this
aspect. The senior scientists of the Council
and the Director-General himsell examine
from time to time the list of projects runniog
in different Institutes in order to ensure that
scientists at all levels, particularly the junior
scientists are allotted a reasonable number
of projects. The system o/ senior scientists
giving their names to a very large number of
projects in order to share the credit has been
very much discouraged by the Council. The
D. G. and other senior scientists visit the
Institutes fiequently and try to impress upon
the Directors and the senio: scientists the
necessity for improving the working condi-
tions in the laboratories.

10. Very large number of temporary
posts in different Institutes have been con-
verted into permanent ones in order 1o give
the scientists security of service. Formerly,
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scientists working in PL-480 Schemes were
treated as pusely temporarv staff not con-
nected with the regular establishment of the
Institutes.  This system has now been
changed aid they are also given the same
status as the regular Icstitutes® staff.

11. A new scheme of offering position
of "Emeritus Scientist" to retiring scien.ists
of eminence has recently been introduccd in
the Council.

12. More funds are being made available
now to have laboratory buildings, staff

quarters and proper equipment at the Iosti-

tutes.

Installation of High Power
Transmitters

*644. SHRI D, N. PATODIA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the progress so far achieved for in-

stalling high power (transmilters in the
country;

(b) the schedule for install for each;
and

(c) the reasons for the slow progress, if
any 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K, GUJRAL): (a) to (c). A
statement is laid on the Table of the
House,

Progress on the installation of the trans-
mitters is generally satisfactory except in
the case of the super-power medium wave
transmitter at Rajkot which is behind
schedule due to delay in the supply of equip-
ment by M/s. Invest Import of Yugoslavia.
The main equipment has now started arriv-
ing at site.

SrATEMENT

List of High=Power Transmitters Installed
since the end of Third Plan and those
included in the Fourth Plan
(1969-74)

High-Power Transmitters Installed
since the end of Third
Five Year Plan
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No, of
Place Transmitters
installed
Medium Wave :
Calcut*a 2 (ome super
power)
Hyderabad 1
Jullundur 1
Dibrugarh 1
Jammu 1
Short Wave :
Khampur, Delhi k]

High-Fewer Transmitters ircluded in
Fourta Pian (1969-74)

Target da.lc for

No. of
Place Transmit- completion
ters

Medium Wave :

Rajkot 1 (Super 2nd half of 1970-71

power)

Simla 1 —do—

Jodhpur 1 —do—

Alleppey 1 —do—

Gorakhpur 1 2nd half of 1971-72

Najibabad 1 1973-74

Imphal 1 2nd half of 1970-71

Kohima 1 2nd half of 1971-72

Srinagar 1 During the Fourth
Five Year Plan
Period.

Nagpur 1 —do—

Indore 1 —~do—

Cuttack 1 —do—

Short wave .

Alligarh 4 2 transmifters in
the 1st phase of the
scheme by Znd halfl
of 1970 71. Other
two  during the
Fourth Five Year
Plan period.

Buffer Stock of Sugar

*64s. SHRI SITARAM KESRI :
SHRI HIMATSINGEKA :

Will the Minister of FOOD a4 g1

AGRICULTURE be pleased to state :
(a) whether Government have drawn up
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plans to build up buffer stocks of sugar in
the country ;

(b) if so, the details of the plan ; and

(c) the amount allotted for the same in
the current year's budget ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO.OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The details of the
scheme for buffer stock of sugar are being
worked out.

Country-wide Television Net-work

*646. SHRI DHIRESWAR KALITA :
Will 1he Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state -

(a) whether it is a fact that Government
are working out a comprehensive plan for
setting up a country-wide T. V. net-work :
and

(b) if so, the details of the scheme 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I K. GUJRAL): (a) and (b).
Yes, Sir. Work on preparation of a plan
is uoder way in consultation with other
Ministries of Government of India. It has
not bzen finalised as yet. [t is not, there-
fore, possible to give its details at this
stage.

Experiments in Dry Farming

*647. SHRI S.C. SAMANTA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state the manner in
which the farmers taking advantage of dry

farming scheme shall have to associate
themselves in  various aspects of the
scheme 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
CO OPERATION (SHRI ANNASAHIB
CHINDE) : Under the Centrally Sponsored
Scheme for Integrated Dry Land Agricul-
tural Development, Pilot Projects are being
taken up to serve as demonstration-cum-
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training projects. The projects will be imple-
mented on the farmers' fields in the area
selected, These farmers will be associated in
all the operations to be demonstrated under
the scheme.

Demands of Coal Mine Workers in Bihar
and West Bengal

*648. SHRIJ. M. BISWAS : Will the
Minister of LABOUR AND REHABILI-
TATION be plcased to state:

(a) whether it is a fact that the All India

_Trade Union Congress-led unions in the coal

belt of West Bengal and Bihar and decided
to observe a week from 3rd August to 9th
August, 1970 for the fulfilment of their 9-
point demand ; and

(b) what aie the main demands of these
workers.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) According to available infor-
mation, AITUC.led unions in the Dhanbad
region observed 8 demand week from August
3 to 9 in support of certain demands.

(b) Their main demands included imple-
mentation of the Coal Wage Board recom-
mendations, introduction of Gratuity Scheme,
abolition of contract labour and CRO,
Camps, nationalisation of coal and other
mines and permanency of temporury
workers.

Taking Away of Cash and Jewellery from
East Pakistan Kefugees

*649. SHRI KIRIT BIKRAM DEB
BURMAN : Wwill the Minister of LABOUR
AND REHaBILITATION be pleased to
state :

(a) whether it is a fact that all the
migrants who enter Tripura enter this State
in a deplorable state ;

ib) whether cash and jewellery they have
is taken away on the border by Pakistani
miscreants or by Pak-authorities ; and

(c) if so, Government’s reaction there-
o ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG.
WAT JHA AZAD): (a) The Governmeg,
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of Tripura have informed that migrants who
register themselves with their Relief Dzpart-
ment are understood to have entered Tripura
* in a deplorable condition.

(b) No migrant has yet given any written
statement to the effect that their cash and
jewellery was taken away by Pakistani mis-
creants or by Pak-authorities.

(c) In view of the answer to (b) above,
the question does not arise.

Erosion of Panchayati Raj

*650. SHR1 S. KUNDU: Will the
Minister of FOOD AND AGRICULTURE
be pleascd to state :

(a) whether Government are aware that
in certain States there has been erosion of
Pancheyati Raj and some of the States have
done away with Zila Parishads : and

(b) if so, whether Government are con-
sidering any Constitutional smendment to
guarantee formation of Zila Parishads within
the Constitution :

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI S. C. JAMIR):
(a) No, Sir. A statement is laid on the Table
of the House.

(b) Does not arise.

Sratement

In all States except three nemely, Kerala,
Madhya Pradesh and Jammu and Kashmir
the Panchayati Raj Institutions have been
established. The Chief Ministers and State
Ministers for Cor ity Develop and
Panchayati Raj, when they metina Con-
ference at Madras on 11th June, 1968 decided
that Panchayati Raj as the instrument of
democratic decentralisation should continue ;
the question of having a two tier syctem or
three tier system being left to the States.
Save in case of Orissa wherz Zila Parishads
havee been placed by District Advisory
Councils and Uttar Pradesh where Zila
Parishads have been superseded, no report
of States having replaced Zila Parishads has
come to the notice of the Government. On
account of inadequate devolution of powers
and resources, th= performance of Panchayati
Raj Institutions bas fallen short of expec-
tations in some States. The Programme
Evaluation Organisation of the Planaing
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Commission are taking up a study on th®
functioning of the Panchayati Raj Insti
tutions in selected districts in the country
with a view to suggest needed improve-
ments.

Reclamation of Sunderban Area of West
Bengal for Rehabilitation of East
Pakistan Refugees

*651. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILI-
‘TATION be pleased to state :

(a) whether persistent representations
on behalf of the Sunberban coastal area of
West Bengal were made to the late Pandit
Nehru, late Lal Bahadur Shastri and present
Prime Minister, Mrs Indira Gandhi for the
reclamation of the vast areas of Sunderban
for scttlement of the East Pakistan refugees
there : and

(b) if so, when Government propose to
take vp the Sunderban reclamation pro-
ject ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) Certain represen-
tations were received from time to time for
reclamation of certain areas in Sunderbans
for the rehabilitation of migrants from East
Pakistan.

(b) As a saturation point had already
been reached in West Bengal, a policy deci-
sion was taken io 1964 in consultation with
the State Government that new migrants
(i.e. those who came from East Pakistan
from 1-1-1964 ownwards) who sought admis-
sion in relief camps and were sponsored by
the West Bengal Government would be
given rehabilitation assistance outside West
Bengal. However, the possibility of rehabili-
tating refugees from East Pakistan as a part
of the residuary problem in Beogal, in Hero-
bhanga Schems No. II in Sunderbans area
of West Bengal is being examined by the
Government of West Bengal who have been
granted a loan of Rs. 5,000/ for carrying
out a detailed investigation of Hydrological
conditions and Soil characteristics of the
ar=a. Their report is awaited.

Steps for Improvement in Production

of Rice

*652. SHRI SARJOO PANDEY : Will
the Minister of FOOD AND AGRICUL
TURE be pleased to state :

(a) whether it isa fact that the green
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revolution in India is mainly confined to
wheat and there has been no improvement
in per hectare yield of rice in the last five
years ;

(b) if so, the reasons th.erefor ; and

(c) the steps taken to improve the pro-
duction of rice ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) It is a true that achieve-
meats in terms of additional production in
recent years have been substantial in the
case of wheat, whereas the progress urder
rice has not so far been satisfactory.

(b) Apart from unfavourable season:l
conditions, the other factors responsible for
lack of improvement in per hectare yield of
rice are : (i) non-availability of suitable
high-yielding variety for kharif seasen, which
is the main growing season of the crop;
(ii) non-adoption of recommended package
of practices, particularly balanced app-ication
of fertilisers ; (iii) lack of comsumer accep-
tabiltty for high-yielding varieties dus to
coarseness and glutienuous nature of grain ;
and (iv) susceptibility of crop to pests and
diseases, etc.

(c) In addition to intensification of re-
search, extension and education and farmers’
training, the other steps taken to improve
the yield of rice include ; bringing larger
area under high-yielding varieties, multiple
cropping, intensive development of irrigation,
particularly ground-water resources, assured
supplies of inputs like seeds, fertilisers, sur-
veillance of pests and diseases and well
organised plant protection operations, in-
creased provision of iostitutional credit, etc.
Moreover, serious efforts are being made to
evolve high vielding varieties of rice, which
are disease and pest resistant and acceptable
to consumers. Some new varieties suitable
for different soil and water conditions have
been released recently.
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Area Bascd Strategy for Farm Development

*654. SHRI R. K. BIRLA ;: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a; whether it is a fact that the Ministry
have formulated a new arca-based s trategy
for farm development ;

(b} if so, the details of
strategy :

the new
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(c) by when and where the new strategy
will be given effect to ; and

(d) whether State Governments have
been consulted before working on the new
stratesy 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (¢). Agricultural

Development should cater to the following
four different categories of areas :

(i) Areas of assured irrigation :

Extensive coverage under the high yield-
ing warieties and in‘ensive multiple cropping
are the nzed of such areas. A scheme for
starting ‘Pilot Projects or Multiple Cropping
in Selected Districts’ has becn formulated
for such areas during the 1V Plan. The
scheme is pending sanclion.

(ii) Areas with less irrigation intensity,
but having assured rainfall :

In such areas, cultivation of high-yield-
ing wvariet’es of foodgrains and package
programmes for cash crops are being imple-
mented.

(iii} Areas which have no assured irriga-

tion and low rainfall :

A scheme for Integrated Dry Land
Agricultural Development will be imple-
mented by starting 24 pilot projects during
the Fourth Plan period. To begin with,
during 1970-71, 9 pilot projects will be
implemented as Demonstration-cum Training
projects.

(iv) Chronically drought affected arecas :

Rural Works related to agricultural pro-
duction are being envisaged in these areas
to provide employment end generate income
to the farmers and landless labourcrs. A
non-plan scheme for rural wcrks and labour-
intensive activities is proposed to be taken
up in selected districts in the remaining four
years of the Fourth Five Year Plan,

(d}) The above mentioned scheme were
circulated to the States for consideration
and these schemes would be finalised in
consultation with them.

Natjonal Parks and Sanctuarles and
Proservation of Wild Life

*655. SHRI K, P. SINGH DEO:
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Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number and the names of the
National Parks and Sanctuaries in India and
their location ;

(b) the area covered by these Nat onal
Parks and Sanctuaries ;

(c) the number of the sanctum sanctua-
ries among these National Parks and
Sanctuaries ; and

(d) the steps takea by Government for
the Wild Life conservation in these Sanctua-
ries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). There were 122
National Parks;Sanctuaries upto 1963. List
is laid on the Table of the House. [placed
tn Library. See No. LT-4073/70].

(c) and (d). The information is being
collected and will be laid on the Table of
the Sabha.

Research in Marine Biology

®656. SHRI VIRENDRA KUMAR
SHAH : Will ihe Minister of FOOD AND
AGRICULTURE be pleased to state ;

(a) whether this attention has been
drawn to a reported statement of Piof. G. E.
Fogg, a British Scientist, to the effect that
effect that there is lack of enthusiasm about
research in moarine biology in India (Times
of India dated the 16th July, 1970} ;

(b) whether it is a fact that even
re:earch facilities, as are there, are not being
made use of as in the case of Kerala Univer-
sity’s Eiology Research Vessel, which is
lizely to be accepted due to unsufficient
allocation of money for mainteoance of the
vessel ; and

(c) the steps taken or proposed to be
taken to give greater importance to research
in marine biclogy in future and the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOQOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE); (a) Yes,
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(b) The information is being collected
from the Kerala University.

(c) The Government of India is fully
aware of the importance of research in
marine biology. There is a National Insti-
tute of Oceanography uuder the administra-
tive control of the CS.LR. to carry out
research not only in Marine Biology but
also to deal with all aspects of the study of
of the ocean around the country. In addi-
tion to these studies, carried out on an All-
India basis, universities such as Andhra,
Kerala and Annamalai havs special depart-
ments devoted to research on marioe biology
and oceanography confining their research
activities to local problems. Considering
the importance marine biological studies
have in an integrated fisheries research pro-
gramme, the Central Marine Fisheries
Research Institute also carries out marine
biological research. India :ctively partici-
pated in the recent International Indian
Ocean Expedition. In view of the expertise
available in this country, the UNESCO in
collaboration with the Government of India
established the [Indian Ocean Biological
Centre to process the large opumber of
plankton samples collected during the expedi-
tion by the different participating countries.
Recognising the importance of the subject
and because of the enthusiasm shown by
the marine biolopists of this country, as
Marine Biological Association of India was
formed which publishes regularly the Journal
of the Marine Biological Association of
India.

Strike by Municipal Employees in
West Logal

*657. SHRI BHAGABAN DAS : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that 30,000
employees of 89 municipalities in West
Bengal, led by the West Bengal Municipal
Workmen's Federation, have gone on an
indefinite strike from the 16th June, 1970 ;

(b) whether it is a fact that the Council-
lors of Calcutta Corporation and Mounicipal
Commissioners of the districts adjoiniog
Calcutta held a demonstration in front of
the Writer's Buildiog on the 17th June, 1970
in sympathy with the demand . of Municipal
employees ; and

(e) if so, what are the demands of the
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Municipal employees and the steps taken by
Government to reach an a:nicable settlement
with them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) to (c). The information is
being collected and will be laid on the Table
of the House after it is received.

Sex in Newspapers Advertisements

*658. SHRI R. BARUA : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUMNICA-
TIONS be pleased to state :

(a) whather it is a fact that the Presi-
dent of Indian and Eastern Newspapers
Society has recently sugges'ed the setting up
of a Committee by Government to lay down
guide-lines regarding the use of sex in
advertisements in newspapers, which is on
the increase ; and

(b) if sp, whether Government have
considered th:at suggestion and taken any
decision about the use of such advertisements
in newspaper: ?

THE MINISTER OF STATE 1IN
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) No, Sir.

THE

(b)Y Does not arise.
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Modernising Trunk Telephone Service
in the Country

*560. SHRI YOGENDRA SHARMA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government have drawn
up schemes fcr improving and mod=roising
the trunk telephone services in the country ;
and

(b) if so, the details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN
SINHA) : (a) Yes, Sir.

(b) A statement is placed on the Table
of the Lok-Sabha.

Statement

The main elements in an efficient trunk
telephone service are :

(a) Stable transmission circuits with a
satisfactory quality of speech free
of noise and disturbances ; and

(b) quick and prompt connections.

2. Steps are being taken to improve
and modernise the trunk service in both
these respects.

3. Asfar as the provision of stable
transmission circuits is concerned, it is well
known that till a few years back we had all
our circuits working on open wire lines.
These lines were subject to disturbance by
weather conditions and the main trunk
circuits which consisted of copper wire
conductors were subject to frequent copper
wire thefts. Following improvements are
being made :

{a) provision of broad band coaxial
and microwave transmission system
on main routes ;

(b) provision of parrow band micro-
wave and UHF and VHF systems
on secondary routes ;

(c) substitution of copper wire conduc-
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tors by aluminium and copper
coated steel wires ; and

(d) provision of carrier telephone
systerns on open wire lines.

4. As far as quick and prompt connec-
tions of calls is concerned, steps are being
teken to climinate delays by :

(a) provision of subscriber dialling on
all major routes ;

(b} provision operator dialling facilities
on other routes with automatic
transit working : and

(c) single trunk operator working as
far as possible with Central Battery
signalling in place of ring down
working.

Strikes in Certain Public Urdertakings

4121, SHRI BABURAO PATEL : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the total number of strikes from
June, 1969 to May, 1970, in Public Under-
takings at Durgapur, Bhilai, Rourkela,
Bokaro, Heavy Electricals Ltd., Heavy Engi-
neering Corporation, Hindustan Machine
Tools Ltd., Hindustan Aircraft Ltd. ;

(b) the names of trade unions operating
in these public sector concerns ; number of
clashes owing to trade union rivalry, total
number killed and injured ; mnature and
exient of damage to public property, during
this period ;

(c) the number of man-days lost, pro-
jectwise, as a result of the strikes and
clashes during this period -

(d) the extent to which
affected the production : and

(e) the ste-s taken to improve relations
between the labour and the employers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) to (e). Information is
being collected and will be placed on the
Table of the House after it is received,

these have

Production and Distribution of Tractors

4122. SHRI ABDUL GHANI DAR:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(2} the production of tractors of each
type in the countsy ; and
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(b) the percentage of those who applicd
for tractors but could not get them cach
year in each State with total numoer of
applicants 7

THE MINISTER OF STATE IN THE

AUGUST 27, 1970

Written Answers 56
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) At present there are five
industrial units engaged in the production of
wheeled traciors in the country. Their pro-
duction during the last five years is as

MINISTRY OF FOOD, AGRICULTURE, under:
Name of the Firm 1965 19.6 1967 1968 169 1970
(upto June)
1. M/s. Eicher Tractors India 113 135 122 346 328 306
Ltd., Faridabad
(Eicher 26.5 HP)
2, Mjs. International Tractors 225 550 2669 3818 4329 2325
Co. of India Ltd., Bombay
(B---275)
3. M/s. Tractors & Farm 2935 3400 3819 3336 1344 1090
Equipment Ltd,, Madras
(MF=35 HP)
4. M/s. Escorts Ltd,,
Faridabad
Escort 37 (34,5 HP) 1202 311s 1316 3034 4806 3667
27 (28.0 HP) —_ — 795 200 1474 255
47W (45 HP) - -— — 1033 1840 400
5. M/s. Hindustan Tractors
Ltd., Baroda
Hindustan 36 HP — 370 713 1194 832 110
50 HP 1843 1043 1032 838 1139 679
Total : 6318 7613 10526 12799 18092 8832
(b) As there is no staturory control over COQPERATION (SHRI ANNASAHIB
the distribution of indigenous tractors, no SHINDE): (a)to (¢). The information is

information is available.

Damage to Crops due to Snowfall and
ge of Rain in States during
1969-70

4123. SHRI ABDUL GHANI DAR:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the damage to crops due to snow fall
in each State during 1969-70 :

(b) the damage to crops due to shortage
of rains in each State during 1969-70 ; and

(c) the help given to cultivators of each
State in this period 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

being collected from the State Governments
and will be laid on the Table of the Sabha
as s0o0n as it is received.

T. V. Sets for Members of Parliament

4124, SHRI R. BARUA : Will the
Minister of INFORWATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact
agreement with some local dealer, 100
Members of Parliament were allotted
Television sets by Goveroment ;

(k) whether the Television sels have not
been supplied so far by the dealer to most
of the Members, whereas many of them had
deposited the price of the Television sets;
and

that under
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(c) if so, the reasons for delay in the
supply of T. V. sets of Members of Parlia-
ment by the concerned dealer and the steps
taken to expedite their delivery ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJARAL) : (a) Yes, Sir.

(b) TV sets have yet to be supplied to
59 M.Ps.; out of them 13 M.Ps. are
understood to have deposited money with
the dealer,

(c) Non-availability of spare parts
required for repair of these sets. This
Ministry is assisting the dealer in import of
these spare parts. The dealer bas assured
the Ministry that sets will be supplied by
him to the M.Ps. as soon as they are
repaired after receipt of spare parts.

Free Sonthern Zone for rice

4125. SHRI LOBO PRABHU: Will
the Minister of FOOD AND AGRICUL-
TURE be pleascd to state whether Govern
ment propose to establish immediately a
free Southern Zone for rice ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DE.ELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : No, Sir. The guestion of zonal
restrictions on movement
usual be considered in the epsumg Chief
Ministers Conference to be beld by the end
of September, 1970. The existing pattern
of rice zones will be reviewed by Govern-
ment thereafter.

Free Zone for Wheat

4126. SHRI LOBO PRABHU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state the reasons for
not extending the free zone for wheat to the
whole country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The movement of wheat and
wheat produc's at present is un-restricted
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throughout the country except the statutorily
raticned areas. Fr.e import of wheat in
these areas canrot be permitted so long as
statutory ratioming is in force in those areas,
as statulory rationing implies cordoniog off
of these areas,

Buffer stock of Foodgrains

4127, SHRI LOBO PRABHU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the present buffer stock of food-
graios ;

tb) at what monthly cost it is stored ;
and

ic) the reasons for not selling the stocks
rented in private warchouses and what
would be the monthly saving in rent
thereby ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) At the end of July, 1970,
the total physical stocks of foodrains with
the Goveruments (Central as well as States)
amounted to 5.3 million toomes, Of this
about 3 million tonnes may be treated as
buffer stocks.

(b) In the holding of the stocks, there
is no physical demarcation between what
constitutes buffer stocks and what constitutes
operational stock  Therefore, it is mot
possible to indicate the monthly cost of
storing the buifer stocks.

(c) Till such time as Government have
constructed sufficient godown capacity to
meet the full requirements, it is necessary
to utilize some private godowns. It would
be unwise to sell away stocks merely to save
some rent oo private godowns.
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Matore of break-downs in RS-t 9 Tractors

4129, SHRI M. N. REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the nature and extent of ‘break-
downs" reported on RS-09 Tractors by
Punjab, Gujarat, Andhra Pradesh and
Rajasthan Agro-Industries Corporations ;
and

(b) the action taken or proposed to be
taken to remedy the situation arising out
of these ‘break-down’ ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (bl. The complaints
generally reported related to the electrical
system including master switch, screw
elastic cap of glow plug tester, starting
system, the engine and the clutch, etc.
However, detailed information in this behalf
is being collected from the corporations
concerned. On the basis of the reports
al'eady received, a series of discussions
have been held with the G. D. R. Suppliers,
The various decisions taken to replace the
defective parts free of cost for improving
the working of the tractor, extending the
period of warranty etc. are being implement-
ed at their cost.

Lunch charges from students in Institute of
Hotel Management. Catering and
Naotrition, New Delbi

4130. SHRI SHASHI BHUSHAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to srate :

(a) whether it is a fact that the students
in the Institute of Hotel Management,
Catering and Nutritior, New Delhi are
required to take their Junch in the college ;

{b) whether it is a fact that the fees
charged from the students on this account
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have been increased by a sum of Rs. 10v/-
and the quelity of the food has deteriorated
and the quantity reduced ;

(c) whether any complaints where
received in this connection and il so, the
action taken thereon ; and

(d) the remedial measures Government
propose to take to improve the sitvation 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
LHINDE) : (a) There is no compulsion, but
the food cooked by students as part of their
training is served to them for lunch.

(b) The iocrease is mot for lunch
charges, but the training Food fee has been
increased by 50/- per term in view of the
increased c¢ost of fuod materials and to
improve the standard of training.

(c) Im a pseudonymous petition to
Government there was an allegation that the
food served to students at lunched had been
reduced in quantity as well as quelity.
Enquiries revealed 1hat the petition was
fictitious.

|d) The increased training Food fees will
enable the sta-dard of training as well as
food to be improved.

Students geiting compartment in diploma
course fur Hotel Menagement

41 1. SHASHI BHUSHAN : will the
Minister of FOOD AND AGRICULTURE
be pleased to state @

{a) whether it is a fact that the students
who came in compartment in one or more
pepers in the examination for diploma course
in the Iastitute for Hotel Management,
Catering and Nutrition have also to re-
appear in all those papers in which they got
less than 50 per cent marks ;

(b) whether such practice is prevalent
in any other institution ;

(c) if so, the details thereof and the
reasons therefor ;

(d) if not, the reasons for the discrimi-
nation in the case of Institute for Hotel
Management, Cateriog and MNutrition ; and

(e) the steps Government purpose to
lake in this regard 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Normally the students have
to pass in the examinaticn as a whole, but
the rules of the Boaid of Technical Educa-
tion provide that a failed candidate who
secures 50 per cen! marks or more in apy
subject is cligible for exemption from
appearing in that subject in the subsequent
examination,

(b) This is the onmly institution of its
hind in Delhi.

{c) and (d).

(e} The rules for the examination are
framed by the Board of Technical Education
to which the Iostitute is affiliated snd the
question of reviewiog the examination rules
i3 at present under consideration of the
Board.

Do not arise.

Arrangements for Advanced Stody in Hotel
Management

4132. SHRI SHASHI BHUSHAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the Ministry
rons Indian Institute for Hotel Management,
Catering and Nutrition and awards diploma ;

(b) whether it is also a fact that afier
this diploma course there is no arrangement
for further studies in Hotel Maragement :

(c) whether it is a fact that on account
of lack of this facility students who wish to
attain high knowledge in the course are
deprived of higher education ; and

(d) the arrangements Government pro-
pose to make in this regaid so that students
could continue their studies further ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) The Ministry only gives
Grants-in-aid to the Institute of Hotel
Management, Catering and Nutiition at
New Delhi which is managed by an autonc-
mous body. The Diplomas are awarded by
the Board of Technical Education, Delhi
Admmnistration. -

(b) Arreogements for  studies in a
Specialized Hotel Management Course exist
in the lostitute itsell,
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(c)and (d). The Diploma and the
Specialized Management Courses in the
Ianstitute are advancsd Cuurses in Catering
Technology and Hotel Management and
have been recognised as the highest
qualification in  India for purposes of
recruitment ets.

Gokhale Commission Report on job security
of employees of Foreign Oil Companies

4133. SHRI K. ANIRUDHAN :
SHRI YOGENDRA SHARMA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the action taken by Government to
implement the Gokha's Commission Report
on jab security of employees in Foreign 0il
Companies ; and

(b) the recommendations of the Gokhale
Committee which are likely to be imple-
mented ?

THE MINISTER OF LABOUR
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) and (b). The recommen-
dations of the Gokhale Commission, were
discussed at a tripartite meeting held on
Octobar 15, 1959. The discussion mainly
centered on one issue, namely, whethsr the
Model Agreement on Rationalisation as
formulated at the 15th Session of the Indian
Labour Conferencs in 1957 should, modified
as necessary to suit subsequent technological
charges. be given statutory effect. Aciion
on their recommendations of the Gokhale
Commission was not particularly pressed at
the tripartite meeting.

Following the exchange of views, the
employers' and workers’ rzpresentatives
agreed to hold bipartite discussions on the
recommendations o7 the Commission with a
view to coming to an amicable ssttlement
on all issues within a month, failing which
to renort on their differences to the Labour
Ministry for a further meeting. As the
parties could not come to any agrzement,
Guvernment is considering the question of
effecting suitable ameadments to the
Induastrial Disputes Act, 1947, arising out of
the recommendation of the Gokhale Com-
mission, in consultation with the various
interests concerned, t» ensure some measure
of job security forsimilarly placed workers
14 al waddsicizg, 1a2iading the vil companies,

AND
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Surpluses created due to contract Labour
System and automation in Foreign Oil
Companjes

4134, SHRI BHAGWAN DAS @ Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Goveroment propose to
arrest the surpluses created as a result of
the introduc'ion of conmtract labour sysiem
and automation in foreign oil companies ;
and

(b) if so, the steps likely to be taken by
Government in this respsct ?

THE MINISTER OF LABOUR AND
REHARILITATION (SHRI D. SANJI-
VAYYA) : (a) and (b). The problem of
job security for workers in all industriss,
including the oil companies particularly in
the context of the contract system and
introduction of automatic devices is proposed
to be tackled in a number of ways. The
Contract Labour (Regulation and Abolition)
Bill, 1967 has already bsen passed by Parlia-
ment and awsits enactment. [In regard to
automation, the Venkataraman Committee
are alrcady seired of the issue and their
recommendations, as to the criteria on
which the introduction of measures of
automation be either permitted or restricted
in specific areas, having regard to all the
relevant considerations, are awaited ; mean-
while, a procedure is in operation for screen-
ing proposals for iostallation ol imported
computers Some amendments proposed to
be made to the Industrial Dispules Act, with
aview to greater job sccurity, have also
been brought to the aitention of the various
interests concerned for theic views.

Iatrodastia 1 of E.S. 1. Scheme in M/s. Bharat
Carpets Ltd. Faridabsd

4135, SHRI CHANDRA SHEKHAR
SINGH :  Will the Minister of LABOUR
AND REHABILITATION be pleased to state:

(a) whether the factory of M. Bharat
Carpats Ltd,, P. O. Amar Nagar, Faridabad
has been cove=red by the Employees’ State
Iosurance Act, 1948 ;

(b if so, the date from which it was
covered uadar this Act, for ths purposes of
pivment of Administrative Chirges ;

(c) whether tbe E.S,I. authorities are
awarg of the fact that the first date of start
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of manufacluring process in this factory was
supposed to be much earlier than the one
given by the factory management ; and

(d) if so, the action contemplated by
Government to recover administrative charges
from this firm from the retrospective date of
manufacturiog ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D.
SANJIVAYYA) : The administration of
Employees® State Insurance Scheme is the
concern of the Employees’ State Insurance
Corporation which is an autonomous body
set up under the Emplovees’ State Insurance
Act, 1948 and is not the direct concern of the
Central Government, The Corporation has
furnished the following information :

(a) Yes.

(b} The Fuctory bas been covered under
the Employees’ State Insurance Act with
effect foom 17-10-1966. No administrative
charges are payable under the Act.

(¢) and (d). The matter
investigated,

is being

Introduction of Employers Provident Fond
in M/s. Bharat Carpets Ltd., Faridabad

4136, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be rleased to
s'ate ©

{a) whether the employees of the factory
of M(s. Bharat Carpets Lid., P. O. Amar
Nagar, Faridabad have been brought under
the purview of the Employees Provident
Funds Act, 1952, if so, from which date ;

(b) whether the factory was already
running since the past three years at the time
of its taking over by the Bharat Carpets ;
ard '

(cj if not, what steps have besn taken
to enforce Provident Fund from the retros-
pective date of completing three years afier
commencement ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D.
SANJIVAYYA) : Tke administration of the
Employees’ Provident Fund is the concern of
the Central Board of Trustees, an antonomous
organisation set up under the Employees®
Provident Funds Act, 1952 and 1s Dot
primarily the concern of thg Government of
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India. The provident fund authorities have
intimated as under :

(a) Ms. Bharat Carpets Ltd., Faridabad
have been covered provisionally under the
Employees’ Provident Funds Act with effect
from the 10th May, 1969,

(b) and (c). The matter is being invest-
igated.

Direct Dialling System between Delbi
aod Badh Industrial Estate

4137. SHRI DEVINDER SINGH
GARCHA : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether it is a fact that there is no
direct, dialling system between Delhi and
Badli Industrial Estate ;

(b) whether Government are aware that
the subscribers have to wait for sufficient long
time to get the calls matured ;

(c) whether it is also a fact that the

te'ephone lines remain out of order
occasionlly ;
(d) whether Government have since

received complainte in 1his regard : and

(e) if so0, the action Government propose
to provide the direct dialling system to avoid
ircenvenience to the subscribers ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) to (d). Yes.

(¢) A 100 lines exchange with direct
dialling facility into Delhi net work is pro-
posed to be installed at Badli. It is likely
to be commi:sioned some time during 1972.

Timings of Shops in Srinivaspuri Colony
New Delhi

4138. SHRI RAMACHANDRA
YEERAPPA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

{a) whether it is a fact that most of the
shopkeepers in the Srinivaspuri Colony, New
Delhi are violating the rules of opening and
closing their shops daily - and

(b) if so, the action taken by
ment in the matter 7

Govern-~
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D.
SANJIVAYYA) : (a) No Sir.

(b) Does not arise,

Increase in Rice Prodoction

4139, SHRI D. N. PATODIA : Wil
the Mipister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact thet at a Confer-
ence «f the State Food Ministers, the guestion
of pushiog up rice preduction was considered
in detail :

(b) if so, the details of the discussions
held cn this issue ; and

ic) whether any specific proposals have
emanted as a result of their discussion ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE, : (a) Yes. Sir.

(b) The Conference noted with satisfac-
lion the progress made by the Indian Council
of Agricultural Research in releasing new
varieties such as ‘Jaganath’ and ‘Pankaj’ for
areas with problems of waterlogging and
diseases and ‘Jamuna’ and ‘*Sabarmathi’ for
arcas which have preference for fine varieties
like “Basmat:’.

The Conference stressed the mneed for
evolving varities resistan® to tungro virus and
varieties which will give more rice on hulling.
The {o'lowing steps have been taken on the
recommendations of that Conference,

(c) (i) A new high yielding strain (IR.
20) mederately resistant to Tungro virus has
been released for areas of Easterm U. P.,
Bihar and West Bengal where tungro virus is
prevalent.

(ii) Five surveillance parties have been
set up by the Goveroment of India for
making & survey of out break of diseases and
pests of rice particularly Tungro virus. Two
grain quality and a high vielding strains,
CR. 105437 and CR. 1-6, with excellent
grain quality and a high precentage of head
rice have been recommended for release by
the Central Sub.Commitice for reiease of
yarieties.
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Price of Good Quality Secds

4140 SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the prices of
goed quality seeds as prevailing at present is
unremuneratively high and is not likely to
belp accelerate the green revolution ;

(b) if so, whether Government have taken
steps to ensure adequate supply of seeds at
reasonable reasonable rates to farmers ; and

(c) what has besn the prizce behavicur of
the seeds and the causes of such increase ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The prices of good quality
of sezds are always higher than grain prices
because of the much heavier investment in
seed production and much greater risk.
However, seed is a small ipput and given
good quality seed, a farmer would not regard
its price as high because the return on using
good seeds is remunerative.

(b) At present, there is no shortage of
seeds. The State Governments are responsi-
ble for secd production and distribution.
Also the National Seeds Corporation has wet
up a chain of dealers and made available
good secds at reasopable rates throughout the
country. Recently, the Tarai Development
Corporation has also established a net-work
of seeds distribution. Besides, there isa
growing private trade in seeds.

(c) On account of plentiful seed produc-
tion and keen competition, the prices of
seeds have gencrally shown a downward
trend.

Shortage of Small Tractors and their
Man:factore

4141, SHRI D. N. PATODIA : Wil
th= Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that small tractors
are in short supply in the country ;

(b) if so, the types of tractors, H. P.
wise-that are in great demand in the country;

(c) the categories of those which are
being manufactured in the country and the
extent of short fall under each category ; and
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(d) the steps Government propose to
‘ake 1o bridge the gap between demand and
Supply ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIBE
SHINDE) : (a) Yes, Sir.
(b} Zeter-2011 (20 H. P, and DT-14 B

(14 H. P)) tractors.

(¢) There is ro indigenous production of
small tractors in the country.

(d) The following schemes lave been
approved in principle for the manuluciure of
small H.P, tractors ;

bBHADRA 5, 1892 i SAKA)

Name of firm Make and Annual

H.P. Capa-
city
(1) Mys.  Hindustan Zetor-201 / 12,000
Machine Tools Ltd., 2511 (20
Pinjore H. P)
(2) Mjs. Ghaziabad DT-14B(14 10,000
Engg. Co. Pvt. Ltd, H. P))
New Delhi
(3) Dr. R. Kymzal (now Guldner (15 2,000
Kymal Tractor and H. P.)
Enge. Enterprises,
Hyderabad)
(4) M/s. Indian Agro- RS.0Y (20 10,000
Machines, Bombay. H. P.)

Certain other proposals for the manufacture
of small tractors are under consideration of
Government, Besides, it bas been decided
to import 20,000 small tractors. Import of
tractors as gift from Indian relations living
abroad has also been allowed to ease the
supply position.

Ramekrishng Mission Reguest for Fucds
for Providipg Relief to East Pak. Refugees

4142, SHRI D. N, PATODIA : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that Ramakrishna
Mission is the only voluntary crganisation
which is actually working for providing on-
the spot relief to the refugers who have
gathered at Basirtat ;

(b} wheiher the Mission had written to
the Central Government that their work has
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suffered a set back bucause of shortage of
funds ; and

{c) if so, whether Government propose
to give assistence to the mission ; and the
details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) No, Sir.

(by and (¢) When the Ramakristian
Mission had started relief work at Basirhat,
it had approached the Central Government
in May, 1570 10 anacge for carly release
of funds.

The Central Governmeal has so far
made “on account’ advaoces of Rs, 89 lakhs
to the Siate Government for meeting relief
expenditure of immediate nature, including
grants-in-aid to well established philantbropic
organisations like the Ramaksishna Mission.
Out of this amount, a sum of Rs. 2.10 lakhs
has already been sanctioned by the State
Government upto 4-:-1970, to the Rama-
krishna Mi This t includes Rs. 1
lakh as the cost of rice supp'ied to the Rama-
krishoa Mission by the Food Corporation of
India for distribution among the migrants
from East Pakistan,

Comparative Prices of Indian and lmported
Tractors

4143, SHRI M. N. REDDY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

{a) the estimated demand for tractors in
the country and how the demand is being
met =

(b) whether the tractors imported
through the State Tradivg Corporation on
Government account without duty are being
sold at prices lower than those of indigen-
ously manufactured tractors ;

(c) in view of adverse eflect on the Indian
manufacture of tractors due to the sale of
foreigo tractors at a lower price, wlether
Government will ensure equality of prices of
imported and Indian tractors ; and

(d) whethe:, with the extra amount
realised on sale of imported tructors an
equalization of prices, or a special f[armers
fund will be created which could bte used to
subsidise power-tillers used by small farmers?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The relative demand for
tractors of the various States during 1969-70
was of the order of 1.14 lakh tractors wherecas
the total reoduction of indigenous tractors
during that year was only 17,099. With a
view to meeting the increased demand for
tractors, it has been decided to import 35,000
tractors, Besides stepping up indigenous
production, import of tractors as gifts from
Indian relations living abroad has also been
allowed to ease the supply position. In
addition to these, proposals for import of
tractors under the various World Bank Pro-
Jects are also under consideration.

(b) The imports of makes and models of
tractors which are being indigenously manu-
factured have not becn taken place and,
therefore, no comparison of prices can be
made. The sale prices of such tractors, if
and when imported, will be fixed by an expert
committee after considering all aspects of the
matter.

(c) and (d). Do not arise.

State Takeover of Mismanaged Plantations

4144. SHRI N, R. LASKAR :
SHRI SHIVA CHANDRA JHA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it isa fact that the Union
Government have assured the labour leaders
that their demand for the State take over of
mismanaged plantations will be considered ;

(b) if so, whether this demand was made
by the labour representative at the 13th
Session of the Industrial Committee on
plantations held co the 10th July, 1970 ;

(c) if so, what were the other demands
made in the conference ; and

(d) how far Government have agreed to
their suggestions 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) to (d). The Industrial Com-
mittee on Plantations at its 13th Session held
on 10th July, 1970, while reviewing the action
taken on one of the conclusions of the
previous Session, with a view to taking over
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mismaraged units, came to the following
conclusion

“the question of taking over by
Government of mis-m2naged tea gardens
threatened with closure may be pursued
by the Department of Labour and
Employment either through amendment
of the Tea Act or the Industries (Deve-
lapment and Regulation) Act™

The question of amendment of the Tea

Act for this purpose is under consideration of
Governmen!,

Macufacture of Telephove Equipment,
Spares efc through I:eparmental Under-
taking

41 5. SHRI RAMAVATAR SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether there is shortage of Head
Gear Sets, Telephone Instruments sets for
C. B. and"Auto Exchanges, Plan instruments
for extension connections etc. in the
country ;

(b} whether it is a fact that shortage of
these instruments is hampering the develop-
ment of the telecommunication system in the
country :

(c) whether the Private firm like M/s.
Mazda Electricals, Delhi and others are
manufacturing these stores according to
I. T. 1. specification and approved by the
P and T Department and are ready to supply
the full requirements of the P and T Depart-
ment ; and

(d) if so, the reasons for not manufac-
turing the said instruments and accessories
by the departmental undertakings and even
oot supplying after purchasing the same from
the private undertakings in meeting the
requirements of P and T Department ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) and (b). Yes.

{c. Asfar as P and T is aware no indi-
geoous firm is manufacturing  telephone
instruments as per P and T Specifications.
Some indigenous firms were prepared to
supply Headgear sets but the qualily wa
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not wpte P &and T standards, and therefore
1esort to import has to be made.

(d) Indian Telephone Industries are
meeting the demands of P and T for these
items but there have been scme shortfall in
supplies mainly due to shoitage of fureign
exchange and the progress've indigenisation
cf imported raw materials and components.
These are being gradually overcome. A mew
factory is also being set up to manufacture
these items at Naini ucder Indian Telephone
Industries.  These stores could not be
supplied from the privalte firms for the
reasons mentioned in (c) above,
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Setling up of a Plywodd Factory in Tripura

4147. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Micister of FOOD
AND AGRICULTURE be pleased to refer
to the reply given to Unsiarred Question No.
2377 on the 10th March, 1970 regarding
setting up of & Plywood factory in Tripura
and state :

(a) whether the draft agreement with
Messrs Jayshri Tea and Industries Company
for lease of the right of removal of timber
from the forests in Tripura in connection
with the Company’s proposal for setting up
a Plywood factory in that State has since
been approved by Government ;

(b} if so, the further steps ‘taken and
being taken to set up the factory ; and

(c) if the reply to part (a) above be in
the negative, the reasons for the delay and
since when the draft agreement has been
under Government’s consideration ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The draft agreement
has been arproved by the Ministry of Law
with some modifications, and is now under
scrutiny of clearance with the Ministry of
Finanze, for which information from neigh-
bouring States is being collected. The draft
revised agreement has, however, been under
the consideration of the Government of India
since November, 1969.

Implementation of Recommendations of
National Labour Commission

SHRI N, SHIVAPPA :
SHRI MEETHA LAL MEENA :

Will the Minister of LABOUR AND
REHABILITATION be plecased to state :

(a) the steps taken to implemsnt the
recommendations of the National Commis-
sion on Labour already accepted by Govern-
ment ; and

(b) the progress in the implementation
of these recommendations ?

4148

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) and (b). A statement is
laid on the Table of the House,
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STATEMENT

1. Recommendations noted for guidance
or on which no specific actionis calied

Jor :
1 to 11, 12ia), 42(b}, 22(2), 41, 88,
50 to 42, 94 to 100, 109, 124(a), (b)
and (d), 133, 148 to 1 0, 157, 163,
164, 165, lb7, 168, 146, 269, 271
and 297 1o 300,

2. Recommendations commended for
aciion to Siate Governments|Admi-
nistiations and Centrai Ministries :

12(c), 21, 22ic), 25, 26. 39, 42, 55,
93, 103, 124(c), 125, 126, 151a),
207, 208, 213 to 218, 248, 281 and
290.

Recommendations commended, for

action to other bodies like the

Nationa! Preductiviry Council, Com-

mittee on Automation, Bureau of

Public Enterpris-s, etc.

25,25, 110, 112 to 117, 141, 20l to
203, 205 and 206.

4. Recommenda:ions commended, for
action, to Central Organisations of
Empioyers and Workers ;

22(z), 23 to 26, 39, 42, 93, 128, 131,
)34, 143 to 147, 151(a) and 215 to
218.

5, Recommendations under action in the
Department of Labour and Employ-
ment and its offices :

13, 16, 18, 22(b), 23, "4, 29, 3I(b),
33, 42, 52, 89, 124(c), 126, 127, 239,
281 to 283, 285 to 291, 293 and 294
to 296.

L

Misuse of Funds Provided for Famine Relief
Works in Rajasthan

4149, SHRI HIMATSINGKA : Wil
the Minister of FOOD AAND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that latest
enquiries have revealed large scale defalca-
tion of Central aid given to Rajasthan for
famine relief work ;

(b) if so, the total amount of money
involved ; and

(c) the Central
thereto ?

THE MINISTER OF STATE IN THE

MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

Government’s reaction

COOPERATION (SHRI ANNASAHIB
SHINDE) ; (a) No, Sir.
(b) and (). Do not arise,
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Kaziranga National Park

4150, SHRI BEDABRATA BARUA :
Will the Minister of FOOD AND AGRI-
CULTURE be gleased to state :

{a) whether it is a fact that the Kazi-
ranga Natiopal Park in Assam has been
affected seriously by floods and erosion for
the last three vears ;

(b) whether the wild life has been
endangered by this process and is faced with
extinction ; and

(c) if so, whether Government propose
to take any measures to protfect the said
National Park ?

THE MINISTER OF STATE IN THE
MINISIRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRT ANNASAHIB
SHINDE) : (a) to (c). The information is
being collected from Government of Assam
and will be placed on the Table of the Lok
Sabha.

Super Bazar, Chandigarh

4151. SHRI SHRI CHAND GOYAL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the Super
Bazar, Chandigarh is running into loss ;

(b) if so, the reasons for the same and
the steps taken by Government to improve
the situation ;

(c) the amount of Government's iovest-
ment ; and

(d) the criterion for the appointment of
directors and the reasons for oot getting
the Directors elzcted by the share-holders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATIUN (SHRI JAGANNATH
PAHADIA) : (a) Yes, Slr.
(b) The main reasons for losses are

beavy expenditure on establishment and rent,
and high incidence of shortages. Steps have
been taken to effect economies in expen-
diture, reduce the shortages and improve the
working of the Store.

{c) Rs. 7.95 lakhs, comprising Rs. 4
jakhs as share 21pitals Rs. 3 57 lakhs as loan,
and Rs. 0.15 1akhs as subsidy,
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(d) The Managing Committee is noml-
pated, in accordance with the provisions of
the bye-laws of the society, by the Union
Territory Administration and it represents a
cross-section of the residents. The term of
the present nominated committee expires on
the 22nd October, 1970, and arrangements
for clection of members of the Managing
Committee beyond that date are in hand.

Allotment of Jobs to M/s Kothari Associateg
by P and T depar'ment

4152, SHRI K . LAKKAPPA : Wwill
the Minister of INFORMATION ANC
BROADCASTING AED COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that undue favour
is being shown to M/s Kothari and Associa-
tes in allotting various jobs under Pand T
Department ;

{b) the number of jobs allotted by P and
T to M/S Kothari and Associates during the
last three years ; and

(c) the action Government propose to
take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No.

(b} Nil.
(c) Question does not arise.

Stipends to Trainees of Industrial Training
Institates

4153, SHRI R. BARUA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that very meagre
amounts are paid as stipends to trainees in
the Industrial Training Institutes ;

(b) if so, whether Government propose
to increase the amounts of stipends payable
to the trainees keeping in view the abnormal
increase in the cost of living ; and

(c) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 D, SANIJI-
VAYYA) : (1) Under the Craftsmen Train-
ing Scheme, 3.-%‘?{, of trainees at the
Industrial Trainiog Institates aie  paid
stipend: (means cum-merit scholarship) of
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Rs. 25/- per month each. All Scheduled
Caste and Scheduled Tribe trainees are paid
stipend of Rs. ¢5/- per month.

(b) and (c). The question of enhance-
ment of the rate of stipend, admissible to
the trainees, was examined in comsultation
with the State Governments and it was
decided that owing to financial stringency,
the proposal may be kept in abeyance.

Subsequently, a scheme of merit scholar-
ship was introduced w. e [ August, 1967, to
improve the quality of training According
to this scheme, scholarship at Rs. 15/- per
month per trainee is paid 10 49, of trainees
on roll.

The firancial Control over the Crafis-
men Troiniag Scheme has been transferred

to State Governments with effect from
1-4-1969.
Adivasis as Agriculturists
4154. SHRI BHARAT SINGH

CHAUHAN : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state the action taken by Government to
make Adivasis take to agriculture, etc.

THE DEPUTY MINISTER IN THE -

MINISTRY OF FOOD AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI 5. C. JAMIR):
While there is no specific programme
for the purpose of making Adivasis
take to agriculture etc.,, th* important p:o-
gramme for the economic betterment of
Adivasis and other members of Scheduled
Tribzs is being continued in Tribal Develop-
ment Blocks. Thece Blocks numbering 489 were
started in the Second Plan for inteasive de-
velopment of areas with large concentrations
of tribal population. From the Fourth Plan,
the total life of Tribal Development Blocks
is being increased from 10 to 15 years by
providing a new stage III with an allotment
of Rs. 10 Jakhs per block fo- the further
five-year period. In these Blocks, top priority
is being given for increasing agriculiural
production and other allied subjects.

Unemployment Insurance

4155, SHRI HIMATSINGKA : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the decision taken on the proposal

AUGUST 27, 1970

Writtem Amswers 80

to introduce unemployment insurance in the
country on the lings of the scheme prevalent
in the U. K. ; and

(b} whether any such schemes have been
laurched by any of the State Governments
and/or Union Territory Administrations and
if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI
VAYA): (a) and (b). The conditions in
India are different from those in devoloped
countries like U. K. where the aim generally
is to provide unemployment insurance for the
eaotire working population. Certain proposals
for a limited Scheme of Unemployment
Insurance in respect of employees who are
members of the Employec's Provident Fund
and the Coal Mines Provident Fund are
under examination. The details have not yet

been finaliscd.

Equitable Distribution of Tractors
in States

4156, SHRI SRADHAKAR SUPAKAR:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the farmers
in some States have to wait longer than those
of other Stztes for gettiog tractors for their
farms ;

(b) the total allotmeot of tractors of
different makes to different States ; and

(c) the steps taken for more equitable
distribution of tractors among the States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c!. The overall demand
for traciors in the country is much more
then the tractors menufactured indigenously
and those imported from abroad, As such,
the farmers in the States do have to wait
for allotment in their turn.

Besides, the demands intimated by the
various States Agro-Industries Corporations,
the following factors are taken into con-
sideration while making allocations of im-
ported tractors to various States etc. :

(i) Relative demands rugisiered‘ by
States Agro-Industries Corporations,
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State Governments, Union Terri-

tories. etc.

(ii) Acreage of high-yielding varieties
multiple Cropping in the respective
States and Union Territories.

(iii) Existing population of tractors in
the States and Urion Territories,

Two statements showing actual allotment
of imported tractors made to various States
etc. against the requirements for 1968-69 and
1969-7C on the basis of the criteria mention-
ed above, ere laid on the Table of the House.
[Piaced in Library. S.e No LT—4174/70]
Actual supplies are geoerally made by the
States on the basis of ‘FIRST COME
FIRST SERVED". Where the pending regis-
trations are larger in a State, the farmcrs
there maturally have to wait for their tumn
longer than the farmers in the States where
the pending registrations are less.

Indigenous t:actors are distiibuted by
the manufacturers through their dealers and
there is no statutory control over their dis-
tribution,

With a view to meeting the overall de-
mand of tractors to the maximum extent
possible, Goveroment has been making all
possible eflforts to accelerate indigenous pro-
duction and increase imperts.  This should
g0 a long way in ensuring equitable dis-
tribution of tractors to farmers in the
country.

Permission for Introduction of Industrial
Relation® Bill by Andhra Pradesh
Government in State Legislatare

4157. SHRI P. C. ADICHAN : Will
the Minister v LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the Government of Andhra
Pradesh had sought the permission of the
Central Government before the Industrial
Relations Bill was introduced in the State
Legislature ;

(b) whether the Central Government
had at any time advised the State Govern-
ment not to proceed with the said Bill ;

(c) whether the attention of Government
has been drawn to the statement dated
14/15th May, 1970 issued by the Labour
Ministe: of Andhra Pradesh on the subject ;
pod
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(d) if so, the reaction of Government
thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) Yes, Sir.

(b) The State Government was requested
to await the enactment of Central legislation
on the subject or, in the alternative modify
tte Bill 80 as to bring it in conformity with
the existing policy and practioe without pre-
judice to such cbanges as may become neces-
sary in the the light of decisions even-
tually taken on the Report of the National
Commission on Labour,

(c) Yes, Sir.
(d) The views of the State Labour
Minister have been poted.

Technical C ittee for Revision of
Standard for Sogar Mills

SHRI MANGALATHU-

MADAM :
SHRI RAM CHARAN :

Will the Minister of FOOD AND AGRI-
CULTURE bs pleased to state :

(a) whether Government hawve set up
a technical committee for revision nf standard
for Sugar Mills :

(b) if so. the reaction of the sugar manu-
lacturers ; and

(c) the anticipated increased production
capacity of the sugar mills under this revised
specifization 7

4158,

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. A Technical Com-
mittee comprising of 17 members including
the representatives of the Sugai Industry
and Sugar Mill Machinery Manufacturers
was appointed in July, 1970 for reviewing
the standard specificatioas for sugar pla ts
drawn up earlier in 1964, in the light of the
developments that have since taken place in
technique and design feutures of some equip-
menis.

{b} The sugar industry hed already
agreed that there was need ior reviewing the
existing specifications of plaut and machj.

nery for sugar factorics.
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(c) The production cepacity of the exist-
ipg sugar mills will pot be affected by the
revision of the existing specifications.

Scheme of Canning of Fish submitted by
Kerala Government

4159. SHRI E. K. NAYANAR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether any schemes for the develop-
ment ef sea-foods-preservations and canning
industry under the Fourth Plan and 1970-71
Plan were submitted to Government by the
Kerala Government

(b) if so, the details of the proposals
thereunder ; and the cost thereof ; and

{c) Government's reactions thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) A scheme for the establish-
ment of ice plant and cold storage for Sea-
foods preservation has been included in the
Fourth Plan end Anoua! Plan 1970 71 by the
Government of Kerala. There is no Plan
proposal at present for establishment of can-
ning units.

(b) A provision of Rs. 40 lakhs has been
proposed for the Fourth Plan aod Rs. 15
lakhs for 1470.71. The provision proposed
is to coniinue and complete the spill-over
works in respect of the ice plants and cold
storages already taken up yiz, the 100 tonne
Ice plant and 700 tonne cold storage at
Willingdon Island, 10 tonne Ice Plant at
Balinpattam aond 25 tonne Ice Plant at
Beypore and 10 tonne plant at Attipra near
Trivandrum.

(c) The scheme along with other schemes
of fisheries development included in the
Fourth Pian proposals of the State, has been
generally approved.

Development of Cashew Industry in Kerala

4160, SHRI E. K. NAYANAR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased o state :

(a) whether any schemes for the develop-
ment of ceshew industry in Kerala under the
Frurth Plan and  during 1970-71 were sub-
mitted by the Kerala Government ;
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(b) if 50, the details thereof ;

(c) whether Central Government’s assis-
tance was sought in this regard ; and

(d) if so, the details thereof and Govern-
ment’s reaction to the demand of the State
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOFMENT AND
CO-OPERATION (SHR1I ANNASAHIB
SAINDE) : (a) to id). No specific scheme
has been received from the Government of
Kerala, however the Government of India have
sanctioned the following Centrally-sponsored
schemes in the State during the Fourth Five
Year Plan :

Physical Financial
Schemes Targets Qutlay
{Rs. in
lakhs)
1. Production of cashew
air-lavers 1,25,000 1.57
(nos.)
2. Plant Protection
measures 17,:23 9.51
{acres)
3. Demonstration plots 480 )]
inos., )
4. Marketing Surveys —_ 1.28
Total 16.68

Radio Telephone and Telegraph Service
between India and North Korea

4161. SHRI YAJNA DATT SHARMA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that the radio
telephone and radio telegraph services have
reccotly been started between India and
Morth Korea ;

(b) if so, the date from which these
services have started functioning ; and

(c) the wave-length, timings and the
charges for the service which the Indians
have to pay to utilise these facilities 7
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) to (c). Regular
round the clock switched radio telegraph
service has been available between India and
North Korea for a long time.

A switched rtadio telephone service bas
been opened with effect from the 1st July,
1970 between India and North Korea, work-
iog between 1500 10 2100 hours IST on all
days except Sundays.

As these services are not direct services,
the question of wave-length does pot
arise.

The charges for these services are as
follows :

Radio Telegraph Service :

(Rs. per word)
I. Rate for ordinary
telegrams 1.30
2. Rate for letter
telegrams 0.65
Radio Telephone Service :
1. Rate for an ordinary
call of three minutes
duration. Rs. 63.00
2. For each additional
minute or part there-
of Rs. 21.00
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Progress made in use of Hindi by Senior
Officers in Ministry ¢f Food,
Agricultare, Cummunity
Development and
Co-operation

4162. SHRI RAM CHARAN: Wwill
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that no significant
progress has so far been made io the use of
Hindi by senior officers in his Ministry ;

(b) if so, the total number of officers of
the rank of Under Secretary and above in
his Mipistry who had been doing Office work
in Hindi as at the end of 1967, 1968 and 1959
separately ; and

(c) the steps contemplated by Government
to intensify the use of Hindi by senior
officers ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE: : (a) No, Sir. The currespondence
with Hindi speaking States is being conducted
in Hindi acd other letters received in Hiadi
are also being replied to in Hindi.

(b} Some of the officers do their work in
Hindi as and when they find it convenient.
Mo s:atistics in this regard had been main-
tained.

(c) The instructions issued by the Minis-
try of Home Affairs from time to time
emphasising the use of Hindi 1o Government
work are brought to the notice of all con-
cerned including senior officers. To facilate
use of Hindi by warious officers of this
Department consolidated glossary of adminis-
trative terms, dictionaries received from the
Central Hindi Directorate and all the help
literature received from the Kendriya Sachiva-
laya Hindi Parishad have been distributed.
Under the Official Languages Amendment
Act, 1967, Official Languages Implementation
Committee has been constituted under the
Chairmanship of Additional/Joint Secretaries
in each Depariment under this Ministry, The
Committee at its meetings he!d from time to
time reviews the progress of implementation
and lays contiouing stress on the need to use
Hindi for official purposes.

Progress in use of Hindi by Senjor Officers
in Ministry of Labour and Rebabilitation

4163. SHRI RAM CHARAN : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that no significant
progress has so far been made in the use of
Hindi by senior officers in his Ministry ;

(b) il so, the total number of chicers of
the rank of Under Secretary and above in
bis Ministry who had teen doing Office work
io Hiodi as at the end of 1967, 1968 and
1969, separately ; and

fc) the steps contemplated by Gowvern-
ment to intensify the use of Hindi by senior
officers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) Some progress has been made
and a few senior officers are using Hindi in
some of their office work.
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(b) The number of Officers of the raok
of Under Secretary and above who have been
doing some of their office work in Hindi was
4, 5and 13 at the end of 1957, 1968 and
1969 respectively.

(c) Instructions have been issued from
time to time stressiog the need for progres-
sive use of Hindi in office work. Help
Literature has been provided. Facilities for
imparting training in Hindi to the non-
Hindi koowing officers hav» also been
erranged.

Progress in the use of Hindi by Senfor
Officers in Department of Communica-
tiop

4164, SHRI RAM CHARAN : Wiil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

{a) whether it is a fact tha! no significant
progress has so far been made in the use of
Hindi by sesior officers in the Department
of Communications ;

(b) if so, the total number of officers of
the rank of Under Secretary and above who
had taken to the use of Hindi in their
official work as at the end of 1967, 1968 and
1969 ; and

(d) the steps contemplated by Govern-
ment to intensify the use of Hindi by senior
officials ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) and ib). Pro-
gressive use of Hindi is being made by
senior officers. At the end of 1969, thirty-
thres senior officers had partly taken to the

use of Hindi in their official work. Figures
for the years 1967 and 1968 were not
maintained.

fc) Al officers have been advised from
time to time to wuse Hindi and they are
afforded all facilities im this behalf by way
of imparting them training and making
available lists of standard Hindl phrased ete.,
which are in common use.

Import of Tractors during 1969-70 and
their Distribution

4:65. SHRI RAM CHARAN : Will
the Minister of FOOD AND AGRICUL-
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TURE be pleased to state the number of
tractors imported in  1965-70, State-wise,
frem  dilferent countries and the criteria of
distributing those tractors to the culti-
vators ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY  DEVELOPMENT AND
COOPERATION (SHRI ANNASA 1IB
SHINDE) : During 1967-70, 10,474 (ractors
were received apainst the provious years
import programme. However, it was also
decided to inport 35,000 tractors against the
requirement for 1969-70. Of these contracts
for the import of 25.000 tractors have already
been conculded between the S. T. C. and
foreign suppliers as indicated below : —

Country Make No. of trac-
tors to be
imported

G.D, R. RS-09 7,000*
Czechoslovakia Zetor-2011 2,500

(SKD)

Zetor-2011 1,000

(SKD)

Rice Special

Zetor-2011 2,500

Rice Special

(fully built)

Zetor-5511 1,000
Rumania U-650 2,250

U-651 750
Russia Byelarus 1,500
Poland URSUS-328 3,000

(PKD)

URSUS-335 2,000
Yugoslavia IMT-555 650
U. K. Ford-3000 850

25,000

*Imports suspended.

Negotiatlons for the balance 10,000 tractors
are under way, Import of tractors has not
bezen effected Statewise but for the country
as a whole. However, allocations of 30,000
tractors have beenm made to the various
States etc. A statement showing these
allocatiors is laid on the Table of the House.
[Placed in Library 3ee No. LT—4075{70).
The imported tractors are distributed through
the various State Agro-Industries Corpora .
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tions etc. The tractors are generally distri-
buted by the Corporations on the basis of
‘FIRST COME FIRST SERVED" but in
certain States yj:. Punjab and Haryana,
these are distrituted by draw of lots.

Press Council Guidelines v check
munal writings im Newspapcrs

Com-

4166. SHRI RABI RAY : Will the
Minister  of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state ;

1a) whether it is a fact that the Press
Council has adopted guidelines to deal with
commnnoal writings in the pewspapers in the
country ; and

(b} if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL) : (a) and (b).
Yes, Sir. The Press Council has formula-
ted guidelipes indicating broadly what the
Council considered as offending  against
journalistic ethics and should be eschewed
by newspapers in reperting of or commenting
on matters haviog a bearing on communal
or regional issues  They are as follows :—

1. Distortion or exaggeration of
facts or incidents in relation to
communal matters or giving
currency to unverified rumours,
suspicions of inferences as if they
were facts and base their
comments on them,

2. Employment of intemperate or
unrestrained language in the
presentation of news or views
even as apiece of literary flourish
or for the purpose of rhetoric or
emphasis.

3. Eocouraging or condoning vio-
lence even in the face of provo-
cation as a means of obtaining
redress of grievances whether the
same be genuine or not.

4. While it is the legitimate func-
tion of the Press to draw atten-
tion to the genuine and legiti-
mate grievances of any commu-
nity with a view to having the
same redressed by all peaceful,
legal aud legitimate means, it is
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improper and a breach of
jourpalistic  ethics  to  invent
grievances, or o cxaggerate real
grievances, as these tend to
promote communal ill fecling
and accentuate discord.

5. Scurrilous and untrue attacks on
communities, or individuals,
particularly when this is accom-
pained by charges attributing
misconduct to them as due to
their being members of a parti-
cular commurity or caste.

6. Falsely giving a communpal
colour to incidents which might
occur in which members of
different communities happen to
be involved.

7. Emphasising matiers that are apt
to produce communal hatred or
ill-will or fostering feelings of
distrust betwcen communities.

8. Publishing alarming news which
ars in substance untrue or make
provocative comments on such
news or even otherwise calculated
to embitier relations between
different ccmmunities or regional
or linguistic grougs.

9, Exaggerating actual happeniogs
to achieve sensationalism and
publication of pews which
adversely affect communal har-
mony with banner headlines or
in distinctive types.

10. Making disrespectfu!, derogatory
or insulting remarks om or
reference to different religions
or faiths or their founders.

Training in Joarnalism

4167. SHRI RABI RAY : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleasad to state :

{a) whether it is a fact that the Press
Counci Jhas formulated its views on the part
which the Couneil could play in the matter
of training of jourpalism in the country
and

(b} if so, the details thereol 7
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) and (b). No,
Sir, The Piess Council is still in the
process of examining various aspects of the
matier which requires a study in depth.

Complaints Lodged with Prese Council
regardiog Freedvm of Press

4168, SHRI RABI RAY : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whetber it is a fact that the Press
Council has received five complaints involv-
ing the freedom of the Press against various
State Governments as well as the Central
Government as per section 12 of the Press
Council Act during 1969 ;

(b) if so, the details about the nature of
such complaints ; and

(c) the steps the Council have taken on
that score ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes Sir, while
the Council received during the year 1969
five complaints involving freedom of the
press under section 12 of the Press Council
Act, only three were against the Central
and State Governments ; the other two
were against news agencies.

(b) and (c). Of the three complaints
against the Central and State Governments,
onc was against the Haryana Government,
filed by the Sccretary General, Haryana
Small Newspapers Editors’ Association
complainiog against arrest and harassment
of Editors for criticising high police officials.
When asked to supply necessary particulars
the complainant withdrew the complaint.

The second was against the Punjab
Government for alleged “*black listing” one
Hindi and one Urdu pewspaper in the matter
of Government advertisements etc. owing to
strong criticism of the State Government
policies by those papers. When asked for
its comments, the Punjab Government
informed the Council that the release of
Government advertisements to these papers
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had sioce been resumed. The complainant
was apprised of this, and thereafier npothing
was heard from bim.

The third complaint was against the
Central Goveroment (Press Information
Bureau, Madras) lodged by the Special
Corresporident of a film weekly alleging denial
of press facilities and thereby interfering
with the right of a journalist to collect news.
The complaint is pending and would come
up for hearing after the preliminaries are
completed.

As regard cases involving News Agencies,
the account is given in Chapter III of the
Fourth Annual Report (1969) of the Council,
copies of which have already been laid on
the Table of the Housz,

Complaiots received by Press Comncil
against Newspapers and Perivdicals

4169. SHRI RABI RAY : Will the
minister of INFORMATION AND
BROADCASTING AND COMMUNICA-

TIONS be pleased to state :

(a) whether it is a fact that the Press
Council has received 72 complaints against
newspapers and periodicals under section 13
of the Press Council Act during the year
1969 ;

(b) if so, the pature of complaints ;
and

(c) the steps Government bave taken on
that score 7

THE MINISTEN OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Ye-, Sir. Buta
few of them could not be considered by the
Council owing to various reasons such as
lack of necessary particulars, failure of the
complainants to sub iate the case and
limitations of jurisdiction.

(b) Of the 34 current complaints consi-
dered by the Council during the year 1969,
28 involved communalism, two obscenity,
ope bad taste and the remaining three
joumrnalistic  improperties. The  Council
censured three editors, warned 16, accepted
apology of four and conveyed its displeasure
to three newspapers.

(c) The decisions of the Press Council in
these cases are final and cannot be questio-
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ned in any Court of Law. Any further
action by the Government would tantamount
to undermining the authority of the Press
Council.

Progress made in use of Hindi in Information
and Broadcasting Ministry

4170. SHRI BALRAJ MADHOK :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact tbat no signi-
ficant progress has so far been made in the
use of Hindi by senior officers of his
Ministry for percolating its progressive use
by officials at the lower rungs ;

(b) if so, the total pumber of officers of
the rank of Under Secretary and above who
had been doing their office work in Hindi
as at the end of 1967, 1968 and 1969 ; and

(c) the steps contemplated by Govern-
ment to mtensify the use of Hindi by senior
officials ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K, GUJRAL) : (a) No, Sir.

(b} This information was not maintained
during these years. It is being maintained
from now onwards.

(c) Inservice training in Hindi is being
continuously provided to the officers and
‘belp literature' brought out by Standing
Commisslon for Scientific and Technical
Terminology, and Chart of small common
phrases brought out by the Ministry of
Home Affairs have been distributed among
them for their guidance.

Farms of more than 20 acres owned by Central
Ministers or by their wives and c.ildren
and their location

4171. SHRI SHARDA NAND : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) th2 names of the Central Ministers
who own farms or land of more than 20
acres in their own names or in the names of
their wives and children ;

(b) the details of the location of the
farms and the area owned by each Minister
and their dependents ; and
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(c) the names of the Central Ministers
along with the details of the farms which
they got from the Government on lease or
otherwise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). Required informa-
tion is being collected and will be placed on
the Table of the Sabha.

Revlew of anemployment sitoation

4172, SHRI VASUDEVAN NAIR :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have reviewed
the unemployment situation in the country ;

(b) if so, the main points highlighted
in the review:

(c) whether any specific scheme has been
worked out to solve employment ; and

(dy if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) and (b). Unemployment
situation in the country is constantly being
reviewed. According to the Employment
Review for the year 1968-69, employment in
the organised sector of the economy recordsd
an increase of 1.9%. The details may be
seen in the Employment Review for 1968-69,
copies of which have already been sent to
all Members of Parliament.

(c) and (d). Various development pro-
grammes in the field of agriculture, industry,
irrigation and power, transport and com-
munication, social services such as education,
health and family planning and social welfare
included in the Fourth Five Year Plan (with
ao iocreased total outlay of Rs. 24882
crores) of the Centre and States are expected
to create increasing employment opportu-
nities for unemployed persons. In addition
a number of special schemes are proposed
to be impl ited for generati more
employment which include programmes for
small farmers, dry farming, dairy develop.
ment, area development and rural works
programme, small industrics ctc.
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Refagees from East Pakistan expected in 1970 DEPARTMENT OF COMMUNICATIONS

and their relief and rehabilitation

4173. SHRI SHRI CHAND GOYAL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of refugees expected to
come to India from East Pakistan upto the
end of 1970 : and

(b) whether Government have made
any plan for their relief and rehabilitation ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) It canoot precisely be
ndicated. Uptil pow (18.8.1970), about
1,83,00) persons have come.

(b) Yes, Sir ; on their arrival in India
such of the displaced persons as are sponsor-
ed for admission to relief camps by the
State Governments are being provided
regulated relicl in relie’ camps in various
States outside West Bengal, Assam and
Tripura. Efforts are being made to expedite
their resettlement.

Applications pending for Telephone Connec-
tions in Jammu and Kashmir, Himachal
Pradesh, Punjab, Haryana and
Chandigarh

4174. SHRI SHRI CHAND GOYAL :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of applicants for tele-
phone connections who are on the waiting
list in the States of Jummu and Kashmir,
Himacha! Pradesh, Punjab, Haryana and
Union Territory of Chandigarh ; and

(b) how lorg it will take to meet their
demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE

Names of states

No. of Exchanges opened or

(SHRI SHER SINGH): (a) The waiting
list position was as under on 30-6-70 :

Jammu and Kashmir 1311
Himachal Prad«sh 506
Punjab 12012
Haryana 3810
Union Territory of Chandigarh 1619
(b) There is a general shortage of

exchange equipment and specially the under-
ground cables. It is, therefore, difficult to
give any definite date for clearing the
existing waiting lists.

Expansion of capacity of Telephone Exchanges
in Jammu and Ka-hmir, Himachal Pradesh,
Panjab, Herysna and Chandigarh

4175. SHRI SHRI CHAND GOYAL :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether there is any proposal to

enlarge the capacity of the telephone
exchanges in the States of Jammu and
Kashmir. Himachal Pradesh, Punjab,

Haryana and Union Territory of Chandigarh ;
and
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORVATION AND

BROADCTASTING., AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (1) and (b). Yes,

Sir. The capacities of Exchanges all over
India are being expanded continuously to
meet the growiog telephone demands. The
table below gives the numbers of Exchanpes,
opened or expanded in each of the States of
Puojab, Haryana, Himachal Pradesh, Union
Territory of Chandigarh and Jammu and
Kashmir State and the capacity aided dur-
ing 1969-70 and likely to be added during
1970-71 :

Exchange capacity in

expanded No. of lines
- Commissioned proposed to added in Proposed to
in 196370  be commis- 1969-70  be added in

sioned in 1970-71
1970-71

Punjab 27 35 3535 41'5

Haryana 3 21 1440 3930

Chandigarh 1 Nil 2000 Nil

Himachal Pradesh 14 5 615 460

J. and K. State 7 7 2315 275
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Due to limited resources, it will not be
possible for many years to meet the entire
telephone demands as they arise. In the
country as a whole the average waiting
period for installation of a new telephone
connection is between 4 to 5 years. The
position in these states is a little better then
the all India average, the period in large
metropolitan towns like Bombay, Calcutta,
Delhi, Ahmedabad etc. beiog much longer.

Revislon in minimum wages of working
Journalists

417€, SHRI V. NARASIMHA RAO :
ill the Minister of LABOUR AND
REHABILITAT|ON be pleased to siate :

{a) whether the National Council of the
Indian Federalion of workiog Journalists
during its recent meeting in Orissa has urged
Government to ensure such steps as would
result in raising the minimum wage from
Rs. 14500 as worked out by the wage Board
to not less than Rs. 350 00 per month ; and

(b) the reaction of Government in
regard thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) Government of India have
no information,

(h) Does not arise.

“Yuva Vani' Programme AnDouncers

4177. SHRI YASHPAL SINGH :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS b pleased to state :

(a) whether it is a fact that receatly
Student Announcers of ‘Yuva Vani’ pro-
grammes were replaced by Delhi B proves-
sional Announcers ;

(b) if so, the reasons for not utilizing
the services of Students Announcers ; and

(c) the amount of money Government
estimate to save by this arrangement ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I K. GUJRAL): (a) and (b). No,
Sir. Announcers on the staff of Delhi
Station as well as student announcers are
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utilised for Delhi Yuva Vani programme

from Delhi station.
(c) Does not arise.
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Mechanical Grain Drier

4179. SHRI MANIBHAI J. PATEL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Governmeat's attention has
been drawn to the fact that a Bombay firm
has developed a mechanical grain drier based
on the latest American model ;

(b) if so, whether Government have
studied its working and usefulness ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
CO '"MUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). The working and useful-
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ness of this machine is still to be evaluated,
According to the prelimiary obscrvations
made, this drier ha: the advantage of
mobility from one place to another. Its
pecformance as compared to other driers
could be known only after it has been
thoroughly tested.

Frusiration among scientist of Indian
Agricultural Research Institate

4180. SHRI MANIBHAI J. PATEL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government's atteation h:s
been drawn to the fact there is a great
frustration amonc the scientists working in the
Indian Agricultural Research Institute on
account of the prevalent wotking conditions
there ;

(b) if so, whether Government have
studied or propose to tudy the problem ; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ISHRI ANNASAHIB
SHINDE) (a) A section of ascientists
working in the Indian Agricultural Research
Institute recently hcld a meeting in the
Auditorium of the Institute under the aegis
of the Scientific Workers® Association of
India and discussed certain alleged grievances
concerning the working of the Council and
the Institute which were, however, not
officially communicated either to the Cou-cil
or to the Gowvernment. The matter was
reported in the Press only and the Council
obtained a report from the Director,
I. A. R. 1, which confirmed the fact that
such a meeting had been held

(b) and (c). The fact that there has
been some frustration among the Agricul-
tural Scientists has been known to the
Goveroment for quite some time. Various
steps have already been taken by the Govern-
ment in order to improve the morale of the
Agricultural Scientists in the country. Some
of the stens taken in this regard are given
in the statement laid on the Table of the
House [Piaced in Library. See No, LT—
4076/70)
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Purchage of Rain Demaged Wheat In
Punjab and Haryana

4181, SHRI MANIBHAI J. PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Governmeat
have purchased the rain damaged wheat in
Punjab and Haryana recently ;

(b) if so, the quantity of such wheat
purchased so far in both the States ; and

(c) in what way Government propose to
utilise this wheat ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SINDE) : {a) Yes. Sir.

(b) 1,12.507 tonnes in Punjab and 48,301
tonnes in Haryana upto 18-8-1970.

{c) This wheat is being issued to the
Roller Flour Mills along with sound wheat.

Compensation to P&T Employees of Gujarat
Circle fuor Working on 1st October, 1969
which was a Paid Hoeliday

4182. SHRID. R. PARMAR : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that 1st October,
1969 was declared as paid holiday for Admi-
nistrative offices in P&T department on the
eve of Mahatma Gandhi Centenary ;

(b) if so, whether it is also a fact that
the Post Master General, Ahmedabad ignored
those orders and kept open all Administrative
offices in Gujarat Circle ;

(c) if so, the reasons for ignoring the
orders :

(d) whether the Postal Inspectors
Association reoresented to compensate their
members for work done on the 1st October,
1569 ; and

(e) if so, whether the staff on duty
on the 1st October, 1769 was com-
pensated or not and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI1
SHER SINGH) : (a) Yes. The day was
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declared as a substitute National Holiday for
all Administrative offices in P&T in liew of
26th January, 19 9 which was a Sunday.

(b) and (c), P&T Administrative Offices
in Gujarat Circle remained open on that day
because the orders for closure of the offices
which were received by the Postmaster
General, Ahmedabad on 29-9-69 could not
be circulated in time due to restricted work-
ing or closure of the offices on account of the
imposition of curfew in the last days of
September, 1969 on account of communal
disturbances.

(d) Yes,

(e) The staff on duty was not compen-
sated, as attendance on 1st October, 1969
was due to misapprehension resulting from
abnormal conditions due to impotstion of
Curfew. However, the question of com-
pensating the staff is under consideration.

Treatment of Head Post Master, Ahmedabad,
towards Scheduled Castes Employecs
as ‘Dies Non'

4183, SHRID. R. PARMAR : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether itis a fact that the Head
Post Master Abhmedabad, treated most of the
officials of the Scheduled Caste community as
‘Dies Non® indiscriminately though they had
furnished the medical certificates in support
of their leave ;

(b) whether itis also a fact that the
action of the officiating Head Post Master
who treated the period as leave due, was
challenged by the permanment Head Post
Master ; and

(c) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) No. The treat-
ment of reriod of absence as dics pon is
either due to late submission of medical
certificates or abrupt absence of officials.

(b} No.
(c) Does not arise,
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Allotment of T lots to East Pakistan Displaced

Persons Cooptrative Hovse Building Society,
New Delbi

4184. SHRI DEVEN SEN: Will the
Mibpister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the Union Government
propose to consider the desirability of alloi-
ing 55 large sized residential plots in the
East Pakistan Displaced Persons Colony oear
Kalkaji, New Delhi to a 1egisiercd organisa-
tion yjz, East Pakistan Di:placed Persons
Cooperative House Building Society (Dslhi)
and extending adequate financial aid to it for
construction of multi-storeyed buildings for
allotment of flats to hitherto non-allottee
East Pakistan Displaced Persons in Delhi in
the above-named colony ;

(b) it so, how Government propose to
implement the Scheme ; and

(c) if not, the reasons therefor 7,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) No such proposal bhas been
received from the East Pakistan Displaced
Persons Corperative House Buildiog Society
(Delhi) for group housing in the East Pakistan
Displaced Persons Colony near Kalkaji, New
Delhi.

(b) and (c). Do not arise.

Proposal of Delhi Administration for reduction
Ground Rent of Land Allottcd to West
Pakistan Displaced Per:ons in Delhi

«1:5. SHRI DEVEN SEN: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Delhi Administration has
approached the Union Government for reduc-
tion of ground rent of land allotted to West
Pakistan Displaced Persons in the Union
Territory of Delhi as a measure of rehabilita-
tion ;

(b) whether the Delhi Administration has
proposed to treat the land leased out to the
West Pakistan Displaced persons in the
Union Territory of Delhi as free-hold ; and

(¢} if so, their proposals and the decisions
of Government thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
YAYYA) : (a) aod (b). Yes, Sir.
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(c) They have proposed that the annual
lease money should be reduced to Rs, 1 [- per
bundred square yds. for the first five years
and, thereafter, the pluts should be treated
as on free-hold basis. The Department bas
not accepted any change in the existing terms
of the lease.

Deferment of Realisation of interest for
payment of premium jo instalmenis on
account of land in E P. D. P. Colony

Kalkuji, New Delhi

4186, SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the Union Government are
considering the d=sirability of deferment of
realisation of interest from the allottees of
the East Pakistan Displaced Persons Colony
near Kalkaji, New Delhi for payment of
premium on land in instalments until clear-
ance of the last instalment as a special case ;
and

(b) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). The allottees of plots
in the East Pakistan Displaced Persons
Colooy near Kalkaji, New Delhi have been
given the usual terms for payment of
preminm and interest thereon applicable to
all displaced persons. There are no special
circumstaoces warranting deviation from the
usual terms.

Deferment of Realisation of Ground
rent from Allottees of East Pakistan
Displaced Persons Colony,
Kalkaji, New Delbi

4187. SHRI DEVEN SEN: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state ;

(a) whether the Union Government are
considering the desirability of deferment of
realisation of Ground rent from the allottees
of the East Pakistan Displaced Persons
Colony pear Kslkaji, New Delhi until com-
pletion of all developmental work, including
sewerage, bulk water supply and other works
of allied pature as the land allotted to them
s yet to be fully developed and made ready
‘or coostruction of hou:es and habijation ;
ind

(b) if not, the reasons therefor ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a)and (b). The dsvelopment
work in the colony has, by and large, been
already completed. The Municipal Corpora-
tion is passing the p.ans of allottees who
want to undertzke construction of houses.
In fact, about 100 houses are already under
comstruction. Arrangements for bulk water
supply and cocnection of scwerage lines
with the main are likely to be completed
shortly. Electricity for domestic purpose is
already avai'able and the question of the
provision of strezt-lighting is under active
consideration.

Io view of the above, the guestion of
deferment of realisation of ground rent from
the allottees does not arise.

Opening of a Post Office at Mabhisil
Goveroment Colony, Asansol

4188. SHRI DEVEN SEN : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that although
a proposal for a Sub Post Office at Mabhisil
Government Colooy, Asansol, West Bengal
was made some seven years before and at
present population of these areas excecds
20,000 the said proposal has not yet materia-
lised ; and

(b) if so, the action taken by Senior
Superintendent of Post Offices, Asansol
Division, to open a full-fledged Post Office as
per demand of the local people ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH, : (a) and (b). A
request for opening of a post office at
Mahisil Government Colony of Asansol was
first received in the year 1963, The proposal
has been examined from time to time in the
past but it was found that it was not justi-
fied under the present rules as the loss
involved will be beyond the permissible
limits. The proposal is however, being
further examined by the Postmaster-General,
Calcutia. The opening of the proposed
Post Office will depend on its fulfilling the
standards prescribed by the Depertment.

It may be added ihat there is already
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a extra-departmental branch post office at
Mabkisila which is about | mile from Habhisil
Government Colony. This Colony is now
being served daily by the existing Mabhisila
extra-departmental branch Post Office.

!\ LT.U.C's. rejection of Standing Labour
Committee Recommendations

4189. SHKI G. VENKATASWAMY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the All India Trade Union
Congress which boycotted the recent meeting
of the Standing Labour Commitiee has
rejected the Commitlee’s unanimous recom-
mendations for setting up Industrial
Relations Commissions for adjudication of
industrial disputes and recoguition of repre-
sentative unions ; and

(b} the reaction of Government in this
regard thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a)and (b). No formal com-
munication has been received in this regard.

Import of Soyabean Oil and Rapeseed

4190. SHRI NARAYANAN : Wwill
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that Union
Government bas decided to import 20,000
tonnes of soyabean oil in 1970 ;

(b) if so, whether in addition to this
Government are importing 25,000 topnes of
rapeseed from Capnada to meet the liquid
oil requirement ;

(c) if so, whether the import of Soyabean
oil was necessitated due to the rising prices
of edible oil ; and

(d) if so, to what extent the import of
Soyabean oil has stabilised the prices of
edible oil in the country 7

THE MINISTER OF STATE IN THE
MINISIRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) A Purchase Authorisation
for the import 20,000 tonmes of soyabean
oil under PL-480 was recently issued by the
US authorities as an advance against our
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pending 1equest for the supply of 1,35000
tonnes during July 1970—June, 1971.

(b) Yes, Sir,

(c) The import was arranged for meeting
the shorifall in indigenous supplies and for
stabilising prices of vanaspati.

(d) While it is not possible to precisely
indicate the extent of price stabilization
achieved through such imports, increased
availability of edible oils and the lower cost
of the imported oils to exert a restrainiog
influence on rising prices.

Conference on Academic Experts on
Paochayat Raj held at Mysore

4191. SHRI NARAYANAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that a three day
conference of academic experts on Panchayat
Raj was held at Mysore in June, 1570 ;
and

(b) if so, what were the subject dis-
cussed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI S. C. JAMIR) :
(a) and (b). The steering Committee of the
Panchayat Parishad and the Indian Council
of Social Science Research Organised a
Conference from 5th to 7th Juoe, 1970 to
chalk out a national programme of research
on Panchayati Raj with the help of the
Universities. The agenda was as under :

(i) To design a coordinate short-
term and long-term research pro-
gramme through various Univer-
sities and institutions on different
espects of Panchayati Raj.

(ii} To create a Coordination Com-
mittee to coordinate, guide and
follow-up the resear:h projects
s0 as 1o contribute to their
effective completion in time.

(iii) Composition of the Coordination
Commitlee.

(iv) Any other allicd subjects with
the pgeneral concurrence of
delegates.

Under item 4 of the agenda the Mysore
Conference discussed the question of involve-
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ment of Universities in rural work. The
consensus was that cur Univessities should
more rural oriented and get more involved
in rural life. The Chairman of All India
Panchayat Parishad, Shri S. K. Dey was
authorised to pursue this matter in the light
of the discussion in the Conference with the
Minister of Education and the Chairman of
the University Grants Commission.

Central Assistance to States for dry
Farming

4192. SHRI NARAYANAN: Will the
Minister of FOOD AND AGRICULTURE
be pleased 1o state :

(a) whether the Centre has given stress
on dry farmiog in the States ;

\b) whether the Haryana Government
has prepared the dry farming scheme ;

(c) if so, whether other States have also
formulated such a scheme : and

(d) if so, the nature of assistance pro-

posed to be given by the Centre to the
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTLRE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b} Yes, Sir.

(¢) During 1970-71. the States of Andhra
Pradesh, Gujarat, Madhya Pradesh, Maha-
rashtra, Mysore, Rajasthan, Tamil Nadu and
Uttar Pradesh have formulated their schemes.

(d) Since it is a Centrally Sponsored
Scheme, besides techmical guidance, the
entiie cost of the scheme which is in the
pature of long-term loans and grants except
the short-term loan to be met from institu-
tional sources, will be met by the Govern-
ment of India.

Al India Conference on Seed Management

4193, SHRI NARAYANAN : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state : -

(a) whether it is a fact that All Iadia
Conference on Seed Mapagement was held
in Augnst, 1970 in New Delhi ;

(b) if so, the subjects discussed and the
decisions arrived at ;

(c) whether it was suggested in the
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Cenference to create = private sector indus-
try in the country ; and

(d) if so, Government’s
thereto 7

reaction

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI: ULTURE,
COMMUNITY DEVELOPMENT AND
COOFPERATION (SHRI ANNASAHIB
SHINDE) : (a) A Seed Management Seminar
organized by the National Seeds Corporation
with the co-operation of the Ministry of
Food, Agriculture, Community Development
and Corporation, the U. N. I. C. E. F. and
others was held from July 27 to 31, 1970.

(b) Subjects discussed and main recom-
mendations are contained in the statement
jaid on the Table of the House. [Placed in
Library See No. LT—4077/70].

(c) and (d). Private sector seed indus-
try already exists in the country. However,
the Seminar recommended that to meet the
growing demands for quality seeds of
improved varieties both the public and
private sectors should be developed to the
full. The recommendation is under consi-
deration of the Government of India.

Establishment of Film Council
4194. DR.SUSHILA NAYAR:

SHRI SITARAM KESRI :
SHRI R BARUA :

Will the Minster of INFORMATION
AND BROADCASTING AND COM-
MUNICATI JNS be pleased to state :

(a) whether Government have since
taken any decision in regard to the setting
up of a Film Council in the country ;

(b) if 0, the time by which this Council
will e set up ;

(c) the composition of the Council ;
and

(d) the yearly expenditure likely to be
incurred on this Council ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI! I, K. GUIRAL) : (a)to (d). The
proposal relating to the setting up of Film
Council is under active consideration of
Government. The details are being worked
out,
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4195, SHRI RAMAVATAR SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the total number of Telegraph Engi-
neering Employees working at Jamshedpur,
Dhanbad, Ranchi, Gaya, Hazaribagh,
Muzaffarpur, Chapra, Darbhaoga, Motihari,
Battiah, Purnea, Katihar, Bhagalpur, Deo-
ghar, Arrah and Bokaro steel City ;

(b) the total number of departmental
Canteens/Tiffin  Rooms Provided by the
P.and T. Department for benefit of the
Telegraph Engineering Employees of these
places ;

(c) whether accommodation is available
at Jamshedpur, Ranchi, Dhanbad, Muzaffar-
pur, Gaya to open Departmental Canteens/
Tiffin rooms ; and

(d) the arrangs=ments proposed by the
Goveroment to provide Departmental
Canteens/Tiffin Rooms for Telegraph Engi-
neering employees at these places taking
into consideration their round the clock and
ardvous nature of duties ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a2) The total
pumber o1 Telegraph Engineering Employees
is given below :—

Jamshedpur 209
Dhanbad 184
Ranchi 497
Gaya 218
Hazaribagh 4
Mazaffarpur 268
Chapra 55
Darbhanga 103
Motihari 3l
Battiah 2
Purnca 14
Katihar 85
Bhagalpur 101
Deoghar 37
Arrah 34
Bokaro Steel City 23
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(b) (i) Tiffin Rooms opened at Muza-
ffarpur and Battiah.

(ii) Staffl managed canteen opened at
Dhanbad.

(¢} The accommodation is available at
Jamshedpur, Ranchi and Muzaffarpur for
Canteen|Tiffin Rooms.

(d) The proposal for openirg such
Tifin Rooms for Engineering Units or in
combination with staff of other wings is
under examination.

Medical Facilities to P. & T. Employees of
Jhomari Tilaiya at Medical Hospital,
Karma of Coal Mines Organisation

4196. SHRI RAMAVATAR SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the Paond T
Employees stationed at Jhumari-Tilaiva are
facing hardship in getting treaim=nt for
themselves and their family members due to
the non-availability of Government Hospital
with iodoor treaiment facility at Jhumari-
Tilaiya 3

(b) whether authorities of Karma Medical
Hospital run by the Coal Mines Organisation
deny treatment to the P and T Employees
and their family members ;

(c) whether the P and T Employees are
eligible to receive treatment and reimburse-
ment of medical expenses under Authorised
Medical Attendants Rules of Government ;
and

(d) whether Government propose to take
steps to get the Pand T Employees and
their family members treated at Medical
Hospital Karma of Coal Mines Organisation
in the name of Justice and humaniry ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes, Sir.

(b) Karma Central Hospital is reported
to be run by a different organisation for
Mica Mipers under the control of the
Ministry of Labour and Employment. The
question of denial of treatment to P and T
employees does not arise. The Hospital
authorities propose to extend facilities only
on payment.
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(€) Yes, Sir.

(d) Details of terms and conditions under
which the Hospital authorities would be
prepared to extend medical facilities to
P. and T. employees are being ascertained,

Medical Treatment of P and T Employees
of Bermo at Phusro Medical Hospital

4197. SHRI RAMAVATAR SHASTRI :
Will the Min'ster of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to refer to the reply given
to Unstarred Question No. 8094 on the
30th April, 1970 and state the action taken
by the Departmeot for recognition of Phusro
Medical Hoaspital of Coal Mioes Organisa-
tion for treatment of P and T employess
and their family membzrs stationed at
Bermo ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : The matter was
taken up with the Director of Health
Services, Bihar for recognition of the
hospital, but his reply is awaited. The
matter is being pursued.

Instances of Delay in Supply of Milk by
Delhi Milk Scheme during 1969 and
1970

4198. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it isa fact that the Delhi
Milk Scheme has failed a number of time to
supply milk to consumers of the Capital in
time ;

(b) if so, the number of such instances
during the current year ;

(c) the figures as compared to the
corresponding period last year and the total
nuinber of instances during the last year ;
and

(d) the steps taken or proposed to be
taken to avoid such lapses 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
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SHINDE) : (a) Timely deliveries of milk at
the milk depots are generally maintained by
the Delhi Milk Scheme except occasionally
due to breakdown of milk vans.

(b) and (c). A number of complaints
have been received recently, Steps are being
taken to corrzct the situation as soon as
possible.

(d) Most of thess delays have occurred
due to the breakdown of milk vans. The
position will imorove as 35 new milk vans
for which ordsrs have been placed, ar
received by the Dzlhi Milk Scheme. 6
these have been received.

States having Helicopters for Spray of
Insecticides over Crops

4193, SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the names of the States which have
helicopters for spraying insecticides owver
crops :

(b) the
them : and

(c) the steps taken or proposed to be
taken to provide helicopters in the rest of
the States for this purpose and how useful
it has proved so far 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). So far, no States
have with them any hslicopters for spraying
insecticides over crops.

(¢) Under the Vith Exim Bank Loan,
2 helicopters each have beco a'lotted to the
Punjab State Cooperative Supply and
Marketing Federation and the Agro-Indus.
tries Corporation, Tamil Nadu, As regards
other States, there is at present proposal
to allot foreign exchange for the purpose of
enabling them to -import helicopters for
carrying out aerial spraying of insecticides
over crops. Since both the Punjab and
Tamil Nadu Governments are yet to get
their helicopters, the question of indicating
how useful these have b2en does nor arise.
However, aero-chemical operations, whether
by helicopters of fixed wing aircrafts, have
proved useful, since the crop yield increases
significantly.

strength of helicopters with
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Agreement with Switzerland for Development
of Cattle Breeding and Fodder Production

4200. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state !

(a) whether an agreement has been
signed between India and Switzerland for
continued technical co-operation for the
development of cattle breeding and fodder
production in Kerala ;

(b) if so, the details thereof ; and

(c) the steps taken or proposed to be
taken to improve cattle breeding in the
country as a whole to ensure milk for
all?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) The Project envisages (i) evolution
of a new breed cattle with 62.5% exotic in-
heritance, (ii) improvement and promotion
of fodder production especially in the grass-
lands of the high ranges, and (iii) the appli-
cation of the experiences and methods
developed in the project over a large area
threcugh Extension Schemes,

The Project will be handled as a joint
undertaking of the Government of India and
the Government of Switzerland, The Govern-
ment of Switzerland has undertaken to pro-
vide 4 million Swiss Francs, in addition to
Swiss experts and scholarships for special
training of officers working in the Project.
The Indian contribution will be Rs. 66.7
lakhs.

The agrezment will remain in force upto
31st March, 1974

(c) The Cen'ral as well as the State
Governments are paying increasing attention
for improvement of cows and buffaloes for
milk production. The cattle breeding policy
in the count:y has been re-oriented for bring-
ing about a rapid improvement in the quality
of cattle and to improve their milk vielding
capacity. A large number of bulls and frozen
samen of exotic breeds of catile are being
imported for undertaking large scale cross-
breeding parlicularly under the Intensive
Caitle Devclopment Projects and Key Village
arcas linked with Dairy Schemes. Some im-
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portant cattle development schemes aiming
at increasing the producticn of milk are :
(i} Key Village Scheme.

(ii) Intensive Cattle
Scheme.

(iii) Establishment of Artificial Insemi-
nation Centres in urban and subur-
ban areas.

(iv) Establishment of Cattle breeding
and Bull Rearing Farms.

(v) Calf Rearing Scheme.

(vi) Progeny Testing Scheme.

{vli) Cross-breeding Scheme with exotic
germ plasm.

(viii) Foods and Fodder Development
Scheme.

(ix) Strengthening and expansion of
Stats Livestock Farms,

(x) Cllit!e shows and Milk Yield Com-
petitions,

(xi) Goshala Development Scheme.

(xii) Disease Control Programmes.

Development

Standing Labour Committee's Suggestion
regarding Representative Character
of Trade Union

4201. SHRI INDRAJIT GUPTA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the Standing Labour Com-
mittee which met recently in New Delhj has
suggested that the representative char acter
of a trade union should be decided by veri-
fication of membership through secret ballot ;
and

(b) if so, whether
accepted the suggestion ?

Government have

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). A draft record of
the conclusions of the 29th Session of the
Standing Labour Commiitce held on July
23-24, 1970, has been circulzted io those who
attended the meeting and is to be finalized,
as is the usual procedure, after thair com-
ments have been received. However, the
consensus at the meeting was gencrally in
favour of verification of paid membership to
determine the representative character of
unions claiming recognition. Governmsnt arg
yet to take a decision in the matter.
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Opening of a D. M. S, Booth in Rampura,
Delhi

4202. SHR1 K. LAKKAPPA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether itis a fact that there is no
Delhi Milk Scheme Booth in Rampura,
Delhi-35 and in its adjacent colonies ;

(b) whether the residents of that area
are paying higher rates to private vendors
for their requirements of milk ;

(c) if so, the reasons for not opening
D. M. S. Booth in that area with a population
of about 5,000 ; and

(d) the time by which D. M. S. Booth
is expected to bs opened there ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) There isno D. M. S. Milk
booth in Rampura but booth No 809 in
Onkarnagar is loca'ed adjacent to Ram-
pura.

(b} Rates charged by Private vendors are
generally higher than D. M. S. rates.

(c) Milk booth MNo. 809 serves the area
satisfactorily. The load at this booth is only
about 560 bottles which does not justify
opening of a new depot for the present.

(d) The question of opening of a new
depot in he area will be considered when
the sale from depot No. 809 exceeds 700
bottles.

Amount realised as Premiom and Groond
Rent from Applicants of Plots in E. P.
D. P. Colony. Kalkaji, New Delhi

4203. SHRI B. K. DASCHOWDHURY :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the amount lised from applicant:
of plots in the East Pakistan Displaced Per-
sons Colony at Kalkaji, New Delhi as pre-

mium and giound rent indicating both separa-
tely ;

(b) whether any interest will be paid to
the depositors of this amount as they cannot
use the plots as the colony is undeveloped
and incomplete for want of sewage, water
supply etc. ; and

(c) whether there are cases where mo
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paper transfer of plots have been made so
far and if so, the reasons therefor 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) The information is being
collected and will be laid on the Table of
the Sabha.

(b) That the plots cannot be used for
reasons of incomplete development is not
correct. The Municipal Corporation is pass-
ing the plans of allottees who want to under-
take construction of houses. In fact, about
100 houses are already under construction.
Arrangements for bulk water supply and con-
nection of sewerage lines with the main is
likely to be completed shortly. Electricity for
domestic purposes is also available, There is
no difficulty to allottees in the colony to
start the construction of their houses. In
view of the above, the question of payment
of interest to the depositors does not
arise.

(c) Out of 304 allottees, who have paid
the second imstalment, paper tranmsfer has
been done in 58 cases. Paper transfers in
the remaining cases is being done in a phased
manper.

Supply of Water and Electricity in
Kalkaji Colony, New Dethi

4204. SHRI B K. DASCHOWDHURY :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the N.D.M.C./Delhi Cor-
poration and Delhi Electriz Supply Under-
taking have not agreed to supply water and
electricity respectively to E. P. D. P. Colony
Kalkaji, New Delhi and bear the consequen-
tial expenditure ; and

(b) if so, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). Electric supply for
domestic purposes is already available in the
Colony. Arranzements for the bulk supply
of water in colony are already in band of
the Delhi Municipal Corporation. The Cor-
poration, however, undertakes to provide
street-lighting only after 509 of the houses
have been constructed in a particular area.
According to the Agreements entered into by
the allottees, 50% of the houses should be
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completed by the end of May, 1971. In the
meantime, the question how best street-
lighting can be provided in the colony is
under active consideration.

B 3ok

Pr of Civil A ities in Kalkaji
Colony, New Delhi

4205. SHRI B. K. DASCHOWDHURY :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state whether
the Department of Rehabilitation proposes
to fix a deadline for providing all facilities
like laying of sewers, supply of drinking
water, arrangements for street lighting etc.,
in East Pakistan Displaced Persons Colony
in Kalkaji, New Delhi and to bear the cost
for such services till facilities are com-
plete ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): All possible efforts are being
made for the provision of bulk supply of
water and connection of sewer lines by the
Dzlhi Municipal Corporation. Funds have
already been provided to the Corporation for
the purpose, The Corporation, however,
undertake to provide street-lighting only
after 50% of the houses have been construc-
ted in a particular area. According 10 the
Agreements entered into by the allottees
50% of the houses should be completed by
the end of May, 1971. In the meantime, the
question how best street-lighting can be
provided in the colony is under active con-
sideration. In the above circumstances, it is
not possible for the department of fix a dead-
line before which the several services can be
provided.

Notices issued to Allottees in E.P.D.P.
Coleny for Depositing their
Iostalments

42056. SHRI B, K. DASCHOWDHURY :
Will the Minister of LABOUR AN:) RE.
HABILITATION be pleased to state :

{a) whether notices are beipg issued to
allottees in East Pakistan Displaced Persons
Colony, Kalkaji, New Delhi to deposit their
instalments within a period of one week in
S50mMe Cases ;

(b) whether such a short period is caus-
ing harassment to allottees ;

{c) whether this is caused due to mis-
handliog of papers in the Department of Re-
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babilitation and delay in the final despatch
of the notice to the allottees ; and

(d) whether Government propose to ex-
tend the period of deposit without any extra
imposition in geouine cases ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) and (b). Allottees who have
failed to deposit their first instalments after
they have been allotted the plots in spite of re-
peated reminders and extension of time were
given a last chance either to pay the instal-
ments within two weeks or otherwise the
allotment of the plots will he cancelled.

{c) No, Sir,

(d) Genuine cases of hardship other than
those covered by the agreements are always
sympathetically considered for grant of ex-
tension of time by the Department of Re-
habilitation.

Change in Allotments of Plots ic E.P. D. P.
Colony Kalkaji, New Delhi

4207. SHRI B. K. DASCHOWDHURY :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether it is a fact that sizes and
locations/positions of plots are being changed
by the Department x-parte after allotment
and payment of instalments by allottees in
East Pakistan Displaced Persons Colony,
Kalkaji, New Delhi ;

(b) whether this change of actual num-
ber of plots and their positions and sizes
even contioue after allottees mot their plan
sanctioned by the Delhi Corporation on the
basis of maps/papers furnished by the Depart-
ment of Rehabilitation after getting clearance
also from the Department of Rehabilitation
and after registration in Registrar's Office ;
and

(c) if so, the action taken by the De-
partment of Rehabilitation in the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA): (a) On account of change of
road alignments and other techoical reasons,
there has been a change in area of about 35
plots in the Colony.

(b) and (c). Mo, Sir. Mo such changes
have been made after the parties had obtain-
ed municipal sanclion, except in ope case
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and even in that case the area reduced has
been restored,

Steps for Improvement in Per Hectare Yield
of Bajra

4208. SHRI JHARKHANDE RAI:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the per
hectare yield of bajra fell from 3 0 Kg. in
1964-65 to 315 Kg. in 1968-69 ;

(b) if so, the reasons therefor ; and

(c) whether any steps have been taken
to improve the per hectare yield of bajra ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Apart from adverse rainfall condi-
tions and inadequate irrigation facilities, the
other factors responsible are : (i) suscepti-
bility to ergot disease ; (ii) relatively higher
cost of hybrid seed ; (iii) competition from
groundout which fetch higher price ; and
(iv) iccomplete adoption of package of
practices, particularly balanced application of
fertilisers ; ete.

(c) Besides intensification of research to
evolve bajra with higher yizld, extension and
farmers' trainiog, the other measures taken
include : bringing larger area under high
yielding varieties, muluple cropping, intensive
development of irrigation, particularly ground
water resources, assured supplies of inputs
like seeds, fertilisers, surveillance of pests
aod discases and well organised plant pro-
tection operations, increased provision of
institutional credit, etc.

Displaced Persons and Refugee Colonies
in Delhi

4209, SHRI R. VY. NAIK: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the different displaced persons
colonies/refugees colonies in  Delhi/New
Delhi sponsored by the Department of
Rehabilitation with total area of these
colonies ; and

(b) the amount collected as ground rent
from each of them during the past three
financial years ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) A list showirg the pames
of the refugee colonies with their areas is

laid on the Table of the House. [Placcd
in Library See No. LT—<078/70].
(b) The Regional Settlement Commis-

sioner, Delhi, is responsikle for the collection
of the lease money till the issue of the lease
documents to the lessees in the rehabilitation
colonies, After the issue of the lease docu-
ments, lease money is collected by the Land
and Development Officer of the Ministry of
Health, Family Planning, Works, Housing and
Urban Development, New Delhi. The
Regional Seitlement Commissioner Delhi,
has collected an amount of Rs. 5.55 lakhs
as lease money in zll these colonies for the
period from 1-4-1967 to 31-3-1970. Details
of colony-wise collections are not available.
The information in respect of the properties
whose lease moncy is being collected by the
Land and Development Officer is being
collected and will be laid on the Table of
the Touse in due course.

Allo ment of plots to E. P. D. Ps. Vide Priss
Note dated 3-8-1967 Kalkaji Colony,
MNew Delhi

4210, SHRI R. V. NAIK : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state @

(a) the number of applications received
in response to the Press Note dated the
13-8-1967 for allotment of plois to the East
Beogal Refugees in the EPDPs colony at
Kalkaji, New Delhi ;

(b) the amount collected so far 25
premium of land and ground rent (to be
indicated separately) as per the Press Note ;

(c) the number of wvarious plot sizes
drawn in the lottery with the date of fottery ;
and

(d) tae oumber of plots actually trans-
ferred to the allottees after the lottery for
construction of houses ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) 752,

(b) The information is being collected
and will be laid on the Table of 1the Sabba.

(c) 'm the lottery held on the 2lIst
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September, 1969, the various csbegories of
plots drawn were as follows :

(i) 320 sq. yds. 57

(ii) 233 sq. yds. 74

(iii) 160 sq. yds. 3:7
(d) Out of 304 Allotiees who have paid
the second instalment, plois have been trans-

ferred in 58 cases. Transfer in the remain-
ing cases is being done in a phased manner.

Supply of water to EPDP Colony at Kalkaji,
New Delhi

4211, SHRI R, V. NAIK : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(2) whether regular supply of filtered
and unfiltered water has been made in the
EPDP Colony at Kalkaji, New Delhi ;

(b) whether street lightinpg and sewage
provisions have been made in the EPDP
colony in Kalkaji ; and

(¢} if not, when the above services will
be made available to the allottces and
whether the Department will charg= ground
rent as mentioned in the Press Note only
after provisions of essential services of
development are made 7

THE MINISTER OF LABOUR AND
REHAERBILITATION (SHRI D. SANII-
VAYYA) : (a) 1}" diameter connection of
filtered water is available in the colony.
One tubewell has been sunk and other is
likely to be sunk in the pear future, Unfilter-
ed water for constructional purposes is
being supplied to all the allotiees in the
colony. Filtered water for drinking purposes
is also beiog supplied in the colony by
special arrangements.

{b) All the street lines in the colony
have been energised. However, the Munici-
pal Corporation of Delhi will provide the
street lights after 50% of tke houses have
been constructed in the colony. The
sewerage provision in the colony is also
complete. The same has however to be
coonected with the main sewerage by the
Corperation for which the work is in hand.

(c) The development work in the colony
has by and large already completed. The
Municipal Corporation is passing the plans
of allottees who want to undertake construc-
tion. In fact, atout 100 houses are already
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urnder construction, The question of defer-
ment of realisation of ground reat from the
allottees, therefore, does not arise.

Standard nutritional Requirements of an
average Indian

4:12, SHRI D. AMAT : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the standard putritional requirements
of an average Indian (i) adult and (ii) child,
in terms of calories etc. and what percentage
of the population is above and below such
standard ;

(b) the steps that are being taken for
improving upon the present state of things
in the matter : and

(c) whe her and how far the Fourth Five
Year Plan is expected to meet the needs in
this behalf ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Indian Council of Medical
Research have worked out daily allowances
of nutrients necessary for a balanced diet for
Indian adults, men, women, children of
various groups in terms of calories, protein
and quantity of foodstuffs, details given in
statement laid on the Table of the House.
[Placed in Library. See No. LT—4079/70]
Mo precise infurmation is available regarding
the perceotage of population who are above
and below the standard of diets prescribed
by the Indian Council of Medical Research.
However, it can be stated oo the basis of
random diet surveys carried out from time
to time in different regions of the country
that roughly abaut 70% of the population
cannot afford to have the prescribed diet.

(b) aod (c). The Fourth Plan sets out
an integrated nputrition programme, which
envisages th: pation-wide endeavour to
develop agriculture along with  anima!
husbandry and fisheries as the base of ail
efforts in a general programme, and special
piojects to deal with the problems of
malautrition among the vulnerable sections
of th: population comprisng pre-school
children, school going children and expec-
tant and locating mothers. On the basis of
the programmes proposed in the Fourth
Five Year Plon, it is anticipated that the
availability of calories and proteins, at the
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end of Fourth Plan will increase over the
present levels,

Liccnces to start Mills in Cooperative Sector
snd olher measures for crushing sugarcane

4213, SHRI D. AMAT : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that owing to
an increase in the production of sugarcane
the sugar mills are not able to purchase all
the sugarcane crop and considerable part of
the sugarcine crop remains standing in the
fields ;

(b) whether it is also a fact that a
pumber of State Governments have applied for
licences to start sugar mills in the coopera-
tive sector ; and

(c) what action bas so far been taken
on such applications and whether Govern-
ment also propose to adopt some other
measures to salve the problem of sugarcane
crop remaining standing on the field ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) In some arcas, the avail-
ability cf gugercame for sugar factories
increased this year because of diversion of
sugarcane from manufacture of gur aod
khandsari to sugar due to low prices of gur
and khandsari. Almost all the Stawe
Goveroments concerned took measures to
ensure that factories crush all available
sugarcaee in their areas. As a result many
factorics in Uttar Pradesh had to work in
July and even Awuvgust. Even so in some
areas of Uttar Pradesh, some s
remained standiog in the fields.

(b) and (¢). Yes, Sir. During the
last two years letters of intent licences have
been issued for the establishment of 36
sugar factories in the cooperative sector.

=

To solve the problem of crushing the
available cane, the following action has been
taken :

‘il Rebate in excise duty has been
granted by the Ceniral Govern-
ment ;

(ii) The State Governments of Uttar
Pradesh and Maharashtra bave also
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granted rebate in sugarcame pur-
chase tax ;

(iii) State ' Governments encouraged
production of gur and khandsari to
the maximum extent ; and

(iv) Ban on forward trading in gur was
removed by Central Government.

Applications for Telephone convections
Pendiog under ‘QOwn Your Telephone®
Scheme in Tamil Nadu

4214, SHRI D. AMAT : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the pumber of applications under
the “Own Your Telephone™ scheme pending
in Tamil Nadu ;

(b) the period for which these applica-
tions have been pending ; and

(c) the time by which these applicants
are likely to be given the telephone connec-
tions and the action being taken to expedite
the work in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) 569 as on
1.8.70.

(b) The oldest applicaticn is pending
since July, 1969,

e} Additional capacity is being provided
in the exchanges where the demands are
pending and except for 22 c nnections at
Tiruppur which are technically non-feasible,
due to noo-availability of under ground
cables, all the existing applicants are likely
to be provided connections by April, 1971.

Cuttack and Sambalpor A. 1. R. Station
closed on 27.7.70

4215. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(4) whether the Magistrate and the
Police advised the Radio Station authorities
at Cutlack and Sambalpur to close down the
stations on the 27th July, 1970 ; and

{b) whether the radio stations sustained
any damage that day ; and
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) The Cuttack
Station had to suspend broadcasting on the
27th July, 1970 under magisterial orders.
At Sambalpur, however, the suspension of
broad:asting resulted from mob violence,

(bl Yes, Sir. At Sambalpur, AIR
Station suffered some damage.

(c) No damage has been reported either
to the Transmitter or to any other equip-
ment. However, all the window-panes of
the Transmitter Building and a few window-
frames have been damaged.

Demand for expansion of sugar production

42,6. SHRI S. C. SAMANTA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether itis a fact that there is a
great demand from sugar factory owners to
expand their production capacity beyond the
stapdard specifications laid down in 1964 by
a Committee of experts ;

(b) if the answer to part (a) above be
in the affirmative, what time it is likely wo
take for the technical committee appointed
by the Government for drawing up

revised standard specifications sor sugar
plants ; and

(c) the terms of reference of the
committee 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. Some factories
have expressed a desire to expand their
capacities to levels higher than can be
achieved by existing units set up according
to specifications drawn up in 1964,

(b)and (¢). A Technical Committes
comprising on 17 members including the
representatives of the Sugar Industry and
the Sugar Mill Machinery Manufacturers was
appointed in July, 1970 for reviewing the
standard specifications for sugar plants
drawn up eaclier in 1964, o the light of the
developments that have since taken place in
technique and design features of some
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equipments. The Committee has been
asked to submit its report within a period
of six months.

Vacant posts in External Services Sections

4217. SHRI S. C. SAMANTA : Wwill
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether the A.I. R. has been able
to secure any area or language expert to
head the Malayasian and Indonesian services;
and

(b) the reasons for delay in fiiling up
the positions in External Services Sections ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) A Supervisor
for the Indonesia Unit has been appointed,
but not for the Malayasian unit.

(b) Non-availability of qualified person.
Further action to recruit a suitable person is
under way.

Unemployment in Raral and Urban Areas

4218, SHRI KANWAR LAL GUPTA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of unemployed or under-
employment persons in the country, giving

the figures for rural and wrban areas.
separately :
(b) how rmany Engineers, Doctors,

Teachers and other skilled labourers are still
unemployed ; and

(c) why Government have not made a
survey so far in the last 20 years to find out
the exact number of unemployed persons ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) and (b). In the absence of
reliable data concerning unémployment, it is
not possible to give procise estimates of
unemployment, preseat or future. Th= only
available information relates to work-scekers
on the live register of Employment Exchaogss
in the country which is given in the statement
enclased Szparate figures for rural and urban
areas are not available.

(c) Goverameat bave constantly been
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trying to improve statistics relating to
unemployment. With this end in view, the
Planning Commission appointed, in August,
1968, a Committee of Experts on Unemploy-
ment Estimates with Prof. Dantwala as its
Chairman. The Committee has made 2
number of suggestions to improve the data on
unemployment. Their Report is under consi-
deration of the Plaoning Commilssion,

Staiement
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Category of Work No. on live regi-

Seekers ster of employ-
ment exchanges
as on 31-12-1969
1. Total 34,23 885
2. Engineers included in
item 1 :
(i) Engineering Graduates
(including Post-graduates) 13,101
(ii) Diploma holders in engi-
neering. 44,733
3. Medical Graduates (including
Post-Graduates) included in
item 1. 1,597
4, Teachers included in item 1. 1,635,640
5. Craftsmen and Production
Process workers included in
item 1. 2,°0,048

Working and Expansion of Delhi Zoo

4219, SHRI KANWAR LAL GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{a) the total expenses of the Delhi Zoo ;

\b) the names and other details of fresh
arrivals of animals and birds in the Zoo
during the last one year aod their cost ;

(c) the number of animals and birds died
in the last one year due to negligency and
other reasons ; and

(d) the steps being taken by Government
to expand the zoo further ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) The total expenditure on the
Delhi Z>o upto 19:9.7) is Rs. 180.00 lakhs,

(b) Details of fresh arrivals of animals
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and birds in the zoo and their cost during
August, 196 to July, 1970 are laid on the
Table of the House, [Placed in Library. See
No. LT—4080/7:"]

() 95 animals and 177 birds died during
the last one year (1-8-6) to 31-7-70) due to
senility and other natural causes but oune
due to ncgligence,

(d) Ao amount of Rs, 25.00 lakhs has
been provided duriog the IV Five Year Plan
for further expansion of the Delhi Zoological
Park.

Alternative Accommodation to Refugees in
Delhi under the ‘Gadgil Assuraoces’

4220. SHRI KANWAR LAL GUPTA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

{a) the number of refugees in Delhi who
have not been given alternative accommoda-
tion so far, who come under the ‘Gadgil
Assurances’ ;

(b) what is the plan of the Government
to rehabilitate these refugees and provide
them alternative accommodation ; and

(c) how much money Goveroment will
spend in the next two years for the rehabilita-
tion of these refugees in Delhi ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJI-
VAYYA) : (a) to (c). The requisite informa-
tion is being collected from the concerned
authorities and will be laid on the Table of
the Sabha.

Losses in the Working of Delhi Milk Sche
due to Defects in its Production and
Distribution Sections

4:21, SHRI N. K. SOMANI: Wwill
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that Delhi Milk
Scheme, like most of the other Government
undertakings, is almost running in losses and
thete are defects coming in the production
and distribution sections of it ; and

(b il so, whether its working is being
loaked into to ensure regular s\lp_;;ll;ur ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Delhi Milk Scheme has
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incurred a cumulative lcss of Rs. 417.68 lakhs
since its inception in 1959-60 upto the year
1968-69. The audited accounts for the year
+969-70 have not yet been compiled, but the
Scheme expecis 1o mak. a profit during 1969-
70. T he main reasons for the losses incurred
during the previous years were :

(i) progressive increase in procurement
price of milk ;

(ii) fixation of selling prices at levels
below the cost of production ;

(iif) time-lag between the increase in
procurement prices and revision of
selling prices ; and

(iv) general increase in the cost of stores.

There have also been operational difficul-
ties in the timely production and distribution
of milk,

(b) The working of the Delhi Milk
Scheme is under frequent review of the
Management Committee and the Governing
Body of Delhi Milk Scheme, particularly from
the point of view of ensuring regular supply.
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Tamil Nadu Request to Relax Ceiliog on
Expenditore on Workers under E.S.L.S.

4223. DR. RANEN SEN: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the Tamil Nadu Government
has urged the Centre to relax the proposed
ceiling on expenditure of Rs. 50 per worker
per year under the Employees State Insurance
Seheme : and

(b) if so, the decision taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) and (b). The Employees' State
Insurance Corporation has been facing finan-
cial difficulties, With a view to meetiog
outstanding liabilities and other obligatory
expenditure, it bas decided that with effect
from the 15t April, 1970, the expenditure on
medical benefit should be subject to a ceiling
of Rs. 50/- per anoum per employee, includ-
ing the State Governments’ share. Some
States including Tamil Nadu have represented
against the ceiling. The matter is to be
reviewed by the Corporation in the light of
experience duriog the year 1970-71.

Separate Postal Division for Kvraput
and Bholangir Districts of Orissa

4224, SHRI S. KUNDU : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
plased to state :

(a) whether a separate Postal Division
for Koraput and Bholangir 1istricts of
Orissa has been demanded by the local people
as well as by Members of Parliament ;

(b) if so, whether it has been decided to
open one separate postal Division ; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI]
SHER SINGH) : (8) Yes.
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(b) No.

(c) Creation of separate Postal Divisions
for Koraput and Bolangir Districts is not
justified, according to the prescribed siandards
for the formation of postal divisions.

Revision of Minimom Wages Act

4225, SHRIS. KUNDU : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government have taksn any
step recently in consultation with the State
Governments to revise the Minimum Wages
Act in respect of construction workers
textiles, engineering, casual labourers in
Railways and mines ;

(b) if so, the steps they have taken ; and

(c) the minimum wage certified by
Andhra Pradesh, Madhva Pradesh, Orissa,
Bihar, West Bengal, Kerala, Assam and
Uttar Pradesh Governments 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b}. The Minimum Wages
Act, 1948 provides for fixation/revision of
minimum rates of wages in scheduled
employments, There is no proposal for
revising the Act with regard to any particular
employment,

(c) The Minimum Wages fixed/revised
onder the Act are published in the official
gazeites of the State Governments as and
when fixation/revision takes place. The wage
rates differ from employment to employment
and, some time, from area to area.

Steps for Expeditious Despatch and Delivery
of Telegrams

4226. SHRI S. KUNDU : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether Government are aware that
there have been many complaints regarding
delay in delivery of telegrams ; and

(b} if so, the steps Government are taking
to see that relegrams reach the addresses
within tbree hours of their booking 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
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MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) and (b). Yes, there
have been some complaints regarding delays.
A few of the steps among others, that have
been 1aken to minimise delay in transmission
and delivery are given below :

(i) Extension of working hours of Tele-
graph Offices.

(ii) Introduction of high speed working
including reperforators and auto-
transmitters,

(iii) Replacement of open wire main

lines by Co-axial Cable and micro-
wave system.

(iv) Replacement of Copper Wire in

arcas of frequent wire theft by
Copper Weld and aluminium
conductors,

(v) Introduction of Telex service in
principal cities and provision of
several direct outlets to cut down
transit delays.

(vi) Abolition of serial numbering on
transit traffic and introduction of
date stamping after transmission.

(vii) Deccotralisation of delivery by
openiog zonal delivery offices, and
introduction of scooter delivery.

(viii) Introduction of regular test checks
in delivery of telegrams and oppoint-
ment of special Inspectors to
supervise the work of delivery staff,

Resolution of Chamber of Commerce,
Calcutta regarding out of order
Telephones in Calcutta

4227. SHRI S. KUNDU: Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether Government are aware that
Chamber of Commerce, Calcutta in a resolu-
tion has said that the telephone connections
in Calcutta often go out of order ; and

(b) if so, the action Government are
taking to remedy the defects ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes, Sir.

{b) Performance of Calcutta telephone



133 Written Anawers

system is under constant observation through
a Central Service Observation Unit and suit-
able action is bein; taken on the short-
comings detected during the observation,
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fra=t wrenfos e cafag YA,
4114
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Amount Required for meeting Natritional
peeds in the Country

4233, SHRIP. C. ADICHAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have worked
out estimates of the amount rsquired for
meeting the minimum nutritional needs of the
people in the country ;

(b) if so, the details thercof and the
present deficiency in this regard ; and

(c) the targets fixed and provision made
under the Fourth Five Year Plan in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRT ANMNASAHIB
SHINDE) : (a) and (b). Th= available infor-
mation indicates that at present the average

availability of calories is about 1,960. per
peison per day as against the minimum level
of requirement of 2,100 to 2,300 calories per
person per day. Similariy, in the case of
vegetable and animal prot=ins, the availability
is only of the order of 45 grams and 5.2
grams per day against the minimum
nuiritional target of 55 grams and 10 grams
respectively. No estimates in financial terms
for meeting the entire putritional needs of
the population have been worked out.

(c) The Fourth Plan sets out an inter-
grated notritional programme which envisages
the nationwide endeavour to develop agri-
culture along with animal husbandry and
fisheries as the base for all others in the
general programme and special projects to
deal with the problems of malnutritlon
2mong the vulnerable sections of the popula-
tion comprising pre-school children, school-
going children and expectant and lactating
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mothers, It is, therefore, difficult to estimate
accurately the expenditure on the Fourth
Plan that will contribute to improve nutrition.
The total amount provided for nutritional
programmes alone is Rs. 4,518 lakhs, It is
expected that these schemes would increase
the availability of calories and proteins at the
end of the Fourth Plan over the present
levels.

Urban and Rural Labour

4234, SHRI P. C. ADICHAN : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the number of urban and rural
labour duriog 19,7, 1968 and 1969 ;

(b) the causes of the increase in wurban
labour force and whether it is largely due to
shifting of labour from rural to urban areas ;
and

(c) the steps taken to ameliorate the
conditions of rural labour to prevent this
large-scale shift ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) Year-wise information regarding
urban and rural labour force for the required
period is not available. The estimates of
labour force aged 15 to 59 years based on
certain assumptions as worked out by the
Expert Committee on population projections
under the chairmanship of Registrar General,
India, are as follows for the years 1966 and
1971 :

Year Labour Force (in milions)
Rural Urban Total
1966 152.8 28.8 181.6
1471 169,1 3413 2034
(b) With the increase of population

in urban areas, the labour force is also
expecied to increase assuming that labour
force participation rates remain the same.
The proportion of urban population in
labour force accordingly to the 18th round
(1963-64) to 21st round (1966-67) of National
Sample Survey remained more or less the
same.

(c) The Minimum Wages Act, 1948 is

applicable juter alio 10 employment in  agri-
culture and under this Act appropriate
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Governments have power to fix minimum
rates of wages and regulate conditions of
service in the matter of hours of work,
weekly day of rest and overtime in respect
of agriculiural labour.

The National Commission on Labour
have also made certain recommendations
regarding welfare of agriculture labour.
These recommendations are under exami-
nation.

g« qgew  wawm & o g
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# #rf famfor a8 Y 31

(=) wma =&t 9zar |

Resctilement of Agriculiural Landless
Labourers in Sclected Colonies

4236. SHRI BHOGENDRA JHA
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Starred Question No. 108 on the
30th July, 1970 and state :

(a) whether any of the State Govern-
ments have since completed cobnsideration of
case studies of selected colonies for resettle-
ment of landless agricultural labourers =1
taken necessary action ;

(b) if so, the details thereof ; and
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(c) if not, the steps being taken to
ensure jmmediate end upiform implemen-
tation in all the States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢). Information is being
callected and will be placed on the Table of
the Sabha as soon as possible,

Meeting of the Pehowa Peasants with Prime
Minister to stop their Eviction

4237. SHRI BHOGENDRA JHA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply given
to Unstarred Question Mo. 741 on the
30th July, 1970 and state :

(a) whether it is a fact that representa-
tives of the Pehowa peasants alongwith
injured women and led by a Member of
Parliament had met the Prime Minister on
28th May, 1970 and 22ad June, 1970 and
submitted a memorandum demanding
stoppage of eviction of pattadars ; and

(b) if so, the action taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. Oao ths 2%th
May, 1970, a deputation of the Pehowa
peasants led by an M. L. A. met the Prime
Minister. Another deputation on
led by an M. P. also met the Prime Minister
on the 22nd June, 1970,

(b) Sometime towards the end of April,
1970 the Pattadar Sangharsh Samiti, District
Karnal, presented a memorandum to the
Prime Minister protesting against the evic-
tions of lessees in District Karnal from the
lands leased out to them by the Govern-
ment, The Prime Minister’s Secretariat
ascertained the facts of the case from the
Government of Haryana and it is found that
this matter is sub-judice. Because of this
fact and because the State Government is
competent to deal with such cases, no
particular action on these two memoranda
was considered necessary.
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Study of Hong Kong Pattern for Industrial
Rehabilitation of East Pakistan Refugees

4238, SHRI SAMAR GUHA : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government bave studied
the rehabilitation projects of the Hong Kong
Government ; and

(b) if so, whether Government propose
to send a team of experts and Members of
Parliament to Hong Kong to study industrial
rehabilitation measures in Hong Kong so
that some of the measures adopted there
could be effeztively applied for industrial
rehabilitation of the East Pakistan refugees
in West Beoga! and other parts of India ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) No such study has been
undertaken by the Government of India
in the Department of Rehabilitation.

(b) No such proposal is under consi-
deration at present.

Irregularities Committed by Staf Working in
Delhi Milk Scheme Booths

4239. SHRI JAGESHWAR YADAYV :
SHRI K. LAKAPPA ;
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) wh:ther periodical checking of the
irregularities committed by the employees of
the Delhi Milk Scheme Booths is made and
if so, the number of those employees against
whom action was taken during 1969-70 and
the details of the irregularities committed by
them ;

(b) whether it is a fact that the em-
ployees working in the Milk Booths have
contracts with canteens nearby and sell milk
to them on higher rates and the card holders
are told that the milk supply was short that
day and hence it had run short ;

(c) whether it is also a fact that while
delivering the bottle of milk cne or two
paises are never returned on the pretext that
they have no change ; and

(d) the action Government propose to
conduct inquiry into such cases of irregulari-
ties 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes. 50 Depot Agents were
removed due to serious irregularities like
changing of seals of milk bottles and non-
issue of milk to token holders during
19:9-70,

(b’ Complaints regarding unauthorised
sale of milk and non-delivery of milk to
tokenholders are sometimes received.

(c) Complaints regarding non-return of
small change are sometimes received,

(d) These complaints are investigated
promptly and suitable action is takep agamnst
the depot Agents who commit such irregula-
rities.
shat duadis de & s 9eR
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Steps to Incregse Yield of Maize per
Hectare

4242, SHRI SARJOO PANDE : Will
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that there has

been no improvement in the per hectare
yield of maize and jowar in the last five

years ;
(b} if so, the reasons theiefor ; and

(c) the steps taken to improve the per
bectare yield of these crops ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a; Yes, Sir,

ib) Apart from adverse rainfall condi-
tions and inafequate irrigation facilities, the
other factors responsible are : (i) suscepti-
bility to pests «nd diseases : (ii) heavy invest-
ment in cultivation and sophisticated agro-
nomical practices ; (iii) competition from
cash crops : (iv) lack of early maturing
variety of maize ; (v) incomplete adoption
of packare of practices, particularly balanced
application of feruilisers, etc.

(c) Besides intensification of research,
extension and education and farmers’ train-
ing etc., the other measures taken ioclude :
bringing larger area under high yielding
varities. multiple cropping, intensive develop-
ment of irrigation, particularly ground water
resources, assured supp.es of ivputs like
seeds, fertilisers, surveillance of pests and
diseases and well orgznised plant protection
operations, increased provision of institu-
tional crudit, ete,

Demands of E. P. F. Employees

4243, SHRIT S. M. BANERIJEE : Will
the Mirister of LABOUR AND REHABI-
LITATION be pleascd to state :

(a)} whether scme of the demands of the
Provident Fund Employees are oulsianding
since long ;

(b) il so, what are those specific de-
mands ; and

fc) the steps taken by Government to
meet those demands ?

THE MINISTER OF LABOUR AND
REHAEHEILITATION (SHRI D. SANIJI-
VAYYA): The administration of the Em-
ployees’ Provident Fund is the corcern of
the Central Board of Trustees set up under
the Emplovees' Provident Funis Act and is
pot the direct concern of the Government
ot India. The Provident Fund authorities
have iotimated as under :

(a) to (¢). In June, 1969 the All India
Emp oyees’ Provident Fund Staff Federation
submitted a character of demands to the
Chairmar, Central Board of Trustees. With
a view to discussing the matter with the
Federation's representatives, the Central
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Provident Fund Commissioner asked the
Federation to sead brief memoranda on the
demands indicating the principal grounds on
which each demand was based. The requisite
memoranda are still awaited from the
Federation.

Recognition of Unions and Federations
Parallel to National Federation of
P. & T. Employees

SHRI S. M. BANERJEE : Will
of INFORMATION AND
COMMUNI-

4244,
the Minister
BROADCASTING AND
CATIONS be pleased t state :

(a) whsther the Unions and Federations
parallel to the National Federation of Posts
and Telegraph Employees which were formed
and recognised after the 19th September,
1968 strike have no following among the
Posts and Telegraph employees ;

(b) if so, the reasons for recognition of
such Unions ; and

(c) whether employees organisations have
protested against such unfair labour
practice ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT ©OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) to (c’. No, Sir.
The question of verification of the member-
ship of the npewly recognised Unions/Asso-
ciations has, however, already been referred
to the Ministry of Labour, Employment and
Rcehabilitation. After the de-recogoition of
National Federation of P. & T. Employees
and s federated Unions in September, 19¢8
oo account of their participation in the illegal
strike, it was necessary to grant recognition
to new Unions/Association which had ac-
quired a representative character so that
legitimate grievances of the employees could
be redressed through them,

Finances for Production of Educative Films

SHRI S. M. BANERIJEE : Will
of INFORMATION AND
COMMUNI-

4215,
the Minister
BROADCASTING AND
CATIONS be plessed to state :

(a) whether it is a fact that often some
producers are unable to produce good edu-
cative films for want of finances ;

(b) if so, wbether Government bave
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chalked out any scheme to give them financial
assistance ; and

(c) if so, to what extert ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI1 K. GUJRAL) : (a) to (c). Govern-
ment set up the Film Finance Co:poration
Limited, Bombay, in March, 1360, for pro-
viding financial and other facilities for produc-
tion of films with a view tor ais'ng the aesthetic
standard of films produced. The present
policy of the Corporation is to grant loans
for low cost off-beat films which, going be-
yond purely commercial objectives, reflect
India’s cultural heritage and aspirations and
carry the promise of eoriching the lives of
those who will see them. Films which while
providing healthy entertainment, are realistic
and have themes based on national problems,
are given preference.

Food Aid to Tripura
4246. SHRI BIKRAM DEB
BURMAN : Will the Minister of FOOD

AND AGRICULTURE be pleased to state :

(a) the amount of food aid, in the form
of rice, wheat and other food articles, sought
by Tripura Administration duriog the first
seven months of the current vear 1970 ; and
the amount of such aid sanctioned ani
actually supplied to that State during this
period ;

(b) how far the actual supplies fell short
of requirement and the reasons for such
short supply ; and

(c) how far this short supply has contri-
buted to the enormous rise in the prices of
rice and other food articlis and the highest
level of retail prices of these items touched
in Tripura this year and the comparative
figures for the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE,) : (a) to (c). As no regular monthly
demands are made by the Tripura Adminis-
tration for foodgrains, it is not possible to
indicate any quantity as sought for by the
Tripura Administration during the first seven
months of the current year,
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Allotment of rice during this period fro.a
Central pool to Tripura amounted to 15,000
tonnes, against which the guantity actually
supplied was 9,400 tonnes. No wheat was
supplied as Tripura Administration had al-
1eady in stock sufficient quantity of wheat.
No other foodgrains were also supplied.

Actual supplies from Central pool to
any State are bound to be less than the
quantity allo'ted as it takes time to plan
movement of the allotted quantities to the
points of distribution, inspect the stocks, and
actually move it.

The open market prices in Tripura this
year have been substantially lower than those
prevailing during the past three years. The
highest prices of rice in the open market
during the ficst seven moaths of the current
year, as compared to those for the last three
years, were as follows :

Price in
Year Rs. per

quintal
1970 155.62
1969 188.57
1968 22613
19067 179.17

East Pakistan Refugees in Tripura

4247. SHRI KIRIT BIXRAM DEB
BURMAN : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that thousands of
refugees from East Pakistan are continuing
to pour into Tripura every month ; if so, the
total number of refugees who have entered
that State since January this year ;

(b) the total number of refugees in traosit
camps in Tripura at present ;

(c) how many of them will be taken
from there to different States for settlement
and rehabilitation and how many of them
are proposed to be settled permanently in
Triputa itself ; and to what extent the popu-
lation of the State will increase theieby in
comparison with that at the time of Inde-
pendence ; and

(d) the details of the sct for addi
to the resources of that State propor-
tionately 7
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) From 1-1-1970 to 22-7-1970,
3,347 persons entered Tripura from East
Pakistan.

(b) 4,394 persons were staying in Pabia-
cherra, Amtali and Arundhutinagar Camps in
Tripura on 14-8-1970.

{¢) The migrants, who enter Tripura
from Eas: Pakistan and approach the State
Government for relief and rebabilitation
assistance, are temporarily accommodated in
the Arundhutinagar Reception Centre/Pabia-
cherra Transit Camp. They are later moved
out to the Mana Group of Transit Centres
at Raipur from where they are sent for even-
tual resettlement. In view of this, the
question of their permanent resettlement in
Tripura ctc. does not arise.

(d) Does not arise.
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Commissioning Joornalists to write
Pablicity Feature

4249, SHRI P. L. BARUPAL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to s ate :

(a) whether it is a fact that there*is an
annual provision for commissioning eminent
journalists to write publizity feature through
Press Information Bureau ;

(b) if so, the amount allotted for it ;

(c) whetber it is a fact that the major
part of the said amouot is mot heing
utilised ;
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(d) if <0, the reasons therefor ; and

(e) the number of original articles in
Hindi released under this provision and the
number released in English ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-

"PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). There
is a provision of Rs 10,000in P.1. B's,
budget for the year 1970-71 for commission-
ing articles from eminent writers and
specialists in the wvarious fields of activity
and for the purchase of photographs,

(c) No, Sir.

(d) Does not arise.

(¢) The number of original articles in
Hindi relcased dvring the period April 1,
1970 and August 14, 1970 is 8. During the
same period, the pumber released in English
and translated in all laoguages including
Hindi is 27.

&= sl & framal ov deteEl &
gy ¥ 7w v faw

4250. =t gwW 97T ®GIA @ AT
AT A7 FWOW [T {ARC A G
wfat & frardi qx EATRAT & avaeg §
&% @1 faw & it & 26 w@d, 1970
& wErifea g d€41 659 & I HF
geE H 4 FaT & F S R e

(%) #a1 m¥fem g=m W™ @w
wFET FI A AL R

(=) afe g, @ SEFT U AT §

(7) afe €, @ &% ;T S §
%I 339 AT F I GAT T2q X
& st ?

FEAT AT TR FATHY WX FAL
fawrm & wew =t (o B feg) @ (F)
¥ (7). it gg d3fag  waradi/fawm
¥ aifga guar #1 wdver &1 gl I
ST FA & Ty q9rEE AT 9 9%
<& fear wmiem )
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e *t go e Aic agt @ @A
H o Wom at glaar

4251 sit gwR wFT wgET@ : aAT
AT 4T URWIRW A AW AAT 4G
A & Far F fF

(%) =9 a®g g ¥ F19 aread
F9 dear fradr § ;

(@) w75 & oy aroe frax & =
IR R AT AT E

(@) % & ¥ qree frew § wai
ot an fgd ¥ arc W #r gfaad
g & ; o

(%) =7 qradi & wgi faedr § @}
Yo ¥ il 9F waew W@l & O
gfaret 1 sgaear % F fag a@
FT T FEATE FXA F7 fqAR 8 7

FIAT AAT TMITW /AR W HATT
famm § wsmwst (et B fag) ¢ (9)
15-6-1970 F1 g W %W FT @
area<l 1 g gear 10873 &

(=) oz (7). g=1 usfm #7 s
@ & &\ T oo 9= @ & ST
(%) ¥mamd G &ar #r fawr
e gamal & afggs §1 W w
friz zaar &1 EEamd fafe # wrada
ANE F ard F ofww & fawan
FHanfal & sfgerw ¥ fau 2w 9 #
13 sfgew Famd 997 W &1 I9@H
F AT A qUTE faw F fag
Stz @ &1 ghe ¥ frmfafea
sYeared e g & i —
1. fdt :F ¥ dtwgar sy 577
= s afgn Faw 3fg &
g |

2. e &=ifer & gyar st
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Ty W vF o Afuw aa-
gfg 4y st £

3. 99T uiW AT wew wIw W
w|a 9EF I3F A9 @9 1%
frifty sfram sami
gigar # @ Jaix  faar
FFATTL AT TUTAT FY Frgar
AT FH I JATAEH
200 =% 1 ufy grgsa @
SmEr g

of ofeeats & mranfqdl asr gat

ARA & qifeewia 1@ gREEET

gt g1t i€ awfa
HIRE

4232, it gFA 9T ®GIA : F47
W Jqr gAate §t 73 @ 47 0
F4r i :

(F) 71 sxed 99 wfFEE &

ART ATF FUHT 50 r;rﬁ Brauhit el
T NG T wata & e w
TR & g ;

(&) 7ar g § qff 7@ &
TifFea w3 gEAAEi @rw g e
T weafa & Few &0 A WA
&

(w) afz &f, at gedas =sahRr T
g,k

(9) afz 7, @ 71 gee =1 @
Tt #37 1 fawre g ?

57 qqr  gaatw w@Ar (s ge
weitqar) : (%) & (7). =wdw, 1950 &
fge-faams @wwld & witw, qdf
qfssar & o wEEr 9T W A arE
T maAr g @r w@nfam wfgse
WY FHR ¥ medr gwfa s fawt

fafrma ar fawem s¢ w%a & 1 o
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aifmm & sy warfedl g qdf
aiffemms & a1 wiea & wifseam =@
T gAFAEl gTa WT@ ® g af
grafa &1 qea fAaifea @0 7@ @9q
g AT A smagrd 1 5A afefeafaat &
T 5 aerfadl #1 9w fraifoa 535
FI ATHTTH FI5 TEAT AET §

Proposcd High-Power Transmitters
Programmes across Himalayan

Border
4253, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of INFOR.

MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to refer to
the reply given to WUpstarred Question
Mo. 2751 on the 4th December, 1969 and state :

(a) whether the proposed high power
transmitters would beam programmes across
the Himalayan Border ; and

b} if so, the details of these together with
their financial implications 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE DE-
FARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) No, Sir, except
the super power station at Calcutta,

(b) The super power transmitter at Cal-
cutta which broadcasts programmes across
the Himalayan Border has cost Rs. 303
lakhs.

Dislocation of Comunication Facilities in
Orissa due to ‘Bandh’ on 27th July, 1970

4254, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of INFORMA-
TION AND BRuUADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether it is a fact that all com-
munications, air surface and telephone
includiog postal communications, were com-
pletely paralysed in Orissa in the wake
of the Orissa baodh on 27th July, 1970 ;

(b) if so, the full details thereof ; and

(c) the steps, if any, taken to prevent
the Bandh affecting essential services togethzr
with the details about them ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : () and (b}, Telephone and
postal communications weie affected to a
great extent but wers not completely para-
lysed. Telephone services at important
stations were maintained as far as possible.
The carrier stations at Bhukaneshwar,
Berhampur (GM), Cuitack, Sambalpur,
Jharsuguda, Rourkela and Ralasor ; tele-
phone exchanges at Bargerh, Tetilagarph,
Burla, Hirakud, Rourkela, Jharsuguda ; and
d=partmental telegraph offices at Balasore,
Sambalpur and Rourkela functioned. Post
Offices and R. M S. Offices, however,
remained mostly closed due to picketting.
Receipt and despatch of mails were
suspended on account of stoppage of trains/
Buses/Air services,

(c) A close liasion was kept with the
State Government for affording protection to
P. & T. installations,

srEEETe & freet ¥ @ cqmia
e M fedt w1 wd wA A
safe

4255, wt swae faw : qr gae
AT NETCW W AT AA qg qdAT T
T 41 i :

() 7@ @ a9t ¥ wwEE &
ferelt ¥z & ferY F & ¥ AT e
aafewdl ot wamrafea frar aar & 9%

(@) wo% Far Frew & ?

AT q9T SHIW AATHT W HAL
fawm # v w0 (s g0 Ho TATE):
(%) 20.

(@) wamaTaan gErafaar, oF e
qT wfgs 2 a5 dadr Wit sEr Jar
Hragasarsl & &IQU BT A |

war afufa ufadzw & a1 § gL
T ® 0 sgang

4256, =it 2w faw ;. F@r gaEAT
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qAT SERW MR G HAT A8 FqrT A
FqT F4 Fr e

(%) war afafa & sfadeT F ar
H gCETC g 97 FIGATE F AT W
AT

(@) far geqed @ & egfeadt

N g wHaifel § 57 7 g\ #51
EECICE

/AT AAT FAIW WATAT W AL
favrm & Trew WA (B o §o ATW) :
(%) fediz &Y wig 71 7 4 7R 39 9
fafie o fora¥ & wdwifeal & aradia
%1 % 4 | faw wearag § w@rs fdea
uFF ¥ g o ° feg & fawmift
qAfasrFET T g A1 98 oRe Ft it
#T sfaem £ @it @ g |

(&) wreaaw qa ¥ =fFagl aq
TFERET ¥ @ =6 wiee whifAw
qzard § 7 gafad saagfe zfesmr
¥ FOrT 9 frgas awTd FHArd §)

agas-r2a Al agn sUEn
saaEl %) It

4257. «f avm faw ;@ e
AT TARA W O qST A F@
F 7t 741 {5 79 F a9 § fray -
Fq g 9F1 &1 gt egq fAaR F
92} 9 o< feaw agas w=aq st
# qf 9x qdera fevar wav g 7

FIAT AT ARW AART W AR
fawmt & T Wt (ot g0 To JATW):
ST, =13 |

N FEAET wigsiEl & eq §

R T 1@ rafama sawT

wfaFt

4258, st wamae fam @ &ar gEAT
YT RATA W FAR =47 7 JqA7 ST
Far w4 fF .

(%) mwmami & fafas = W
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qag AT 9% fEaA i FEerd
afeFr, S FEFd afawlfai &
S HFE FTRE

(@) IFTF 7 A ax s T
®E;

() Tar gFe & $E Ny 7w
2 frad smada Sarg aEwTd afawfal
F g3 9T w7y ghg aafwdl *Y @iF &
sravT & wrean ¥ fagea feam o @
2R

(a) =afedi =1 agd mraTd OX
qg¥ea fad e & Fray Fan g 7

AT QT AW HAEW W IR
fawm & wew w3 (st go Fo TANN) ¢
() 19 =, 1970 & 124.

(&) T 93 9% ¥ 24 g=m, 1965
F qyarq fam-famr fafadl & s #T
w®

(v) s qEsegfeat & @9 A%
{7 AEW & wregw ¥ A9 q99 & (el
Wit fraw @ E

(v) awd Fraferdt eafeg s
9 Fifs wdl frgwl § aqaT @ O
&Y drer Wt ad & af

wrEEATE & wAY &A1 A wwarfat
& TamTaTw & fau a1

4259, st wase fas ¢ Far gEAT
qYT NWIW WX AL A4 gg @ B
FUT 3T fiF .

(%) 1968-69 afx 30 g7 1970
% e ¥ feedt = ¥ faest
feqg wremaat F fafusr sl qan
freelt & argx frad safeal 1 eamAFa
T mar ; e

(@) mamrawy & fag w1 wEE
HIATE TS 7
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I A4 THITW AAHG 6T A
fawm & wrem wat (5 g0 Fo goww):
(=) 871

(&) amrawr @At st
FY €T FT TTET, TF T 9T Afaw
AT TF JATt Wifg A FIT FATITAFATHT
F s 7y a7

fawme =osi &t garfa

4260, st e faeavdf : a7
ae aa yiw g5t 77 33F 17 Far w7
f¥ :

(7) mmgasg s 33 wai ¥
w9 agl fasra @93t #1 9918 FX faar
& 79T ¥ I qATT FIA I (990X T
Qe

(@) 2 % 5@ guw woqAT PR
fawra &z § ; ok

(7) w= aF 37 9x fraet av wfw
ad A aEa?

T, Ff, agufos e ok
HEETC WA § Iu-meAt (s me o
W) @ (F) o 78

(@) 7g g amgufas freww
fawrr 1969-70 Y arfys foqd § 9g-
TGN

(7) a8 qTm @A L AF wwr
gaifed 99T gEr 7 8 % g e #
30 g@TE, 1970 #t & 9r gt &1

1970 & wATA &7 s

4261, st A ey faemd : @
W a97 Fiw 7 g3 9 T FIO FC
fF 1970-71 & 9ga I AT § fraq
wATS &1 A foar smam ?



153 Written Anawers

Ta, Ffw, amafes faem qa
HEFIX WeEew W Iww WAt (s
weataTiga faed)
AT ¥ Wm0 A #ied @A
|EITAT &1 /G (HET TaT °9r |

el wW A & afadaT v
g1 detm

4262, st wremen faordi : amn
wm gar gRata w5t ag AT A FA
Far

(%) a1 vedm 5w A F gfg-
¥z ¥ f7d) sepzw gwifmw frar o
e

(m) afz g, & =@ sfades =1
AL T I HFARF & 719 740 § A9
ag w4 7 waf o< frar v <gr & qan
Ig O TE 9% fFQ9Ar @A IR
P .

(7) ¥ fedt fRmaa & gaar
FAIE 7 FAA AT F W@ AT E

wy aar gAate we (s WMo
gnaar) : () & (@) wgw =w
g % fawfoat qar ger frewat &1
ferdr ®wea< qga &1 dare frar s gw
e FeA A AT T fear wAr g
6 WA FE G ATHT 450 oY gq
g

Iy g F1 99T | ARG FEA
f=dr fadmew & #Er-awRs & O
FTATAT W E IFA IF FA 12
TIARE Q4T 4 VAT F, TW TFLH
F ¥ fadr aear g agAifEa g
W q7, afar & | TH OF3g H WA @F
areda | Fg ot @ Aggar g
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:1970-71 & qger =X
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IET NI, WEAW g & TEAG F
gafed3=y & faeg forwad

4263. =t I waEq faamdt @ @av
A1 a9 A@W W) AL A A
FATT F FAT FGT 17 :

(%) a1 3z @9 & WE-IEHIG
AaTs aqr a7 39 sfgwfat § q@
"raATg fegg erFET & gui@idiw &
faeg fasma =1 7 & fas Ia¥ fazg
WRTHR, 98 AT F ardg ang a3 3 ;

(&) afz g, @ su¥ faeg @z
T qrAdl #7 sq1U F4T § ; Hiw

() =ar weTE g4 g9 & ATAt
¥ A9 FwE 91 w2 afz wd &
TS FT T E 7

AT TUT SR JAST H /=AY
fawm & wew wet (<0 B fag) @ (%)
AR (@). st g FEgd wrdw g
qrezared 1 fagfe & gw 3, #9-
arfeal F1 WA FIF /X FAIFT q9r
F2FT aegn @z § afqafes & 5o
wIR & @raey § § 1

() s =9 @ 2

Allotment of Plots to Ineligible Persons in
E.P.D.P. Collgvlhat Kalkaji, New
clhi

4264. SHRI J. K. CHOUDHURY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that plots have
been allotted to ineligible persons such as,
doctors of Willingdon Hospital in E. P. D, P.
Colony at Kalkaji, New Delhi ;

(b) whetber the condition of 8 years stay
in Delhi was rclaxed to four years cootrary
to the Piovisions of Press Note dated the
4th January, 1966 to regularise these cases ;

(c) whether the Allotment Committee
took a decision in these cases or a single
officer of the Department of Rehabilitation
favoured these individuals ; and
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(d) if so, whether Government propose
to hold an enquiry against this officer of the
Derartment and res'rain this officer from
dealing with cases relating to the E. P. D. P,
Colony at Kalkaji till finalisation of the
proceedings of enquiry ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) No, Sir. However, if specific
instances are quoted, their cases can be
examined.

(b} Mo, Sir.

(c) Several cases were finalised by
official Membzrs under the authority of the
Committee on the basis of principles adopted
by the Committee.

(d) Question does not arise,

Allotment of Plots to East Pakistan
Displaced Persunsj 'iln Kalkaji, New
Delhi

4265. SHRI J. K. CHOUDHURY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

{a) whether a  Parliamentary Sub-
Committec of the Consultative Committee
of the Department of Rehabilitation was
formed in October 1969 to look into the
affairs of the allotment of plots etc. to the
E P D. Ps. in Kalkaji, New Delhi after
going through the dozuments/papers ;

{b) whether the said Sub-Committee had
gone through the records/documents about
fixing premium (@ Rs. 30 per square yard,
imposition of ground rent at the rate of
3 percent on the total premium of land,
charging of interest from the allottees on
instalment of paymeat and alleged irregulari-
ties in the allotment of plots ;

(c) whether any unanimous recommen-
dation was made by this Sub-Committee on
the items referred to at (b) above ; and

(d) f so, the action so far taken on
such recommendations ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) and (b). A statement is
attached .

(c! and (d). The only unanimous
recommendation at the meeting of the said
Committee was in regard to the reduction
in ground reant viz., that the Department
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should examine the question in consultation

with the Ministry of Finance.

After taking into consideration the lease
terms allowed under the “Reseitlement of
of Displaced Persons (Land Acquisition)
(Delhi State) Rules 1951" and the lease
terms given by the Development Authority
to co-operative societies and olher persons
who are allotted land at pre-determined
rates, the Government have come to the
conclusion that the lease terms given by this
Department to allottees in the East Pakistan
Displaced Persons Colony near Kalkaji are
definitely liberal if the entire lease period of
99 years is taken into consideration and
consequently reduction in ground rent has
not been agreed to.

Sratement

In the meeting of the Consultative
Committee for the Department of Rehabili-
tation, held on the 13th October, 1969, it
was agreed that the following Members of
the Consultative Committee will go through
relevant documents regarding the following
matters in respect of Kalkaji Colony :—

Shri Dwaipayan Sen

Shri B. K. Daschowdhury
Shri Jyotirmoy Bosu

Shri Mahitosa Purkayastha
Sardar Buta Singh

The following matters will
through by these Members :-

(i) Cost of acquisition and develop
ment and whether only half the
cost of acquisition and develop-
ment is to be charged under the
rules ;
whether the ground rent at the
rate of 3 per cent of the premium
is in accordance with the rules ;
whether the allottees are eligible
for the grant of loans by the
loaning authorities on second
mortgage of the l=nd allotted to
them ; and

whether the rate of interest
charged by Government on out-
standing amount or premium is
reasonable

2, The matter was further discussed
in the meeting of the Consultative Com-
mittee for the Department of Rehabilitation

be gone

(i)

(iii)

(iv)
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held on the 16th Decamber 1969 in which,
after a lengthy discussion, it was decided
that the following Members, and any others
intcrested, would go through the relevant
record regarding the Colony matters indicated
below, and anv others by prior nctice, on the
23rd December, 1969, in the Office of Shri
Bhagwat Jha Azad, Minister of State in the
Ministry of Labour, Employment and Reha-
bilitation, in Jaisalmer House :—

Shri Dwaipayan Sen

Shri B. K. Daschowdhury
Shri Jyotirmoy Bosu

Shri Mahitosh Parkayastha
Sardar Buta Singh

The following matters, and any others
raised by prior notice, will be gone through
by the Members :—

(i) Cost of acquisition and d=velop-
ment and whether only half the
cost of acquisition and develop-
ment is to be charged under the
rules ;

(ii) whether the ground rent at the
rate of 3 per cent of the pre-
mium is in acco-dance with the
rules ;

(iii) whetber the allottees are eligible
for the grant of loans by the
loaning authorities on second
mortgage of the land allotted to
them ; and

liv) whether the rate of interesr
charged by Government oa out-
standiog amount of premium is
reasonabie.

3. All these matters were discussed in
the meetings of the Consultative Committee
held on the 23rd D:cember, 1969 and 11th
March, 1970, It was decided in the meeiing
held on the 11th March, 1570 that the
Department of Rehabilitation would examine
the question of reduction in the ground rent
in coosultation with the Ministry of
Finance.

Redaction of Ground Rent in Kalkajj
E. P, D. P. Colony, New Delhi

4266. SHRI J. K. CHOUDHURY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state ;

(a) whether it was agreed unanimously
at the meetings of the Sub-Committee of the

AUGUST 27, 19%
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Consultative Committee attached to Depart-
ment of Rehabilitation for looking into the
various aspects of the East Pakistan Dis-
placed Persons Colony at Kalkaji, New
Dethi that a reference would be made to the
Ministry of Finance justifying reduction of
ground rent to be charged oa the cost of
acquisition of land ; a~d

(b} if so, the outcome of the reference
made to Ministry of Finance ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 D. SANJI-
VAYYA) : (a) aod (b). In the meetinz of
the Members of the Consultative Committee
for the Department of Rehabilization, held on
the 11th March, 1970, it was decided that
the Departmznt of Rshabilitation would
examine the question of reduction in the
ground rent in consultation with the Minis-
try of Finance.

The question as to what relie/ could be
given to the allottees in the East Pakistan
Displaced Persons Coloay near Kalkaji
through reduction in the ground rent has
been examined in consultation with the
Ministry of Finance after taking into consi-
deration the lease terms allowed under the
“Resettlement of Displaced Persons (Land
Acquisition) (Delhi State) Rules, 1951" and
the: lease terms given by the Development
Authority to Cooperative Societies and
other persons who are allotted land at pre-
determined rates, After this full examina-
tion, the Government have coms to the
conclusion that the lease terms given by this
Department to allottees io the East Pakistan
Displaced Persons Colooy n=ar Kalkaji are
definitely liberal if the entire lease period of
9/ years is taken into consideration.

In view of these circumstances, it has not
been found possible by the Government to
reduce the ground rent,

Opinion of Finance Miaistry to Libcralise
Import of Vegetable Oils and Cotton Seed

4267. SHRI MANGALATHUMADAM:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether some experts of the Finance
Ministry have urged the Government in a
review to liberalise in import of vegetable
oils and cotton seed to overcome the shor-
rage of oil in India ; and
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{b) if so, the steps taken by Goverment
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. However, the
Ministry of Finance agree that there is need
to arrarge for the import of commodities in
short supply, including edible oils.

(b) The possibility of arranging further
imports of soybean oil and rapeseed is being
explored.

Constitution of Departmental Promotion
Committees in Indian Agricultoral
Research Institotes

4268. SHRI SURAJ BHAN : Will the
Minister ¢f FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the Indian
Agriculture  Research Institute has not
followed the instruction contained in the 47th
Report of the Estimates Committee circulated
through the orders of Ministry of Home
Affairs, 1969 regarding the constitution and
function of Departmental Promotion Com-
mittee in forming D.P.C. in the Iostitute for
promotion to the Grade of A A.O. and
Superintendents (Grade I and II) ;

(b) if so, whether Government propose
to rectily these irregularites ;

ic) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE): (a) The instructions contained in
the 47th Report of the Estimates Committee
embodied in the orders of the Home Ministry
provided that the DPCs should ordiparily
consist of Head of Offive/Department
concerned or an officer nominated by him,
and of other officers of the Department who
are familiar with the work of the persons who
are {0 be assessed. The DPCs of IARI for
promotion to the Grades of A. A. O. and
Superintendents (Grade I and 1I) are io
conformity wi:h the above instructions.

(b) and {c). Do not arise.

BHADRA 5, 1592 (S4K4;

Written Answers i63

geafa 9t & geal ¥ gfg w1 galm o
=g S Tt & wwAieat 9x W
4269. »it afasr sa= : 39 @@

aat fg o=t 4g A I FO FA

fr -

() war aaTe 7 AE G gy
Fr g faad aqeafa Y & gaai § wer-
faw gfg &1 dfwd s It Sor &
FHafEr 9% faeda swra 7 9% ; s
, (@) afs =€, & wo% = s

g, Ffe, agufus fasm am
EHT w7990 § US0 weAT (6§t -
arfgg BM) : (F) WEa-wg7 N amg &
gfg & 9Tz F1 gFIEAT FW 2 a7 3
qar 4 & FHartEl N A o @ wgmd
7@ A gy 12 W waeT @
ad gawis & gy sman & e |-
a1g I3l & qew Ay mfad 2T €

(=) waa & 7 Izar

Demaed of 1 F.W.J. for Revision of Newsprint
Distribution Policy

4270. SHRI C. JANARDHANAN : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state .

(a) whether it is a fact that Indian
Federation of Working Journalists had
demanded for Government to revise its news-
print distribution policy : and

(b) if so, the reasons for that demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL): (a) and (b). The Indian
Federation of Working Jourpalists at their
meeting held in Bhubaneshwar in July last
have urged Government to revise its newsprint
distribution pelicy to ensure need-based allot-
ment of newsprint to small newspapers and
prevent chain pewspapers from expanding
further.
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Allocation of newsprint is made to pews-
papers in accordance with the provisions of
the policy framed annually at the beginning
of each licensing year. A copy of the Public
Notice con'ainirg the newsprint allocation
policy for 1970-71 was laid on the Table of
both Houses of Parliament on April 7, 1970
before it was announced.

The requirements of newsprint of small
newspapers/periodicals, with circulation up to
15,000 copies, are being met in full. No
newsprint is made available for additional
newspapers  sponsored/acquired by the
common ownership units or chains/groups
nor are they allowed to bring out new news-
papers from their authorised newsprint quota.
There is, therefore. no need to revise the
existing mewsprint policy.

Scheme for Development of Fishing Harbours

4271. SHRI C. JANARDHANAN
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the scheme to develop fishing
harbours has been finalised :

(b) if so, the number of fishing harbours
to be developed in the next five years ; and

(c) the estimated cost of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Provision has been
made in the Fourth Plan for development of
fishing harbours at major and minor ports.
Fishing harbours at major ports are being
provided under a Central Scheme and at
minor ports under a Centrally Sponsored
Scheme fully financed by the Central Govern-
ment. Under the Central Scheme, fishing
harbours have been sanctioned at Madras
and Bombay, project reports have been drawn
up for Cochin and Roychowk, investigations
have been uncertaken at Visakhapatnam and
a proposal for taking up investigations at
Paradeep is under considerarion. The
number of harbours taken up under this
scheme will depend on the mssessment of
individual projects and the availability of
funds. Under the Centrally Sponsored
Scheme, deep sea fishing harbours have been
sanctioned at Tuticorin, Vizinjhom, Karwar
and Port Blair. Fishing harbours for smaller
mechanished vessels have been sanctioned at
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eight minor ports. Facilities for landing of
fishing vessels have been senclioned at 45
sites, Additional sites are being surveyed by
a UNDP assisted Pre-invesimest fishing
harbour survey organisation, and the provision
of fishing harbours at these sites will be
considered under the scheme on receipt of
projects reports,

(c) The provision earmaiked in the Plan
for the Central Scheme is Rs. 13.50 crores
and the provision for the Centrally Sponsored
Scheme is Rs. 6.00 crores, These are block
provisions, and they will be used to cover
the cost of individual projects taken up as
explained in reply to parts (a) and (b) of the
question.

Opening of a Post Office in Rampura, Delhi

4272. SHRI A. SREEDHARAN : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that there is no
post office in Rampura, Delhi-35 ;

(b} if so, whether the people of that area
have to cover long distance for getting postal
facilities :

(e) if so, the reasons for not openiog a
post office in that area ; and

(d) the steps being taken towards this
end ?

THE MINI-TER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) There is a no-
delivery extra departmental branch post office
in Rampura, Delhi-35.

(b) Besides Rampura post office, there
are iwo more post offices, at Ookar Nagar
and Ganeshpura each at a distance of about
1 K. M. from Rampura. As such, the people
of this area do not have to cover & long
distance for availing postal facilities.

(c) Does not arisz in view of (b) above,

(d) Does not arise in view of (b) above.
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Censor of Indian Films Depicting Sex
and Violence

SHRI R. K. BIRLA :
SHRI MEETHA LAL MEENA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the reaction of film industry to
instructions issued to Board of Film Censors
for adopting strict attitude towards Indian
films which tend to lay undue stress on sex
and violence ; and

(b} whether similar steps are heing taken
in respect of foreign films ?

4274,

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) and (b). Strictness on
the part of Board of Film Censors in dealing
with the growing tendency to depict vlolence,
sex and vulgarity in Indian and foreign films
has been welcomed by many flm makers.
Government has, however, not received the
views of any representative organisation of
film industry so far.

1aflated Telepbone Bill due to old Tele-
phone Meters

4275. SHRI BABURAO PATEL : Will
the Minister of INFORMATION AND
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BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(2) whether Government's attention has
been drawn to a recent statement of a
member of the Telephone Advisory Com-
mittes in New Delhi sayiog that subscribzrs
received inflated bills because telephone
meters bad become old and outmoded ;

(b) if so, how many subscribers have
complained in this regard in 1963-70 and
how many of these complaints have been
attended to ; and

(c) reasons why Government do no
replace the old telephone meters with new
ones ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No, Sir.

(b) 2311 complaints from subscribers
were received during 1969-70 in the Delhi
Telephone District.  All have been attended
to.

(c) Meters are not generally defective
and il auy fault in meters comes to notice,
suitable remedial action is taken,

Tapes in National Programme Played back
to Critics before Broadcast

4276. SHRI BABURAO PATEL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it bas always been a practice
of inviting music, art and drama critics to
listen to tapes prior to broadcasting on the
National Programme ;

(b) if so, when this practice was started :

(c) whether there are any instances of
critics having misused this privilege by giving
reviews in advance before the broadcasts with
the intention of influencing the listaners ;
and

(d) if so, when and by whom ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL): (a) aod (b). Tapes of
NMational Programmes of Music when the
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programme is pre-recorded ; are played back

to accredited music critics. This practice was

adopted with effect from 18th April, 1570,
(c) Nome, to Government’s knowledge.

(d) Does not arise.

Caesarcan Operatiou on an Elephant
in Mysore Zoo

4277. SHRIK. P. SINGH DEO : will
the’ Minister of FOOD AND AGRICUL-
TURE be pleased 1o state :

[a‘! whether it is a fact that a caczarcan
operation was made on an elephant in Mysore
z0oo recently ;

(b) if 0, whether
successful ; and

the operation was

(c) whether on the basis of the experience
gained such operations can be made on other
animals and in other zoos in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (c). The information is
being collected from 1he States and will be
placed on the Table of the Sabha.

White Tiger

4278. SHRI K. P. SINGH DEJ : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the number of white tigers alive in
various zoos in India and abroad ;

(b) whether breeding of white tigers was
done in Zoo :

{c) whether Governmenmt had at any
time proposed or had a proposal for the
distribution of white tigers to the differert
zoos in India ;

(d) whether there is any agreement in
regard to the white tigers with the Maharaja
of Rewa the pi who introduced white
tigers ; and

(e) if so, the details thereof ?

THE MINISTER. OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 9.

(b) Yes, Sir.
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(c) There is only oae breeding pair at
the Delhi Zoolcgical Park. It is only after
one or two more breeding pairs have been
established at the above Park, that the
question of distribution of white tigers to
other zoos in India could be considered.

(d) Yes, Sir.

(e} Under the agreement entered into
between the Mabaraja of Rewa and Govern-
ment of India, 2 pairs of white tigers were
given as a gift to the Government. Of these
two, one pairs was to be kept at Rewa at
Government expense, and the other
at the Delhi Zoological Park. Littels of
these two pair were to be shared equally
between His Highness the Maharaja of
Rewa and the Government of India. The
first female cub was to go to the Maharaja
of Rewa.

Breeding of vaiious species in Mysore Zoo
under caplivify

4274. SHRI K. P. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a}) whether Mysore zoo is the only zoo
in the world which has been breeding various
species in captivity ;

(b) if so, the details of the species so
far breeded and the number thereof ; and

(c) whether any encouragement has been
given by the Central or the State Govern-
ment for such breeding ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ISHRI ANNASAHIB
SHINDE) : (a) No, Sir. [t is not the only
zoo which has bred wvarious specics under
captivity.

(b} Information in regard to species so
far breed and their number, in Mysere Zoo,
is being collected and will be placed cn the
Table of the Sabha.

(c) No direct encouragement has been
given by the Central Govercment for breed-
ing purposes as the working of the zoos is
directly under the control of State Govern-
ments, The information on the :ubject is
being collected from the State
Goveroment and will be placed on the Table
of the Sabha.
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Centres for sale of seeds, Fertilizer and
Tosecticides in Blocks

4280, SHRI SARDAR AMJAD ALIL:
Will the Minister of FOOD AND AGRI-
CULTURE be pl:ased to state :

(a) whether Government have a mind
to open Anchal-wise Centres for sale of
seeds, Fertilizers aod insecticides within eath
N. E. S, block ; and

(b} if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and tb). Organisation of
distribution and sale of these inputs within
the State is primarily the responsibility of
the respective State Government. The
Centre only assist them to arrange for nsces-
sary supplies, if and when needed.

Increase in Telephone Exchange in
Calcutta Region

4281, SHRI SARDAR AMJAD ALI :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state whether Govern-
ment have any proposal to increase telephone
exchanges in Calcutta in view of the incon-
venience suffered by the subscribers there
due to insuffizient number of exchanges ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND I[N THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : The Government is
conscious that in common with other im-
portant cities, Calcutta does not have
adeguate telephone exchange capacity to meet
all the telephone demands. A number of
new telephone exchanges have been planned.
The waiting list at Calcutta as on 30-6-70
was 37,88, By and large it is hoped to
meet this demand progressively by end of
fourth plan.

Commemorative stamp on General
Zorawar Singh

4:82. SHRI HEM RAJ : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS  be
pleased to refer to the reply given to
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Unstarred Question No. $#944 on the Tth
May, 1970 and state :

(a) whether the meeting of the Philatelic
Advisory Committee was held in June or
July, 1970 ;

(b) whether the proposal for the issue of
stamp in honour of General Zorawar Singh,
Conqueror of Tibet was considered ; and

(c) if so, the decision arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Th= Philatelic
Advisory Committez met on 20.7,70,

(b) Yes.

(c) The Committee did not recommend
the proposal.

Overtime paid to stafl of Indian Agricultural
Research Institote

4283. SHRI NAMBIAR : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the amouat of overtime allowances
paid to the siaff working in the Office
of Director, Indian Agricultural Research
Institute during the last three years s=ction-
wise and year wise ;

(b} whether Government assessed the
workload of the persons before paying them
Overtime Allowance ;

(c) whether it is a fact that in the
matter of payment of Owertime Allowance
the instructions given by the Director of the
Institu’e in Augist, 1967 with a visw to
reduce Overtime allowance have not been
followed ; and

{d) if so, the reason thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement is laid on the
Table of the House. [Placed in Library. See
No, LT—4082/70]

(b) Yes, Sir. The competent authorities
in the Institute have assessed and exigencies
of work before sanctioning Overtime
Allowance.

(c) No. Sir.

(d) Dogs oot arise,

It is not a fac*,
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Progress of small farmers development
schemes

4:84, SHRI DEORAO PATIL : Will
the Migister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the progress of schemes for the
development of small farmers till the end of
July, 1970 ;

(b} the names and places of projects
started for the year 1970-71 ;

{c) whether the State Bank of India and
other commercial baoks have decided to
support the schemes : and

(d) if not, the reasons thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A Statement is

attached.
(c) and (d). The commercial banks,
especially the State Bank of India and

nationalised commercial banks have evinced
keen interest in supporting the various
programmes in the areas s:lected for the
implementation of the Small Farmers
Development Agency Scheme,

Statement

The following projects were approved by
the Government of India till the end of July,
1970 :

Whezre work has started :
1. Puroea (Bihar)
2. Darjeeliog (West Bengal)
3. Chhindwara (Madhya Pradesh)
4. Ratlam-Ujjain (Madhya Pradesh)
Agencics Registered and work yet to start :
5. Fatehpur (Uttar Pradesh)
6. Pratapgarh (Uttar Pradesh)
7. Badaiun (Uttar Pradesh)
8. Rae Bareli (Uttar Pradesh)
¥. Mysore (Mysore).
Agencies stili to be registered ;
10. Bilaspur (Madhya Pradesh)
11. Sabarkanth. (Gujarat)
12, Quilon (Kerala)
13. Patna (Bibar),
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Construction of new building for Post Office at
Arni Yeotmal District

4285, SHRI DEORAO PATIL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether o decision has been taken
to construct a new building for Post Office
at Arni in the Yeotmal Dustrict ; and

(b) if so, why the construction is being
delayed ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (2) Ami Post
Office has been recently shifted to a rented
building which is a new construction and
has sufficient accommodation. There is
therefore no proposal to comstruct a
building for the Arni Post Office at present.

(b) In view of (a), does not arise,

Steps for Improvement in Telephone lines
between Yeotmal and Bombay

4286. SHRI DEORAO PATIL : Will
the Minoister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of times the Yeotmal to

Bombay telephone line went out of order
last year, month-wise and the reasons
therefor ;

-

(b) the det.i's of the steps taken so far
to improve telephone service from Yeotmal
to Bombay, their result and the future plans
and schemes ; and

(c) the time by which the schem: would
be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) The question
does oot arise since there was no direct
line from Yeotmal to Bombay during last
year, the traffic being passed yjg Amaravati.

(b) and (c). One direct trunk circuit
between Yeotmal and Bombay has been
provided on 13.7.70. The efficiency of ths
circuit during July was good. The prese
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traffic justifies only one direct circuit. As
a part of further development, an 8-channel
carrier system, to replace the existing 3
chenpel system has been planoed for
nstalletion, A Co-axial system from
Bombay to Magpur yiqa Amaravati is also
upder installation, which is likely to be
commissioned during 1973-74, Thereafter,
Bombay-Yeotmal Tiunk Circuits would be
built-up vig Co-axial system upto Amaravati
and on the open-wire system from Amaravati
to Yeotmal.

Research in Dry Farming in Maharashtra
during 1970-71 and Expcpditure
Thereon

4287, SHRI DEORAQO PATIL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the names of the Centres where re-
search will be taken up in the State of Maha-
rashira for the year 1970-71 under the
Centrally sponsored schemes for the Dry
Land Farming ; and

(b) the provision of fuuds made for the
above scheme for the year 1970-71 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Two Main Centres are pro-
posed to be located in Maharashtra for re-
search at (i) Agricultural Research Station,
Sholapur (Mahatma Fhule Krishi Vidva-
peeth) and (ii) Agriculture Research Station,
Akola (Punjab Rao Krishi Vidyapeeth! under
the Co-ordinate research project for dryland
agriculture.

(b) The anpual provision of funds for
1970-71 for the entire scheme is Rs, 24,72,446.
Out of which Rs. 2,21,580 is provided for
the above-mentioned two centres in Maha-
rashtra for 1970-71.

Development Schemes for Submarginal
Farmers and Agricultural Labour in
Mabarashtra

4288. SHRI DEORAO PATIL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a' the names of the projects selected for
the Developm:nt Schemes of Submarginal
and Agricultural labour in the State of

BHADRA §, 1892 (54K 4)

Written Answers 178

Maharashtra and the reasons for selection of
area for these projects ; and

(b) the flnancial provision made for
these schemes for the year 970-71 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) (a) 2 Projects have been allo-
cated to Maharashtra, as in the case of other
States, for implementing the Scheme of
Marginal farmers and agricultural labourers,
The State Government has presented one
project for implementation in Chiplun and
Patan Talukas of Ratnagiri and Satara
Districts respectively, This is under exami-
nation.

(b) Each MFAL Project will have a
budget provision of Rs. 100 lakbs for the
four year period. The financial requirement
for the year 1970-71 is to be worked out by
the Agency concerncd on the basis of
approved schemes.

Development of a Tractor Suitable to
Indian Coaditions

4289. SHRI YVIRENDRAKUMAR
SHAH : Will the Minister of FOOD AND
AGRICULTURE be pleased to staie :

(a) whether import of diverse brands
of tractors has created prcblems of servicing
and spare parts ;

(b) if so, the steps taken to remedy this
situation :

(c) whether a tractor particularly suited
1o our conditions, has not been developed ;
and

(d) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). With a view to en-
suring adequate supply of spare parts of
tractors, 10 per cent spare parts are being
imported along with all imported rractors.
Besides, import of spare parts have been
allowed to wvarious established importers,
State Agto-Industries Corporations and the
Actual Users of tractors, Centres for repair-
ing of tractors and other agricultural machi-
nery have b:en}are set up by the various
State Agro-Industries Corporations in addi
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tion to the opes already existing in the
country.

(c)and (d). On account of varied soil
topography and crops cultivated in different
parts of the country, the need for the type
and borse-power range of tractors varies,
and one or two makes of tractors cannot
cope with the varied requirements. Moreover
the requirements of the couatry cannot be
effectively met by any ope or two manu-
facturers. Hence Government of India has
allowed import of (i) such make/makes as
have a manufacturing programme approved
by the Ministry of Industrial Development
and Internal Trade andjor those whose manu-
facture is likely to b: established in the
country in the foreseeable future, (ii) Tractors
which bad either been tested at Tractor
Training and Testing Station, Budni and
found satisfactory or, alternatively which had
been imported in the past and we have had
sufficient experience of their satisfactory per-
formance under Indian conditions. This
policy has been formulated to ensure satis-
factory performance of tractors under Indian
conditions and also keeping in view the
problems of spare parts and repairing of
traciors.

Indian entrepreneurs are also trying to
develop purely indigenous tractors suited to
our conditions. A few proto-type of these trac-
tors have already been developed and are
being given extensive trials,

Premium on Imported Tractors

42%0. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FOOD AND
AGRICULTURE be pleased 10 state ;

(a) whether it is a iact that imporied
tractors command a premivm over their
official prices ;

(b) whether Government had proposed
fo issue a tractor comtrol order restricting re-
sale of tractors ; and

() if so, the reasons for delay in issuing
the order ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVEI OPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Goveroment have
received some reports to that effect.

(c} The proposal is still under considera-
tion of Government,
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Plan for Employment in Maniper

4291, SHRI M. MEGHACHANDRA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the Government of Manipur
has drawn up any plan for giving employ-
ment to the unemployed youth of Manipur ;

(b) if so, the nature of the plan ; and

(c) if they reply to part (a) be in the
negative, the move of th: Government of
Manipur and Central Government to meet
this menace ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) to (c). Information is being
collected from Manipur Administration,

Auntomatic Telephone Exchange at
Imphal

4252, SHRI M. MEGHACHANDRA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

{a) when Government propose to set up
the Automatic Telephone Exchange at
Imphal ; and

(b) the reasons for delay in the said in-
stallation ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) As stated earlier
in reply to Unstarred Question No. 1671,
answered in this House on 5-3-1970, it is
expected to commission @ Main Automatic
Exchange at Imphal during the 5th plan
peried,

{b) The supplies of automatic exchange
equipment are at present limited. A phased
programme of automatization of various
exchanges has accordingly been drawn up.
There are 69 other stations with higher tele.
phone demands waiting for installation of
main automatic exchanges, Equipment for
all these is being arranged in a phased maoner.

Telephone Connections Peoding in
Imphal in 1970-71
4293. SHRI M. MEGHACHANDRA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :
(a) the number of Telephone connections
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proposed to be given in Manipur during the
year 1970 ; and

(b) the steps taken to give more con-
nections in the wvalley and hill arcas during
1970-71 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BRODCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) About 240 con-
nections are proposed to be provided during
19/0. Of these 98 have already been pro-
vided so far.

(b) About 185 new connections are pro-
posed to be provided during 1971 with the
opening of two new exchanges at Ukhrul and
Karong and expansion of the existing
exchanges at Churachandpur, Thoubal and
Imphal.

Applications from Allottees of Land for
naonation of Payment of Premium
due from Them in Manipur

4234, SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) tbe number of applications received
by the Government of Manipur from the
displaced persons in Manipur and the land-

less agri ists for ¢ tion of pay-
ment of premium for the land for which
1t t has been g d to them ;

(b) whether the Government of Manipur
has considered the applications on merit and
under the allotment rules ;

() il so, in how maoy cases premiom is
beirg condoned and scttlement granted with-
out realisation of premium ; and

(d) the general policy of the Government
in the matter of land grant and the payment
of premium ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The information is
being collected and will be placed oo the
Table of the Sabha as soon as possible.
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Settiement of Refagecs in Maoipur

4295. SHR1 M. MEGHACHANDRA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Governmeni of Manipur
have granted settlemeat to the 214 refugee
families in Manipur ;

(b) if so, the nature of the settlement in
detail ; and

ic) if the reply to Part fa) be in the
pegative, the reasons for the delay in getting
them settled ?

THE MINISTER OF LABOUR AND
REHAB!LITATION (SHRI D. SANIJI-
VAYYA) : (a) to (¢). The Government of
Manipur have intimated that out of 214
refugee families, 142 families bave been
settled. Each family has been allotted land
for agricultural purpose and also for Home-
stead plot. The cascs of the remaining
families are being processed by the Manipur
Government.

New Registration of Employment Seekers

SHRI GANESH GHOSH : Will
REHA-

4296.
the Minister of LABOUR AND
BILITATION be pleased to state :

(a) the new registrations of employment
szekers, year-wise and State-wise from 1967-68
to 1969-70 ; and

{b) the number of vacancies notified and
the number of emplovment seekers found
employment exchanges, Statewise and year-
wise, during the abowe period ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) and (b). The available
information is given in the statemeat laid on
the Table of the House. [Plgced in Library.
See No. LT—dﬂEJJ?D]

Radio Stations with 1000 K. W Traosmitters

4297. SHRI GANESH GHOSH : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state !

{a) the names of radio stations which
serve South East Asia, Africa, Latin America
and Middle East ;

'b) the news of radio stations with 1,000
K. W, transmitters ;
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(c) wherefrom and at what price each of
these 1000 K. W. transmitters have been
sccured ; and

(d) the details of the foreign assistance
assured in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Delhi, Madras

and Calcutta. There is no service for Latin
America.
(b) Calcutta.

(c) From U. S. S. R. at a total cost of
Rs. 303 lakhs.

(d) Nil.

Setting up a State Cooperative Develop-
ment Corporation in West Bengal on
Statutory Basis

4298. SHRI GANESH GHOSH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased 10 stale @

(a) whether the West Bengal Govern-
ment is forming on a statutory basis, a State
Cooperative Development Corporation ;

(b) if so, the objectives of the proposed
Corporation ;

(c) whether any other States have formed
similar corporations ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI JAGANNATH
PAHADIA) : (a) and (bi. The West
Beogal Government have reported that tne
question of formation of a State Cooperative

Development Corporation is  still  under
examination of the Government.
(¢) and (d)., According to information

available, Cooperative Development Corpo-
rations have not been formed in any
state,

afaar, weg w3w # Ew sAEEl
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Revival of Anti-Cow Slaughtcr Agitation

4303. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether the anti-cow slaughter agita-
tion has heen revised again by Jagadguru
Shankaracharya of Puri;

{b) whether it has been stated that the
agitation would take a ser.-.; turn unless
Government acted to ban cow slaughter in
the country ;

{c) if so, the reaction of Government
thereto ; and

(d) the steps proposed to be taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes,

(b) In March, 1970, Shri Shaokaracharya
had intimated that unless Government of
India announced by B-5-1970, the enactment
of law for complete prohibition of the
slaughter of cow and its progeny, a non-
violent agilation would be launched {rom
the same date.

(c) and (d). A statement is enclosed.

Statement

The Government of India appointed on
29th Jupe, 1967, a Commitiee on Cow
Protection under the Chairmanship of a
retired Chief Justice of India to go into the
question of Cow Protection and after consi-
dering the matter in all its aspects, namely,
constitutional, legal, economic and other
relevant aspects, to recommend to Govern-
ment for their considcration, appropriate
practical steps for the protection of cows,
calves, bulls and bullocks. The Committee
was also required to “‘suggest ways and
means for the effective implementation of
the provision of Article 48 of the Constitu-
tion and also give full consideration to any
suggestion that the Constitution should be
amended to bring about a total ban on the
slaughter of cow and i's progeny.”

the Committee has not been able to
complete its work due to withdrawal of the
represcotatives of the Sarvadaliya Goraksha
Mahabhian Samit{, On the 12th of Murch,
1970, the Minister for Food and Agriculture

AUGUST 2., 1970
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made a statement in the Lok Sabha in
response to Short Notice Question, reiter-
ating that the Government of India were
committed to the implementation of the
Directive Principle embodied in Article 48
of the Constitution as interrpreted by the
Supreme Court and had been making earnest
efforts in this direction., He requesied the
Sarvadaliya Goraksha Mahabhian Samiti to
reconsider their decision and resume their
work as Members of the Committee. A
copy of this statement, together with a copy
of the debates in the Lok Sabha on 12-3-70
on the Short Notice Question were forwarded
by the Mibpister of Food and Agriculture to
Shri Jagatguru Shankaracharya on the 26th
March, 1970 requesting him to give earnest
consideration to the appeal made to him and
the Sarvadaiiva Goraksha Mahabhian Samii;
to participate in the deliberations of the
Committee so that the Committee could
finalise its report for consideration by
Government Another stalement ia identical
terms was also made by the Minister of
Food and Agriculture in the Rajya Sabha
on 26th of March, 1970,

Although a considerable time has clapsed
since appeals were publicly made to Shri
Jagatguru Shankarcharya and the Sarvada-
ltya Goraksha M ahabhian Samiti to co-
oberate with the work of the Committee on
Cow Prolection, the Samali representatives
have not yet been their way to resume their
work in the Committee, Governmet hope
that the msmbers represeating the Sarvada-
liya Goraksha Mahabhian Samiti would,
in response to the requesis from the Govern-
ment of India, participate in the work of the
Committee, and that the Committee would
be in a position to submit its report as
soon as possible. The recommendations of
the Committee when receivee will be given
full and urgent consideration by Gowvern-
ment.

Documentary Film **India 1967

4304. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether a >7-minute documentary
film in colour ‘India 1967" was made by
Shri S. Sukhdev for the Film Divison, some
three y=ars ago ;

(b} whether the Films Division had
praised the above documentary as ‘very
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artistic and realis'ic’ and, in fact, published
a special brochure  containing Prime
Minister’s compliment to the film maker ;

(c) whether the documentary has not yet
been officially released owing to absence of
a clearance from the [nformation and Broad-
casting Ministry, and

(d) if the answers to the above questions
be in the affirmative, the reasons for the
inordinate delay in releasing film which has
been praised abroad and also by our
Films Division as well as the Prime
Minister ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1, K. GUJRAL) : (&) Yes, Sir.

(b) Yes, Sir. As a npormal routine
Films Division publish folders complimen-
tary to the films produced by them depart-
mentally or through private producers.

{c) and (d). The realease of the film
on compulsory theatrical circuit in Iodia is
not possible on account of its excessive
leogth. This film has, however, been shown
to viewers abrcad by Indian Missions and to
M. Ps. in shows specially arranged for them.
Special shows have also been held in the
auditoria of the Films Division. The film
was also entered in some International Film
Festivals abroad. Effort are being made to
prepare a shorter version of the film for
realese on compulsory theatrical circuit.

Ceiling of Land Holding in Rural Areas in
West Beogal

4305, SHR1 K. M. MADHUKAR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the West
Bengal Government could not come toa
decision about the ceiling on land holdings in
rural arcas ; and

(b) if so, the reasons of this decision ?

THE MINISTER OF STATE IN THE
MININSTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

BHADRA §, 1892 (S4K4)
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Parlismentary Consoltative Committee on
Land Reforms in West Bengal

4306. SHR1 K. M. MADHUKAR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased (o state :

(a) whether it is a fact that the Parlia-
mentary Consultative Commiitee on West
Bengal had taken decisions regarding land
reforms in West Bengal ; and

(b) if so. the details regarding the deci-
sions ?

THE MINISTER OF SFATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOFPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Consultative
Committee on West Beogal Legislation
considered proposals for enactment of
legislation with regard to :

{i) safeguard of interests of Bargadars
by :

(1) ensuring completed security of
of tenure to every Bargadar
in respect of at least a minium
area of land ;

(2) confering heritable rights of
cultivation on Bargadars,

(3) increasing the Bargadar's share
of the produce from 60 per
cent to 75 where the owner
does mot  supply plough,
cattle and other inputs,

{4) giving am option to the
Bargadar to select the place
where the produce is to be
threashed,

(5) enabling a Bargadar to deposit
the owner’s share of the
produce with prescribed officer
or authorty in case the owner
refuses to receive his share or
give receipt for the same, and

(6) transferring appeals against
orders of the Bhagchas
Officers from Munsiff Courts
to Sub-Divisional Officer ;

(ii) Review of provisions relating to
ceiling on land holdings in the
existing legislation with a view to :

(1) applying the ceiling to the
aggregate area of land by all
the members of a family,
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(2) reducing the level of ceiling
and relating it to the class of
land, and

(3) reducing the categories of
lands to be exempted from
seiling.

With regard to Bargadars, the West
Bepgal Land Reforms (Amendment) Act,
1970 has already been enacted after receiv-
-ing President’s assent on the 13th July, 1970.
The proposals with regard to ceiliog on
family basis, are being drafted as a Bill, in
the light of the discussions at the Consulta-
tive Committee.

Shortage of Financial Resources of States
for Payment of Compensation for Acqui-
sition of Surplus land

4307. SHRIMATI SHARDA MUKER-
JEE : Will the Minister of FOOD AND
AGRICULTURE be p'eased to state :

(a) whether it is a fact that some of the
States have pleaded that due to shortage of
financial resources for payment of compensa-
tion, the acquisition of surplus land has been
held up ;

(b) if so, whether Government have
enquired into the relative progress of land
reforms in various States to ascertain the
actual reasons for the slow progress of the
implementation of the land 1eforms policy ;
and

(¢c) the immediate measures Government
propose to take to speedy Impl -
tation of land reforms 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The progress and
problems of land reforms in the various
Staies wers reviewed at the Chief Ministers’
Conference " on Land Reforms held in
November, 1969. With regard to the pro-
blem of financing of paymeat of compensa-
tion for acquisition of surplus lands, a self
financing scheme has been adopted in most
of the States, the amount of compensation
being met out of the increases in additional
revenue to the State as a direct consequence
of such measures. Some of the States
particularly Andhra Pradesh have felt that
the progress of execution of the programme
could be speeded up considerably if financial

ALGUST 77, 1970
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resources of the States improved, Further
measures, propossd for expediting implemen-
tation were :

(1) Proper planniog ard phasing of
land reforms measures including
necessary  administrative and
financial support for fulfilment
of the programmes by a well-
defined date ;

(2) Setting up of High Powered
Committee at the Siate and the
National level for keeping a
constant watch on the progress
of land reforms and to provide
direction and advice in the
implementation ;

{3) Strengthening and re-orientating
the administrative organisation
by appointment of special
officers, tribunals and appellate
authorities for supplementing the
functions of the normal revenue
agency ;

{4) To the extent possible, associa-
ting b jaries and prospective
beneficiaries through their repre-
sentation in the implementation
at local level ;

(5) Preparation and upto-date main-
ten'nce of record of rights parti-
cular ly with regard to temants,
sub-tenants and share-croppers ;

(6) Need for changes in the suppor-
ting services structure as a
necessary component adjunct to
land reforms including suitable
amendments in land laws to
enable the cultivator to ubtain
the institutional credit for egri-

—

cu'tural  development prog-
rammes ;

(7) Land reforms research and
evaluation of the measures

undertaken with the assistance
of universities and research insti-
tutes ; and

(8) Removing of legal and consitu-
tional difficulties with a view to
minimising litigation within the
framework of the Constitution
by appropriate amendment in
the State laws and barring juris-
diction of civil courts in certain
cases,
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Soarces for Collecting Unemployment Data

4308. SHRI N. R. DEOGHARE : Will
the Minister of LABOUR AND REHA-
BILTTATION be pleased to state :

{a) the sources through which Govern-
ment of India collect data regarding unem-
ployment in the country ;

(k) the increase or decrease registered
in the unemployment of skilled and uns-
kilied persons during the last three years ;
and

{c) the estimated position of unemploy-
ment under the Fourth Five Year Plan ?

THE MINISTER OF LABOUR AND
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REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) and (b). Broad indication
regarding unemployment in the country can
be had from the following sources :—

(i) -Papulntion Census ;

(i) National Sample Survey ; and

(iii) National Employment Service.
However information, on a regular basis, on
work-seckers which is an indicator of
unemployment trends is provided only by
the Employment Exchange Live Registers.
Available information is given in the attached
statement. 3

(c) Information is not available.

Starement

A! the end of the

No. of Work-seekers on Live Register of

Employment Exchanges

year
Unskilled Others Total
1967 4,28,286 23,12,149 27,40,435
1968 4,48,021 25,063,021 30,11,642
1969 5,11,624 29,12,261 3423835
Price of Fertilisers to stabilise prices of fertilisers in the country

4309, SHRI NANJA GOWDER : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the details of fertiliser
various sorts sold in the country ;

(b) whether Government are considering
to increase the prices of fertilisers in view
of heavy exchange involved in fertilisers ;

and
(c) whether Government

prices of

are planning

as the present prices are beyond the reach of
farmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The current Pool issue prices
of imported fertilisers for the States, the
cooperatives and the private parties in
tespect of the major fertilisers are us
under :—

Current Pool issue
prices for private
parties

Current Pool issue
prices for States
and Cooperatives

(Rupees per M. T.)

1. Ammonium Sulphate 485 485

2, Urea 863 871

3, Calcium Ammonium Nitrate 515 521
1269,N)

4. Calcium Ammonijum Nitrate 490 496
(25%N)

5. Ammonium Chloride 484 489,50

6. Muriate of Potash 483 487

7. Di-ammonium Phosphate 1122 1131.50

8. N.P. K. (14—14—-14) 755 762.50

9. 832 840.00

N. P. K. (15—15—15)
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These prices include railway freight pre-
paid upto any rail-head destination in any
part of the country.

(b) There is no proposal at present with
Government for increasing the Pool prices
of fertilisers.

(c) The prices of imported fertilisers
depend primarily upon the cost of procure-
ment from abgoad. This, however, has to
bear a reasonable relationship to the cost of
domestic production. The Central Ferti-
liser Pool runs on ‘no profit, no loss® basis,
and it has always been the endeavour of the
Government of India to fix the Pool issue
prices as low as possible. However, it
would not be correct to say that the present
prices of fertilisers are uoprofitable to the
farmers. The prices of agricultural outpat
are sufficiently remunerative to cover the
cost of fertilisers at their preseat prices. It
is hoped that with the establishment of
large scale units, the cost of production and
consequently prices of fertilisers will come
down.

Land Revenue Appropriated by Political
Parties

4310, SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FOOD AND
AGRICULTURE be pleased 10 state :

(a) whether Government's attention hbas
been drawn to a report io the Sratesman of
July 25, 1970, under the caption ‘Land
Revenue That Goes to Party Coffers’ ;

(b) whether it is a fact that rural areas
of West Bengal, certain pclitical parties rua
a parallel land adiinistration and collect
an annual revenue of over Rs, 2,00 crores ay
per a rough and private estimate made by
Government officials ;

(c) if so, their modus operandi : and

(d) whether Government would take
prompt steps to stop such activities 7

AUGUST 27, 1970
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMBNT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). Facts are being
ascertained from the State Government,

Rural Drinking Water Schemes

4311, SHRI HEM RAJ Wil! ths
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to
Unstarred Queslion No. 4885 on the 2nd
April, 1970 and state :

(a) whether the required information
for Rural Drinking Water Schemes has been
obtained from the States and Union Terri-
tories

(b) 1f so, whether a copy of it will be
laid on the Table of the House * and

(c) whether it is proposed to enhance
the allocation for Rural Drinking Water
put in the Fourth Five Year Plan by diver-
tiog funds from unnecsssary and uouseful
items line Community Development and
Social Welfare Boards ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI S. C. JAMIR) :
(a) and (b). A statement showing the infor-

mation received is placed on the Table of the
House. Information is still to be received
from other State Goveroments, who
are being persistently requested to furnish
the necessary details,

(c) In the Draft Fourth Plan an outlay
amounting to Rs. 100 crores had been
proposed for Rural Water Supply Programme
which has been enhanced to Rs. 125 crores
in the Approved Fourth Plan document
(1969 —74). There is no proposal under
consideration of the Government to increase
outlays as suggested by the Honourable
Member.

Statement
S. No. State;Union Territory The number of villages The number of villagss
where the clean drink- likely to be covered in
ing water supply is Fourth Plan
easily available

1 2 3 4 T

1. Madhya Pradesh 55,745 4,570

2, Mysore 24,677 1,700




197 ™ritten Answers

BHADRA 5, 1892 (SAKA)

Written Answers 198

1 2 3 4
3. Orissa 22,576 villages -
4,704 bamlets 2,000
4. Tamil Nadu 14,453 villages - 3,011 villages +
30,714 hamlets 9,510 hamlets
5. Punjab 10,218 488
6. Uttar Pradesh 1,83,513 8,945
7. West Bengal 48,166 6,216
8. Nagaland 114 55
9. Delhi 25 59
10. Goa, Damam and Diu 262 2
11. Mapipur 566 386
122 N.E.F. A. 662 120
13, Pondicherry 175 40
14. Tripura 1,800 500
15. Dadra and Nagar Haveli 257 bamlets 172 hamlets.
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Re-issue of Fishing Licence to Fishermen
of Madai, Canpanore District, Kerala

4313, SHRI A. K. GOPALAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that fishermen in
Madai Cannanore District, Kerala who had
been traditionally catching fish for their
livelihood were denied licenses for the same ;

(b) if so, the total mumber thereof and
the reasons for not issuing them the licences
for the same ;

(c) whether the Government propose to
sympathetically consider to issue licences to
them ; and

(d) if so, when and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FQOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d), The information will
be collected and laid on the table of the
Sabha.

Satyagraba and Honger Strike by Part-
Time Contingency Workers in Kerala

4315. SHRI A, K. GOPALAN : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the atteation of Government
has been drawn to the Satyagraha and bunger
strike being observed by the part-time
Contingency workrs in Kerala ;

(b) if so, the main demands of the
workers ; and

(c) what steps Government propose to
take to settle the hupger strike and redress
the workers' grievances ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) to (¢). The information is
being collected and will be laid on the Table
of the House, after it is received.

Siudents Attack on A.L.R., Saraath

4316. SHRI MANIBHAI J. PATEL :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(@) whether it is a fact that about 60
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students led by the Samajwadi Yuvjan Sabha
leaders belonging to the Baparas Hindu
University attacked All India Radio Station
at Sarpath on the ¥th August »nd forced
their entry into the premises of the station ;

(b) if so, the details thereof ; and

(c) whether any demage was done to the
equipment and property and if so, the
estimated loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL' : (a) Yes, Sir. However,
there is no authentic information about the
organisation to which they belonged.

(b) The Students crossed the boundary
fencing at 6.38 A. M, and about 15 to 20
persons intruded into the Transmitter Hall.
About 7 of them went to the Studio and
tried to broadcast some slogans. Their
attempt was foiled by the staff on duty.
Thereafter they left the Premises,

(c) Two ecarpiece diaphrams
carpiece cover of the telephones, were
removed by the intruders. There was no

other damage to equipment or property. The
estimated loss is about Rs. 10/-.

and one

Demands of Employees of Civil Engineering
Department and Muster Roll Employees

N.D.M.C.
4317. SHRI MANIBHAI J. PATEL:
Will the Minister of LABOUR AND

REHABILITATION be pleased to state :

(a) whether it is a fact that about 1,000
employees of the Civil Engineering Depart-
ment and Muster-Roll employees of the New
Delhi Municipal Committee met him to
submit their demands and to seek his inter-
vention in the improvement of their sérvice
conditions and in the reinstatement of two
dismissed employees of the civic body ; and

(b) if so, the nature of assurance given
by him to those employees ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) Yes, Sir.

(b) It was to the effect that if any
injustice was done, the Central Government
would look ioto the matter,
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Delay in Land Reforms due to Resistance
by Owners

Written Answars

4318. SHRI LOBO PRABHU : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state whether the newly
appointed Committee on Land Reforms will
consider the delay in land reforms due to
resistance of owners to cispossession by the
Goveroment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : The Central Committee for land
Reforms which is being set up at the Centre
will keep a constant waich on the progress of
land reforms in various Stites and to
assist them in formulating proposals, enacting
suitable legislation and expediting implenta-
tion. The various problems that may arise
from time to time in this coonection will be
considered by the Committee.

Postponement of Decision Regarding
MNationalisation of Sugar lndustry

4319, SHRI LOBO PRABHU: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the postponement  of
pationalisation of the Sugar factories in
Uttar Pradesh has affected the investment
and working of these factories ;

(b) if so, the steps taken to determine
the proper suthority for nationalisation ;

(c) whether compensation will be paid
on the Bank Natiopalisation pattern ; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) According to the inforn ation
availuble from the State Gowvernment the
anpouncement by the Government of Uttar
Pradesh of their decision not to take over
sugar factories during the mnext crushing
season seems to have removed doubts of the
factory owners and the reports indicate that
the repairing and over hauling work is going
oo,

(b) According to the legal advice avail-
able to Government both the Parliament as
well a8 a State Legislature are competent to
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make a law for acquisition of sugar under-
1akings in a State. So far as the question
of pationalisation of sugar industry in the
country 25 a whole is concerned Goveroment
have already decided to set up a Commussion
to undertake a thorough examination of the
working of ihe supar industry in the context
of the demand for its nationalisation and the
maoner in which its problems should be
tackled. The matter will be considered further
on receipt of the report of the Commission.

(c) It is premature to say anythiog in
the matter.

(d) Docs oot arise.

Scheme for Farms and Agricuitural Labour
under Fuurtb Plan

4320. SHRI K. P. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased 1o state :

(a) whether Government propose to have
a scheme for farms and agricultural labour
in the Fourth Plan ;

(b} if so, the salient features thereof ;

ic) the number and names of the projects
to be taken up in the various parts of the
country ;

1d) whether Governm=nt of Orissa have
recommended Athgarh Sub-Division, parts of
Cuttack Sub Dyvision and Banki Sub-Division
of Cuttack District to be included in this
scheme ; and

(e) if so, whether Government have
agieed to the réecommendation made by the
Government of Orissa and if so, the financial
outlay which will be incurred as a result of
the implementation of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). A statement is laid on
the table of Sabha, [Placed in Library. See
No. LT—4085/70]

(d) The Goveromen: of India have not
received any proposal from the Government
of Orissa under this scheme. However, 2
such Projects have been allotted to the State
of Orissa, and guide-lines have been sent to
the State Government for the formulation of
the Project Reports. The State Government
is takiog action to select the districts.

(¢) The question does not arise,
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CORRECTION OF ANSWER TO U S. Q.
NO. 3854 DATED 203.1969 RE. AD-
VANCE INCREMENTS TO ENGI-
NEERING SUPERVISORS IN
ALL INDIA RADIO

THE MINISTER OF STATE IN THE
MINISIRY CF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUMNICATIONS (SHRI
I. K. GUJRAL) : In answer to Unstarred
Question No. 3854, dated 20th March, 1969
it was stated :

(a) In P&T Departinent, the grade of
Eogineering Supervisar is Rs. 150-
10-250-EB-15-380. But persons who
are Engineering graduates when first
appointed to this grade or become
Engineering graduates while in service
in this grade are allowed three
advance increments or an increase
of pay upto Rs. 240/- p.m., which-
ever is more beneficial. In All
India Radio, the lowest grade to
which Graduate Engineers are
appointed is that of Assistant Engi-
neers which is Class II gazetted
post in the scale of Rs. 350-25-500-
30-590-EB-30-800 EB-30 830-75-500.
It is not correct that Graduate
Engineers start on a salary of
Rs. 210/- in All India Radio. This
is the starting salary of Engineering
Assistants who are not Graduate
Engineers.

(b) Does not arise.
i iie Correct Position is, however, as under :

(a) In P&T Department, the grade of
Engineering Supervisors is Rs. 180-
10-290-EB-15-380. But persons who
are Engineering Graduates when
first appointed to this grade or
become Engineering Graduates while
in service in this grade are allowed
three advance increments or an
incrcase pay upto Rs. 240/- per
month whichever is more beneficial.
Graduate Engineers who are
appointed to the grade of Engineer-
ing Assistant in A. I, R, arc not
given any advarce increments and
their basic pay is fixed at Rs. 210/-
in the scale of pay of Rs. 210-10-
290-15 320-EB.15-425-EB-15-470.

tb) Rs 210/- is the starling salary of
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Engineering Assistant in All fndia
Radio irrespective of whether they
are Graduate Engineers or not.
Theie is no provision for granting
advance increments to Engineering
Assistants who are Graduate Eogi-
neers.
To that extent the reply stands amended.

12.10 hrs.

CALLING-ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Closure of BBC unit in India

SHRIMATI TARKESHWArI SINHA
(Barh) : Before 1 read out the calling-
attention-notice, may 1 make one submis-
sion ? Barlier, there was & practice of dis-
tributing the statement in reply to the
calling-attention notice, a few minutes
earlier, but it seems that that practice has
not been continued today. [ understand
that it has been distributed jus® mow. At
least the person who tables the notice must
be allowed to have the copy earlier. 1
would, therefore, request that this may be
taken up after some time...

DR. RAM SUBHAG SINGH (Buxar) :
It is an incompetent Government.

SHRI BALRAJ MADHOK (South-
D¢lhi) : Let him read out the statement.

st gwER ¥T wGAW  (IsAA) ¢
were A, T a7 fed afa
gt fast g1

AN HON. MEMBER : The statement
has come too late.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : I am
ready to read out the statement in reply to
the calling-attention.

MR. SPEAKER : The complaint is that
the reply has been circulated only just row,
So, I think the hon. Minister may read it
out,

st e (oS () ¢
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e AEIEd, WIAAIG 93, HY gEA 9%
FA™, F AT AgEg ¥ THAT AT
fe=t wanz faaar wfag

SHRI HEM BARUA (Mangaldai) : On
a point of order. Besides the fact that the
statement was supplied late, may I submit
that this notice was tabled by certain other
Members but they were told that it had not
been selected ? But now 1 find that this is
there on the Order Paper. If it was not
selected when it was tabled by some
Members like Shri Nath Pai aod myself,
how is it that it has been selected for today ?

SHRI S. M. BANERJEE (Kaopur):
Unfortunately, our names also did not come.
But I have compromised with it. Bot he
has not.

SHRI BALRAJ MADHOK : We were
told that it had been selected but the date
had not been specified.

MR. SPEAKER : I have the file here
before me, and I find the names of the hon.
Members are there in the ballot...

SHRI HEM BARUA : [ do not quarrel
about the name not coming. I do not
bother about my name not coming in the
list. But what I bother about is this. Shri
Math Pai and I had tabled this, but we were
informed that this calling-attention-notice
had not been selected by you. But we find
that it has been selected now.

MR SPEAKER : On that day, it was
kept pending in view of a much more impor-
tant notice already there. [ kept it pending
and 1 accepted it only yesterday. 1 did not
reject it, but 1 kept it pending. 1t was
balloted yesterday, and the hon, M:mber's
Dname was also there,

SHR1 HEM BARUA : The puns inter-
vened possibly.

MR SPEAKER : The ballot was there,
and the hon, Member's name was also there
io it.

SHRI HEM BARUA : Probably my
stars were not auspicious and therefore, my
name could not come.
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At s qa (feeedt wee) ¢
AAAIT §TE &Y g9 FEET 9ifEy,
HOATAAW T FAT F@A T30 1 T
T FT ATH HIT |

SHRI HEM BARUA : I did not bother
sbout the name not being there. But what
I bother about 1s that we were told that day
that it had not been selecied, but now we
find that it has been selected.

st S TrA @ meas
wgleq, ®AY WIET T FFTW FTET
qrar § Ffe 35 ar fg= afs 9
& wf & @ AAFAEEW gwE F
Afer 27 a@l A o gFw T2 FEgAA
& A @ &) 27 ofq 7 @13 ¥ s
g #% gIra ¥ ?

AR WERT : 9 WA AEEm J9Ar
wziz qf, @t gl geer §HTHA ¥
AT faedt ZiaerTT g7 &

St AT TR ;TS ALET,
ag AT IR FFGF EF a7 wHe
11 3% a5 gz-gi &1 foaaqr afge, afsw
fee st ag gam 27 8 fram &1 w00

#1E gATT 1Ar Ifgw ) 7T A A AU
stfad |

MR SPEAKER : This was admitted
yesterday, and if the information could not
be given in time, I should have been inform-
ed so that I could inform the members
about it. In future, I would again like that
the statements must come before an hour.

Now he might read it so that other
members may also hear it, and then
questions might be asked.

SHRIMATI TARKESHWARI SINHA :
I call the attention of the Minister of
External Affairs to the following matter of
urgent public importance and request that
he may make a statement thereon :

“The reperted expulsion of the BBC
Correspondent and the decision to close
down BBC unit in India.”
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SHRI SURENDRA PAL SINGH :
Before making the statement, may 1 express
my regret and apology for the delay in
distribution of the statement. Some delay
did take place ; it was not prepared in time.
1 assure you in future it will not happen.

The House is aware that in recent
months there has been dissatisfaction and
adverse comment in the country, in the
press and in the Parliament about BBC TV
bhaving shown several films which portray
India, its life and culture in a tendentious
and distorted manner.

In the month of June, the BBC showed
a colour film called “Calcut:a™ on the 10th,
directed and produced by Louis Malle, and
another colour film called “The Bewildered
Giant”, by Dom Moraes on 23rd June.

Our High Commission in London
received a large number of letters from
Indians and othe:= in Britain expressing
their concern at these films being derogatory
too and highly biased against Iadia. Our
High Commission on 1st Julv wrote to the
BBC, and also spoke to the British Foreign
Office bringing to their atiention the distort-
ed and unfair image of India projected by
these films. It was also pointed out that
showing of such films was not conducive to
the promotion of good relations between
India and the U. K. The U. K. Fareign
Office, while appreciating our point of view,
expressed their inability to intervene n the
matter as, according to them, the BBC was
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The British Foreign Office appreciated
our feelings and agreed that programmes
which come in the way of cooperation
between the two countries should not be
projected, but repea‘ed their plea that BBC
was an autonomous body. Our High Com-
missioner indicated, at a high level, to the
U. K. Foreign Office on 3rd August that the
functioning of the BBC representative in
India would become not only superfluous
but harmful if such programmes contioued
to vitiate the minds of the British people
against India.

The reply from the BBC Director-
Genoeral dated 5th August was unsatisfactory
and suggested that they had no intention of
suspending the screening of this film. There-
after, we informed the U. K. High
Commission in New Delhi on Tth August
that failure by the BBC to understand and
respect India’s feelings in the matter and
their refusal to stop further showiog of the
series would lead us to the conclusion that
further functioning of the BBC in India was
neither necessary nor desirable.

While these discussions wers going onm,
the BBC continued screening the serials of
the Louis ‘“alie series one after the other,
every week from 22nd July onwards.

After they had shown the fourth part of
the szrial, despite our strong representations
the Government served notice, both orally
and in writing, on 14th Avgust. on the BBC
rep itative and correspondent in Iondia,

an autonomous Corporation. Instead of
apprecating our approach the BBC wrote
to our High Commission and made the
impertirent remark that Louis Malle's film
*“Calcurta™ did not give the impression that
*India is unredeemable as such”™.

Notwithstanding our representations, the
BBC TV on 22nd July started showing a
serialised fi'm of seven parts, called “I'lnde
Fantome” (Ghost of India), also by Louis
Malle. In the context of the two earlier
films shown in June, the impact of the new
series was one of injury and insult to the
feelings about iIndia in the minds of those
who saw them.

On 3rd August, our High Commissioner
spoke about this matter to senior officials
of the British Foreign Office, and wrote to
the Director-General of the BBC, requesting
them to consider discontinuing the Louis
Malle series in the interest of Indo-British
goodwill and understanding.

asking him to wind up his operations here
in a fortnight’s time. The UK High
Commissioner in New Delhi was kept
informed and so were UK and BBC autho-
rities in London, through our High
Commissioner there.

On 15th August, the U, K. High Com-
missioner here transmitted a number of
proposals, made by the BBC, to resolve the
situation. These included the despatch of a
high level emissary by the BBC to India to
discuss the situation. But simultaneously
they informed us through our High
Commissioner in London that the Board of
Governors of the BBC had, after full con-
sideration, decided not to stop the series.
Government of India suggested that instead
of & bigh-level representative of the BBC
coming here, BBC's discussions should be
conducted with our High Commissioner in
Londoan,
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The BBC representatives have had
several discussions with our High Commis-
sioner, in which they have refused to meet
our basic request that the further screening
of this series be stopped.

In view of BEC's refusal to stop further
showing of the serics, Government have
informed the U. K. High Commissioner here
and the BBC authorities in London that
Government's decision which was conveyed
on l4th August, 1970, that the BBC opera-
tions in India should cease from 29th
August, 1970, will now be enforced.

I should like to say that this decision of
the Government does mot mean that we
have any animus against the British Govern-
ment or pecple ; on the contrary, we value
their friendship and do not wish such mis-
represéntations of our life and culture, asin
this series of films, to adversely affect our
relations.

SHRI SAMAR GUHA (Contai) : Louis
Malle should have been arrested when he was
here.

SHRIMATI TARKESHWARI SINHA :
Nobody can take any objection to the effort
of the Government of India which wants to
vphold the prestige and dignity of this coun-
try and to discourage scurrilous attacks on
the prestige of the people of this country and
the country itself. I command the action of
the Government of India so far as this
matter is concerned, but I would like to ask
what the policy of the Government is. Is it
that the Goveroment of India decides a
policy varying from country to county, be-
cause when other radios have bzen making
scurrilous attacks on the people of India,
on our political parties, on the dignataries
of this country and even most respectable
institutions like the Supreme Court, the
Government of India accepted the bland
explanation of a country like the Soviet
Union that it is not within their jurisdiction,
that the Radio Peace and Progress is a free
institution and they can do anythiog?
Agreeing with what the Gavernment of India
has done in this case, I would like to ask
specifically why their policy varies from
country to country, why the Government of
India maintains a double standard.

Secondiv, 1 would like to ask the Govern-
ment if there is any reciprocity about this.
When the International Film Festival was
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national interests, actually affecting the
interests of the nation, afecting the morals
of the n.tion, were shown. It was said that
it was a free festival and the films were
neo-realistic which is in vogue in the world,
and, therefore, these films should be shown,
All the bovs and girls and teen.agers were
goiog and secing the pictures. (fmrerrup-
tions.) Including Mr, Kalita. I had seen M.
Kalita there a number of times.

AN HON. MEMBER : He is not a teen-
ager.

SHRI HEM BARUA : Even Member:
of Parliament went there.

SHRIMATI TARKESHWARI SINHA :
Of course. 1 know that certain Members
of Parliament are in their second childbood,
I have no wonder.

These films had been shown here on the
plea that that they were realistic pictures
in vogue in the world. The Government did
oot at all realisc at that time that those
films were not conducive or good to the
spirit and the culture of our national life.
Instead of banning such films, the Govern-
ment went out of their way to provide hos-
pitality to thote producers, including the
gentleman whose film they are now objecting.
I understand that when Mr. Malle came here
he was shown all the courtesy and given all
the encouragement for producing the docu-
mentaries. I would have liked them to have
told the producers who come here to make
documentaries that the films made by them
would be subject to pre-censorship before
being shown abroad. That would have been
understandable. Now the Government take
this attitude jo respect of one particular
broadcasting corporation, while that standard
is not maintained in respect of the Moscow
Radio Peace and Progress which made a
dameging and scurrilous attack on our
Supreme Court, the highest judicial body in
our country and onc of the most fundamen-
tal institutions in our national life. The
Government did not bother aod when we
asked a question they said that they protested
and that that was the end of the matter,
Why should there be this kind of discrimi-
nation between two radios, two broadcasting
institutions 7 Why should there be this kind
of complete subservience to one Govern-
meat 7 Why do they not even allow them to
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[Shrimati Tarkeshwari Sinha]

take up this question and discuss it ? From the
statement of the hon. Minister it appear that
the British Government put forward a num-
ber of proposals made by the BRC to resolve
the difference, including the proposal to send
a hi h level emissary of the BBC to India
to discuss the situation, The Government
should have in fact agreed to see ihat depu-
tation and could have at least waited for
that deputation because whatever they may
say about such steps not affecting the
relationship between the two people:, they
certainly affect such relationship.

Secondly, they want to avoid Mr. Molle's
film being shown and limit its circulation.
The whole thing has gone away and Mr.
Molle's film will now be the most popular
film and will be shown in the whole world ;
it had been given a boost up by this kind
of action of the Government of India. 1
would have understood the Government
tryiog to persuade the BBC not to show this
film when their representaiive came here.
All these things could have been discussed
and pre-censorship could have been brought

into existence  (fnrerruptions.)

SHRI 3 KRISHNAMOORTHI
(Cuddalore) : 1s she putting the question
for the BBC ?

SHRIMATI TARKESHWARI SINHA :
Are you the spokesman for the Government ?
I know what I am asking and you better
show patience and listen to m=? No-
body has appointed you the legal guardi:n...
(Interruptions.)

SHRI V. KRISHNAMOORTHI : On a
point of order.

MR. SPEAKER : 1 am sitting here to
jodge everything ; you leave it to me. Why
are you so much worried about it,

SHRI V. KRISHNAMOORTHI : I am
raising & point of order under rule 376 for
your consideration You may rule it out but
yet it is a point of order. The question to
be asked should be one relevant to the sub-
ject before the House. The question now
is whether the Government of India have
taken steps to stop the BBC funclioning in
India. It is not connected with Radio Peace
and Progress.
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SHR1 PILOO MODY (Godhra): He
does not koow his ABC, and so how is he
going to understand the BBC ? You give
him a translation later on. (fnrerruption.)

SHRIMATI TARKESHWARI SINHA :
I raised this question because the decision
of the Government of India caunot be a
decision on the basis of ad hocism. The
decision of the Government of Indi: is a
decision which affects every decision of the
Governmeat of India, and that is why I have
raised the question of discrimination between
one broadcasting corporation and another
broadcasting corporation.

Secondly, 1 asked the question whsther
the Government of India is still going to
meet the BBC deputation or wbether the
talks with the BBC deputation have been
cancelled and whether the Government of
India has taken the decision to stop such
institutions if they indulge in scurrilous
attacks on our people. on our couotrymen,
on our institutiens so far as aoy country or
any broadcasting is concerned. I would like to
have a specific answer.

SHRI SURENDRA PAL SINGH : The
hon. Member has asked a number of ques-
tions, and shall try to answer all of them,
The first question asked by the hon. Member
is whether we have used some persuasive
methods with the BBC before takiog this
action, because it is unnecessarily giving
publicity to this whole activity. As I have
already said in the statement, I have made it

- perfectly clear that we took up this matter

with the BBC on a number of occasions
when we were discussing it since July last.
We did our best to persuade them to give up
the whole programme and caccel it. But as
1 said, they turned down our request and
rejected our proposal, and that is why we
were forced to take this action,

As to the main question about the
Sovernment of India applying double
standards and varying our policizs regarding
broadcasts by different countries, obviously
the hon. Member is referring to the broad-
cast by Radio Peace and Progress.

SHRIMATI TARKESHWARI SINHA :
Radio Moscow and the attack on the Supreme
Court. (Interruption.)
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SHRI SURENDRA PAL SINGH : Here,
a distinction has to be made between broad-
casts which criticise our political leaders and
our political life in the country and broad-
casts which malign our whole nation and
dencgrate the whole country. (/nterruption.)
Broadcasts over Radio Peace and Piogress,
as we have said in the past, { Inrerruprion)—
they may be undesirable.

SHRIMATI TARKESHWARI SINHA :
Kindly reply to the points I have raised.

st @aT A @ AOH g
aifat it |rfee | it AEF T H
AMGHT &1 FIAT §, T W FT AGTT
& Wrq IFT q¥EH AG 2 |

SHRI S5 M.
(Inrerruption.)

BANERJEE rose—

MR. SPEAKER : Order, order. Mr.
Banerjee, Mr. Kanwar Lal Gupta and Mr.
Sheo Narain—three of you are always inter-
rupting.

SHRI SURENDRA PAL SINGH :
What I was trying 1o submit is that a dis-
tinclion has (o be made between the pature
of broadcasts which are relayed by Radio
Moscow and Radio Peace and Progress, and
this kind of thing which is before us now.
In this particular programme,—the BBC
films —the whole nation and the whole
country has been maligned and denegrated,
and what they have depicted in those films
is really shameful, (fnrerruption) 1 am
prepared to say that if the same kind of
thing happens in Russia or elsewhere,
the Government will take similar action,
({nterruption.)

SOME HON. MEMBERS rose—

MR. SPEAKER : Mr. Banerjee, I am
prepared to contro! Mr. Mody il you keep
sitting. It is not for you to control him.

SHRI S. M. BANERIJEE : With great

difficulty he rises every time.

SHRI PILOO MODY : Whenever 1 rise
he should sit down immediately kcowing the
difficulty I have.,

SHR1 SAMAR GUHA rose—
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MR. SPEAKER : What is wrong with
you ? (fnterruption.) There is a very trouble-
some sector in front of me.

SHRI S M. BANERJEE : Thisis the
public sector ; that is a private sector,

SHRI SURENDRA PAL SINGH : The
hon. Member also asked a question about
certain films which wecre exhibited in the
Film Pestival in India. This question does
not arise out of the question before the
House. If she tables a separate question on
it, if she poses a question to the relevant
Mipistry, she can get the information.

The other question which she put right
at the very end was, whether we are prepared
to carry on our di.cussion and negotiations
with the BBC over this question. Here, I
might inform the House that BBC has al-
ready taken a decision not to cancel this
programme ; in [act they have finished the

entire programme. So, the question of
carrying on discussion with them does not
arise.

SHRI PILOO MODY : I iosist on see-

ing this film.

AN. HON. MEMBER : Let him go.to
London to see it ; not here.

st @fa guw  (|TONE) - weE
WEITg, a8 dgd 937 957 § TEH G
¥ wowre ¥ & F59 IIMA@T E, 96 WU
# gIHTC AT GATCHRATR AT § Afwer &=
@ T ¥ aIC & qgAT STEaT )
S AT v yaral 7 gfas oA
forar, 95 a7 o dro dte ¥ Y ARE
gar— fagrar & 9T Dw-aRE amsF
safag #1 Hodto qT A T AT IAY HIAT
ARHT e dgf 9 FEmET AR F7;0
fr dfs wiea 3 sfrrmm fer & @
fag & ww & wiw Ao 7@ g,
forgy femi @@ wggIErE ¥ fgg-
gfeam Irogw g WX IO TAww A
FTFE A &1 @Y Y, I AT Ao q¥o &Hto
Y zadl wHAw a9 w9 fF 9ud
frm ¥ fggem & Awaml § 16
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ATET F dlo de HYe F TGAT 6T
fediegna frr ot et ¥ T
% fF g FY SY 97 far a1 gor
@t 7 wa fegmm o afeam
aert AW W @Y, & g feAi@aw A
HYgE 9T, 99 #HT TH &le dfo Hie &
agl FAe-wE ¥ faat g gf fafesw
o, 37 =t agi fee@ gu @ f
fgrgeam Y Ty aga A@gw &1 0%
g wiE SR gE gEsl #, gL A §,
fegem & fams w=1< frar, fygeam
¥ gewAl #1 7933 FQ@ @ | AfF wwEw
75 ¢ 5w oY fggea & Q@ @
AgE § A TET F AW 9, WA WG
ST HF AN G I X ard FA g |
& wemw we'zw, @ WY FEAT QAT §
f& giar, NaEs @R GEY ORI
!N o g fag o @ €.
(coaem).. oeqw wEEw, @t 9w
HEOFT FY Fnd) FT G g, Hodtedlo
T WIATE! FT GUGF TE &, T TG T
FATEFA FT AGF AEY & | WS o 9
Bl I ATATHSTAIZ FT A § W,
wIE ¥ arwarfas afeaal Y ggg F@r
& o= gw fagw 10-12 @« & Fmam
2w @ E s fHo dto o gl fgrgmam
¥ @ & faas 7w fear g, fggeam
R frad Fag ¥ fRa & @
fg% T § ¥ 5w i A ¥ fegAm
9 BT FW §—7F AT ATEIT
dro dlo o & G[ﬁ;.',{ﬂ"ﬂ’m—-BOU
FUT &9% & €1 F W@ I gHAT FA
% fogeam & g aiffeara #1 AR
T § Wi e fggeam Y 9@ 9t
e 77 #1 Ffgw F@ § 1 gEfag
¥qg o WAt § frawrd ug
1 qge ¥t Agf fear 7 woar ag
o § wo wifeg v |
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st gtvgere fag ;. wwaw wgiEg, @
T F A9 F) R A A4 g, Afew
Fmast g aegdt § 5 o am
gt & fF aro &lo de %@'i@'if%’
s o @ &, fow # fegeam &t @)
ot %) fefoge a8 fFar mur, afew
fFT ot g% e &Y arq 4t O, fom
9z U9 % ForaT WA, AfET ag N
Tga Suvar gfaes oY, @ fau @@
FIW JSTAT 74T |

) gwn T°T FGAT : FoIN AR,
@I ¥ dle o dte ¥ fawrs st
FIW IIMT §, q¢ 9T UG FIH ¢ W
TR ¥ THFT GHGT FLN—THH & TF
gl & 1 afe gg Aifr oF et Afy &,
ag AYfa o7 & arg ov T4 @A aifpe—
W X FER & faarc s@r fgd
e ¥ fag dgge sim §W
aarre Aty fex gafa @ & ar wrent
et oY g9 aFar war @, IAA g
& a1z gw &\ woar arar g, fam ww
¥ ag gard gegfa WYT @@ afwmal
#) HERAAT AT 8, IF! A FT AvAT
qrET & 1

Tt €t 7 et e g e
dw wor SYE @iy gEi &  watew
MgET F AR A A q7T FAr W& oAl
AT FEAT IAFT F19 AG 91 | ¥ A
1§ g1@ A8 fgAr srfed 4 dfew Sww
g aq Fat & | safag ¥w var sgAr
2 f ot 3@ aXg & guIt =Xy WAl ¥
aw 2 § 93 f& ofecam Wear ar
qredy eat #@ @y & ag wfsa
Wear gwr wfs Tom g 1wy o7
AT F@T &, qgi F | Y, AarE |y
R AR F G461 w @il ar w@ar
¢ 78 fxifg w=edt @ A & sk ag
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FH qeATIAT § | aoAaw A4 ¥ 5fq
s dar sEgR @ Yy gas fag
AT F1% U AfF @Amr a1 GO
affs dar f& md | U sET
e aaiwrrd fs fedl § &g @
negr gagr faar AT WX fret g
|1Y g a9 FEAT A) 9 UFEH  H-
faa & 1 e} gy oty Uedt dr@ o=
e fom g@ § gAeTAT fleTRE
FYAT T@AT € W A@ETT gIErT gAd
Wit A samasr ag g fF Az s A
FIHr @t g2 § 9 39 TR F FrO
W qTFT. IaF f@ars §1¢ tama 78
a1 Igdl € | AU 9z w2 & W
HLFI w5t frgam adt g€ @ a7
o7 HTA g &@ a1 fogeny ad wA
aiet Aify #r ofcam & 9% faam
W T FEaEr w2 SfE IEE gra
fafew arewifen sraltam & fasg @
TR

ot gReEaTs fag 0 g% awaag e
AAAT 38 § AT §@F & fau &a
F1 fagamy &7 aret arg w3 4 a@R
F frgas &R a9 48 w8 1 AW
firar ... (sagwmA)

sl gHR T FAW : "4l AL
FY o grAy AfEe.. . (wEam)

WIN WA : grIW ¥ A1¥T 487
ar fesrty g3 gy @ wifgdo
AT WEIET FY w4 2 99 f7ar 9w

ht geraw feg : AT A WA AT
g1 ¢ g Ay woAmw A AT ¥
fag or 96t 81 ek 7z sz 5
T A A g, ol ew & fad oF
gal e & Ay dlx & A og wdt ama
& &... (sareT)
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% AAAT 936 0 B9 F @9 W
FATTEE

wOw AHTW : ATE,  ATET | &
qza At 73 357 2 5 arafar &< s
AT AT A A@ A A GAAT 43 qAT
AT § WA AT ¥ AA F At gEd
F ot ara F) 577 F A9 gAv 9ifzy

=5t gema fag : & ag o9 #<
w a1 f&7 @ A T gEaEr s
gt T 2 =i gF gwrd Afy &
HarE § 92 a7 ¥ faq oF J4r g1 Mg
2 fr ot on frer Y a9 &1 F AW
Far ook et 2w Arawa @ g
wifr ga 2w % foT & faeg Y € At
Z9 3% faars of a8y Qawd S dfF
ol gua dro dto d@lo & faars  faar
g1 ar e g Fgw N Y
AT R A AT A & fr 9w adF 5t
Faa g% faars faar s

wgf a® feq qig €3 S @
gATR gt T F AR A g1 gAT A
qIT9 § 93 SAF TH G Agd  ARAITATH
I AT 97 | §RA 4% =41A § 93 919
ar &t § AR gi ag fozamm fe=mar an
¢ fo graar I Weat § Tt F1§ T
AewTEr AL T |

=t gFR 973 wgaAm ¢ afeErT Y
st fav gat feare samagqie Fwar
|AT & I9F TR F w7 Fa4r frar ?
qiffeara Weat =r s weg &
faerres Agdar wary  FUr W@WAT @
qIF AT 751 F Aardl ¥ fgars aray
aHaT Ear ¢ I9F A ¥ welt mgkg
& 95 wara a3 frar f5 g% an &
I gar frar g ?
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SHRI N. K. SOMANI (Nagpur): Up
to vesterday Sardsr Swaran Singh was waxing
eloquent in this House that ours is an open
society and that we have nothing to hide
as far as the affairs of this country are con-
cerned, when we questioned the legality and
the legitimacy of the Soviet journaliscs
roaminog about ia this couatry right from
Kashmir to Kanyakumari and this kind of
doub'e standards that have been exposed
for which, of course, he has absolutely n2
answer, with the result that we allow the
press correspondents and the news corres-
pondznts of Radio Mascow and Radi> Peace
and Progress to go about in Delhi in CD
Cars with diplomatic privileg:s in spite of
the scurrilous propaganda that their radios
have b@2n underiaking against this country.
From yesterday's free society have we today
become a classical iron couatry 7 Now we
would like to control Iadian censorship of
foreign publication, I am not defending the
the film or th: publication, but how do you in
future wish to control the censorship of all
productions that are produced by foreign
countries ?

I wou'd like to ask one question. When
they c¢laim that the Radio Peace and Pro-
gress is an autonomous corporation, does
the Government of India not know that the
BBC has been from the very beginning an
autonomous corporation to such an extent
that during the last war, even Germany and
Russia and other countries used to plug
into  the BBC ne°ws forgetting facts and
fi gures ?

You have beea harsh enough, inconsi-
derate enough, here for no fault of the
B.B.C. I would like the Government to
remember that Mr. Lovis Malle is not an
employee of the B.B.C. He came here on
his*own assigoment and produced a film,
The B.B.C. is only a carrier. It is some
thing like a Russian cultural centre tumbling
down in Trivandrum and all other Westein
cultural centres being closed down in the
country.

In view of the fact that the B.B.C. are
now prepared to discuss the matter and they
have even sent a letter of regret. 1 would
like to know what is the problem or diffi-
culty of the Government of India in
discussing the whole matter with them again
.-:|Interrupiion)

SHRI SAMAR GUHA : No discussion
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before they cancel all their films. They
have compromised the national bomour by
having talks with them,

SHRI N. K. SOMANI : If a particular
foreign source, whether it is the BB.C or
the Voice of America or the Moscow Radio,
undertakes this propaganda, I would like to
know what are the broadcasting programmes
of the Government of India for putting in
their own policies and programmes before
the peopls of the world. We would certainly
like to koow if they have any specific pro-
grammes to co.nbat all these activities.

Finally, the cancellation of the accredi-
tion of the Delhi Correspondent of the
B.B C. in India has been abso'utely irrelevant
and barsh, It is Mr, Louis Malle who is
responsible for produciog this documentary.
It is the B.B.C,, London, that is exhibiting
this documentary. And the action is being
taken on the Delhl Correspondent of the
B.B.C. and they have been asked to wind up.

The further facts are that yesterday
Pakistan invited the B.B.C. to bave ao office
in their country...

SHRI 5. M. BANERJEE :
on a point of order.

Sir, I 1ise

MR. SPEAKER : We have the con-
vention that no points of order should
be raised during the Question Hour...
(‘nterruptions;

SHRI S. M. BANERJEE : This is not
the Question Hour. We are on the Calling
Attention Notice now.

MR. SPEAXER : I am sorry I caanot

allow.

SHRI 8. M. BANERJEE: On the
Calling Attention Motice, a point of order
can be raised.

SHRI N. K. SOMANI : I would like
to ask whetber we are a frec and democratic
country or pot. This Government has
always being sayiog that a totalitarian and
closed society...(Imrerruprions)

SHRI S. M. BANERIJEE :
point of order.

MR SPEAKER : No please. (Inrep-
rupiions) o

Irise on a
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SHRI H. N. MUKERJEE (Calcutta
North-East) : On the Calling Attention
motions, you allow long speeches. You
must allow a point of order.

MR. SPEAKER : Your own Member

has been settipg up this example...
(Interrnpiions)
SHRI H. N. MUKERJEE : 1 do not

want to say anything but I have seen that
the Chair scutiles down points of order
coming from certain sections of the House,
If you allow long speeches to be made, you
must allow points of order also.

MR. SPEAKER : You know yourself
that there can be no point of order.

SHRI VASUDEVAN NAIR (Peermade) :
We can quote any number of instances
where poiots of order have been raised dur-
ing the Calling Atiention motions.

SHRI S. M. BANERJEE : lrise on a
point of order.
SHRI H. N. MUKERJEE : When you

allow a long discussion, ycu cannot stop a
point of order.

SHRI S. M. BANERJEE : There have
been so many occasions when poiots of
order have been raised during the Calling
Attention motions. ([aterruptions) 1 have
a poinot of order.

SHRI HEM BARUA: Whatever the
point of order is supposed to be raised by
Shri Banerjee, you have to allow him to
raise it. (Jnterruptions)

MR. SPEAKER : We had this con-
sensus the other day and also followed it
and the same gentlemen have been raising
this issue that no points of order should be
allowed during questions.

SHRI 5. M. BANERJEE : There was
no question. The consensus was that there
should be no point of order during Question-
Hour. This is no Question-Hour. Daily
during Calling Attention motions points of
order are allowed to be raised. Yesierday,
Mr. Sreekantan Nair raised a point of order.
Today Mr. Krishoamoorthi was allowed to
raise a point of order.
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MR. SPEAKER : I have no objection
But again and again if I keep on allowing
points of order during calling attention
motion, you will not ebject to it from any
other quarter ® (farerrup ions) When it
suits somsbodv, you say ‘no point of order®,
When it does not suit him, he says that he
has got a right to raise a point of order.

SHRI S. M. BANERJEE: When did
I say that, Sir  Points cf order have been
raised. (lnmterruprions)

SHRI N. K. SOMANI : My last ques-
tion that I was about to ask is : &s far as
the new development in Pakistan is concern-
ed, how is the Government of India taking
steps to explain to the world at large about
its own image of a free democ:atic society ?

SHRI S. M. BANERIJEE :
point of order. ‘Iaerruptions

I rise on a

SHRI S. KUNDU (Balasore) : Before
the Minister repl'es, I want to bring one
thing to your notice. (Inrerruptions)

SOME HON. MEMBERS : — ,p4¢

MR. SPEAKER : 1 have no power to
listen to so many people at a time.

SHRI S. KUNDU: One after another.
I will just take half a minute,

MR. SPEAKER :
down ?

Will you please sit

SHRI PILOO MODY :
see the film.

Sir, 1 want 1o

SHR1 S. M. BANERIEE: Before
makiog the point of order, I would like to
make it clear that there was po agreement
or consen:us whatsoever in this House that
no point of order wll be raised during
Calling Aitention or after the Question-
Hour. This may be made clear, Otherwise,
the impression goes that we decide some-
thiog and break it here, Iam not ope of
thosz who always promise something and
later on brake it here. I belong to that
Party which always keeps it promises,
(Interruptions)

MR. SPEAKER : Mr. Baoerjce, I quite
agree with you that on a number of issueg
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[Mr. Speaker]

that came during the calling attention
motion, 1 tried to confine the Members to
the subject in question kut they made a de-
bating hour out of it. You know that in the
case of few members of your Party, where is
the question ? And this was not stopped
at that time  If I allow tha points of order,
that will facilitate my job T will pever
allow speeches to be made. Uuiy confine
yourself to the question. I am going to
enforce it very strictly.

SHRI S. M. BANERJEE: My
of order is. ..

point

MR. SPEAKER : I have allowed you
this point of order only on the basis of the
observation that I have made. (Jnrerrup-
tiom) 1 am going to be very strict. 1am
not going to convert this calling attention
into a debatipg bour.

SHRI S. M. BANERJEE®' My point
of order is this that under the Rules in
calling attention motions questions can be
asked to elicit information, but no particular
cause can be advocated.

SHRI LOBO PRABHU (Udipi) : What
is the rule ?
SHRI S. M. BANERIJEE : Rule 376.

MR. SPEAKER :
allow it.

Rule 376 do:s not

SHRI S. M. BANERIJEE :
ness before the House is this.

The subject matter before the House is
Calling Attention Motion. The question
before the House is the particular question
put by hon. Member Shri N. K. Somani.
My submission is this, It is a limited ques-
tion which is involved, namely, the working
of the BBC in India. Members are certainly
entitled to put questions eliciting more
information on any subject. But can any
hon. Member say something and champion
the cause of the BBC. Sir ? This is some-
thing surprising to me. Otherwise people
will judge all those as indulging in anti-
national activities in our own country.

The busi-

MR. SPEAKER : When it suits you,
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you start something and bring in a number
of other matters, which are not here. But
here T accept your suggession. In this case,
if the BBC is being discussed, there is no
harm if any Member asks what the gene al
policy is.

But be is

SHRI S. M. BANERIJEE :

defending BBC.

SHRI S, KUNDU: Mr. Speaker, Sir,
I rise on a point of order. Just halfa
minute. Sir, the Minister in his statement
has mot clarified one thing. He said about
the name of one gentl:man as Dom M iraes.
He did not say what were his activities. He
wrote a script for the film, and called Shivaji
as - brigand. Is he still an Indian citizen ?
What action was taken ?

MR. SPEAKER : Your mame is not
here, (Interruptions) 1 am sorry ; if you
g0 on speaking against my permission, thi:
will not form part of the records,

SHRIS KUNDU : *

MR. SPEAKER : If there is apy point
of order, that should be addressed to me
and not to the Minister for clarification.

SHRI S. KUNDU : My point of order
is this. He referred to the name Dom
Moraes here in his statement, The allega-
tion in the Press is that this gentleman.
Dom Moraes wrote one of the scripts for
the film. I want 10 know whether he is an
Indian citizen or not. What are his activities ?
We should know the role and activities of
Dom Moracs ...

MR. SPEAKER : No. This is not a
point of order.

5t ®aT o 0 : Heaw wgy, {
Y oqriE e WET IIET AEAr 2

MR. SPEAKER : This is not a battle of
points of orders. No please.

o) ®IT AT UA ;. Ig F4 & qHar
2 for g g% %) AT AT ATET TIM

*Not recorded.
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# gm # am #@ar § g6 Ao A
Fgy & f& F &5 @3 W@ SURT AR
gEId § IR Gg oamAr 2 2§ AU
e @1 & 3 W, AT TR e
gt Afa7 |

woqer wglew : f WO w1 omrAr A
¥ g agt fEar 9wy aEnw 3|
dfar 1 o faam aY ag & 5 oo &1
FTEZ ATH ATET FHT @@L HWF HET
2ard aff | & greRl gaRFAz W
T 1 ;T FPA A @TEZ AF AT
ghm

Wl ®aX HIT U AT FAT A
2 5 & mare @ sEF garfas @
FTA @A Tifgy oty T wrwT A
gt arfee 1 9z wew & garfas @am
Ay 3wt oz & f ot g9 o AT
& ATH F F7T TAT 2T g o Fo TAIAHT FI
FAT FTAT 8 1 OF qer dwr & o Wwaw
TEAEE Ft fET F@r & fgge WY
wrat g @At g fan & wgar g fr
Wz 3T g Tifgd, dx frat atg <t

ara AEF g JiEd o

ALaE WEIET : A% ATSE W% ATET
gt 2 1 g el § g grer wifa &
FTH AT AT | ag qgd TN &,
afsa o= sqrer ST @UAT €T § §q
ardl &g @ew g S & 1 g TeR
HHAT & WIT IaET 419 W T 7 &

FGHHFTEE |

13.00 brs.

SHRI SURENDRA PAL SINGH : The
hon. Member said that while on the one
hand we say that we have an open society
and the freedom of the press ec., yet we
apply doibie standards in regard 10 our
deal ngs with foreign correspondents, and
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that we allow the Russian correspondents to
pay a visit to a number of places within the
country aod they are free to go anywhere
they like and the same facilities are not
given to others. In this connection, may
I say that this is pot correct 7 We treat
every body on equal terms, and all foreign
correspondents are free to gu wherever they
like, and so long as their reporting is not
false and malicious, we do not interfere.

In regard to the case of the BBC also,
this action has not been raken against this
particular individual who represents the
BBC in this country. The action has beesn
taken against the organisation, and for
whatever they bave done there, and we have
nothing against the person concerned. But
since the action has been taken against the
BBC, it is natural that this gentleman should
wind up his work here and give up the work
altogether,

The other question was about whether
there was any plao to reopen talks with the
BBC. I have already said that there is no
such intention, because they did not carry
out the conditions that were lai¢ dowa by
us and therefore, the case is closed, and the
question of reopening talks does not arise.

13.02 hrs.
PAPERS LAID ON THE TABLE
Notiflcation uader Press and Registration of
Books Act

THE MINISTER OF STATE IN THE
MINISTRY OF INFUORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL): I beg to lay on the Table
a copy of the Registration of Newspapers
(Central) Ameniment Rules, 1970 (Hind:
and Eoglish veisions) published in Notifica-
tion No. G. S. R. 721 in Gazette of India
dated the 2o0d May, 1970, under sub-section
(2) of section 20A of the Press and Regstra-
tion of Books Act, 1867. [Piaced in Library.
See No, LT—4069,70]

Taxes, Entry of Goods into Calcutta
Metropolitan Area Act, 1970
THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
FLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : On bebalf of Shri B.S,
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[Shri Parimal Ghosh]

Murthy, 1 teg to lay on the Table a copy of
the Taxes on Entry of Goods into Calcatta
Metropolitan Area Act, 1v¥70 (Hindi and
English versions) (President’s Act No. 18 of
1970) published in Gazette of India dated
the 13th August, 1970, under sub-section (3)
of section 3 of the West Bengal State
Ligislature (Delegation of Powers) Act, 1970.
[Placed in Library. See No. LT—4070/70)

Annual report of Food Corporation of India

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI S. C. JAMIR):
Oun behalf of Shri Annasahib Shinde, I beg
to lay on the Table a copy of the Aonual
Report (Hindi and English versions) of the
Food Corporation of India for the year
1968-69 aloog with the Audited Accounts,
vunder sub-section (2) of section 35 of the
Food Corporations Act, 19.4. [Placedin
Library. See No. LT—4071/70]

Budget estimates of the Employees’ State
Insurance Corporation

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BISHWA
NATH ROY) : I beg to lay on the Table a
copy of the Revised [stimates for the year
196070 and Budget Estimates for the year
1970 71 (Hindi ard English versions) of the
Employee's State Ipsurance Corporation
under section 36 of the Employees’ State
Insurance Act. 1948. [Pluced in Library. Sce
No. LT—4072/70]

12.03 brs.

ARREST OF MEMBER
Shri Ram Sewak Yadav

MR. SPEAKER : I have to informed
the House that I have received the following
telegram, dated the 26th August, 1970, from
the District Magistrate. Barabaoki :

“Shri Ram Sewak Yadav, Member,
Lok Sabha, was ariested on the 26th
Ausust, 1970, at 2 p. m. at Barabank:
City, uoder section 188, Indian Penal
Code, for violating orders under section
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144, Criminal Procedure Code. He has
been sent to district jail, Faizabad.”

DEMAND FOR SUPPLEMENTARY
GRANT (RAILWAYS), 1970-71—
Contd.

MR. SPEAKER : The House will mow
take up further discussion and voting on
the Supplementary Demand for Grant in
respect of the Budget (Railways) for 1970-71.
Shri K Suryanarayana.

st Atsg S| (IEAF) @ T EF
€qTET ATH AT £ |

g WEEw : AT F W A
AT |

} RS w@E 2 AT FZA FT ATAL
frFgi I @EN M9 W 13 AR
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MR. SPEAKER : Let him mnot raise
such things in the House,
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SHRIK. SURYANARAYANA (Eluru) :
While supporting the Supplementary Demand
for Graant for Railways for 1970-71, I would
raise some points.

MR. SPEAKER : We are already past
the lunch hour. He can contlnue after the
lunch recess.

SHRI S. M. BANERJEE (Kanpur) : I
want (0 remind the House that no statement
has bezn made on the strike by electricity
workers in UP.

MR. SPEAKER : It will be made.
We now adjourn for lunch till 2.15 p.m.

13.07 brs.

The Lok Sabha adjourned for lurch til
fifteen minutes past Fourteen of the Clock.

The Lok Sabha reassembled after Lunch
at aii'l'ellftﬂl Minutes past Fourteen of the
Ciock.

[Mr. Deputy-Speaker fn the Chair]

MR. DEPUTY-SPEAKER : Shri Surya-
narayapa.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : In West Bengal the Central
Government has unleashed an unprecedented
reign of terror. The Goveroment have
become so desperate that they have taken
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to unprecedented repressive measures, and
the CRP and the local police are going to
each end every localitv. Last night T got
information . .

MR. DEPUTY-SPEAKER : What do
you want ?

SHRI JYOTIRMOY BASU: [ would
request you to ask the Government to tell
the House why they are doing this, and how
soon they propose to stop this atrocity.

SHRI INDRAJIT GUPTA (Alipore) :
The Government has already anoounced
in the press that after the end of the Durga-
pur strike they were not going 1o carry out
any large scale victimisation of the strikers,
but today’s papers report that the manage-
ment bas decided to charge sheet 3,000
workers. Therefore, coupled with what Mr,
Basu has stated we want the Minister to
make the position clear. Are workers to
be victimised simply for participating in the
strike 7 This is a vindictive aititude which
should be given up at once.

SHRI JYOTIRMOY BASU : There is
no Assembly, no elected Government in

Woest Bengal, We will make things difficult
bere if the Government behave in this
manner.

MR. DEPUTY-SPEAKER You are
making it difficult for the Chair. Your
quarrel is with the Governmeat, not with the
Chair.

SHRI 5. M. BANERIJEE (Kanopur) :
There is no Assembly in West Bengal and
there is President’s rule, and it was known
to the Government of India that the Govern-
ment employees of West Bengal would go
on strike for three days just for the impleme-
tation of the report of the Hazra Commis-
sion, which was supposed to be their pay
commission. Not a word has been said
about that. Unless the Government takes
the initiative, that report cannot be imple-
mented, T am tuld that insiead of solving
the problem of the employees, a warning
has been issued that if nobody joins today,
their services will b: broken, So, I want
either the Finance Minister or the Howme
Minister to make a statement.

My second point is that, as I have been
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pleadiog for the last two days with the hon.
Speaker and with you, theie is a reign of
terror U. P. in because of the strike of the
electricity workers, The Central Govern-
ment is involved in it because it is due to
the non-implementation of the Wage Board
award I Jo not want a discussion, I only
want the Minister of Labour and Employ-
ment to make a statement,

MR. DEPUTY-SPEAKER : Order, order
«{Ingerruptions.) Members should not enter
into a dialogue here. Whatsver statements
bad been made had gone on record.
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SHRI J. M. BISWAS (Bankura) : I want
to draw the attention of the Railway
Minister. About 3,0.0 ticket collectors and
other ticket checking staff have come to
Delbi and they simply wanted an interview
with the Railway Minister and submit to
him a memorandum. It is a matter of great

regiet that the hon. Minister has refused
even a simple interview.

DR. SURYA PRAKASH PURI
(Nawada) : These are the telegrams received
from those who serve the railways and suffer,
the travelling ticket examiners.

MR. DEPUTY-SPEAKER : Yoo can
speak on the Railway Demands.

SHRI J. M. BISWAS : You could ask
the Minister to see them - (/nterruptions.)
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MR. DEPUTY-SPEAKER : You should
take the right opportunity, This is oot the
right opportunity.

SHRI S. M. BANERJEE : 1 want your
guidance. People come here. The ticket
collectors and others came here to demon-
strate before Parliament. That has bzen
banned. They have to go to the boat club.
They canno t go up to the Rail Bhavan.

MR. DEPUTY-SPEAKER : Discussion
is coming.

SHRI S. M. BANERIEE : Discussion
is coming but they are not comiog ; they
are not able to come here. I want the hon.
Minister to receive that memorandum.

MR. DEPUTY-SPEAKER : Shri Surya-
narayana.

14.23 hrs.

DEMAND FOR SUPPLEMENTARY
GRANT (RAILWAYS)
1970-711—Contd.

®*SHRI K. SURYANARAYANA
(Eluru) : Mr. Deputv-Speaker, Sir, il we
look at various steps taken by the new Rail-
way Minister, Shri Nanda, in regard to the
improvement in the railway services, I feel
that there is no need for anybody to launch
any agitation for selving the problems.
Without giving the Minister sufficient time
to study the problems and find suitable
solutions, I think it is doiog him injustice
to flourish telegrams on the floor of the
House or to accuse him of inaction in re-
dressing grievances. Even if any member of
the opposition is placed in his position, I am
sure, he would also realise the same amount
of difficulties in findin: a solution over-night.
Instead of resorting to agitations, we should
sit together and try to find just and accep-
table solutions to the various problems.

SHRI J. M. BISWAS (Bankura) : Who
is he to defend the Minister ? Mr. Nanda is
here.

**The Original Speech was delivered in

Telugu.
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SHRI K. SURYANARAYANA : Iam
not defending, don’t worry. He has got the
strength to defend himself. 12m rot de-
fending anybody. Since he took over as
Minpister, Shri Nanda has been trying his
best to find acceptable solutions to various
problems which be sci the railway adminis-
tration (fnterruptio.s).

The Government has given me oppor-
tunity to speak m Telugu and translation
is available. You can put on the ear-phones
and hear either Hindi or English translation.
So let me take this opportunity to speak in
my mother tongue. (Inrerruptions).

D.5.G. (Rlys.),

MR. DEPUTY-SPEAKER : 1 would
humbly request bhon. Members to kindly
observe some order, some dignity. When

h hon. Memb speaks, let us iisten
to him with respect. Otherwise, we are oot
observiug the dignity of the House.

SHRI J. M, BISWAS : I have heard the
translation of his speach and that is why I
have put in that remark, aod it is up to the
Railway Minister to pacily the situation.
The matter does not rest with Members of
Parhament alone.

MR. DEPUTY-SPEAKER : You can
counter his argument when your turn comes
to speak.

SHRI K. SURYANARAYANA : lam
also a representative of the people. How
can he'prevent my placing the representation
to the Government ? Just as he is represent-
ing, I am also representing. There may be
difference of opinion, but I am not dis-
putirg his right to differ.

Therefore, 1 submit, Sir, that we should
arrive at  solutions by discussion and con-
cepsus and that is the true democratic way.
If the Government do not look ioto the
difficulties of their employees, then we can
ceosure the Government. That is whyl
maintain, Sir, that we should arrive at deci-
sions through discussion and agreement. No
purpose will be served by tryiog to speak
only for the sake of speaking and trying to
improve the outsiders by one's eloguence.
If we do not spesk in that vein, please do
not for a moment doubt ouw sincerity, inte-
grity or honesty of purpose.

Ministess can be changed or a new
Minister can be appointed but 1 submit that
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it ic difficult for the Ministers to change
age-old burcaucratic methods overnight. That
is why you will see that though three Minis-
ters here held the Railway Portfolio since
1967, there are still problems wvexing the
railway administration. As ap insiance of
burcaucratic peglet and indifference I can
quote, Sir, the fact that whenever [ travelled
from Vijaywada to Delhi, the Coach has
invariably been defactive with water leaking
bere and there. Though this matter was
brought to the potice of railway adminis-
tration, no step scems to have been taken so
far to rectify the defecis.

Sir, the people intending to board trains
from intermediate stations face a great diffi-
culty in the matter ot reservation of accom-
modation. All facilities are available only at
th= stations like Madras, Bombay, Calcutta
and Delhi from where the trains-start. I
request tbe Railway Minister to look into
this matter and do something to relieve such
people of their hardships. I am aware that
though he is siezed of the matter he may
find it very difficult to do anythiog i the
matter unless the Railway Board and the
local railway officials initiate remedial
measures and implement them. Though the
revenues of the railways have been increas-
ing, enough has not becn done to solve the
difficulties of the passengers in  such
matters.

1 will take only two or three minutes,
Sir, to highlight the hardships of pcople
from Andhra Pradesh, particularly the people
of four or five districts of Coastal Andhra.
They are facing numerous difficu'ties while
travelling to places in Morth India cities.
There 2rs trains to Madras and Calcutta but
there is not a single train which starts from
Vijaywada and goes through th= coastal dis-
tricts. It is unfortunate that Waltair, which
is a cosmopolitan city, does rot figure promi-
nently on the railway map of the country.
It is an international port aad there are the
Hindustan Shipyard, a refinery end a Naval
base situated there. Andhra University is
there for the last 50 years. Further a new
steel plant is alio going to be established
there, When such is the importance of this
city it is tragic, Sir, that theie is no direct
rail link between Delhi and Vishakhapatnam.
It is mot only the Members of Parliament
but the people of this area in Government
service, business, industiy elc. who are ex-
periencing great difficulties for want of direct
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train fiom and to Delhi. There are special
bogies in GT or Southern Express for Co-
clin and Basngalore but there is none for
Vizag. Therefore till a mew “link express”
is started to coonect this r:gion beyond
Vijaywada with Delhi, 1T request the hon.
Minister to see at least some bogies are
attached to the GT or Souchern Express for
Vishakhapatnam also. I do not mean by this
Sir, that the existicg “'link express” beyond
Vijaywada should be scrapped, I only want
aug i of the p t arrangements
for the travelling public.

I would also like to mention about the
neglect of the Vijaywada region In this
division, Vijaywada is the centre for tran-
shipment of goods and a very high volume
of traffic emanates from this station. Food-
grains worth Rs. 10 lakhs are transported
from this station alone, When the Nagar-
junasagar Project is commissioned, there
will be more traffic on the Vijaywada section
because more foodgrains produced because
of this proj=ct will be transported from this
station. The Government of Andhra Pradesh
bave asked for a rail link connecting Hy-
derabad via Nagarjunasagar with Vijaywada.
It was assured that a survey was being con-
ducted to asszss the feasibility of this new
line. But unfortunately so far no mention
has been made about this survey cither in
the railway budget early this year or in the
current supplementary demands of the rail-
ways. Thc speaker who preceded me com-
plimented Mr. Nanda for the various pro-
grammes he has initiated for the toniog up
of the railway administration. 1 would like
to reserve my congratulaticns and offer them
to him when the time proposed schemes
are actually implemented. Mr. Nenda is not
one who is taken in by evlogy and people
ha.e faith in lis sincerity and honesty of
purpose. I am sure that he would keep this
in view and implement the wvarious pro-
grommes for expanding facilities to the
travelling public and I hope and trust that
he will, in his endeavour. get all the co-
operation from his Ministry.

SHRI LOBO PRABHU (Udipi) : Sir,
when I heaid Mr. Pconacha condemn the
eleveo point programme of the Mibister, I
knew he was not travelliog very much by
train. I bhave travelled during the last three
years to Parljament and back by train and
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1 would like to pay a compliment to Mr'
Nanda because there is perceptible improve-
ment in the ponctuality of trains, in the
sapitation io trains and the services which
the staff are rendering. In these circumstances,
I was rather sorry to learn that the members
of the Board gheraoed the minister and were
objecting to the changes. I would like to
repeat a suggestion I have been making
constantly, that vou have to discipline this
Board. You should have an independent
Secretariat, At the moment, you are at the
mercy of these technocrats. 1 suggest that
you divide the Board, so that balf of the
Board may become your Secretariat and the
other half may function as the Board, with-
out secretarial powers, subject to the control
of the Secretariat. If you can achieve that
I think we will have in this country a better
running of the trains and better service to
the public.

Mr. Poonacha referred to the fall in
freight because he said certain engines were
not performing properly. May I recall that
at the budget whi-h was presented by you or
by Mr. Poonacha, or which was prepared by
Mr. Poonacha, I raiced this point snd wanred
that you are putting up the freight rates so
much that there was going to be an inevitable
reduction in goods traffic. Even at this
moment, you should look into the freight
rates and reduce them so that at least you
can recover the previous volume of goods
traffic.

You have tried to make the trains a
service for the people and you have tried to
make the officials cheack this. 1 read jn the
papers that the minister had been to see the
way in which the staff lived. 1 would like
you to look a little farther. I have been
pressing for a long time that the newly con-
structed Hasan-Maopgalore line may have foot-
paths so that the people who have to cross
the rivers in order to reach the railway
stations are not put to the danger of meeting
a train in the middle of their journey on the
bridges. This is a small matier and you
yourself have said that it would cost only
Rs. 4 lakhs 0 bave these foot-paths on the
bridges which are on the standard girders.
There are about 3 0 bridges, but not all of
them will be involved. Perhaps the number
will be ooly 30 Also. deckicg of the bridges
would make a great difference and you would
make the trains really people’s trains, when
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you are thinking of the people more than
thinkiog of the Board or any political party.
I have every confidence that this will receive
your atteation.

Lastly, because Shri Deo is getting restive,
I have got to refer quickly to the Apia-
Mangalore Railway. That has excited the
imagination of the whole West Coast that
you are going to have a railway from Bombay
to Mangalore which is going to fill up gaps
in our railway systemn. This bas becn the
desire of the whole of the West Coast that
they should not have to go every time to
Madras on the East coast in order to reach
Bombay which is only 200-and-odd miles on
their own coast. You have ordered a survey.
I have been pressing that the survey is taking
too long a time—18 months—when you were
able to complete a survey for 200 kilometres
in Iran in two or four months 1 would
press again that you would see that the survey
is completed without delay.

SHRI PILOO MODY (Godhra) : What
about stopping the train at Godhra ?

SHRI J. M. BISWAS (Bankura) : Sir,
I am also one with Shri Lobo Prabhu in
congratulating Shri Nanda for adopting and
introducing the eleven point programme for
the convenience of the travelling public. But
I am sure—and I want to warn the Railway
Minister—that his endeavour will not be
successful because the railway officers—I
mean, officers and not Class IIl and Class IV
staff —are opposed to him in implementing
this programme. I want to bring to his
notice the incidents which are taking place
In order to defeat his endeavour of iuple-
mentiog the eleven point programme.

As I have been given a very short time,
in a nutshell 1 want to say that every year
the expenditure for the Officers’ Staff Training
College at Baroda is being incrcased in the
Railway Budget. Ido not understand what
is the activity of such a college. 1 know,
thers is mo technical training being given in
this college. It is a college for making some
new recruits as bureaucrats and to teach
them how to deal with the staff. Therefore
I would suggest the curtailment of expend:ture
on this college. It will be better if this
college is closed for ever because our Class
IIT siaff who, by promotion, become officers
are very good and no training is negessary
for them.
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Regarding th: North-Bastern Frootier
Railway, as you know, there w1s & strike and
Shri Nanda promissd that there would be no
victimisation. But, unfortunately. we have
scen that because an assurance was givea by
the Railway Minister, the officers of that
railway, in oider to ridicule the Railway
Minister, have alrsady suspended 40 members
of the staff in the Morth-Eastern Frontier
Railway. They have been placed wunder
suspension and 19 of them have been arrested.
I weuld request the Railway Minister that
theie should be no victimisation when he
assured us that no victimisation of the staff
would take place and all the staff should be
rei.astated.

Regarding wildcat strikes in the railways,
the Minister is thinking about them. Members
of Parliament are also thinking about them.
We are also equally worried about them,
But if the Minister is very since about stopp-
iog these wildcat strikes, he should look after
the simple grievances of railwaymen.

I want to place their grievances in two
categories. One is involvipg financial com-
mitrment and the other grisvance is about
injustice. Jumior staff is given promotion
superseding the senior man. A senior man
has got every right to grumble against that
aclion,

I would request the Railway Mibister to
ensure the meetings of the Permanent
Negotiating Machinery regularlv and the
implementation of the decisions of the PNM
meetings. Although orders from the Board
are there that PNM meetings between the
labour and the administration should
be held reaularly, that is not done apd
this is pot adhered to by maoy of
the G:neral M :nagers, heads of departments
and divisional superintendents. Therefore I
would request the Railway Minister to ensure
that these grievances of the staff are not
there.

So far as the wildcat stiikes are in
question, I would tell the Railway Minister
that by vindictive measures this problem
cannot be solved. In the South Eastern
Railway recently there was a  strke
and, unfortunately, the Madhya Pradesh
Government by arresting the General
Secretary and the Assistant General Secretary
of the South Eastern Railwaymen's Union
created a further crisis.

As a result of that, the strike spread
further. In that case, 1 am happy, the hon,
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Railway Minister is considering that there
will be no break in service. The General
Manager has recommended that there should
be Do break in service I kow there will be
oo break in service. But 1 would request
the hon Minister that the period of absence
during strike may be treated as “leave dus”.
Recently, in the case of ths Ashoka Hotel
strike which is under the Central Government,
the period of ahsence has been treated as
“leave due™. 1t is not a loss to the admini-
stration. The staff is entitled to “privilege
leave™ and, for the period of absence, that
“privilege lcave” will be deducted. The
period of absence should be treated as “leave
due”, The railway administration is not to
lose anything. From the side of the South-
Eastern Railwaymen's unions, the Upnion
leaders are making efforts to see that the
wildcat strike is stopped for ever. I hope,
the hon. Rai'way Minister will be generous
enough to accept that.

SHRI P. K. DEO (Kalahandi) : On a
point of order, Sir. During the discussion-
on the supplementary demands, the wusuval
practice in the House has been that the
Members have to be relevant to the items
which are mentioned in the supplementary
demands. There is absolutely no scope for
all these general matters. This has no
relevance to these supplemen‘ary demands. 1
would request you to kindly guide the pro-
ceedings of the House in a proper direction.

MR. DEPUTY-SPEAKER : That is
correct.  Procedurally, on  supplementary
demands, the Members should confine them-
selves only to these demands. But that rule
has always been honoured in its breach than
in its observance. I will be very happy if the
whole House coopsrates with me in b:ing
relevant. Unless the Members coop-rate, it
is very difficult to enforce that,

SHRI J. M. BISWAS : [ was asking
about the Officers’ Training College at Baroda.
This is in the supplementary demands.

MR. DEPUTY-SPEAKER : Kindly try
to conclude now.
SHRI J M. BISWAS : 1 hope, the hon.

Railwzy Minister will be generous encugh
to treat the absence of leave during the strike
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on the South-Eastern Railway as “leave
due™,

Another point that is within the supple-
mentary demands is about the conversion of
pnarrow-gauge lines into broad-gauge lines.
Atoul the Purulia-Kotsila railway lioe, the
survey order was given and the committee
that was set up to go into unremunerative
railways lines also recommended the conver-
sion of the Purulia-Kotsila narrow-gauge line
into broad-gauge line. An assurance was
given on the floor of the House that it will
be converled into a broad-gauge line. But,
unfortunately, now, Mr. Chaturvedi bhas
written a letter to some of the leaders of
West Bengal that whatever assurance was
given in the Parliament was not correct. It
has created confusion in the minds of the
people of that area. 1 would be glad if the
hon. Railway Minister clarifies 1he position
as to whether they are going to convert the
Purulia-Kotsila narrow-gauge line into broad-
gauge line

Lastly, about the Southern Railway strike
by firemen there, as you kncw, the strike was
called off on an assurance given by the then
hon. Railway Minister and by the then
Minister of State that there will be no
victimisation. But, recently, I had been to
Vijyawada and I found a good number of
staff being victimised. About 16 persons
have been placed under suspznsion and about
10 persons are out of job for taking part in
the strike. There was a loco running staff
conference at Vijyawada which was attended
by about 2500 people and they were very
much anooyed that after giving an assurance
to the Parliament, that is not implemented.
In order to prevent another strike in the
Southern Railway, I would request the hon.
Railway Minister to consider the case of
those persons who have been victimised,

About the ticket-checking staff, about
2000 of them have come here, I would request
the hon. Railway Minister to kindly meet the
representatives of the ticket-checking staff
who are sitting at the boat club and kindly
accept a memorandum from them.

And by doing so the Railway Minister
will not do any harm, The only demand of
the ticket-checking staff was that they should
be treated as running staff and by that the
Railways would not have lest anything. But
they would have satisfied the demand of the
stalf. Hon, Member, Shri Poonzcha, was
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the Railway Minister at that time. He
enhanced the scale of pay of officers from
Rs. 700 to Rs. 1200 and from Rs. 1200 to
Rs. 1600 At that time be assured that he
would consider the cases of Class Il and
Class IV staff But, unfortuntely, up till now
pothing has besn done There is a hue and
cry among the Central Government emplopees
that interim relief should be granted. Mr.
Poonacha, while he was the Railway Minister,
gave the assurance that the question of Class
IIT and Class 1V staff would be considered.
Untill now nothing 1 as been done. I would
reauest the Railway Minister ; these are
simple commitments which the Railway
Ministry should consider and the question of
wages of Class I1I and Class 1V staff should
be considered in all sympathy,
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AT § | 7T agiea 71 wd faT 39
qAIE FI1 q1fg7 aifs favafan geea
g1 A1 qear geAradt snfwe & qe A
HqTH S/ AT Fal faa 79

FHEEITA X AT QS SHAA F
art # W § w7 A0gA g wfaz awa
A S frg 772 & AT 1 AT A
FfF oy A aww & WA # A
ATAT SofaT & 99 §1 igal @1 RAT
R qEF FT AN G 21 I
grarAl # T & far wreefeuse 1
Frrofondo & ¥sz 7 14 § @y AT
o SETEAT & warr S @it g oed
AfcEl F1 97 FF 210 ATH A7 AT
A7 aFd 2 |
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[t Tz gare fag]

1o 7 NfE! N gEw VAT 9
WIHTT & | 1 A1 HC A § A1 @
7 ST @I AT g 1S Sy 6]
FIW S I A AT & a8 WA F
FEIE WY £ TF T AN FA 68
afqw &Y arq aga 9Ty @ ) 9g @ @
FY oA 9T wEeE! Feor Ry gAE
9y sfawlal a1 @9 1@ aws Temw
F are W frafs gard A & AW
FORA  #_Eiz A% AT a1 & "
FaeE! oamT Rl fer s g i 9w
wa & | UF Aot anre & faoafm @
T g2 1A § 9% w@F & e Wy @
g 24T 2 out feafe & ag 1w R
FET TE F I MT R WY A o
F1 d 7%F F7AT @ 2, AFT gEEr wEF
FC T TATAT T F THT AANTIULSZ
orFIET H g 2 IRy WT A s
THIT T & IW W AF FW ) @
§@FIAT F A § el ey a9
oA WY F1 92 A4 2| SrEl whl
7Y I¥ F QA ¢ w4 3 H@UT A
OIAGIITTT ATH @8 %1 442 F@T 2
T 353 FIT A wrErgTes  weiwagt
Y WEF |

& WY T UERT §T WM OF
falig w57 &Y o feemar a1 fF gaa
BOA 97 WE do 2 HAATIULE
wrgaET & A 3 T fafrey g@
T fear g1 f§  gAmrragsT wEEe
wimamfamam ¢ swA e &
fag a1fF o7& daar g & arg gawr

e afawdr 1 & fear sy sy .

g # e ¢ f5 €fF ot gwo @ @
&1 e frar mar a1 SERr ger famn
am ) o Fd @R § WA A gamd
T @Y &L 99 I 399 7 g7 fm
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o ¥ T AT wEr quw et S AR
F1 aiae fFar ¢ foad svmEEse
srgaeET ¥ ag a1 ) fow ¥ agr aramarg
W FT ST AT E@AT § | TF AR 99
OTIHY FT FH I7 @, fGET 9T 2
37 7Y 93047 41, 999 W1 FA IWH
Fec St AT IF TAFT TUN GTH @A
qTET AT | I WIRH! FT FF 917 I I§
7% g% @r—3) a9 aF O 7 I
QT FFC HIA qI9 F@r A1 IAH FH
&1 97 @1 L g w fam st |
AT FeoAT & IF &7 aHwT T, gES!
zer ¥ fad Atfem & ot =fgd ) <=
faga ¥ gad o=t o7 faq | ametg w4
wgiEg Y gw ¥ oA oF # aar fzar ar
fFimy fowrgemr 9 we fmd
qg 1A AW q gu § A ATt I0F
# az 43 gu § | W 97 g9 gATC A
AR E L A A A A
& #4757 gu &) 99 &% 917 @ TR
& T T 731 AT A "=y Fefakan
g 7199 ¥ grfas 993 =T sqaeqr
T 39T § AT T 8 FO7 a9 aF arar
dEy Fr N WIEW g HR AW ER
ENS ©F G0 999 8 |
T AR g F A I oww F
TR g § WAz wiRkdl & feers, Sv
# @y oftg agf ardt agifs @ ¥ @
ATEHT 37 &t §E w7 F fedr oy g
Tz aFMAl &) wEer  wraw A5 3 5
FHT ANT FIF FAT AMgd § ATHT 5W
a9z & Gt @ X qzd f5 o1 @rgz
a1 Trfad, & #ie wfgr ag s7 =0
q fgudr sra & 1 safedr 9% @7 qar
APT @ 1 Jw § F A qme g awar
g fFT 3 g 98 qrar 1 FRRT
WTggawg ¥ g@y gwIAl § A0 1
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afey & o9 &7 ) &S A o=
sqafeqy @dlaeT #X & fag § a9+
N Y ¥ @F AT T AT ST FT 1A
g EazgFrda ¥ 99 @F . Ok =¥
T fawg 2

# o & Az sz a1 5y
fer qz& @Y foffee 3 7@r ar f&
femezdaa dafrar Fei o7 £t Tifgy 5z
Fgi a7 A8t gt =ifgy AR wER fag
uw afafq g9t €y ) 39 =52 3 fosE
o ot f5 feqréfza Fzfor afas 7 @
ST, T IF @A dF q Y ad aw
wRaEl g W AT | T@ OFT gErEr
AWge & g @wH F A ¥ wgr
ARATE | 9§ TF greT BIA § HI A
F oY @ g gET 9T gEAr )
qgT 9T WA G B gEERICE
STEaE FidqeT § 90 ¥ wigwa< g
T a1 gEew € a1 g9 feEciee qwEw
E173 g quA wuA ¥ A
ST YR Y F Ak F wGT A0¢ F
I 29 ) AqAEreT # F¥ A
¢ | sfeg uF agr i3y, ater & a|
9T FT §g NN &, AEEE-qeET & 49
99 g @ F 40 EF § s
Ot gdt a@ & A o agw W@ 9
wuT § wgi X ¥l FrEW oFEr
wfadla & org & | Fa% FaT w2
Y 7 1 9@ 9T ANTSIETED ST &t
ara g wifgr &Y, gt o AmeeEa
w1 am AT arfer A | &fFE S ade
A1 el at® & HgEe wegd I
Fodt O w7 @, I wEwr fear
qar g fam &l T SREETET 5T
TET § WIT 39T F T9 I9 F19 TFTHEER
AR & amw & fag gy € 9 AR A
w1 egrg Agf a@r g1 & meft ot v
Ui | W gl FEm fF qgae-
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T FA GAT €T A &1 T FAEY
e weAr fgd | faa Al & AEr-
arzw fear gom , far @t & qeeoar
gamy T foar £, g% & FH A9
IAFT 7O g9 7 &< AT i Q&
FT g saow fear g, 99F g a5
gar T T 1

SHRI R. K. BIRLA (Jhunjhuou) : At
the very outset, I must compliment Shri
Nanda on the wvarious steps that he ha
tak=n, which are of a practical pature, to
improve and effect efficiency in this vast
organisation, but I have my own doubts
whetber he will be successful in his attempt.

= ¥7 A qifem (FRawH) @ WEA-
W7 gz fow fenerdm @R E o
dt mrgw @At Tifze | 9z WA few-
T at & 727 1

MR. DEPUTY-SPEAKER : That is
very coirect. 1 have pointed out to the
House many times that Members may coo-
fine themselves only to the Demands that
are before the House now. But then I see
that many Members go over a very wide field,
and unless they co-op:rate, I cannot tell
them to speak oo this or that. [ can only
control the time.

SHRI R, K. BIRLA : 1 shall restrict
myselfl to the Demands before us.

Anyway, what I fear is that Shri Ninda's
wishes may not come true, as perhaps his
lieutenants are wnot co-operating and
supporting his scheme. Shri Nanda has
made a 1l-point programme for implemen-
tation on his own and it was very good,
but 1 un. erstand that it has now been trans-
ferred to the chairman of the Railway
Board. [do mot know why it bas been
done. Has it been grabbed by the Chair-
man, or has Shri Nanada given it on his
own? I hope he will reply to this point
because ] am afraid that there is something
in this.

Now, I come to supplementary Demand
No. 14 which is very relevant, and which is
in copneztion with new railway lines, Shri
Naval Kishore Sharma had already said
something about the Khetri Project yesterday.
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I have got a letter from Shri Nanda that
the survey has been completed. Khetri is in
my copstituency, and I am thankful to
Government for having decided 10 connect
Khetri with the rail link. But I would like
to inform the House that I have got a letter
from D. K. Dhawan, Chairman of the
Khetri Project that by 1 73, he hopes to
produce 33,000 tonnes of copper, which will
save crores and crores of rupees worth of
foreign exchange. May I koow whether by
that time the railway line will be in operation
ornot? If the railway line comes into exis-
tence after the production starts, then I would
say that it is bad planning.

Coming to Pilani, I would certainly like
to sayv that this Demand does not say any-
thing about Pilani. I would like to inform
the House that Pilani is an educational
centre and it is on the educational map of
India.

It bas a national research iostitute ; it
has a residential university imparting edu-
cation to about 5500 students coming from
various parts of the country. It has a our-
ses training college, a public school and so
on and so forth, aad above all, it has an
all-India industrial museum.

SHRI DHIRESWAR KALITA (Gau-
hati) : On a point of order. He is speakiog
on a personal matter.

15.00 hrs.

MR. DEPUTY-SPEAKER : He is speak-
ing about his constituency.

SHRIR K.BIRLA: It isnot a per-
sonal matter. I may tell my hon. friend,
that Shri Indrajit Gupta is visiting that
place as a member of some delegation It
does not belong to me ailone but to every-
body. Studeots from all over the country
are educated there. Shri Vasudevan Nair
and Shri Umanath know that there are 36
girls from Kerala undergoing training io
pursing there. I take =erious objection to
Shri Kalita's remark.

Aopyway, we bave an industrial museum
there which is the best in the country. If
sufficient funds are not available in this
Plan, let Shri Nanda give an assurance that
at least in the next Five Year Plan some-
thing will be done definitely for this project.
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Dr. Rajendra Prasad and Sardar Vallabhbhai
Patel used to visit Pilani regularly. I have talk-
ed with them. They expressed surprised that
Pilani was not yet linked to the railway

system, 1 would also like to quote what
Pandit Nehru said when he visited
Pilani :

“*After visiting Pilani and afier seeing
the various soctal and educational insti-
tutions, I do not think our boys have
to sent to Oxford, ©Camktridge or
MIT,"

If such an important place Is not yet
linked by rail, I think it is something that
should be immediately attended,

On the 25th of this month, Skri Nanda
replying to a question said that a statement
was beiog laid on the Table. While going
through that statement, under the head
‘Position’, it is stated : 'Final report un
traced or untraceable.” If the final report it
not traceable after three or four years, how
is Shri Nanda going to do justice to the
aggrieved parties who have not received theit
consignments., I would certainly like to
koow from him what he is going to doin
the matter.

I wanted to touch on many other impor-
tant points, but as you have rupg the bell 1
resume my seat after thanking you for being
kind though to give me this much time.

*t Wreg S@@ (aiEE) 0 x| A
Sff ¥ @Y wgYE 7Y AW A § AR &
273 wi@ & g d gaar fade swar
g | zafyg & wawr fadw #war g
9 F Frarr 26 W@ 1970 & fgg-
@A & U9 2 199 @ 0% UF 99M0e
ger § faast ¥ ogFHT mow! gEwEr g

‘R qAT At A A AT

FT AT K1 gIA F7 11 AT F-

FH oA H 9T a4t 21 WA F

FUAT F6 &1 S afgaad

@I F gk W A F meaw

F g 7 FC frarawr g

a1 § fifea g7 &Y s saq

grag g
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12 71 %Y g9 # "ifaq gg 11
AT T 9T0F A 1 faqanaas
@I | 3WH T A1l & weEar @a
F1E FY agaear +Ha sfawEd @
9T @ #@TA 97 gAfaErT &7 F1e
gra ¥ foar aoy a1 1 @& @ig-ar
sargfrs gare sawr F fawfo
¥ ggey of@dT @ & aw oft
FE T 9|

Al FSRAm § g SAE@ 92
gafaa g1 a1 1 7 §F W} T
feaeita grfeq § 30 & @ Wi
¥ oy 39y wfasrd wes wfaga
dgaf W agl wWig, T IAH A%
feoelt w¥T fredt @zl & fawmw
F&l H 3ELET T |

#fm aega: afgwrdr a1 @ Ag
F9 ¥ 757 A 9gT FE #1441
7 ot g fer @ dfvcie Faw
firg feote & o fadw g &
afgsrl & Agea W gA &9 7 W@
WAT ¥ UF FAT A HGAT A0 gE
frar ar 1

st T 7 t@e A I T A
do% ® @3 I wAWEE) A
mi@r < femgt @t wfamfal &
"t 921 F¢ &1 41 | A & FFedl
F gqat d'a sfafFar @aq 1 =
/7T FI FT AT “gH TEEE & 419
FIH FET gy 17 s awr A
WET W FTAT T d5H &1 FIAATE!
& fasmw &1 sy faar 4.

gfgsrd g 7 zaF a1z ¥l
T e & SO 31 & ae
nfafafegi s famrar q3mn | 339
IW FAL T GEIFT IR T FLEA
Y TURE F =ra fear mm )
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=t fedit § 33 w40 9 Ty
frmas @ Al ae # 59 F I9
FHATL G A T T AT G |
WARF IS ¥ I@ waT foe
A gR A i, WA Fg 7 foe
dfF@ait & fadig mgraw &
g 7 3T ST ATAT F AR IO
as afasrdr afafy w3 & = @i
I5A 98 g = fezdaw Fuww fF
gg =Y AT F1 afiana 4gEF &)
¥g gOEeEl ¥ I@ WeAT &
faaww 2 & 3@ A1 F1 07 faar
qr |
off 7721 ¥ 77 g4 w@ & Afw-
mifrgt & Wy 9 & wew
ARE A A agrg | A€ F 9=
@ FmFE F fag oger e
fawnity F=rdr § 1 W afdfeafy
¥ ogm ova & faelsa @3 ¥ o=
smar 1"
dfF o A 1 gar Aaar gk §
a3 7 §, TEINT 39 N W wIE AW
#1 g dar #1 A& AT fgd
sag FT FA F aA ¥ afas ¥
wfas srasrd ot F@r | #3371 A<
gg 557 fear e g3t @Y & fafirm
At 97 fead S 7 gafass s &
witfedi ar w17 g4 & a1 /A #1
& & 1 u% A 9g  "rEErEa (zar
fr 5@ art & g9a1 oafaa o1 @
¢ #IT g AW-TES 9T W@ & w o
gad are AT I HYLF T g A
9 IFY HATAY gT qg IO fEqw wa
freagaar & usfag = ¥ FmHr
g, |9 AR 49 g9 g, @ fAwad
T ofcom & gew adi @ o g
wirgq {77 qFAT Tgar § f& a4 wg-
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[ wrag waz]
T fg=ar €ng, w9 a @9 @w A
aret gaar 3 § fag dae # 3 3Ed
fegws e afvom & gamers fuafa
frem™ &1 modz sar @ maT A
AT F 9IF TAFT ST A 8, ), W@
fasmn & SiY 79 g £ y3w 71 Warw
GAHA §, @ TAFI IHIIT FLAIF
fam =8

uffgridema #88 & gud e
H 9y # aggfaa anfaat st sqgfEa
s-arfaal € =@l & g & @)
fawrfedi &1 €, w0 78eg w93 gac H
I 9T ot §FW = W1 FAd fF oS
fagrfegt & arX % At Far wfafwar
2

# g wwiw =1 fadw Fwar g

=it afzer s (afqar) ; gqrsaa
HEIZT, § 71 AEIGT &1 =0 3T & 99
fage gn Wil &1 AR wfwa s
|Tgar g, agi #+q % FHgfFdwa ag
& WT 9 agi § a1 Fa9 gy @
& 1 ot wEiew A 3w @gw § gg W@
4 f5 g ¥ gg oifadt @A &
¢ 7 A arAi sy gt AmEA T afe-
afaa #< faur 2w | 7t a2 a7 OmEE-
w3 fF ag G svgAT 1 737 AwEAr
¥ agee ¥ @rew ¥ 3w & 99 fagR gu
feeal #1 &d qrgdf &0, 9yl Faw A
WEAE A gEaa F grad g g7
ag ag Wt wmarad & & fe d9a€
ofars & 99 AmA TE g, agt ag
9y wigq fagrg aaa, arfs g7 &
1 foFm 21 &% AT ¥ 3@ & gay wmi
¥ guE AT T |

193 smrET &1 0 ¥ wgroanar @
fr fag? vu a%f & 7 wreA fagrar ar
1Y |rea #Y a€n /iga U ofafqa s
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AAFE A | I W eI &
w97 1 0 TEr @, ar feT ofeesw
¥zt oY OrEAT dFT F U7 6F @
T ? gW WAIAAIE FT ATA WS §
T AR B ) OF 6T 9T AT A3
21 g Wy gama fedy gride #A-
% 1 ag fafea 3.8 Aft
s 1T 5207 % wgF a5 Adf aArs
STAA, ar IaFT I I F AG T
s, mifs g gawd g, 9Ed
wraET T2 &1 W@ 8, at fer A & fagR
gu W fas? § @ s ARy W F
e 3§ aias a{

dar f5 ol adle @eem A w1
3% A gun #t e ¥ ogEmwm
aw ®dl I9F A5 FY agd wEwwar
g, atfs sw= & wwgw IEF grar
®w @ gEw WSr Sr §F |
LA ¥ qaTew, AegT W afe
21T gu +REY aF Y AT 1 ATR™AS
# ofafaa fear s =fgg s et
& homaTe AT TEAS g gy A ad
ATEA I qTeqr & AT arfgr oA
gfear Mz mamm Y fas 5@ & fag
I ATEAl F) aga HrawIHar

Y AreAl F1 wsAw F qfeafaq
FE B TR K g A1 F A @A
Mfzn & 947 waEr fFF a9 & 2
ga wa € fr it &% & 9919 WA
g oY E7 S@dt €1, Aw P 3fz
EY &Y af 3 1 %41 agi #v5 wrard A9
a4y 87 Far agi®YE {wEd) agf ar 2 ?
gafay a3 aga waeas ¢ fe G sl
F1 a8t ArgAl ® fEfgaa™ & geaeg
#IT wAl mandl a1 &= w1 T T@E
& Wi, Wt ¥F 9% TAfaEs HIX dFaAE
R &1 agt g2 JE [rza o fagd e
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afge | R AER F @ e fag
dur wEY &, a) agi mfeat & @ awrg
¥ &I wiedt #Y § fear @, oFw-
S mfeat a=ré 917 | gmy @i Ao
drom ¥ ot arfemt a8t @@ @ §
foradr st #Y aga ot it 2

7g A @y wmar § fr €Y ot
I qr Ag Wwar € 1 amedg] &
grRE # 3w A wR 12 W §F
e waA 21 wolw v FY AE & w0
arat 2 fF 73 A9 W AET 1 W
ww feafs # gare 7 frar o, @ 3w
F ST Y |AT FFF AT D FFAT
g7

g & forr wreil ¥ g a1 gw@s R
ar ot 777 oFfaw Aamfadl & 3@ §
agl W & w0 d2q A3 AT @AT &
I F1 ggrar & qrAr |9y |

WY AR FalFd § greew H AT
s gnax wd fear mr g 5493
HFAT IEFT AA9AT 7Y ey § ok
JEFT AIT TeET H TEHIT FWE
T # e sFmifes wga § fafa-
I« F A I FIA AT q9g H A4
AT ¥ T IFAM & @ A/ 9T
WY & gFaT #) geatde agt Frar
gy @i & sAwfEi a1 s faan
™ g Wy F wiasrd guw afar
% AW T w@d & faq wAwE T A
FHFLREN

SHRI S. KUNDU (Balasore! : I shall
be brief and touch only a few points. This
expenditure of Rs. 2.73 lakhs in March comes
immediately after the Railway budget was
passed in March. A note has been given by
the Ministrv which says that they could not
know what would be the expenditure in the
last week of March, This should not occur
in the future, Could they not antic pate

the expsnditure that they are going to incur
in the same month in which they were going

BHADRA 5§, 1872 (54K4)

1970-71

to pass the budget? [ could imagineif
somethiog happened six months hence and
could not be anticipated now. We do not
know what is the financial positicn of the
Railways. Earlier, we used to set some news
in the press about some demands and some
expenditure. It woulo be botter, when such
demands for grants come, if you gave us the
information direct, at least by way of a
financial statement about the railway finances,
which can be circulated

as4

Thirdly, I wish all good luck to the
Minister on his ten-point or eleven-point
programme, aod 1 would certainly wish that
he succeeds in it. Some of my friends have
given compliments to him, and I would also
like to join them, but actually, to be frank,
I do oot know whether it is actually work-
ing. He must tell us about it. [ may give
him one instance in this connection. The
railway is ooe af the greatest users of coal,
More than Rs. 100 crores are spent om it by
the railways, and I am told by a wvery reli-
able man who has knowledge of these things
that the railway incurs and excess expendi-
ture to the extent of 40 per cent by buying
under-rated coal. That means, the railways
could save Rs. 30 crores to Rs. 40 crores if
they exercise vigilance on the sources concern-
ed aod on the proper grade of coal that has 10
be supplied. There is a big gang of people, a
combine of industrialists, owners and officers
who are looting ts the extent of Rs. 3¢ to
40 crores on the railways. I do oot think
that the Government has been able to do
anything appreciable in this direction, but I
get constant reports about it.

One other most important point is about
the interim relief. There are 10000 workers
of the All India Railwaymen's Federation
who had demonstrated recently and they
wanted the Railway Mipister to make an
announcement that Rs. 70 should be given
as interim relisf to each worker, Their office-
bearers met the Mimster, I raised the matter
two or three times, and I asked the Minister
to make a statement, and he said that the
Pay Commission is looking into it. The
Minister of Railways has also got the labour
background, and he has been working in
various labour fields, and I think he should
have taken a progressive lead in the country
by apoouncing swe moiuw that an ioterim
reliel would be given to the railway workers,
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and he would have been h-iled by all the
workers if he had done it. That would have
given an impetus in other sectors also. So, 1
request him to anoounce soon the interim
relief for the railwaymen,

The Minister is not listening to me. He
is looking at some papers.

THE MINISTFR OF RATLWAYS (SHRI
NANDA) : I am listening to you.

SHRI S. KUNDU : I have said many
times that there must be som= sort of a com-
prehensive enquiry into the working of the

railways. So far, I know that there
bave bcen enguiries only in bits, here
and there. About tnc restaurants, there
has been some enguiry. About the rail-

way accidents, there have been some enqui-
ries, and there have be2n som= enquiries into
other aspects  But on the entire totality of
the railway working, the financial position and
others, there has never becn any comprehen-
sive enquiry. I wou'd like the Minister to
bave a Commission of Enquiry, get the re-
ports and also s=e that the reports are im-
plemented. Or, he can authorise the Rail-
way Convention Committee to go into
the question and ask them to submit a re-
port to the Minister.

Another point which I would like to
plead with Minister through you is about
the fate of the 1,500 employees of the
Shahdara-Saharanpur Light Railway. This
is owned by the Martin Burn & Co. |
telephoned to them, and learnt that they
are going to wind up the railway with effect
from Ist Se.tzmber. Abour 40 per cent of
the expenditure is incurred on just main-
tainiag big offizers, etc, and about 75 per
cent of the employees hardly get Rs. 30 to
Rs. 40 each. This lin® passes throuzh one
of the most fertile areas of western Uttar
Pradesh from where Mr. Chaturvedi hails,
1 want the railways to take over this line.
So far, the Minister has pot been sym-
pathetic.

SHRI NANDA : Not sympathetic ?

SHRI S KUNDU : No sympathetic in
the sense that he has not nationalised this
line. I am speaking subject to correction.
He assured us that he is trying to see to
protect the interests of the workers. But
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what we are pleading is that the railways
should take over this line. There is a basic
diflerence.  To this extent. he has not been
sympathetic. On other aspects, he has been
sympathetic, There are two or three more
points.

MR. DEPUTY-SPEAKER : Yet, You

should have finished three minutes ago.

SHRI S. KUNDU: 1 would like to
bring to the notice of the Minister the
problem of estimators on the South-Castern
Railway, They have been warking for 5 to 10
years, but they have not been made p=rma-
nent and a proper seniority list has not been
drawn up This should be immediately done.
In the South-Central Railway, the fate of 20
dismiss2d railway employees is hanging in
the balanze. 1 hope the minister will take a
sympathetic decision in their case. 1 do not
want to repeat what has been said about the
staff, but I have raised a number of timss
the poiot that due to noo-allotment of
quarters at Khurda Road, the employees are
not getting the brnefit I do not know why
the minister is protecting unscrupulous
officials and not fixed the responsbility for
this lapse,

The survey of the Talcher-Bimlagarh
line is going on and when completed it will
be one of ths most impaortant lioks in the
Cuttak-Paradip line. Therefore, immediately
after the report is submitted, the minister
should order the construction of the linz. I
suspsct there are attempts to sabotage it on
the ground that there is not enough origi-
nating traffic. The Minister should see what
is going on under the table an:l see that this
line is not sabotuged.

SHRI S. R. DAMANI (Sholapur) : Sir,
I rise to support the Supplementary Demands
for Grants (Railways) for 1970-71. Under
Demand No. 2, 1 would live to submit
that our Sholapur Division, which some
years ago was under Central Zone was
transferred to the South Central Zone. After
that, many confusions have arisen. The
workers are protesting and the expenditure
of the railways has increased. The minister
should look into it and see that it is reverted
back to the Central Zone,
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Pandharpur is a wvery important place
of pilgrimate in Maharashtra where thoo-
sands of people go to worship from all over
the country, just as peopie go to Tirupati in
the south. There is a long-standing d2mand
for connrcting Pandharpur by a railway line,
but no effort has been made by ths railways
so far. It has also developed into an agri-
cultural place, To develop this area, Pan-
dharpur should be connected by a railway
line. Similarly, Tuljapur is also an impor-
tant place of pilgrimage and worship visited
by thousands of people. The distance is only
30 miles. This area is fast developing and it
should be linked by a railway. I am sure
these lines will be very economical and they
will also develop those areas.

Whenever we make such requests, the
reply given is shortage of funds. But ex-
penditure on railways has increased consider-
ably. [If you curtail expenditure, funds can
be found for these railways lines. But the
Railway Ministry takes little pain to go into
the expenditure clusely and try to reduce it.

I will give two or three instances where
a huge amount is being misused. When the
Railway Protection Force was created, the
claim for thefts was Rs, 9 crores. After that
the claim has gone up to I's. 15 crores. So,
in ordsr to save Rs. 9 crores, now you are
spending Rs. 15 crores+-Rs. 9 crores, that is,
Rs 24 crores. s it wisdom or is it econo-
my 7 This is the Budget figures. They can
check it up and then reply.

Then, in ten years our administrative
expenditure has gone upto Rs. 80 crores from
Rs. 35 crores ; that is, it is 10 per cent of
the revenue now. I have checked up that
powhere in any railway the administrative
expenditure is more than 3 to 4 per cent.
We are also running industries. There it is
2 per cent, whereas here it is 10 per cent.
It should be curtailed.

Another glaring instance I would give is
about repairs and maintepance. You are
claiming Rs, 95 crores as depreciation on
the entire stock. But how much are you
spending for the maintenance and repairs of
stock 7 You are spending Rs. 260 crores.
You are claiming Rs. 95 crores as depre-
ciation and are spending Rs. 260 crores on
repairs and maintenance. This s 33 per cent
of your revenue.
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There are many instances which can be
point out where economy can be made and
from where money can be made availab'e,
if proper action is taken to save money, in
order to develop these small places which
are neglected for years. I have written to
the hon. Minister mentioning all the points
and I have got his replies to them but they
are not satisfactory. Therefore I want to
mention all these points, through vou, to
the hon. Minister to take care of these
things.

Lastly, I will say that the Railway Board
is a white elephant. All the money is being
spent on the white elephant of an adminis-
tration. If the Railway Minister takes the
trouble of putting all the general managzers
under his Joint Secretary and deals directly
with them, & large amount can be saved.
Why do they not do this ? The time has
come when the Railway Minister should
think about these matters very seriously and
make economies. Every year we are increas-
ing our fares and freight and are making
both ends meet just to pay the administrator
and to spend the money on administration,
repairs and renewals. These are the items
which are required ‘o be looked after and,
I hope, the hon, Minister will take care.

& go Wo @t (FTHEAT) :  IITEAT
weEtey, & w17 T AW TEA-UET G
# e igar agar g1 fav 10
GATHANAE A5q & a8 § 747 98187
¥ uni foar av f g 97 & W €A
s g argw gm & s s 2few
af F oy 2 % &, wehfamtor 87
% fa¥ ot aF R g far g § a9
fr qatia fad @ra we @ &1 W @
¥ Sureny WA, Th A ¢F @AQ
qoC g1ar §—& 9@ gAoH oo oHTo
& wifew & fgafes § qva mr 91, 9
TR 3z oudo FIX FEL FAAM@ &
fae T ard FIA  FT WIFT (HAT AT
as g& wigw gwr & ¥ AW
GATHFTANHE AT%d & a1 A6
ges faams & | 9g 9@ S [ @
& o wre TR gy fag & wAdE fam
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[ 30 o i)
qgffgm@ERIE AT R &
afer ot vean wfemy s for & 3
|AIEA THANHE a7 wig 1 9« § a48
qgar a1 1o gre a® W 7 WX
At 5 Tre arga & iz o far
A gFET @ W & &
A mIRHEF T a1 G
feay 5w |

gUreae WEIeg, § IR AwEg & a9
FgaT Agar § 5 T @y S @t are-
AT T W FW@ §, TFHA T FH
T §, AT ¥ wYE =w wrar, 99 9w
%< ey, 99 & sg@ wmr @Y TE arw
w¢ faar 1 g =< ? fr o7 wArwrfas
e & fag 71 maw der A @ W,
Fam i dm qzmr GErasifE
g e ¥ dmrmmar § oz e
¥ qer ATl gFEE @ @ @, femrow g
1 g FX faar o geifs g &
s dmes g e, W F A &
oF w9 g4 o, fom ¥ oAt RO &
iR g F W T TR
siwiw ¥ faar fear wmm @ ag
A ATgT a9 qwdr 3 —afaw o
o AW Y aTh ¥ 9T wgE gl @r 3
fg 7 59 9 goardqara v §)
frger At s g f5 & Q&
frart #t wdndt SR E 79 ¥ o
A 9, HgEE FLEF e ¥ oo
9 &7 FIEAS 84 $Ud WL T6 9757 &Y
EIfAF F@ | W 39T gL A 4G
argr Y gFAW G o 39 & fay
7 e @, ¥g@A s HF @Ay
gF1AtaF Ired fom & gFamT S A

Sa1 §4 oot 99 fdar gmy w4t
WERA TG G @I, A &F g
aTE ¥ T ¥ TG q7qT1 g, IO FH AN
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N g w7 § W) S e g R
ordft 3, 99 F1 AFT & AT g WY
fag 3% & avf aF fv 99 Wews
At agf Fr 0.

=t IR (933%91E) : A% @, &W
o ol T #

s go wo @i : % ART W N 0F
T fa@r a1 fF gEU-FTATE AT &
dw ¥ & mfegi gt f—uF sAR
¥ Frans AT ZEA Fravsw ¥ owww
Mt R @ gma & s ok
(T ¥ FATT—FT 71 ZFSI § Fwq
& F9g AT IrREE sT femr W
WH A FTAE @Y A AE 9T, 7
mizat aom 33 5 f5 F9q & F1aw
A% fwx 6 w7 T qru & far @Er
g, 37 Freoriw wxfamr 9 3w
|a F JR 979 T ATAT, A F WA
fafedt &1 = A 3 Fwaxad
geeEd Wt adf §1 g Iam Ager @d
g--g% A% FOA—T AW 74T T
243 & fr Iwaa # o faar g,
FgadtMEaradi g @& femdiz
& FHSIMD @1 F3 9199 &, IIAT G
0 1 77 @F A9 FY 9@ FT AT
gaaEw & W qm Sifad o ¥
foradr §—

“107 w9 YT ¥ 9.05 I
gedt & WK 18-30 I wrEAN
qgadl &, w3 fs 108 7137 8.55 aw
FrAUT § Gt § /I FTALT 18.40
Iy qgdr §, W fa¥ 23 wod
FEOE qEAN qr ardr 12 =vaa
TATS FEANE F IIENT FT @A

g
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qreAd  wgem, 23 oq w1 I g
TARI@aATET T R @ arEw
Has g—zw orgw 2faw & a1 J A
agf &1 2% @r €Y A Ak s 2
fear—ag fraar g38dz smm @, fea
SE R W AW AT FHAK AAY A
TS § GAT F T § A 8w
1 et wErE fewar W E - F wdw
Fwar —fom sfasrdt Fmags
e @ famamar @, m@a e a3
7 & faens srdarg st s ...

SHRI DHIRESWAR KALITA : This is
a matter of privilege also.

st go wo & : o g1 23 mg
F¥ & oAmyu FWYT & a9 7 4
Fudt &) 38 fay wo fRsm g f5 107
o9 S ML F 8.05 9T F&d 3 @R
Frawer 18,30 g7 gg=dr & & 108
eET & wranT ¥ 8.55 97 w@dl 2
H1X FrAq 18.40 9T ag=dt §—wa fF
118 =rev sradsr & 5.15 qv S=&dt @
gz 108 =wr9a wmdw 4 8.55 4%
F@d F— /AT # D gFEFA
|[FEr @, @ @A e 3 A
fagr ama F1AqR o) FWT F AT H )
gz UF @ERQW @ A oW ¥ #v
qar ot @ TEF v AR F1E qEEw
WoAgt @ity g% mwslmag i fE
R WA AEw Wy waw ¥ q5 #W
WA awets W T@ W Efsew
WraT FY Fqr @19 2 R &1 AZ T@AT
THd WK M@ 9| T Wi
gaTE & aY g F) daw @I |
W naf@ls & @ uww #)aga
FEH FWIE |

st glarm dwd  (FfEgw) ¢
Iq1emeT AR AWl oY gAIR Qed A
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FUIAfET X ARE qew &, F of
Al S ¥ TR I FgAr AgAT §
geft Y FT OF T A 91@ S s Ar
araT g F wE-faw & gEew ¥
¥ aft oft ) femr @t fs qrr dge
H oma-19" wadt aadt QA aww
# wfag agi = Mlae-fas avar wfge
TR A FMATR WRH BER, WA
Tt 3g} W TAE A aF ag) fe g
Fifow #X & & @ faw & Y
=nfaar § ag gX & 914 | AfFw AL Ow
at qx T Ag 3 fw g dRg F
MY q15e H TS RFAT £ | FA faar
TWame A A aw d @mer Saw
Fwrg wfey & s s Erer
s @Y T o9 F 92 T AT 2
# aff arar f& et s99T0 @
wifeaz & fewrs 3 +g afF7 wag
F %3 Ale 7l WERT & WA WoAr
Fg &% 3If9a qET o1 gFar § w&@fF
ag ¥ &% FY I § AR A S asq
FE AT g

@0 am g g fF wferd ¥
Ffegre as 1 AIGA TE TR ATEA
? affr sEn femifim 700 & fag
arsT go § atfs & &wwar g Sfea A
gl g 5 S0 qdf wm
fedmn & @rde o1% 54 & fFaam  wgea-
g &1 afrgrdt v ¥ g @ fe o
s 9t A1 §8ed e § =g
TEWT & 9 &7 7T 3@ e F; qd
ag ¥ wamm ) sfaen & e &
qg 9gT &1 WEEqW &1 AfHA @i aF
T g 8, Y gt § fr gww T
ggfaara Fagar 2 fF w9
IER WG ag ¥ 9F FU F ) I
TG AT AT & |
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[ farm §adr]

fedaaazgfd T @wam
aga mryg frai @ fr afrerd s dge
¥ wraa Ffegr aF A AL G I E
faad fF am sfege o a5

Sty ae—dr gz W fear g fs
AERAYX 91T ¥ Al & 3z A1 A
yo T g, I fawmram @ g0
zafay a8t 9 9% 3377 FT == A
arfze |

qivdl a@—Aftgar ®IW agd
TUGE § | IAF weaew G {Y @gE
faar 2 fo wew aF 1 agi 9T o
arfgw | &fFm gaa1 saw oy faar o
Famarfedsw it g
fife ST waw@ faar & atafgar—
wfege w17 Ainfgm—aiTgR & @Y
fewga & 999 w7 fexdq ¥ oo mram
¥ Y AFT £ A7 744§ Jgmom wie
Fa & matar sanfz & aiw § &9
fedm ) gz o 98d W F &
feedw a2 & A% at. g Frf QAT
g gt ww fag O wmifs
drfegar oifs fafase & sfeilow &
T|A TIRE & Fzi o< WA AW F
Uwa &1 sqgear A Tf3T )

T @Rl & ard & HOH! giHEne
¥ar § f5 wro o amg feam

st e Aromm  (I) o SuTERE
ey, WA wet & ggwEa g fF
# s7 9 wmg 71 fady fadr 4 @Y
IiA wara faar g -

“Representing against the shifting of
the Office of the IOW Basti, N. E.
Railway,

T oA ¥ ag wiiew gar g g
g o aga d79€ &)1 AT wiw
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St uF FAr aAvAT ArfEa § 9aF Ny
2IMAT 9T T & | wF gfF mmA sETE
fear & wafaq F gefiz swar ¢ 5 =@
a:r‘l@ ATAAT

grhamag g fa & 22 ardm =
FEAY T AT A AH AR AT AW
Fgar 991 &1 w/r g f6 7Y & amar
¢ agi o wesT wFE faw g =ifig
shifE IgF 7 A § U, -8 g2
aw weE arg @ar ¢ 1 F feel & 9w
FAEAA F aig a7 @) w®aT ¥ A
AT LAY TEF @1 | qg AgT A
#qiw g1 Faolt gAd A A R
g AME R Y o g F@ A fF
Wy &€ #® gurd  fear oo sy
eI A mEardl # 2 s @y
AT § T F 99T, (qmam)...
geld AYFTEr 1 @urd 53§ faw
FIH FAT & 59 fau § a7 awgarE
gm fam fa & @ &y 91 7Y g
FOr wifF 05 ©F aga 791 fgeetw g
7 femiddt ¥ fufrees #) fag o w@x
Emarad g | fagar gfF s
feurdtiz 1 &% T 1| mw gL RIT W
wedl A g gu ol X @9 @A
N gfwd & dEdE I F g
RTER 9T WEAW g gu &, 97 § a4
wamar ) Fefor #r g0 gEa g
qE@AS Godto FT #fqzd &, 78i 9T WY
ot oy &, fafaeed o o & s aam
HIAE W § ) T gArt g@ Y AW
#Y A% F1ey 1w Ad W AT
wifcl 1 3 39 s adf awwd 1 A
St M T g Al wwwd § | AfET R
iR@ fFgr RNt s
g Hgulg @ g wear St 11 g
FTAFA F AT F AT IT6T TO
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gEgnifygl Y mew T 3 4g el
faw asT dmgw &1 & 9o gavd § A@T
g e ¥ gz o § 1 gEr gt
M ARk affem FHgHE @I W
fodlt ¥t gwa weF @Y @waT 1 A
wwr & f& ag ov ww g @ 7
afsrg afws oa ax #.4 grard 7@ it
21 Foaemr ot ¥ zafeq wear g frgw
o9 |19 @2 giv, arfgn ar ard sfEa
a1y 11 gHt FEFF 57 @ 73

MR, DEPUTY-SPEAKER : Now, the
hon. Minister.

SHRI BAL RAJ MADHOK (South
Delhi) : Some of us had given cut motions
but we have not spoken.

MR. DEPUTY-SPEAKER : 1 had said
that we would discuss the Demands and the
cut motions together.

SHRI BAL RAJ MADHOK : If you
would give me just one minute, then I
would make my submissions.

MR. DEPUTY-SPEAKER : If I allow
the bon. Member, ther I have 1o allow many
others.

SHRI BAL RAJ MADHOK : We have
our cut motions and we would like 10 speak
oo them.

MR. DEPUTY-SPEAKER : I shall
allow them to put one or two questions only.
But let them not make speeches,

&t FETH A4 : F gaar & dgar
s fFa sw et awf amw @i &
1T F1 A WY NF {7, HheT & FAr
g fF % guR agi A@ar @ A
fafawe ot arfen sl sRiwe it =rfgn
ITF O F @ § wwar gyl
gafdn egwa oY 99 97 F1AEA FT
AW AT TfRT |
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o am § foesft ¥ oaefaeg &
da9 ¥ FgAT ATZAT 5 | IW gAY foeAr
# yae favw 7d & f9w% s =re-
i 9 AR g wwas  Ifew e
warg ) g M faa 777 gegu
Ay qre A ¥ AfFq 3z Srama yaw
g & Y7 qar g 79 aF geieAw g
yufazadfefeedt § s o
fads & Fm *t srafasar &
geaqT fgedt #7 aifes st gigdr ager
F & uAfeaa #3@A § & 9@ 93 Ak
@ ogw @ wmmi o wm @
FEAT 21

s go 1o areTE (TAAR) ¢ &
ATy urgw AT F A@Eg ¥ 4@
s Sgar g fF ogram AW aEw
guat feedt & wwar ar afeT sm ad
feest @ w0 wr &1 @AW AT ¥
HEAT, 579 AR gL F &% 3u
g AR IR G A &1 mw &
fasam A7 o 9@ § saa &1 &
sRedterte &1 wmifwg ar dfasi &1
fomr gz & @@ gy fasslt ® 2
gafqe a9 AW ®Fd & fF 9T 9
fraY fegra g 21 g9 T g W S
4t f& sam 59 1 3@l § w9 9w )
gg gaTdr &Y Wiv g § 1 afew dfw
ot 99 g41 9 g A 9 2
g & gudr feest ¥ oSa ) &few
AHAT AT 3§ AT § 9 fafre Ak
g9 N dag% aA § | safae & qAr
Srgar g fF aar w19 sEr A9 # gUAr
feest ¥ aaE@y ?

st wiar Are WA (gard Avaigy) -
wagfa 7gEy, § @F g & @i H@
AT argar g fF g F Atfa e
g? Wi wiw T sA E frag
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[t sitar s HiAr)

TsT GIFTN FT HIHAT & 1 ST GGHIL
Fgdt & fF T WA ¥ wga § gw #T X
st §? A Ff A g el d AR
i qan d w4 S #r s ad) wm fE
T8 A sy gy w0, afwT 3z 9
WEMFagwa s o= fgwamral?
oY 6 & At ¥ wrq wuAr Aify oo
W9 FL | AT A W9 WY wgEl F
e & fifvu arfEsA Ft a@T &
frg o &Y a7® & qu gFw ar
arfge | qar 37T 3=fa 1 feded
g anfed, & fadma dargz fadt feaa
TR AT ARTIE RGN

whamage & feet avad &
dig ¥ WA wamdw, T Aga,
% feaz der ar faeeit ot mifeat a=dt &
9% % qwtg ¥ fesat Fv fegfg Y
3w 3 afEa 93 sarw 1 qarid) #1
57 & fag Y g A o6 &1 @3-
&2 AT 9T g1 9 € #) garfai
Ry 9T A §) Hwgm g R @
& 2udl F 99 ¥ us g 3| g A
AT TR FT gL, 991 &7 sifaw w4

EIRT &Y |

aYagT & w3 fadt a% oF af @
AT IO AT ST AAT EHIF FT AT
wé E I AL H 49 FIF FY W
an af egig AE femmomar g w0
fyadt & f& 99 @1 3w &9 Foar s
arfs it sigaed 7 & IA AT FAfA g
faswra g1 &% ST @0 F7 o9 GHeT
gewrT faw w% | s ara § & wmgy
fadt @z W 97 Q@ AT F sEEedr
N H HTHN A T WA AT
F@IEI
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st siwEm A (faele) : &
w89 § FE0 1 q¥ a1 Aweand ¥ g
Fezray qfzfea & afsr & g feamar
argar g (5 W@y A 3 1948 ¥ faale
FIaT AT AET F1 HIT FC fmar Ar)
o & §@ 9ET 9T 1T ] FT FgAT
qrgar {5 S3ar 1w §1 g
1 FIE areg Wy 91 F ag g e
1 sfafafa &7 & A d=hra=r &
FgarEgaT g oz qwg s g %
9 91F 91 W0 5 fgar oy w@ifs a5
S=ar & wrgarHt 71 fsee agf F3ar )
qg AT FT WTAATHT BT GAHA I A=T
&Y Fear | 36 fay faale W@ s
FT FTH &1 gATE |

A am gz g 5 FAF gawRa Rt
faedlt SvmT & 7 9rd W YWY AF
I 4 wFEAT FAT | A A ML
FwT ¥ Fadr g A I & SAar S
FYE TTIT AL & | FAF TN WAIT 4T
wigr a1 <t aga & =@ar a1 W o
& wrzar g fr 3aF amm &Y ard e g0
ST A1 gAY vAASE 997 F1 foeet &
ITAI aF T ATATIH |

SHRI DHIRESWAR KALITA (Gau-
hati) : In 1967, 67 MPs submitted a
memorandum to the thea Railway Minister,
Shri Poonacha. He made an inquiry. There
was some correspondence he had with the
Government of Assam. Accordingly, the
Railway Board sanctioned Rs, 30,000 which
was handed over to Gauhati University to
make a study regarding the transport needs
of the Assam Valley. In the Railway
Board, this matter was discussed by Shri
Naoda. But up till now, the Government
are sitting tight over the report. A decision
has to bz taken to extend the board gauge
line from Jogigopa via Gauhati by south to
Tiosukia.

Recently a deputation from Goalpara
North led by an hon. member of this House
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met the hon. Minister. You know that
during the last India-Pakistan war, the

riverine rout from Assam to Calcutta was
closed.

MR DEPUTY-SPEAKER : That is well
koown,

SHRI DHIRESWAR KALITA : Ifit is
well known, it is also the duty of the
Government of India to ensure that the
traosport necds of that area are well attended
to. Therefore, they demanded that from
Pokiragram to Dhubri, a gap of only 13
miles has to be connected by 8 broad gauge
line.

I hope the Minister wlll give replies to
these questions.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : The question of a light railway
from Krishnagar to Nabadwip Ghat has
been surveyed, There was a committee
which went into this. [ want to know what
has been decided about it and when it will
come about.

Second!y, from Krishnagar to Karimpur,
which is a border area, there has besn a
survey for a railway line. When Ffunds are
available, I hope that will be taken up.

1 request the Minister to clarify these
two things.

st megartmm fag (FTamay) o
At AgtEg w1 oF o7 g frar @ faw
# g w3r g 5 weera f X AW
F fau o8 ¥vavl w @I FEFfE
&1 qgaT fasar aifge 1 gq & it art
AT A AE FiGA & aoq $ aga
FACH WAT§ WA AT F OH | G
far e miffu 399 & aww & 904
T @I, TEFA T @ & AKX =Hal &
gE T g @ g @ & fafga wedee
Al S & qF Yot € 1 I9 F A T
& weeraR & faars Afeq grrac g
am Afen weAT WRY ¥ a@ S A
gar $T HFH & FC qHF $ HIL gAAT
FUAT TAT | 4§ wAAr Srgar g e wa
IgiA gAIR 999 FT ggalT WM § a9
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WezrarT #Y g7 737 & fag o sArd
WeTTaT AR & fEers 97 ¥ Fgaw
FLI@EIT AT AT 93 FOr AT AG
artF I FY IT F7 FFAIT AT G ;IS 7

SHRI AMRIT NAHATE (Barmer) : 1
would like to know from the hon. Railway
Minister whether he is prepared to institute
an enquiry into the very grave conduct of the
railway authorities in stopping all railways
from Jodhpur to Barmer and Gadra Road
for 24 days in the month of July. The
estensible excuse was the sand storm, but 1
can assure him that if he institutes an
enquiry and seeks the co-cperation of the
people there, it will come out that in such
a sensitive border area the stopping of all
railway communications for 24 days ina
month was criminal when it was avoidable,

Secondly, will the hon. Minister tell us
what, after all, are the standards and criteria
for the laying of new railway lines ? In
view of the fact that railways have been
instrumental in furthering regional im-
balances in the country, do the railway
authorities propose to do away with these
regional imbalances by laying new railway
lines ?

SHRI TENNETI VISHWANATHAM
(Visakhapatnam) : I find mo provision in
the Supplementary Demands for starting a
Rajdhani Express to the South. There are
four Rajdhanis in the south, Hyderabad,
Bangalore, Madras and Trivandrum. Why is
there mo provision ? This question arises
directly out of the Demand.

ot gast T dEy (Imd)
@t gEar Fa fadr o 3@ gz fF
difer #olRx  gAwifen &1 &t F
g az fey WA ¥ sfefagaa
F2aed ¥ fear o@T w@r &) gATd
qfadt garaaE & § AT FH
Arafafees §z4 & a@ar § | AN a9 §
Fra MTT AT FAAfen &7 9@, IT
F daE a7 § AR 0 T A aQQ
#2342 agf fzar v A o A= A
faaye & 5 ot 39 a=g &1 sramfer
e sf@e 9 @y grags
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[« gt 718 srea]
#< § fr ag 3 sraddl 39 €9E-
ot #Y faar adr s ey g7 Y F33
2 fad ard waif fefagma #3w% &1 t
aOFT § 7z % 74 & 1. (srwam)

0 a1 & 9g FgAT WgAr g &
e fediom a1 fagzaE a1 arsg
SV W W ¥ agt & AWl a a9
aFArs & | 39 f9% oq 99 B faweat-
T fedtam & fawra 73 Fgm g &
T W F AT A I 9w
oF AT ot sar a1, 7 @A}
& o qar garw & 9% @ aw T
g 1 FmT g A AT IR AT I A
& | afeT Mg | &eFw AT H @
T & fad adt S ar miw g ok @™
1 W@IFR T 068 |

st wasax faw (gAgR) oW
I 7 UF UFHIEIET 3% a0 g arfF
TAF W &t FW F fag &)
forrod 2 & 99 AT Ar @ | o3q
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : Mr, Deputy-Speaker, My
task has become more difficult indeed.

15,56 hrs.

[Shri K. N. Tiwarl in the Chair]

It has been a wide-ranging, full length
discussion as if the Railway Budget was
being discussed und it is physically impossi-
ble for me to deal with all the questions
raised. 1 was conscientious and went on
making notes but towards the end my
capacity was exhausted ..(/nterruptions.)
With regard to new lines, stations, timiogs,
etc., very important in themselvss individual-
ly, I have evolved a method by which it
should be possible to give as much satisfac-
tion 2s we can afford. A pew system bas
besn adopted of having meetings on the
basis of a few divisions, regional consultative
committee meetings There are sixteen of
them. By the end of the session all the
sixtecn meetiogs will have been held.

It is a small group. Previously omn
questions that a Member might ask or
information that might be required, we
circulated notes. But the notes did not
suffice. Now the course of two hours or
more we discussed each individual matter,
each question and each demand and then
in some cases we go a little furiher in the
matter of giving satisfaction. I do mot
want to hazard replies off hand as a result
of which 1 may be in a worse position. The
officers kn-w more than I do regardiog
all these matters of detail. 1 shall therg-
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fore follow the procedure as I did in the
case of the Railway Budget. To the hon.
Members who ask questions here, I shall
send notes after full consideration. There
were some important issues raised but they
also go bevond the range of the supple-
mentary demands, but this is the order of
the day, and I shall deal with them briefly...
(An Hon. Member : Like the railways).
Railways move on all the time...
(Interruptions ).. Not to the extent of our
proceediongs being delayed.

16.00 hrs,
First to speak was hon. Member
Mr. Poonacha. I am greatful to him

for the constructive approach he brought
to bear on his contribution. Some of
the observations which he made, I am
sorry to say, were based on imperfect
imformation and wrong assumptions, but
I am very glad that the hon. Member
is keeping in touch with what is going
on io the Railway Ministry and among
the railwaymen. He took particular pains
to emphasise that while the 11-point pro-
gramme and the activities flowing from it
were  directed towards amenities  for
passengers, we have neglected the vital
aspects of revenues. It is wvital, of course :
the earnings of the railways. Because, if
we have not got adequate earnings, we shall
have no capacity at all to meet the many
wishes, the multiplying wishes of the hon.
Members and of the pzople of this country.

The situation is bad enough, and I agree
it should not be allowed to become worse,
The railways have bzen showing continuing
deficits since 1936- 7. The overall defizit
from 1-4.1964 1o 31-3 1970 may be deemed
to be about Rs. 175 crores. During the last
four years, it comss {o a total of nearly
Rs. 15) crores ; that is, an average of about
Rs. 37 crores a year. This is no occasion
for me 10 go ioto all reasoms. We can
deal with them at other times. But the hon.
Member, Mr. Poonacha, should be familiar
with the circumstances and the conditions
in which the losses were incurred. He
presided over the destinies of the railways
for some years.

During his two years, the losses were
about Rs. 75 crores. These figures must be
wel kaoown to hoo. Mamber, Shri Poonacha.
The balance in the Revenue Reserve Fund,
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which was Rs, 63 crores at the beginning
of 1900=5", has been exhausted and the loss
of Rs. Y crores nearly had to be taken from
the general revenues in 1969-70. The hon.
Member, Mr. Poonacha, with great concern
about the railways, thought that he should
on this occasion point out what was happen-
ing during the current year. [ am glad
that he has done so ; the facts that he has
given are largely true. There is a shortfall
in goods traffic during the current yzar. Till
the end of June, there has been a shortfall
of 2.9 million tonnes in the revenue earning
traffic as compared to the anticipations.
Most of this shortfall of 2,9 million tonnes
has been on coal and on traffic to and from
the steel plants. This traffic has not come
up to the expectations and has b==n even
1.32 millon tonnes below last year’s traffic
in the corresponding period. The traffic in

general goods, which is a high-rated traffic,
is up to the expectations.
Regarding passenger  traffic, Mr,

Poonacha possibly did not have the correct
information. There has actually been an
increase of 7.5 per cent in the passengsrs
originating, against the anticipation of three
per cent ; mainly because of this, in the
first four months of the current financial
year, the passenger earnings have been
about Rs. 4} crores more than anticipated.
The increa:e in passenger earnings has made
good the shortfall in the earnings from
goods traffic. This fact is we'l known to
us all, namely, that this heavy traffic is
largely concentrated in that region where
steel is produced and for steel we have to
move iron ore and coal. Here, therefore,
it is no fault of the railways. There has

been @& decline in these  activities,
There is decline in production and
movement. All these have largely accounted

for the situation which I have described.
Mte. Poonacha issued a warning that we
should gear up the administrative machinery
and show better performance if we want to
avoid any further increase in freight rates.
It is not easy to wipe out the accumulated
effect of the deficiencies. [ shall indicate
what we are attempting to do but [ welcome
any concrete suggestions. Some suggestions
have been made about thefts, about redue-
ing freight rate. If we have reached the
stage of diminishing return where any
increase in freight means loss of revenue,
certainly it is a poiat for close discussion. |
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[Shri Nanda]

have some knowledge of ecomomics and 1
shall welcome any outcome of that
discussion which will lead to improvement
in revenue,

The hon. Member said that the eleven
point programme deals only with amenities.
Itis nmot so. Items 10 and 11 deal with
goods and pa sengers. He did not refer to
them. Item 10 says :

“We shall take various steps to make
our goods transportation as attractive to
users as possible by speeding up delivery
and eliminating malpractices in the
course of transit.”

But the main thing from which everything
flows is item 1 .

“Best use will be made of any informa-
tion and new suggestions emanating from
emplovess and other sources, which
may lesad to increase in efficiency,
avoidance of loss, reduction of expendi-
ture, increase in earnings, detection of
offences and improvement generally.”

So, it will not be correct to say that all
these things have escaped our atteation.

Some drives have been launched. [ feel
overwhelmed by the consideration shown for
me, generosity and libsral comment. I do not
lay any claim that any number of points
pursue i with all the intensity [ can command
will in the sp'ce of a few months lead to
any revolutionary change. It is a big organi-
sation There are some practices which have
grown, rigidities have devcloped and vestad
interests are there. To change all that will
mean a deep transformation. i have no
illusions about my being able to do all that,
but as much more as can b= dyn: with
co.operation from all sides, I am trying for
I am getling some results, however small.

The first drive that was launzed was to
save fuel. Coal costs Rs. 10 crores and
diesel oil Rs. 45 crores a year. I thought
this was one direction in which some sub-
stantial results could be achieved. The
scheme was intended to provide for a watch,
to check leakages at all points, beginning
with the coilieries and ending with the con-
sumption in locomotives. I have a certain
amount of satisfaction that in a few weeks,
in terms of issue of coal, the saving is re-
ported to be 6 to 7 per cent. In some
divisions it is as much as 10 to 12 per ¢ent
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or more, So, the possibilities are there and 1
believe that we shall be able to make use of
those possibilities more and more.

Regarding thefts and pilferages also we
have made a start. 1 see the need for doing
much more than what is being done. The
amount of compensation that is being paid
year after year is rising each year by Rs. 1
crore and today it is Rs. 11 crorss. It covers
thzfts, pilferages and losses for other reasons.
I think, there is a great deal of scope for
1educing the losses on this account. I can go
as far as to say that SO per cent of it can
be saved. Rs. 5 crores is no mean figure,
particularly in the present conditions.

1 tried to move in some other directions
also which have troubled the mind of Shri
Poonacha. I thiok, the trouble was whether
the corporation, whose services are being
eulisted for the performance of a certain
tasks to help the railways, has the regquisite
competence. I am sure, the hon, Member
wants us t0 raise the level of performance
of our staff ; also, he would like to have
savings made by better inventory control, [
should like him to feel easy on that score.
I have taken good precautions to see that
whatever is done in the interest of the rail-
ways and that for anything that is spent,
there will be a much bigger return.

I will now like to give to the House and
the hon, Member particularly the fact that
it is not Nature Cure Corporation.
but it is NC Corporation. That does not
mean that it is Nature Cure Corporation ;
is means something else. I do not
know from where the hon. Member got
that, It is a private limited company. It is a
premier organisation calculated to remove
economic maldistribution. That is one as-
pect of it,

The Corporation was registered in the
year 1950 and started business in +957. Even
though the Corporation s a private limited
company registered under the Companies
Act, it is a non-profit sharing organisation,
It is mot for the purpose of distribution of
profits t2 any individuals., All the pro®ts of
the Corporation are spent on humani‘arian
activities on organised lines and in propa-
gating its missions and movements, chief
among them being “The Nea2ds of Life
Movement™ ; that is, everybady in this
country should have the satisfaction of the



n D.S.G.(Rlys.),
primary npeeds of life on a minimum
basis.

The Corporation has done singularly
good work in the fields of inventory control
and fuel economy. [Its statistical quality
control services have been availed of by
several undertakings, both in the public
and the private sectors. I underline the
the public sector. Some of the outstanding
instituticns—there are 30 in all and I will
just mention a few of them —are Tata Qil
Mills, Western India Spinning and Manu-
facturing Company, Escorts Limited, Hindu-
stan Spinning and Weaving Mills, Devidayal
Cables and a number of them in the private
sector and Central Designs Organisation,
Bombay, Employees’ State Insurance Cor-
poration, Fertiliser Corporation, Export
Credit and Guarantee Corporation in the
public sector, There are a number of
our public sector undertakings which are
having the services of this Corporation, So,
please disabuse your mind that anything
wrong has happened.

I may inform the bon. Member that
there are very good reports about this
Corporation. Escorts who are paying
Rs. 1,10,000 per anmum to the NC Cor-
poration say that substantial savings have
been effected in production costs. The Plan-
ning Commission Research Programmes
Committee has sp d a study of capital
locked up in coxcess stores and inventories
through the NC Corporation. Kirloskar has
given a very good report saying that there is
reduction in rejection and scrap pattern of
components in manufacturing lines to the
exient of 50 per cent resulting in substantial
saving in raw material cost and machinery.
A sysiematic cootrol on stores inventories
leading to a reduction in capital locked up
in stores is there and it has been brought
down by 50 per cent over all these years.

This, I hope. will satisfy the hon.
Member, and also regarding the training
camp. There are about 80 different insti-
tutions which are utilising their services and,
amopgst them, there are public undertakings
also.

I would proceed now to deal with a few
other points, in the first instance, as emer-
ged from the hon. Member, Shri Poonacha,
and one of the things he said was about the
locomotive break-downs......
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SHR] SONAVANE (Pandharpur) : There
are other Members also. Why should you
attach so much importance to him.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : The train has not crossed the first
station. The speed is so slow that the train
is still on the first station (Interruptions.)

SHRI NANDA : Sir, because some re
flections were made, I could not let the
matter rest there, When certain reflections
were cast by the hon. Member, then Railway
Minister, saying that something was beiog
done which was not in the interest of the
rzilway administration. T had to clear up
that ground for future also.

SHRI UMANATH (Pudukkottai) : But
in the bargain, don’t leave out others.

SHRI NANDA : NMow, there is one
thing which was a common issue among
many Members and that is the question of
losses arising because of thefls, pilferages,
etc. and what the R.P. F. is doing. It
affect stores and other property of the
railways. It is true, as he said, thefts, parti-
cularly, pilferages bave been increasing and
it is also true that a part of it involves the
collusion of of railway employees and the
R. P. F. 1 bave got some figures which show
that. I have also got figures which show how
many persons among the R, P.F. were
killed and injured in doing their duty.
Let us have both sides of the picture.
In 1968, 2% persons were killed and, in
1969, 34 were killed ; 240 were injured in
1968 and 311 were injured in 1960. 1
have got the figures of the last few months
also......

SHRI DHIRESWAR KALITA : What
are you proving by it ?

SHRI NANDA : [ am sayiog that the
R. P. F. personnel i; Iiovolved in thefts
and they bave been arrested and convicted.
But that is onz side of the picture. Therc is
the other side of the picture also. That
means it is not the question of disbanding
of the R. P. F. but re-organising it, improv-
ing its recruitment, its training and its
supervision, This is being underiaken.

SHRI J. M. BISWAS : Do you call the
G. R. P, innocent ?
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SHRINANDA : I do not know who
is innocent and who is not innocent ...

SHRI J. M. BISWAS : This is a vital
pcint, When you say that the R. P.F. in
collusion with certain railway employees are
duing it, you leave out the G. R. P. The
G. R. P. are also equally responsible. You
know it.

SHRI NANDA : 1 know it. I also
know that the cases of that kind have
occurred and there are also anti-social ele-
ments. When there is something to be stolen,
many perple join in  that enterprise.
I dealt with that aspect. This is part of
our programme, the Eleven-poiat programme,
so that we may do as much as possible, by
bringing in a co-ordinated effort by all the
elements, that is, the railway employees, of
course, including the officers, the vigi-
lance people, the RPF, the GRP and the
police of States. We are trying to bring
about that kind of co-ordination because I
believe that they are at cross purposes in
many places and all the money that we are
spending on the organisation here and there,
for example, in respect of the money we are
spending on GRP. we are not setting proper
return. Much more has to be done and in
that direction I am trying to move ; I know
this is a difficult task ; but I belisve some
progress will be made there.

Now I shall deal with the problems re-
lating to the workers. I wish to refer to the
question of electrification and the un-
employment of persons in the organisation
which is doing the electrification work. Obpe
Hon. Member gave certain books to me,
he is not present in the House just mow,
I went into the whole case. He said as if
people were being dismissed on one day and
re-employed the next day in order to injure
their prospects. [Itis not so. Bscause, even
6 months will not make any material
difference. It is because they change from
one place to another, those changes have to
be made, and also there upgradation is
done when one takes up some other job and
hence such entries have to be made.

But the main question is about casual
labour. I have expressed my feelings very
strongly on this subject ; nobody should
remain in that position in which he does not
know at all what will happen to him and
to his family tomorrow. I feel very strongly
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about it. On this subject of contract labour,
or casual labour I canoot forget all that T have
spoken out and written and pleaded on this
subject. Certain work has to be done, which
work is not permanent and continuin:, There
are certain persons emploved. Suppose you
build a house, would you keep all those
masons and workers and others 7 (Jnter-
ruption) I want to develop a point. I have
my own attitude about it. But the point is
this, Some are there in the Railways for
instance who have added to the creation of
new assests, who were participating in the
creation of those assets, and they are not
becoming employees ; and the point is
whether it is our duty to make them em-
ployees. You may say, the Government as a
whole may do it ; society as a whole may
organise its activities in such a manner that
nobody should be without employment. He
should get the prime necessities of life
which are required for his existence. Let us
try to do that ; that is what Socialism is, to

my mind. But you cannot ask one depart-
ment to pay all the while for these 10 000
persons  while they are working for

the department only a part of the time.
Therefore, the casual labour problem
has to be dzalt with on other lines, than
simply asking the railways to go on paying.
‘We are trying to do this and help as many
employees as we can.

SHRI DHIRESWAR KALITA :
him start it in the Railways first.

Let

SHRI J. M. BISWAS : [ want to ask
one question. How is it that one man has
been working as casual labourer for the last
22 years ? He is remaining in the same
place, doing the same duty. How can this
happen ?

SHRI NANDA : I can explain it, Sir.
If I am given the time, I can explain it,

st Hidg wwiT: @umfs  agky,
s AT ggt A 43 & 3% 9w v
IR AN agRa 2 @ &, ow 5 # ag
gafeaa §, M@ F ITLAG IR E |
% 5ra 1 IO AT F fq7 da7 gAT E

SHRI NANDA : [ think the guestion
of casual labour was raised by a number of
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Members. 1 am dealing with larger issues
now. As far as the Individual questions are
concerned, I have said that hon. Members
will certainly get proper answers.

Why is it that they have been there for
so long 7 It is because of the great comside-
ration shown by the railwavs so thal when
one work stops, they are taken to some
other work and so on. That is how
continuity is provided. Now, about 300
persons are being taken to the Jagadhri
workshop where there is some scope for
employment created.

SHRT KANWAR LAL GUPTA : Is he
satisfied with his answer ?

SHRI NANDA : 1 am satisfied with
the answer, but not with the conditions.
Certainly, there can be no bstter apswer.
Could anybody explain to me whether there
can be a better answer ? Today, in the
circumstances in which the Railway Minist:y
is placed, there cannot be any better answer.

SHRI J. M. BISWAS : I can do it. We
can explain it.

SHRI NANDA I koow the hon.
Member and how things are being dome in
those things which are in their hands.

SHRI J. M. BISWAS : The same people
are working aga‘nst the same vacancies.

SHRI KANWAR LAL GUPTA : Heis
an elderly man and I have great regard for
him. But why is he there if he canoot do
anything ? Why should he say that nobody
can do any thing except this ?

SHRI NANDA : I have said that we
are doing these things. With all due res-
pect to my hon. friend, I would say that
under the present conditions. nobody can
do anything better. Suppose in any organi-
sation with which he is connected or with
which his friends are connected, if he can
give that promise that everybody who is
employed in any copstruction job will be
permanently cmployed, I shall do that in
the railways.

SHRI KANWAR LAL GUPTA : When
he is out, we shall do that.

SHRI NANDA : I am tryiog to provide
for everybody, but it is not possible to give
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#n assurance that I shall succeed immediately
in doing that. We are taking the worker
from onc job to another. Whenever any
opening arises, we take them there and give
them work. But more cannot be done now.

SHRI KANWAR LAL GUPTA: Let
him say that within three or five year’s time,
#ll these peopie will be absorbed,

st @Wa faw o g0 & q@r omr
afs 7g7 & Wil & sdard
9 #ag & A0 TEEE F% I
T fredad #X I9F e
T FI&Td |

SHRI NANDA : I have not exhausted
the question of the employment of the
workers employed on the electrification
schemes, Regarding those workers who
are, I am told, arrested...

AN HON. MEMBER : 300 of them are
arrested.,

SHRI NANDA : Whatever the number
is, is it expected that if anyome does some-
thicg which amounts to an offence and if
the police comes and does its part as it is
expected to do under the law, then is it an
offence that I am committings 7

=t waT fawy : ag FM Fgar 2 ?

SHRI NANDA : Suppose they go and
detain a train or squat on the truck, or
they do some gherao or they intimidate and
thus make life impossible for some other
people, certainly the law will have its
course, (fnterruptivns) Hon. Members
perhaps do not know my ioterest in the
working class. It dates back to the year
1921 when I started my workiog life ; all
my life I have devoted to this cause, Do
hon. Members think that I shall do any
injury to any worker 7 No, I shall not do
any injury to the worker.

I was asked about certain difficulties of
the workers. I know about those difficulties.
As an immediate programme, I have issued
an order, and I would like the House to
know it because that will show in what
direction I am moviog. I will devote
prompt attention Lo grievances of employees
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and expeditious disposal of any representa-
tion which the recognised unions may make.

SHRI RAMAVTAR SHASTRI (Patna) :
Why recogoised unions ?  gymify wgrew
frwmargss gfvassr @t gar 7 9 gar
¥ ard FwAT |2 E aafEaIEee
gfamsr & a@ FE HT ARy £
(saaam)...

SHRI NANDA He should have
patience. This was a point which touched
me very much. Decisions are taken but
no implemented. I know decisions are taken
at verious levels in the system and they are
not being implemented. I have said there
should be prompt implementation of deci-
sions. I am going to have a drive for
prompt implementation,

Then proper conditions and amenties in
places of work—These are a few points I
am concentrating my =attention on— prompt
settlement in regard to payment of dues,
There are arrears accumulated for years.
Pensions are not being paid. Then reform
of welfare and personnel organisation.

SHRI GANESH GHOSH (Calcutta
South) : May I ask a simple point for
clarification 7 I said vesterday that several
persons had been arrested simply for
shouting slogans and bails are not granted
to them. Before he considers the basic
points about regularising their conditions,
would he help them get out of jail ?

SHRI NANDA : I have dealt with the
point already.

As regards workers’ participation, 1 said
something will be dope. 1 koow ifitis to
be real, it connot be done just by a sweep.
It has to be developed.

I have said that a quarterly report on
the working of the reilways at different
levels should be made to the workers. |
will make a quarterly report of how the
railways are functioniog listing the kind of
chaoges in the existing system which should
become a matter for prior consultation with
the workers® representatives before they are
effected. Setting up of a svitable machinery
for such consultation will be attended to,
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Committees of workers are to be formed in
varicus railways colonies to attend to the
difficulties and problems of the residents,
Also to provide for an effective say of the
workers on other matters concerning their
welfare. This is an elementary minimum
programme which I am trying to carry out.

There is one other thing to which I
have to turn because it has exercised the
minds of hon. members. Feelings have
been generated and certain €xoressions uvsed
which hurt me somewhat. This is about
the cell, the Board and all kinds of things
that are possibly being rumoured as happen-
ing. Ifit were not for the new things that
I am trving—they are not new except in
the sense that they are being intensively
done—I would not like to be in any place
where 1 have to go on doing simply routine
work, That is not my temparament. If
this whole programme, the 1l-point
programme and the cell fail, then I need
not be here, Because then what do Ido?
1 know that if in the routine way things are
to go on, they are not going to improve ;
it will not be possible to bring about any
very effective improvement in the system,
Therefore, these things are important,

st 9T A Qe ¢ A g 7 Fg
T g arg § gEEr® gt ) A 9w
g fafrdt ¥ &, a3t qd Fg1 A
f§ FToa &w A grit a1 § 9%
gAI...

st wfr qew ;=R 99 g
SIE-UThe @eq FTT HT T8 FhET 7,
Amerdl & st fear o, d@few
Teiq arg 7gr fagr

o A=v: g @ig T8y fam,
afFa & sar d agr )|

SleaT W9 YA AG H AR
gH g 7 gf

SHRI NANDA : As 1 said in the
begioning, I do pot lay very great claims,

but whatever little is possible I will do.
That littie may not be very much,
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On the question of this Cell, it is very
natural that when something new is done,
it distrubcs some people, and it might
provoke sone adverse reactions also, but I
must say that when Shri Lobo Prabhu and
some other hon. Members said that there
was some perceptible improvement here and
there, I was glad. It may be or may not be.

SHRI S. KUNDU : Do not take their
compliments seriously.

SHRI NANDA : What did I say 7 1
said it may be or may nmot be. Why have
you to correct me when I have myself said
what was necessary ?

If any improvement has occurred, please
understand that I cannot go out and do
those things myself. It is the officers, the
employees and workers who have donoe it at
various levels. It may be that more can
be done if there is more co-operation, if
there is more collaboration. I will try to
seek that.

SHRI S. KUNDU : How do you seek
that ? That is the point.

SHRI NANDA : First I will give the
facts because so much stir has arisen,

I am quoting, in pursuance of the
announcement made by me in the Rajya
Sabha, an Eleven Point Programme was
drawn up and a Special Cell was created
with the object of implementing that
Programme.

The Cell was formed nearly two months
back. During this period, I have closely
watched its working. A stage has now
come when, on the basis of the experience
gaioed, the guide-lines should be I1id down
and the frame-work should be drawn up for
the working of the Cell.

I am convinced that the Cell has
considerable potentialities and that there is
a large scope for making a useful contribu-
tion ia support of the functions of the
Railway administration and futherance of
its objectives. The functions of the two
wings of the Cell and the conditions and
limits under which they will operate must
now be clearly difined.

I want to make it plain that the pivot
of the whole project is the voluatary service
of non-official workers and institutions. It
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was decided to introduce the official element
only to ensure that the efforts of the
voluotary workers did not become insffec-
tive for want of necessary support from the
official machinery. Members of the non-
official wing and the persononel of the
official wing bave to be fully aware of the
important fact that implementation of the
Eleven Point Programme is primarily, and
for all practical purposes, to be the concern
and function of the vast machinery of the
Railway administration. It had been
clearly emphasised in the rarlier communica-
tion that the preciss= responsibility for
implementation of the programme would
continue to be that of the Zonal Railways
and the various fuactionaries of the Railway
Board. The Special Cell can have only a
supplementary and a complementary role.

The officlal wing has to serve a: the
channel for transmission of ioformation and
suggestions emanating from voluntary
workers to the administration at =ppropriate
levels, and to keep in touch with the
progress of implementation. Any field
work undertaken by the official personnel
of the Cell will have to be in pursuance of
the general or specific decision taken by the
Voluntary Help Committee, Where this
field of activity goes beyond contacting the
officials in the administration, at various
levels, the general or specific approval of
the Chairman of the Railway Board must
be obtained. Because they will be dealing
with the officials, the Chairman of the
Railway Board himself comes into the
picture. Some days ago, 1 spoke to the
Chairman of the Railway Board that he
should consider himself the head of the
official Cell, for the implementation of this
programme.

There will be @ monthly progress report
and a quarterly evaluation of the work done
by the entire cell.

On the non-official side, the position is
simple. The members of the Cummittee
and the Social Workers have been requested
to observe and obtain information regarding
the situaiion and conditions partaioing to
the various items of the Eleven Point
Programme, They will elicit from the
offizials concerned the directions, and the
occasions for which they mpeed and can
utilise the help of the voluntary workers.
If there is any experience of lack of
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sympathy or co-operation on the part of
any officers the member of the Commitiee
or the social worker has only to convey
this to the Convener of the non-official
wing, whose responsibility it would be to
bring the fact to the notice of the
appropriate authorities through the official
wing.

The hon. Member Shri Madhok spoke
about it and it is exactly what I am aiming
at so that there should be something positive
and not continuing conflict. Every body must
know what his part is. All this controversy
was Deedless. It has created commotion
and needless appreheosion and I should like
to dispel them. Not that there is no
opposition and there are no difficulties.
There are. But by and large the officers,
particularly on the open lines in various
zopal railways are cooperative and enthu.
siastic. Because, for example, don't they
know that if we succeed in bringing down
the payment of compensation on account
of the losses due to thefis etc. they will gain
in reputation a"d they will be the gainsrs
mostly 7 Therefore, most of them will do
their job and I hope theie will be no
difficulty about that.

St HiEITAT ALAT : WRMET a6
FU

gamfa ey ag 9T far w@
WA A8 |nEr =ifge ) gg A
ofsa® | 7df 21

SHRI NANDA : 1 know that I have
taken a long time. For the various indivi-
dual matters, as I said in the beginning.
there are chanoels that are awvailabl: for
dealing with them. They will be dealt with
by a letter, or a note may be given. [ do
not say that I write that myself. I say I
am enclosing a note. Ths idea is that I
cannot vouch for the full accuracy of the
information. I also add often: “you are
welcome to come and discuss with me.”
1,bave opened out full chanales of communi-
cations and discussions so that you can get
some better results....(fnterruptions).
Practical work 7 Everyday I have to sign
fifty or sixty letters of acknowladzement to
hon. Members, Later on there are replies,
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That aiso consumes a little bit of time
and most of these are about the transfer of
this person or that person or things of that
kind.

SHRI BALRAJ MADHOK : 1 suggest
that while the other speakers should keep
time the Hon’ble Minister should also kecp
time. If he goes on spinning...

MR. CHAIRMAN : His difficulty is
that every Member wants that he should
reply to the points he has raised. In the
middle also they get up one after the other
and put questions. That is how this is
prolonging, Now he should finish his
speech.

SHRI NANDA : I am prepared to sit
down if yo1 feel so. I am answering the
points which have been raised. I am not
spinning out anything.

SHRI TENNETI VISHWANATHAN :
We were greatly perturbed when one of our
collegues from behind read out a newspaper
extracts of something that has happened.
I should like him to say something about it.

The newspaper extract was read.
only fair that he replies to it.

It is

SHRI NANDA : If I proceed further,
Mr. Madhok will say I am spinning out.
I have given a very precise, definite state-
ment in order to dispel all kinds of appre-
hensions and doubt, and it gives no room
for any doubt.

Regarding the Shahdara-Saharanpur
railway, I have been there, to see what it
was, It was hardly a safe moving train.
Possibly that track and the locomotives and
the coaches should have been discarded long
ago. There should be some cther way for
the passengers and for the goods. but the
question of workers and of employmsnt is
certainly a very important and serious
matter, and that is what took me there. 1
met the people, and I then asked the
management as to what they were thinking
of doing. [ suggested to them that in order
to enable us to deal with the matter effecti-
vely, let there bs: abouat thiee months
extension so that we can find out various
alterntives. 1 caonot say much about
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that. Somehow, this approach does not
seem to be fructifying. W=z have written
several letters and had correspondence with
the State Goveroment as to whether they
are prepared to take over that line. 1Itis a
company, and we are prepared to help in
every possible way, but I do not think the
State Government is prepared to take it
over.

MR. CHAIRMAN: May [ request
the Minister to send written replies to all
the other points which had been raised ?

SHRI NANDA : 1
(Interruption)

shall do that,

SHRI J. M. BISWAS :
willing to reply, Sir,

Nandaji was

) gEAwT sgAE@ (IFA) ;@
ad A A gErE § 3T &7 I9T ar
AT AEIRT A AET &, WAt @va & FEy
g1 39 9 gu F% aefe w0 7

awefe aglam : AR foare
IA G T ITA S ward ] H ey
wgEm ga oz & 9% ) e s
Wt T 9T #1T IEw AT ar % Fm
e ?

it Aoy w1 : & ot @ amy R
"R & wrAAT wgar g 5 @y dar &
e ¥ o eww FAS & fodE %}, 9w
F ar ¥ 39 Ft ;v gfafwar 31 qura
i Hdgggug WS AT F A A
I B qGAT ITRAT |

SHRI NANDA : Does Mr. Kanwar

Lal Gupta want me to answer the question
of Mr. Kachwai 7 (/nterruption)

o} W9 WA : AU AW HiEg
qq9rg 8, ¥ aal & W SEE 7
wgRT R

SHRI NANDA : The answer is this,

I bhave told the hcn. Member that he can
come to me and we will discuss this problem,
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But 1 bave also at the same time told him
that T am pot going to mect representatives
of the non-recognised union. We do not
want a break-up of the labour movemeat
in the country. But then there are hundreds
of unions. [ want to havea strorg labour
movement, and not fragmentation of the
unions. ([nterruption)

SHRI J. M. BISWAS : 3,000 people
have come from all over the country.

gamfa s@tzm : § 719 w1 WIS

TR &1 ¢ | g wEEy F1 A TR
g 1...(smaEm)

=t Hrag g|T : wANiA AEew Ao
gy fAm g Iadaa ad sord
qf | g7 @) Tewe foE § W g WA
e @ A Fgr AT S F A A
w41 wgiza #t 74, wfafrar § 7 gadt am
7z % waardd # oY g9 awEe v §
39 F1 I FyeElETm a8 AT W)
dmdamag g fs WA wgem feaar
gua, faqar 5w w@kk feaar 97 @09
aret gaaT 39 & fag dae £ 1 4w o
qrat T I frarar g o

sl gwnEE SO @ 7T wERE A
tWrama & sergfoma av 2w
7t g fRaT & 1 ST ag o wE d
fF ¥t g7 aafera =<1 g o qa o= dix
#gr & f &f feely gfmae & &) faeem
STZAT Y A9 A g7 1 AT FgAT
% 5 3000 Y@y saliedl A FeAr€
), 7 F THAT FT F F, @ A/
FUTE FC & 23 & ag aa § ) e 9
# arq #1 gA4 &1 AAT AGEA F 99
gag A@r 2 & A wgRw #oaE
argar g fe Y 9w @ wfewgai §
# gaw = qd% faa § ag ¥ d1e
T IAT 1

awafy #gRT : ¥ WO AW
Fferdr
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& fao AYe fawmmw : 37 W
TEEd &1 At Jar" 34T iy o

gamfa wglem: & = gEst ¥
AT % f5 a8 Wil wgE &t
awwE | gg feat feq @97 #gleg & ay
9T FT Ty ary feerw s asd £

st fo wlo fawam | Y7 w3,
gl S ?

gwRafa wglew: & Y @ 9gw
g7 ®ifed | faaw argza agh Istr A
€, WL I T JAH WeAr HEIEd A AEN
fear & &t fa aWii 3 7@ wmw @
for § ag ga o fag 12 & fee @t
TR HT I qOF T AT FT I A
fewaw #T & | 99 o9 agT A FrEAE
Taq € 1...(sraEm)

MR CHAIRMAN: 1 shall oow put
all the cut motions to the House,

All the eut motions were put and negatived.

MR. CHAIRMAN :

“That a Supplementary sum not
exceeding Rs. 2,000 be granted to the
President to defray the charges which
will come io course of payment during
the year ending the 31st dav of March,
1971, in respect of Demand No, 2—
Miscellaneous Expenditure.”™

Those in favour will say ‘Aye’.

The question is :

SOME HON. MEMBERS ; Aye,

MR. CHAIRMAN :
will say *No",

Those against

SOME HON. MEMBERS : No.

MR. CHAIRMAN: The Ayes have it.

SOME HON, MEMBERS :
have it.

The Noes
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MR. CHAIRMAN:
be cleared.

Let the lobbies

16.55 hrs.
[Mr. Deputy-Speaker in the Chair)]

MR. DEPUTY-SPEAKER :
order. The lobbies have been cleared.

Order,

SHRI KANWAR LAL GUPTA : We
do not want eny division.

SHRI J. M. BISWAS : We do not want
any division.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That a Supplerentary sum not ex-
ceeding Rs. 2000 be granted to the
President to defray the charges which
will come in course of payment durng
the year ending the 3lst day of March,
1971, in respect of Demand No.2—
Miscellaneous Expenditure.”

The motion was adopted

16.56 brs.

APPROPRIATION (RATLWAYS)
NO. 3 BILL*, 1970

THE MINISTER OF RAILWAYS
(SHRI NANDA): Sir, I beg to mowve for
leave to introduce a Bill to authorise pay-
ment and appropriation of certain further
sums from and out of the Consolidated Fund
of India for the ssrvice of the financial year
19:0-71 for the purposes of railways.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill to authorise paymeot and appio=
priation of certaio further sums from and
out of the Consolidated Fund of India
for the service of the financial year
1970-71 for purposes of railways.”

The motlon was odupted.
SHRI NANDA : Sir, I introducet the

Bill.

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 27-8-1970.

}Introduced with the reccommendation of the President,
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Sir, I beg to move® :

“That the Bill to authorise payment
and appropriation of cectain further sums
from and out of the Consolidated I und
of India for the service of the financial
year 1970-71 for the purposes of railways,
be taken into consideration.”

MR. DEPUTY-SPEAKER : Now, under
the Rules Men bers who would like to speak
oo the Appropriation Bill have got to write
to the Chair indicating the points that they
would like to discuss and they must be
relevant to the Demands and must not cover
the same issues that have bren covered.

SHRI UMANATH  (Pudukkottai) :
Only those who have given it in wnting are
allowed.

MR. DEPUTY-SPEAKER : Yes.

SHRI HEM BARUA (Mangaldai) :
According to the Order Paper, thereisa
half-an-hour discussion at JOclock.

MR. DEPUTY-SPEAKER : We are to
take up the half-an-hour discussion to be
raised by Shri Hem Barua at 5 O clock.
If you all agree, let us dispose of this as
quickly as possible,

SHRI M. R. MASANI (Rajkot) : The
programme skould be adtered to. When it
was fixed for 5 O°clock, why should it be
postponed 7

SHRI KANWAR LAL GUPTA (South
Delhi) : We can dispose of it within 10
minutes and then we can take up the half-
an-hour discussion.

MR. DEPUTY-SPEAKER : He says
that let us dispose it of in 10 minutes.

SHRI M. R. MASANI : Suppose it is
not disposed of in 10 minutes ?

MR. DEPUTY-SPEAKER : I seck the

co-operation of everybody.
Motion moved :
“That the Bill to authorise pavment

and appropriation of certain further sums
from and out of the Consolidated Fund
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of India tor the service of the financial
year 1970-71 for the purposes of railways,
be taken into consideration.”

17.00 brs.

it wat o T (feed) wRY) ;&
&9 47 a1g g1 |[EAT § | AR WY
A 9¥ w21 AT Ag A v @2 7% O
A & oI SAT gAT AAATT wEsi T R
&7 & A&7 ot B AgrAfF 99 ¥ faw
& %\ T A F fag @ 3§ T
g fs g+ a2 wergyfa @ @ 1 Afea
feelt #t WA e # aww
d gasr eara faamar srar o ogAn
TeaT o 9 @A ¥ fAg mw ¥ g wy
g @ga @49 ¢ | Afas odd o
agi QO T8 # | I g ol fean
mﬁ?ﬁqﬁﬁé}aaﬁ’rmfgmm} A
eEadA @ i Afer mit 9% 79
78 frar mam &1 #7 s sAR A9 9=
faw & afFa A€ Fraard mit a5 7@
g & gk W Ad A R w @
weaT aYiw gf &Y | afeT & 97 & andar
FE fiF ot 90T F37 97 FEHl ag g7
FT | FaT IAFT @WE L I9 A ¥
7 ST ¥ 79§ &7 3fgF orade
@ WraTze # oA Tifgh 5y W@z 8@,
qT T G AT W/

faa® +ff @7 fafrec god art A&
gq & for T gewriAT agl 1 9 |Far 47 )
HTHA G A AT FTAS AT T ar w1 g g
ST AT 4 9gd ste WA gw fag g,
I AR QAT A Y AT A A_T A
gu &1 fed) F ary ¥ »f sar oA
agY &Y aFdr 4 grifE AR S wAw
& ¥ oY & fF 9w fopely 1 TEET WAT R
1 98 99 9T G4 AT g | AfwA S
wedr ey feqdie F qa ¥ W 37 foa

{Moved with the recommendation of the President.
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[=ft Fa< amer et
& a1 § surn adi F@r o1 gwAT | WR
w7 T SE qg H ) Fam g A @
B a1 & wwar ar fF g9 oY qeww WA
W@ WRar sk a9 TWEg g N
T & Afaq qar g 1

ot IFTqT 7T ¥ FEr d foedy #
Wi fafast @Y agmear Qar aga wea
& 1 SfeF agar o wer @ 1 F wrgar F3av
g fs it wleg afm e
S} awEaT g3 a1 g FL

Farmr g s adw @@ & fag
9% §Y FWI A1fgy 1 g7 W TR 9w
HE1afeT gagg as ag 7 9¢ famd
fe sqameadaTr & 1R aw ¥ fF
Faw  wred g 4 @I 359 11 AR
TgT AT T 39 g AT 97 | 98 ©RF
gafae 78 g€ 4 f5 9 a5 51 9@
g S g2AT 9t o1, S @wEe 4r)
AT FT F1§ ATl Fe g 747 97 | 9
wyufadl 1 9Fr a1 w@rEw Wd el
FTS | 99 WIEF F AT gHaU &
|14 IR AT 91, 39% i@ qiEt
F o Wz &1 W9 WA &
agad ¥ 57 (% g9 3@ axg & F W@/
FLOFY § | wEATA F ag ot amar ar
fe 3= gedtwr 23 #1 gud & o9r )
w9 ¥ Aoy gy foea & fae mmo &
gy 37 ¥ Fr I 347 we w7
&Y T F2r 9f @t gl Fgr fv gwa
e 3 FY  gEat Ag € 4% ) §W W
gy wgl fF smard # 4g wm@n § 6
& TEa AT FEW AR @1 SIS
o g auwy &Y 4F gr agl €t 91 ) 9§
arz ¥ gar § f& aregwm< & 9rd avw
g ez a1 ama 9 safeai a), i
@ |al 1 sERn & sarer gheerd g,
& W qa ¥ § 1 ¥fFT @ 2w aw e
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79T fF ¥ gqumadiaar #7 51 o
WEF FT Fgar 7 717 | 17 &) feafoee
TETE Y g9 XK ITH0 BEAr 7O F
fag 1 @& o 7 Qe anfeg o wné
WA T a1 e g A
9T MW 1 W 0 gEX FT @A
Y g aY ag D v 7@ A /FA

7 g1 2 f 77ar o 7 A wEeEd
TTE ] I ATES FA F fAu I
#1% wfgar & ot a3 a@ w0 f5 amr
AF o ¥ ATz A @I E I A
¥afl ST ag wfgarsla &1 &@m
21 & fF ag wra 8% sww @Y 2
Fam & wdar #3a1 § 5 oaq @
TEFT FL | g0 988 F1 1% quAd
TR A A F A ¥ § van fag
T g Afgg 1 7T ST § #f A
AE & QA QY qrIw # FZAT T2 | A
JOAT REIF A AF G Fgr 2 5 @A
a1¢ o =% o uefmfadag, o7 g9
F A4 aF 3F A9 A4 g0r a9 aF FH
3F ag ¥ TEY =T

MR. DEPUTY-SPEAKER : Shastriji,
you have mentioned two points. | am just
pointing out the rules ; one point has al-
ready been covered by others. Point number
two does not relate to any of the Demands
that are made ; even so, if you want to
speak, I will allow pou. Just two minutes.
Kindly co-operate with the Chair.

it TTAEAR mEt (9291) ¢ Ieream
wgrEm, | g srdwn 11 frarfaa w3t
F fau <t &= aArar mar §, WA wEEE
AW F A agy §@ A gt &1 F g
FIRH YT Fg FL FaA ag T
argat g & fomr &Ml #Y & 53 99 &
ot frafg frar mar @, S & I ¥ AU
@ d ) IwF g g W oadi &
7 4% 99 & e 99 F oF T 7 az07
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w 7¥ §, oY fage ¥ W@ dmw @ma
FAarE? AT ANewT ¥ oW 9w
Futa 3 ot MeEwE frar @ Fae #
oF FHIT I AR wq W
o TF I FT GHAT AGL &Y 1T &, 79T
aa @ W aIs qurs & fFEr Jar ar
gemifaa zafew ar sg@ =afe ) gq &=
#vgar Ifgad ! o meew &t war
T}, 97 ¥ A A afew §w Agl
&, afis 97 & @rq §0 fa=ar & Sfsa
¥ 3%l F s & fag I fRow @
w faafay § s daar 7 @ 1Y, a9
aF o P A sAr =ifee A@k
I GF FT TS fHAr AAT ATEC |

W g wgm AIRAR FEA £ F
g fxmfcra gfrm, faarita gfae,
! ¥EATES 5 FO AT IT F ara A
AET FT | I9 F IFEET F T AT
@t g Y, 9 9 ghaaei ¥ g AR
g fr 9g 97 § T1d FW@ & fow +F da
W g Eg & fr g daw wrar-
st gfeaAt & &Y ar FTT 0 9T & T
#r€ mawg g & 1 9z T Ay fegeA
g gfozge 989 fewre ¥fFT w=%
Wi & A gaw § T 81w
WY gU § "R 98 WAl AERA & fra
A7 AT AR € | T, AeAT 7RG
FEATFLITH aFT FI I@T 159 F
ufafira am-tfen 239 sres wal-
fagem, gfegs ¥@aw &rm1  Adfasa
w1 uaifaiws, ae-gfear G @
uaifagsA, wa-gfear faffgaa =
wEfadwd a1 we-shear g Fifea

wifz aga &1 fawmia gfaad 197

WrFAAT € ST A1gT | 9g TAAT §H
g mar, wa §wwr fad  sma-gfea
IET BRET AT AT FIGT AR
wfveaT @3dw A @i 7G4ty H@F
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ad afgrmar gy g @ af E
T R IT A NI Fn wfEgm oAk
¢ grgar 39 =rfge | s g var
g w4, A 93 far agT Aawdw s
AT, 9 IT A agT MIAL HIT
genfza gfradt &1 grmEaT £ 9307 )
w fag ¥ fragT & 5 97 gfradi w1
T A AR IR A I A E
ara af T F ATY

MR. DEPUTY-SPEAKER : Mr. Jha,
only the first point is relevant. Kindly speak
on that.

=t frasz w1 (FgET) @ SuTerw
wereg, & 7 a&0 AT 9T F @ I
gee 7 T 5117 & a H gF  FeamT
fear 2 1 ag grez A ¥ e @)
ar 2, AfF qar g #4641, mr aF 3w
T TE AT AT QIR AT wEET
sharc & fag ag s g fram &
g O /S FA G AT ) |/ A -
am ¥ fadt 9 & &, dfew foe ot ==
FTH #Y gr9 ¥ g faar mr & @
Eisgrarfrag wat § <%
FGr 1 IgH sar A5 fpar 7 w@ E
AR arat F1 gigdt §, aqifE ¥
wr=y g 5 agi gree aAmg 9T & & sarar
dar |1 TR | a7 GO T@ qR A F
Hdmesmae gl &)

frcaeat Y seifear & a9 & awan
gre v AR Hg@ @ mar 1 g o«
Fga w41, A1s AT A/ra F, g TG
AT FY 737 aFATE & | qg HIIATT
ofer g Al T & 757 &) o a@R
54 gree &1 ag1 780 I @I g ¢

=0 & [ATAT FTFTT FAIE FY GAT
w2 w1y T FrH A T G wrd

a3 A gfmardt ara ag & f gad
FF W% g ALY 8, 3@ H oSwar
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[= fa=ez %1
Far F¥ AT F1 foega @9 g ) ag 70
2gEr AgY 8, 99 AT 8, 19 wwwA F )
TF T 9T & wAIITA w1 FC @ g
frm & TEt 2 Al Al fadt s )
T, fwdy 1 ag gar A8 dar &)

g e A mdifrrs 7Y fram
Wafg sy gaamagifs @
ara &1 aar W ¢ F ew oo g
&%, 3 w4t APew T 9g QAT w99
#1 Fraifaq fear sdmr ?

MR. DEPUTY-SPEAKER : I shall now
put the motion to vote.

SHRI KANWAR LAL GUPTA : The
hon. Mipister should also say something in
reply.

SHRI NANDA : If you hold that
any point is relevant, then I shall reply
to it.

MR. DEPUTY-SPEAKER : It is up to
the hon. Minister.

SHRI NANDA :
_those points a'ready.

I have covered all

MR. DEPUTY-SPEAKER : The hon.
Minister says that he bas covered all the

poiats.

SHRI NANDA : I shall give further
replies in writing. I shall write 1o the hon.
Members.

MR. DEPUTY-SPEAKER : The gues-
tion is :

“That the Bill to authorise payment
and appropriation of certain further sums
from and out of Consolidated Fund of
India for the service of the financial year
1970-71 for the purposzs of railways, be
takea into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : The qucs-
tion is :
“That clauses 2 and 3 and
Schedule stand part of the Bill."

the
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(H.A.H. Dis.)

The motion was adapted.

Ciauses 2 and 3 and the Scheaule were added
10 the Bill.

Clause I, the Enacting Formula and
the Title were added 1o the Bill.

SHRI NANDA : | beg 1o move :
“That the Bill be passed.”

MR. DEPUTY-SPEAKER :
tion is :
“That the Bill be passed.”

The motion was cdopted.

The ques-

17.12 brs.
HALF-AN-HOUR DISCUSSION
Naxalite Activities in the Coontry

MR. DEPUTY-SPEAKER : The House
will now take up the half-an-hour discussion
regarding increasing of Naxalite activities
in the country, to be raised by Shri Hem
Barua. This was originally fixed for the 19th
August, 1970 and it was postponed to 2¢éth
August, 1970. The discussion, however, was
postponed again and it is being held now.
The ballot of notices seseking permission to
participate in the discussion, received under
rule 55 (5) which was held on the 19th
August, 1970, the da‘e originally fixed for
the halt-an-hour discussion holds good for
today also. Therefore, the Members who
secured the first four places in the ballot
held on the 19th August, 1970 will only
participate in the discussion, in addition to
the Mover.

SHRI HEM BARUA (Mangaldai) :
I must thank you for kindly allowing this
half-an-hour discussion to be raised on the
floor of this House. The matter was being
postpened from one day to another and it
went on being postponed and postponed. 1
must thank you for kindly allowiog this to
be raised today.

True it is that the Naxalite activities are
mounting up and they are spreading their
gangs all over the country, and there is no
doubt about it. I do not wanmt 10 indu'ge
in a description of the depradations and the
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destruction caused by the Navalites in the
country. But then the fact remains that at
the slightest provocation, bu:es and tram-
cars are burnt and then there is an attack on
the campuses of educational institutions
also : further, the status and pictures of our
national leaders like Mahatma Gandhi,
Tagore and Netaji are being desecrated and
Mao is extolled. Now, Mao's thoughts are
also prescribed for the younger people.

If somebody thinks that by destroying
these items of our national pride, these
people can be removed frem the minds of
the Indians, it is a wrong thing to say like
that or think like that.

While congratulating the West Bengal
police for arresting Mr. Kanu Sanyal and
discovering some bomb-making ipgredients
capable of manufacturing 44,000 bombs, 1
just want to say that the arrest of Mr.
Kanu Saryal does not nip the movement in
the bud. For, the Naxalite movement is
mounting up, no doubt,

It does not nip the movement in the
bud,

SHRI JYOTIRMOY BASU (Diamond
Harbour) : One PSP man had harboured
one Naxalite, S, Bhattacharya in Howrah,

SHRI HEM BARUA : He does oot
beloog to the PSP now. He belongs to the
dissident group.

SHRI JYOTIRMOY BASU :
gory of PSP,

One cate-

SHRI HEM BARUA : During the UF
Government’s rule in West Beneal, the
police was immobilised by the CPM. The
CPM was a constituent of the UF Govern-
ment in Kerala as well as in  West
Beogal.

17.16 brs.

[Sbri Shri Chand Goyal {n the Chair)

At that time, one CPM leader made a
statement in London to the effect that ‘our
purpose is not to give succour to the pesple
but to sharpen the economic distress so as
to build up the revolurionary potential in
then'. Another leader of the CPM in West
Beogal said in Calcutta ‘Give life and 1ake
life’.
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SARI JYOTIRMOY BASU : Why is it
that Dr Supi! Bose, a PSP man, cortested
on a Coogress ticket in the last election.
He was found to have harboured two
prominent Naxalite leaders from Andhra and

Orissa.

SHRI HEM BARUA : 1 am not here to
answer for the Coogress,

SHRI EKAMALNAYAN BAJAJ
(Warcha) : He might have infiltrated into
the Congress as many communis's have
done.

SHRI HEM BARUA : Gandhiji taught
us the lesson ‘give life’ and not ‘take life.’
Here the process was reversed.

SHRI JYOTIRMOY BASU : No won-
der the Nagas and Mizos in Assam
revolted.

SHRI HEM BARUA : The WNagas and
Mizos in Assam revolted because th ey wanted
sovereign states. To say thut they revolted
to effect an agrarian revolution is wrong.
But these Naxalites are saying like this.
Even their journal Liberation in English in
its April, 1908 issue had said this armed
revolution of Naxalites had a liok-up with
the revolution of the Nagas and Mizos
hostiles.

SHRI JYOTIRMOY BASU : Fioanced
by the Home  Ministry discretionary

fund.

SHRI HEM BARUA : [ do not think
Shri Jyotirmoy Basu is a member of the
Naxalite movement. I do not know why he
should take cudgels on their behalf.

MR. CHAIRMAN : He is uonecessaiily
takiog credit.

SHRI JYOT'RMOY BASU : The Chair
should not get involved in this contro-
versy.

SHRI 5. A. DANGE (Bombay Central-
South) : The MNaxalites are blamed wrongly
for everything that happens. Aopy dacoity
or murder is atiributed to them.
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SHRI HEM BARUA : The Naxalite
movement is part of a broad strategy follow-
ed in China which is to overthrow the
status quo in India and established Maxalite
rule in this country, a rule of violence. But
what about the people ?

SHRI JYOTIRMOY BASU: A friend
whispers to me that ‘anything is better than
this rule.”

SHRI HEM BARUA : May be for the
DMK anythicg is better than this rule,

The Naxalites are gelting arms and
ammunition from China.

SHRI 5. A. DANGE : Not one item of
arms from any foreign country was found in
searches of Naxalites anywhere, They are all
native arms.

SHRI JYOTIRMOY BASU: From
Yaduguda, Americans guns were found in
the custody of certain people,

SHRI 5. A. DANGE : Charu Mazumdar
has said in Liberation that only pative arms
should be used.

SHRI KAMALNAYAN BAJAJ: Any
arms from any foreign country should be
equally condemned.

SHRI HEM BARUA : I agree.

Part of this arms and ammunition is

from China. There is no doubt about it.
The oher part is manufactured in the
country.

SHRI KAMALNAYAN BAJAJ :
1llegally.

SHRI S. A, DANGE: Let him please
be fair. Charu Mazumdar had said that
only ordinary bows and arrows should be
used, no fire-arms should be used. There
was a difference of opinion amongst them
on this question. Why does he pot men-
tion it ?

Why don't you mention that 7

SHRI BAL RAJ MADHOK (South
Delhi) : May we know how Mr. Dange is
interested in this ?

SHRI S. A. DANGE : Why not ?
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SHRI HEM BARUA : The journals
Deshbrari in Bengali, Lok Jyori in Hindi
and I,bera:ion in English are spreading dis-
affection in this country and they are giving
guidelines to the Maxalities in their violent
movement. These journals are being publish-
ed clandestinely and 1 charge this Govern-
ment with not being able to bring the people
connected with them to book.

SHRI S. A. DANGE : What about the
Organiser spreading communal hatered ?
You allow that, why not Liberation?
It is my fundamental right to preach my
view,

SHRI HEM BARUA : It is casy to
shout a slogan in the name of Mao Tse-tung
in this country, but wou'd it be possible for
anyone to shout any slogan in th: name of
any Indian leader in the streets of Peaking ?
He will be immediately shot dead or he
will find his place behind the prison bars.

The Chinese Embassy in Delhi is organi-
sing all the subversion. Mr. Charu Mazum-
dar has been to China also. (/nrerruptions.)
They see the ghost of CIA everywhere, they
forget their own ghost.

The Chinese Embassy in Delhi is actively
aiding subversion in this country. What the
Chinese Embassy has failed to achieve, its
agents, the Naxalities, are perpetrating in
this country When a demand was made on
the floor of the House to sever diplomatic
relalions with China, it was said that we
want diplomatic relations with China as a
window, but then the Chinese Embassy in
Delhi has become a door through which
not only the Chinese beast comes in, but
als0 Mao's Thoughts.

In the Liberation particularly it has been
said that the road of Indian revolution to
victory is the one pointed out by Mao Tse-
tung, the one traversed by the Chinese re-
volution, There are two types of violence in
this country po doubt, one perpetrated by
the Government on millions of people by
raising the price level, by inflicting economic
distress on them, and the other is the naked
violence of the Naxalities.

SHRI JROTIRMOY BASU :
suffering from Naxalite phobia.

He is

SHRI HEM BARUA : I am not suffer-
ing from any phobia as you do. That is the
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trouble, These people suffer from all sorts
of phobias, and they want to inflict their
phobias on other people who do not suffer
from them. If we are loyal to anybody, we
are loyal to the soil of this country, ndt to
China or Soviet Russia or any other foreign
country,

The Naxalites are creating an atmos-
phere of vandalism in this country, and this
atmosphere of violenve has a tendency to
boomerang, and it has boomranged on the
Maxalites. The atmosphere of violence is a
part of the Chinese strategy and at the same
time it has given encouragement to the anti-
social and anti-national elements in this
country.

I shall conclude. There is an atmos-
phere of vandalism and goondaism in this
country, During the UF., Rule in West
Bengal this aitmosphere was created, violznce
has a tend:ncy to boomerang as it has done
on the ex-Deputy Chiel Minister of West
Bengal in Patna.

SHRI S. A. DANGE: What about
vioclence in Ganga MNagar on the peasants
and the Harijans of Tanjore ?

SHRI HEM BARUA : Durgapur has
been their Waterloo. We know that, At
the same time there is criticism of the land
liberation movement or satyagraha that it is
not a civilised thing It is an attempt to
divert the attention of the people from the
violent methods pursued by the Naxalites
in this country. There are people who eall
it ao uncivilised process, They have not
pointed out where the lack of civilisation
lies. 1 have read an article by Mr. Tiwary
of the Ruling Congress Party in a magazine
called Orbir where he discusses it and says
it is uncivilised, Where there is a lack of
civilisation he has not pointed out.

The Naxalite movement has given an
opporiunity to the vested interests in this
country to organise themselves and they are
getting more and more organised in this
country.

SHRI JYOTIRMOY BASU : Who
provided them with explosives ?

SHRI HEM BARUA : The police was
immobilised under you in West Beupl‘_..
{imterruptions). People are loosing faith in
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the capacity of this Government to ensure
law and order and give sccurity to the
people.

SHRI JYOTIRMOY BASU: Who is
organising the anti-social elements and
providing them with explosives 7

MR. CHAIRMAN : May I know what
right have you got to interrupt like this ?
He is not supposed to reply to you.

SHRI JYOTIRMOY BASU :
asking a question.

I am not

SHRI HEM BARUA : It is afact that
the Naxalite movement is spreading itself
all over the country, Some pcople say that
once the economic distress is removed, the
Naxalite movement may collapse and there
may be a change of heart. The same thing
was said about the dacoits in the Chambal
Valley. What happened ? There was no
change of heart and they continue as
dacoits. I think the only method is to nip
this movement in the bud....([nrerruprions)
I do not think that Naxalites are part of the
CP(M) . (Interruptions). The Naxalites
bave nade a mistake, Their violeat mve-
ment is not a movement for agrarian reform.
It is a movement for sovereign State.

Wherever there is trouble these people
want to fish in troubled waters.

SHRI JYOTIRMOY BASU: Fishing
in troubled water is a difficult job.

SHRI HEM BARUA :
having their links with China. Charu
Mazumdar bas paid a visit to Cnina. That
was confirmed by the Prime Minister on the
floor of the House in the Rajya Sabha. He
went to China to ge! inspiration...
(Interruptions!s There is nothing wrong,
you know, in haviog links with an
enemy country | Thete is nothing wrong !
China is an enemy country so far as
India is concerned. We know about it.
(Interruption)

Naxalites are

MR. CHAIRMAN : Please conclude,
Do not try to reply to them.

SHRI HEM BARUA: Wheo Mr.
Nehru was alive, I remember, it was
said on the floor of this House, before
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China attacked India,—-it was Mr. Dange,
the leader of a political group in Parliament,
who stood up and said that the Chinese
are a socialist people and they would not
attack India. That is what he said.
(I nterruption) Well, Mr. Dange might say
that when the Chinese atiacked us we ceased
t0 be socia'ists. But he made a prophecy
that they would not atiack India because
they are a socialist country. But! socialism
was flouted and a socialist country like
China became an imperialist country, an
aggressive country, and they aggressed on
India. Whatever that might be, the Naxalites
are preparing the ground for the Chinese
to come in.

There is the Chinese embassy in Delhi
which is encouraging subversion so far as the
Naxalites are concerned. As I have already
said, we were told on the floor of the House
that we are maintaining dip'omatic relations
with China, a mission in China, because
our mission provides a window for the
Chinese breeze to blow in. But what about
the Chinese mission in Delhi ? They pro-
vide not only a window but a door ako
through which the Naxalites can come and
go and also the other fellow-travellers come
and go for inspiration,

St AT et (92AT) gt
7w, GaW @A § ag FE AEA §
f asgwarizal 1 S wefas difa g
IWa WU Aawg g, ofF g amaEw
WH IE [|WAF AEaT §—aqg @
Ty gAwsT el | gad T,

=Y w2 fagrt @agst (F9TagR)
T AAY Y s ezafa AR € fec
A /1T FE AT AT

it T ST & oqgy @
Far g e & S wadfas Afy ¥
/AT TR E |

ot wew fagrt s @ e
A R wfew w1 gam-aen Qi § |
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UAaE FOE qT A T oAw R
WRRea o S ¥, gordaw I4 ¥
U FmEar W & R N ey &
ST Twdfaw g wwK FE@ F A
Foamy g g 7 g w7 £
ITF AT A ggwr AT wFAT 7 v
ov 9+ Tadfas a8 wiaa §  fau
darr & ?

SHRI BAL RAJ MADHOK (South
Delhi): The CPML has been on the
rampage for some time past and carryiog on
a blood bath in the country with impunity.
May 1 know what is the link of this commu-
nist party with the other communist parties 7
Isit a fact that these are only different
facts of the same movement, all of whom
want to subvert democracy and establish a
tclalitarian regime in the country, the only
difference being that CPML is openly in
favour of establishing a totalitarian regime
on the Chinese model and making it a
satellite of China and not Russia and other-
wise all of them are linked up? That
explains why the other communist party
members support them day in and day out.
Secondly, is it a fact that this CPML has
become the refuge of all the criminal und
pro-Pakistani clements, even though they
may not have amny ideological connections
with them ? The Pakistani agents too want
to disrupt and create aparchy in our country
and therefore, there is this link between
Pakistani agents and other criminal elements
in the CPML Is this & fact ? Thirdly,
is it a fact that this party is encouraging
attacks on educatiopal institutions aod
pational leaders as a continuation of the
cultural revolution in China, tecause in a
revolution everything which inspires the
people and links them with the past stould
be destroyed; all that heritage which inspires
the people of the country bas to be destroyed
if aparchy and a Vietnam type of situation
is 10 be created in the country 7 Fouithly,
is it a fact that the argument that this move-
mept is growing because of unemployment
or economic distress is just a c'oak and this
has nothing whatsoever to do with the wel-
fare of the people or removing unemploy-
ment ? These people only want to create
anarchic conditions and therefore to link
up this movement with economic discontent
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or unemplcyment is only a facile ‘explana-
tion to detract the people and the Govern-
ment from the real track so that they may
pot deal with this movement as effectively
as they should. Lastly, may I know whether
it is a fact that tle Government has not
been able to deal with this movement
effectively because it depends on the support
of the other two communpist partiess who are
at the back of this movement and therefore
this Government directly and indirectly has
been encouraging the violent activities of
the CPML ?

A fog o W (wgel) ¢ qEEE-
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FWT @ 741 T@R W AW ® @
e ke 9 @ el ¥ famg
Wt AR 73 Y 5 w8 TameE @
A1¢ ¥ €W a@ ® AW FY qgET Ay AG
frgzarg?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : Mr. Chairman, Sir, I share
the anxiety of my hom, filend, Shri Hem
Barua, as well as my hoo. friend, Shri Sharma
who spoke last about the activities of the
Naxalites. But I am constrained to say
that it was pot quite fair of Shri Hem
Barua to have described as inadequate the
information which I had given in 1eply to
his question in the first place. That ques-
tion covered a certain area and the answer
more or less covered the seme area. He
has now raised some other points. 1 shall
try to deal with those points but some of
them at least do mot fall in the ambit of
the original question, This, I thought, I
should state in the begioning.

The specific points which he has now
raised, apart from the speech which he has
made, relate to three aspects.

One is that no comprehensive account of
Naxalites, activities in the country was given ;
secondly, no account of how their activities
spread from West Bengal to other States and,
thirdly, oo account of their links with China
was given, 1 shall attempt, briefly, to cover
these points and this, of course, will take
me, more or less, over the whole ground.

My hon. friend, Shri Bal Raj Madhok,
asked a question about the links between
the Communist parties, the C.P M. and the
Naxalites. It is not for me here to give
a lecture on this, or to explain the links
between the varfous parties. 1 can only
give the factual position that emerged and
that is that a section of the C.P.M. broke
away from it. When the C.P.M. entered
into legislatures and participated in the UF
Governments, one seclion said that there
should be militant struggle and that there
should be no cooperation with the parlia-
mentary procedures. On that account, they
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took a different path. This happened in
1967 presumably because, in 1967, the
political picture in the country chapged
after the General Elections.

Also, the first seeds of what we can
describe in general terms as extremism were
scen in Naxalbari in 1967 and. thereafier,
in West Bengal, in Andbra Pradesh, in
Kerala and also in Bihar and U.P. Some
sections of the C.P.M. broke away from the
parent party and formed their own coordina-
tion committees.

Thercafter, in the succeeding months, the
incidents of violence came to potice not only
in Naxalbari in West Bengal, but also in
Srikakulam in Andhra Pradesh and Telli-
cherry in Kerala. The prosecutions launched
in connection with Naxalbari incidents ended
in convictions of some of their leaders which
gave a set-back to the movement in West
Bengal. The sustained police action also had
perceptible effect on the activities in Andhra
Pradesh and Kerala. In April, 1969, the
sentences of many of those who bhad been
convicted for offences in conpection with
Naxalbari incidents were remitted and they
were set at large. With the release of the
leaders of the extremist group in West
Bengal, after 1ke U, F. Goveroment came
into power, the extremists were able to re-
organise and strengthen their cadres.

A pew stage was reached with the for-
mation of the C.P. M. (L) on April 22,
1969. Some other groups belonging to the
C. P. M. (L) also emerged in States like
Andhra Pradesh, West Bengal, Kerala, eic.
The States of Orissa, U. P. and Bihar also
were affected in varying degrees by the
extremist activities. The attempts on the
part of the extremists to extend their activi-
ties to Assam bave also come in for dis-
cussion in this House during the last session.
I think, this takes care of the point raised
by my bhon. friend, Shri Naval Kishore
Sharma, who wanled to koow in which
States these extremist activities have come to
notice.

SHRI HEM BARUA : Punjab also.
SHRI K. C. PANT : In Punjab also,
SHRI R.D. BHANDARE (Bombay

Central) : There are the extremist sections
in each State.
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SHRI K.C. PANT : I will not say,
each State, But I have given all that in-
formaticn.

SHRI HEM BARUA : They speak of a
liberated zone or a free zobe to serve as
spring-board for their movement.

SHRI K. C. PANT : The second point
on which he sought information was 2bout
links of the Naxalites with China, We have
discussed this question here in the past also
and I have given durirg this session i*self all
the information in our possession. We neither
exaggerate nor do we try to play down these
links By and large, the links have been ideo-
logical. The inspiration drawn by this move-
ment from the postulates of Maoist ideo-
logies and preachings are all very well-
known,

SHRI HEM BARUA : Their Slogan
is—*“Chairman Mao is our Chairman.”

SHRI K.C. PANT: That is one of
their slogans.

»} THIEATIT e . 9 9§ Fad
g5 war Swdd € a9 9a%T Haww
Hroftouwoumo & AFWHA ¥ g, A &
WA FIFWAF

off gem T9F o7 ITR 9wk
awre § fraar ovax €, a8 W19 Ay
|

SHRI! BAL RAJ MADHOK : How do
you call it ideological 7 1t is extrasterritorial.
By this, you give it respectability,

SHRI K.C. PANT: I think what I
say is well-undsrstood by you.

Then, Sir, the Chinese mass-media and
radio services and Chioese publications have
also come to notice for publicising to the
point of exaggeration the activities of the
Naxalites and other allied extremist groups.
Such propaganda and such circulation bas
alio come 10 our notice. But, there is no
evidence of any substantial fiancial assis.
tance received by these groups directly from
China, Of course, certain information bas
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already been furni-hed in this House re-
garding some money paid from Chinese
Embassy to some individuals in Kerala on
some occasions. Even passage of some arms
due to underground Nagas is well-known.
But there is no information regarding any
regular flow of arms from China to these
groups. The recent recovery of arms and
ammunition from the >vixalites and other
extremists have not shed any new light on
this aspect.

But, Sir. 1 can assure the House that
every time when arins are recovered, we go
into this matter, we try to identify the
source, and we try to see what are the
markings, etc. so that we may know the
source of these arms.

SHRI HEM BARUA : The markings
are erased.

SHRI K.C. PANT: Sometimes one
comes across markings which are erased.
In some cases, even if markings are erased,
it is possible to tell the source, through
some tell-tale characteristics.

Then, Sir, a question was raised by my
hon. friend Shri Jha as to whether we cb-
jected to the thinking of the Naxalites or to
their activities, whether the action that was
taken against them was because they pur-
sued a certain live of thought or because
they pursued a certain linc of activities, Sir.
1 think, the House will bear me out if I
say that in this country we not only believe in
freedom of thought, but this Parliament has
demonstrated its anxiety to wuphold this
belief and to see that this country is com-
pletely democratic in its approach to the
question of freedom of thought, freedom of
association, freedom of ideas, frecdom of
printing and publication, and all the neces-
sary freedoms that go to make a democracy
viable. And it is also true, Sir, that this
House represents many shades of thought
different shades of thought many of which
aie in sharp cooflict ; and yet, we find a
way to work together in this House, find a
way out of our difficulties, sometimes dis-
agree , sometimes agree ; but through the
democratic method we try to solve the
problems of our country.

But, the Naxalites are 1aking to the way
of violence. They are not accepting the Con-
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stitution, They are not accepting the Parlia-
mentary method of functioning in this country.
They are trying to undermine the very basis of
these d@mocratic institutions which our
foundiog fathers of the Coostitution est-
ablished in this country and which we are
trying to sustain. 1 think Shri Jha need not
at all have asked that question. I think if
he bad been following the activities of
Naxalites and other extremist groups whose
pursuit of approaching the problems of the
country and trying to solve these problems
are through the method of violence, not
through Parliamentary method,—that is itself
a sufficient answer to the question which he

has raised. It is not difference of opinion sgainst
which we take action. There is difference of
opinion ; we accept it ; it is healithy in cer-
tain ways. But the basic approach of
violence on the one side and of the Parlia-
mentary method on the other—these are
incompatible between themselves. And that
is where the question arises.

Now, what are the activities of the
extremists 7 And what are their principal
activities 7 Already, reference has been
made to their propagandist activities such as
shouting of slegans, dispiay of posters and
Mao’s thoughts, hoisting of Chinese flags,
dissemination of Chiness literaiure and so

SHRI RAMAVATAR SHASTRI :
Red Flag is not the Chenese Flag.

The

SHRI K. C. PANT : The hon. Member
seems to know a lot about it,

SHRI BAL RAJ MADHOK : They
accept the links, but the hon. Minister does
not accept.

SHRI K. C. PANT : Provided the hon.
Member stays away from them, it is all
right. To see a flag is all right.

Then, there are attacks on national
symbols, attacks on statues and portraits of
our pational leaders, portraits of Gandhiji,
of the heroes of Bengal and of Netaji,
Gandhiji, Pandit Nehru, Vivekananda,
Ashutosh Mukerjee, Tagore etc... ...
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SHRI KAMALNAYAN BAJAJ: And
burning their literature,

SHRI K. C. PANT : By attacking the
portraits of these gentlemen, do they really
think, as Shri Hem Barua said, that these
attacks are going to weaken the influence
of these leaders on the minds of the people
of this country ? It is somewhat childish
to think so. Nevertheless they do it, and it
is something which I think all sections of
the House will condemn. No one today in
this country has forgotten the contribution
of all these leaders to not merely the
liberation of *his country and the winning
of its freedom, but to restoring the seif.
respect of this country in the eyes of the
citizens of the world and in our own eyes,
in the eyes of the citizens of this country,
At a time when there was darkness of
foreign rule all over the country in those
maments of darkness, it was these leaders who
showed light ; it was these leaders who
symbolised the covrage of this count:y, who
symbolised the culture of this country and
it was these leaders who induced the masses
and led them in the struggle against foreign
rule. The entire cultural renaissance of this
country owes such a lot to Tagore, and to
Vivekananda, and of course, Gandhiji's
place will be a place of honour in the
history of this world for all time to come,
not only in the history of this country but of
the world. Today, many countries in the
world are setting up statues and are naming
streets afier him, and squares after him and
even his mehod of civil disobedience has
been adopted in far flung places where in-
justice has rcared its head, In the Negro
movement in the USA, for ipstance, Martin
Luther King has publicly acknowledged his
debt to Gandhiji.

There are so many other movements of
@ similar nature.

SHRI S. A. DANGE : That was why

both were shot,

SHRI K.C. PANT: Itis one of the
risks that such men always run,

This is the stature of the men whose
portraits and whose statues they seek to
disfigure today.

Then, there are attacks on individuals
jocluding public servants and members of
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political parties, involving offences such as
murder, grievous hurt etc. &nd my hon.
friends from Bengal will bear me out that
even the CPM .. ..

SHRI HEM BARUA : Triple murder
at Burdwan.

SHRI K. C. PANT: Even the CPM
has not escaped these attacks. In fact, Shri
P. Ramamurti told us the other day that
they were under attacks from the
Maxalites, and he complained about it.
It is a fact that many CPM workers
have also come under attack ; so are CPI
workers and Congress workers. This is not a
parrow party matter. It is a question of a
complete difference in approach: it is a
question of beliel in the sword as against
the peaceful method. The sword is wielded
againt everybody. It is mnot a matter over
which evea our friends opposite can really
be complacent, because if this is to be the
new style of politics in this country, what
will it end in? It canoot end in the kind
of system which the founding-fathers dreamt
of and which we are seeking to establish in
this country,

Then collection of funds for party work
involving commission of dacoities, robbories
etc. Reference was also made to the fact
that aati-social elements had also joined
the Maxalite bands in this. In fact, in certain
areas, they have bzen invited to join. There-
fore, the commission of dacoities, robberies
etc. is by these groups with the assistance
of anti-social elements.

Then collection and manufacture of
arms and explosives involving offences under
the Arms Act, the Explosives Act and the
Penal Code. There has b2en an increase in
the activities of these extremists since the
third week of April, specially in West Bengal.
The majority of incidents has been in the
form of attacks on national symbols, hoist-
ing of red flags, attacks on educational
institutions etc. There have also of late
been atfacks on government personnel,
especially the police. The most significant
development has been the systematic infil-
tration of extremist ideology among some
sections of students and youth,
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SHR1I HEM BARUA : Has he come
across the report that a young boy of
Class VIII who failed in this examination,
instead of studying hard for the next exami-
nation, became a young Naxalite in Calcutta
and went on throwing bombs on the school
to which he bslonged.

SHRI RAMAVATAR SHASTRI :
many such cases 7

How

SHRI HEM BARUA : At least one,

SHRI K. C, PANT: Shri Sharma
wanted to know what action we were taking.
Shri Madhok charged us with being soft on
the Naxalites, whatever the reasoos. I do not
really need to spell out in detail what action
we have taken because this has been siated
here many times. Briefly I would like to say
that we are taking all possible action. We
are not only instructing the police in various
areas ; we are in correspondence with them
telling them whit we can do to help them
wherever it is necessary. ‘Iostruct’ is the
wrong word to use; the States are very
sensitive about these thiogs ; so I withdraw
the word,

The Central Government have been
maintaining close touch with State Govern-
ments and Union Territories and have been
continuously impressing upon them the need
for the utmost vigilance and also the vigorous
use of the provisions of law, preventive and
penal, to curb these activities. Assistance by
way of armed police reinforcements, wirelsss
and other equipment and also pooling of
intelligence has been provided to State
Governments. The State Governments of
Andhra Pradesh, West Bengal, Assam,
Orissa and U. P. have launched a oumber
of prosecutions including conspirazy cases,
Action is alio being taken against printers
and publishers of subversive literature.
Systematic drives for recovery of illicitly-
held fire arms and explosives are also bear-
ing results.

It is sigoificant that there have of late
been instances of people”s resistanoce to the
lawlessness of Naxalites and other extremist
groups.

This is one of the most important
aspects of the matter, because it is not
police action alone which is enough but the
people must also resist kind of wiclence,

vandalism and depredation, and to the
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extent that our friends in the House of all
political parties can help in encouragiog
such popular resistance, to that extent the
proper climate can be created and it will be
possible not to use the police so frequently,
because, after all, this is a problem which
affects us all. As 1 said earlier, in these
inter party clashes various parties have been
involved, and hardly any party has been
spared, and I believe that many of the
parties are thinking io terms of encouraging
popular resistance to these activitics,

There was a question as to how many
arrests have been made and in which States.
According to information received from the
State Governments, a large number of
extremists have been arrested. The figures
are : Andhra Pradesh 1641 ; Assam 388 ;
Bihar 625 ; Kerala 163 ; Tamil Nadu 44 ;
Maharashtra 15; Mysore 5 ; Orissa 237 ;
Punjab 123 ; Rajasthan 3 ; West Bengal
2.291. Information from the Governments
of UP and Jammu and Kashmir is awaited,
The State Governments of Gujrat, Haryana,
Madhya Pradesh aod  Nagaland have
furnished nil information. This gives a
broad picture of the activities of these
elements in the various States.

SHRI 5. R. DAMANI (Sholapur} : Are
all of them in prison or have some been
released ?

SHRI K. C. PANT: I know what is
prompting my hon. friend to ask this
question. We have been asked here on
various occasions about the enlargement of
many of these persons on bail by the West
Bengal Courts, In West Bengal there s
separation between the executive and the
judiciary, and there is really nothing that
we can do if the Courta decide to enlarge
anybody on bail. The only point is that the
prosecuting authorities can be instructed to
place their case b:fore these Courts in the
best possible manner and in good time.
This we have done and I must say that io
recent weeks in Calcucta at least the percent-
age of those who are released on bail has
come down appreciably. I have been watch-
ing these figures and [ find that even in the
districts the percentage of release on bail
bas come down.

SHRI HEM BARUA: What about

the incidents of violgnce 7 Have they come
down 7
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SHRI K. C. PANT : Spesking from
memory, they bave come down somewhat
according to the latest figures that I have
seen some days back, but 1 do not think
one can by a week to week assessmeot in
these matiers. One will have to wait for
the trend. The l.test figures, I do recollect,
show a downward trend, but I would not
préesume too much on that,

I think it was Shri Ramavatar Shastri
who referred to umemployment causing
frustration among the youth and asked
whether this was not the reason for such
activities, We all know that there is un-
emrloyment in this country, and which of
us does not know that if a young man does
not get employment afier education, it does
lead to frustration. All of us are aware of
thece problems not only in the abstract, but
in our own homes among our own relatives,
but these are problems which the country
has partly inherited at th= time of freedom.
We have poverty in this country, we have a
large populution and a growing population,
In 1947 when we became free, the conditions
which we faced were perhaps unique in
their formidableness, if I may say so, and
now we are trying to tackle these problems.
We have adopted the democratic path in
approaching these problems. It is im-
possible, whatever the sya'em, to tackle
these problems overnight and find solutions
to thzm. Even if violence is used, you
cannot solve these problems overnight. The
point to consider is that these problems will
remain with us for sometime. We can
collectively and with joint will and deter-
mination try to solvz the-e problems to the
best of our ability...(fnterruptions) Bat if
there is confusion of ideas on the basic
point whether violence is to be allowed to
be justified in svlving the probems of the
country because of socio-economic factors,
I think it is wrong and the confusion of
ideas should be cleared. We must try to
solve the problsm but mot through violence.
I do recognise that the socio-~conomiz
factors must be taken into account and these
problems must be kept out of the way.
Otherwise we do not go to the root of the
problem., Iam pot denving the existence
of these problems ; I am only saying that
it does pot justify the violent activities of
these groups . (/nterruptions)

SHRI RAMAVATAR SHASTRI : Why
do you not declare them puiitical prisoners ?
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SHRI K. C. PANT : I have been asked
to cut short my specech. 1 shall conclude
by say'ng that we in this country, like any
other nation, have to work out our destiny ;
every country does according to its own
genius, traditions and history. We caonot
be a pale imitation of any other country,
Our methods must grow out of our
expericnce and in the light of the d=mocratic
path that we have chosen and in order to
preserve our national identity, we must
view these activities as dangerous to certain
basic things which we hold dear. It isin
this context that I wel:ome the opportunity
of discussing this matter which Mr. H:m
Barua has provided.

18 13 brs

DISCUSSION RE: E3TABLISHMENT OF
COTTON CORPORATION OF INDIA

MR. CHAIRMAN : The House will
take up the discussion on the statement laid
on the Table by the Minister of Foreign
Trade on the 3!st July, 1970 regarding

establishment of Cotton Corporation of
India.
The time allotted is two hours...

(fmrerruptions.) 1 thiok we shall oot be

able to finish it today.

SHRI SHRI CHAND GOYAL (Chandi.
garh) : I have to point out with a sense of
great pain that a discussion of such impor-
tance oo a vital subject affecting the (luture
of three millioa people is being fixed up at
this late hour whea practically ths time of
the House is over. It is for the first time
that a discussion like this is fixed even
after the hall an hour discussion  These
half an hour discussions are no more  halfl
an hour dizcassions ; it is @ misnomer 10
call them 50 ; they take more than an  hour,
In fact the Ministsr himsell has taken today
more than half an hour.

The recant decision of the Government
to taks ow=r trads in domestic cotton and
the setting up of a cotron corporation of
India for canalising of imports of cotton
arises out of political considerations rather
than economic considerations, I order to
cover up its fai'ure in various economic
fields, the Government have choscn the path
of slogan-mongering just like the slogan that



Era Cotton Corporation

[Shrl Shri Chand Goyal]

they gave in the case of bank nationalisa-
tion ; they are totally ignoring the serious
consequences that this step is likely to
entail

I shall refer to the circular which Shri
Mishra has sent to the M:=mbers of his own
party, the members of the ruling Congress
Parliamentary Party. It bas been mentioned
in the siatement...

SHRI SHIVAJIRAO S. DESHMUKH
(Parbbani) : On a point of order. Isitin
order for an hon. Member to refer toa
circular directed to the members of a party
other than his own, perhaps obtained by
shady means and a doubtful in text.

MR CHAIRMAN : There is no point
of order.

SHRI SHRI CHAND GOYAL : This
bas appeared in the press also, and the
Minpister has admitted that “we have no
machinery, that we have no expertise, we
bave no knowhow, and what will happen
afier five to 10 years, [ cannot say at this
stage.”

May 1 ask him a quastion ? Is he not
just takiog a step which can be said to be a
leap in the dark ? I would submit that this
step of the Government is a step towards
totalitarianism and this will weaken the
fabric of democracy in our country. I am
noting a tendency that ever since the
assumption of power by Shrimiti Indira
Gandhi, the Government is concentrating
all political and economic power in the
Government hands. [In fact, the need of
the hour is decentralisation of economic
policy. Cotton trade is a vast decentralised
sector, employing about three crores of
people. All of them would become ower-
night the servants of the State and there
will b2 a curb on their political activity.
My apprehension is that after some time,
the party in power will be able to even
command their votes for the future elections.
I have to point out that this will create a
serious unemployment problem. At the
moment, three lakhs of traders are carrying
on this trade, and if you just calculate at
the raie of five members for eech family,
this figure will come about one a.d a half

million. If we take the figure of the
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employees to be almost the same, then it
will be three million people and 1 submit
that they will all be facing practically
starvation. W= have not been able t5 solve
the problem of unemployment, and this step
of the Government will add to this gigantic
problem of unemployment

In fact, the need of the hour is that we
should invest more funds in the develop-
ment of cotton. In this behalf, 1 would
Jike to submit that hitherto and also in the
fourth five year Plan, we are spending about
Rs. &0 lakhs only for the development of
cotton. I have to assert that this is just
going waste, because the amount is so
insufficient, so inadequa'e and so niggardly
that it is not serving any useful purpose, aod
it is just going waste. On the other hand,
we are spending Rs. 80 crores to Rs 94
crores oo the import of cotton. If out of
this sum of Rs. 80 crores to Rs. 90 crores,
we could only spare Rs. 10 crores and
inverst it on the development of cotton,
then some effective results can certainly be
achieved. For the last five years, produc-
tion has been stagnant at 58 Jakh bales per
year. Forthe last five years we are ooly
produc’ng 58 lakh builes of cotton. The
stock argument of the Minister is that this
production has doubled from 1948, Why
do you take 1948 as the base year when the
country was divided and the rich cotton-
producing fields went to Pakistan and the
farmers we-e facing so many difficulties.
So, it is unfair to choose this year 1948 as
the base year in order to prove that the
production has almost doubled.

In fact, w2 have to take notice of the
increasing demaad for cotton. The number
of spindles has gone up from 10 millica to
17§ million. That is, the demand has
increased almost by 75 per cent. Our
production of co'ton per acre is the lowest

in the world. I would be just quoting
some figures in this coonection. Let me
take the major cotton producing countries

in the world. In the USA, the per acre
yield of cotton is 493 Ib. In the case of
the USSR, it is 726 1b. Brazil, 223 Ib;
Mexico, t18 Ib; UAR, 576 1b ; Peru, 487
Ib; China, 258 ; Sudan, 365 b ; Syria, 501.
Even in Pakisian it is more than double of
our production ; it is 254 Ib per acre. In
India, it is only 117 Ib per acre.
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That means our yield per acre is the
lowest in the world and we have not taken
effective steps  If we invest Rs. 10 crores
for development of cotton, we can certainly
achieve  satisfactory  results.  Effective
measures have to be adopted by Govern-
ment and in the next three years, cotton
production must go up by 33 per cent if
the fourth plan target of 80 lakh bales is to
be achieved. There is plenty of evid.nce
from demonstration plots and commercial
cultivation of thousands of acres that per-
acre yield can raised by 80 to 100 per cent
in irrigated land and 60 to 75 per cent in
unirrigated land, provided the cultiv tion is
carried out on modern and scientific lines.
If the farmer is given a regular supply of
improved seeds, fertilisers, pesticides etc.
aod is educated in their proper application,
he will produce impressive results.

Instead of being a trade corporation, the
corporation which the Government is going
to set up should be a development corpora-
tion and it must devote its time, energy
and resources to cotton development so
that we can save this Rs. B0 or Y0 crores we
are spending on importing cotton. There is
absolutely mo sound reason for setting up
this corporation or taking over domestic
trade for canalisation of cotton import
business bscause cotton business is a
complicated ooe. There are bundreds of
varicties of colton, counts of yaro spun rang-
ing from 1 to 120. There are various mills
working of various varieties of cotton. It
is over a century that lodia has developed
colton trade and all its expertise. 1ndia's

trade is recognised as a well-organised
and competent trade in the world, Accord-
ing to its own admission, Government does
not possess these resources o expertise or
experience.

What has impelled the Gowernment to
take up this siep 7 Has it received any
complaint from the industry that the trade
is oot rendering satisfactory service to the
industry ? On the contrary the industry is
completely happy with the trade. In fact,
the trade has been assistig the weaker
rections of the industry financially and by
giving them cotton on credit. There is
absolutely no complaint of evasion of
foreign exchange regulations by cotton trade,
as is the general complaint about other
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trades. I would like to quote the minister's
staterrent ia this regard :

system would also
loss of foreign

“The canalised
prevent any puossible
exchange by collusion between the
importers and the suppliers abroad,
although there is no suggestion that the
cotton trade is one of those where such
mal-practices are rampant.”

That means there is the admission by
Governmert that at least cotton trade is
not evadiog foreign exchange regulations

At present, we are importing about 50
per cent of our cotton from Egypt a-d
Sudan. Is it oot a fact that we have
entered into a special trade agreement with
these countries which enables us to make
payment in rupees rather than in foreign
exchange 7 1 have also studied the foreiga
exchabge regulations of those countries
which are most stringent aod there is
absolutely po scope for evading those
regulations. The major portion of the
balance of our imported cotion comes from
the USA under PL-480. Even there, there is
no scope for evading or violating the foreign
exchange regulations.

One argument which is given by the
Government is that since Sudan and Egypt,
from where we are importing 50 per cent of
the cotton, have npationalised this trade,
we should also do it in order to come to
their levzl. But, are there not mabny other
countries, like Japan, UK, France and Hoog
Kong, which are also buying cotion from
Egypt and Sudan aod have still not
nationalised this trade 7 In fact, they are
doing their business quite successfully with-
out facing any difficulty.

The Governmeat bas given a statement
that it will be able to procure cotton for
the mills which have been iaken over and
which are being managed through the
National Textile Corporation. That is one
of the arguments which is being advanced
by the Governmznt. But does the Gowvern-
meot want (o take undue advantage of its
positi'n ? The Government should, in faet,
enter the market like other purchasers.
Why should the Goveroment take undue
advantage ? It should come in fair compsti-
tion aloog with other buyers of cotton. If
we adopt the policy of procurement, as is
done in the case of foodgrains, it will be ap
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unfair advantage and will be concentration
of economic power.

Another argument—a funny argument,
you will appreciate—wkich 1s given is that it
is in order 10 offer support prices to the
producer. But is it not a fact that for the
last four or five yeurs 1he ruling market
prices are higher than the support prices
which the Government has declared ? In
fact, they are from 0 to 8O per cent higher
then the support prices. So, whers is the
necessity for providing any support when the
prevailing prices are much above the support
prices 7 There are no prospects of the fall
in prices either because at present our
demand is 10 lakh bales more than our
present production i the country. Therefore,
demand beivg higher there is absolutely no
prospect of the prices falling down. There
is absolutely no logic or rational behind
this argument which is being advaoced by
the Government.

Apother argument is that we shall be
able to offer support prices to the growers
of special varieties, The same argument
which 1 have advanced just now holds good
even in the case of special varieties,

With these observations, I will emphasize
that this step will throw out of employment
3 million people who are facing starvation
and the Government should not indulge in
slogan-mongering but should take these
decisions afier considering their ecomomic
aspect rather than coosidering only the
political aspect.

SHRI M. R. MASANI (Rajkot) : Mr.
Chairman, when this proposal was first made
there was a ceriain ambiguity about its
range and extent, but I am very giad that
later on the hon. Mir ister himself, by his
statement in the Rajya Sabha on the
31d August, clarified the position and the
cat came out of the bag.

THE MINISTER OF FOREIGN
TRADE (SHRI L.N. MISHRA): I was
mever ambiguous ; 1 was always clear.

SHRI M. R. MASANI : It was earlier
stated that the intention was to confine
this project to the import trade but later on
in the Rajya Sabha the Minister admitted
that the domestic trade was also in daoger
and that the reprieve was only momeéntary.
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This is what he said on the 3rd August :

“My ultimate objective is to take
over domestic trade also. Otherwise,
how can this public sector Corporation
function effectively 7"

This is very true. Unless the Government
establishes a monopoly, there is no chance
for it 10 survive at all because of its inherent
inefficiency, But when the Minister talked
of "ultimate™, he went on frankly enough
to say :
*It is not for me to say 10 years or
G years...If we can do in 2 years, well
and good.”

We therefore face an attempt here to
establish a monopoly of the Government
over the entire import trade and domestic
trade in cotton at the earliest possible
moment and, if the Minister cannot follow-
up this poticy of “*grab™ all at once, he will
do so as soon as his hands can 1each for
enough.

The pature of the cotton industry,
unfortunately, for the country and for tne
Government is of a very delicate kind. It
is a product where the prices fluctuate all
the time and there is @ world-wide demand.
It requires expertise of the highest order.
Experience and persopal atiention are
required in making a selection of the
qualities of cotton and also of choosing the
time of purchase. Cotton of different
varicties has to be blended. You cannot
just sell bulk cotton to one miil because
each mill will require a particular blend for
its own milling for the type of machinery it
employs, sod so on.

The Indian industry and Indian trade
have achieved a wvery high level of compe-
tence and efficiency in this matter over
generations. The importers have established
a system of financial assistance to the mills
through a system of mutual accommodation
spread over several years. If the mills are
not given accommodation, as they will not
be given from now, they will not be able to
find money to iovest. Io other words, this
is & very specialised field of work which the
Government will be the least competent to
handle.

Now, there has been no monopoly in
this field. My hon. friends opposite talk
of monopoly in season and out of seasoD.
Here, iike the goldsmiths of India, is a
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large pumber of people, small people,
competing and competing very inteasely.
There is no question of monopolv here,
About 3 lakhs of small people are compet-
ing in this trade and the beneficiaries of the
competition are both the farmer, the grower
of cotton, on the one side and the
consumer—the mills and all of us who wear
the cloth on the other.

The profit margin in the cotton trade is
the lowest in the world. The Indian cotton
trade has been giving the lowest dividend.
A study was recently completed by the
Research Cell of the Bombay University
Department of Economics, (/nt.rruption)
The University of Bombay is ap autonomous
org#nisation. | resent any suggestion that
the University of Bombay serves any parti-
cular interest. This study came to the
conclusion that the gross returns to the
merchants and traders was 3 per cent on
aggregate salcs.  But if we deduct the cost,
then the net rewrn is between 0.5 and | per
cent op their sales.  On the other hand, the
Indian cotton grower is a favoured person.
The average return to cotton growers
throughout the world on the ultimate price
is 35 per cent to 80 per cent in all the other
cotton growing countrics. As to what goes
to the primary producer for whom we have
every sympathy in India, it has been arrived
at by the Universi'y of Bombay that 90 per
cent of the ultimate price goes to the
primary producer, that iz, the farmer. These
are the conditions in which we have to deal
with this matter.

There are three or four consequences that
are bound to follow, as my hon. friend, Shri
Goyal, has pointed out from this utterly
irresponsible approach to take over a very
highly refined trade of this pature. The
first coosequecnce will be that the farmer,
the grower, will be victimised. Today, the
traders go to him and offer him a price.
We koow what bappens when Government
monopoly procurement is enforced. The
farmer is mulcted ar d sweated. [ can assure
the bon. Members opposite who are mis-
guided that this will not do the farmer any
good. The very first victim of this monopoly
buying of the Government is going to be the
farmer, the grower of cotton in my State of
Maharashira and the other States of the
Union,

These misguided gentlemen are going
to regret what they are doing to their own
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class of peoples, the farmers, in the coming
mon'hs and years. 1If we are all here at the
time, we shall be able to see it.

The second comsequence, will be to send
up the prices of cotton to the consumers,
that is, to the mills and to us who buy
cloth. This will be done, because they will
destroy a mechanism perfected over gene-
rations and replace it by incfficient, in-
competent and corrupt burcaucvatic machi-
nery.

We koow, what happens when the State
Trading Corporation takes over the import
of any commodity. All the costs go up. And
the Reports of the Pubiic Undertakings
Committee and other Financial Committees
of Parliament bear eloquent testimony to the
fact that Srate Trading machioery is the
most incompetent and the biggest profiteer
io this country. Cotton is now being sub-
jected to this corruption and profitcering of
bureaucratic admiaoistration.

Bulk purchase has been advanced as an
argument. If anyone knows anything about
cotton. he will know this that bulk purchase
is not what is required,. What is required is
the purchase of varieties, of diff:rent quali-
ties, different staples, and bulk purchase is
one thing that does pot work. In fact, bulk
purchase will endanger the Indian Indusiry.
Because, bulk sellers will be reluctant to sell
to Government organisations. The exporting
countriss are likely to put up their prices
when they are faced with ope monopoly
buyer. This will cost the countty valuable
foreign exchange. They will demand a higher
price than you anticipate. The mills will have
to be forced to take cotlon at prices they do
not want.

The Burmese Goveroment indulged in
the same kind of irresponsibility as these
geutiemen are now doing. Burma had a
surplus in her foreign trade of 2470 lakhs
kyats in 1940-41 before the nationalisation
of foreign trade. After the mationalisation of
foreign trade, there was a deficit of 2897
lakh kyats in 1969-70, I venture to forecast
that this measure will have the same con-
sequence as in Burma. You are trying to
follow in the footsteps of your fellow-
coinmunists and socialists in Burma. Other
countries have tried it. The United K'ngdom
tried ro canalise the import of cotton, be-
cause the United Kiogdom, like us, is a very
b'g texiile producec. They tried it ; it did
not work, and they give it up. I make hald
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to say that when this Government i+ re-
moved, as it must be, their successors will
promptly drop this disastrous experiment,

A third coosequence, as Mr. Goyal
pointed, is that this will iocrease un-
employmeat. As if therc is not enough un-
employment already in this country, this
Governinent, in a criminally irresponsible
manoper, is now going to add to it. There
are 3,00,000 small people earaung their liveli-
hood as small businessmen in this trade and
they ar= now to be replaced by bureaucratic
drones who will not do half their work. The
Goveroment are fond of talking about un-
employment day in and day out and this is
the way in which they are trying to solving
the problem of unemployment.

And, finally, 1 wish to say this. By
putting Mr. Rasiklal Parikh, a discredited
Gujarat politician of their party as the
Chairman of this Corporation, they have
shown very clearly that they are playing
politics with this trade. that they want to
export money from this trade through the
Chairman whom they arc appointing. This
shows political infuence right from the word
go. If they had appointed 8 good business
manager, somebody who knew about colton,
who was in this field, 1 would have said
that at least they were trying to bs honest.
But the moment they form a Corporation,
instead of finding an expert to hsad it from
any field, anyoae from there, they put in
one of the politicians of their own party
and thereby show what their intentions are.
Their inientions are thoroughly dishonour=
able. They are going to ruin—by political
lobbyiog and political intrigue -a very fine
industry that this country enjoys. Mr.
Goyal rightly pointed out that there is no
positive  ecopumic  justification in 1his
measure, kt is purcly a political gimmick 10
extori. money from this prosperous trade of
cotton. Ve talk of Land-grab, but can any-
thing be more disgraceful than this grab of
trade 7 This is grab of mopey by this
Government, wherever money can be
found.

Now, if the Government had a scheme,
they should have brought out a White Paper;
they should have appoint:d a Committee of
Enquiry, Did they appoint a Committee of
Engquuy ? No. They did not appoint any
Committee of Eonquirv to investigate into
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these matters. Did they prepare a \White
Paper, make out a case, put it before the
country, wait for three months or so, invite
opinions, invite evidence? Nothing of the
kind was done. First they act and then they
try to justify their action retrospectively.

There are some misguided people in this
country— journalists and businessmen—who
in the last few weeks have imagined that
this Government is on the mend There are
certain comments in 'eadng newspapers and
I have met some otherwise intelligent busi.
nessmen, and they teli me “Mrs. Gandhi®
is improving, her Government is becoming
more responsible, more moderate, and turn-
ing away from the extremist path.” To such
misguided gentlemen I make a gift of this
grab of a well-established, well-run, well-
disciplined trade and ask them if this isa
sign of the growing intelligence, growing
sanity and moderation of this Government ?
As Mr. Goyal rightly pointed our, they are
on the totalitarian path and they will grab
everything they can in this countiy, until
they bring it down in ruins. I rega:d the
take-over of this trade as one more pail in
the coftio of this Government and in the
economy of this couniry.

=t d7017 e (73FAra) @ avmfa
agten, s samre 549 7w =
frma & w49AT FTT F AT T A awar
fear & o &1 aral #1 e ®T ¥
IrE fFar € oF a1 wig FqrE A
Tz st cawr sfwa faaww @@
gra &t wredg wem fafde s
amF—Heqr  tafag &Y i@t 4g
FON | OF gEU Sew gz A ar fE
T TS F FT A ww G g W
frm w0 ) fqow onfog 5@ ST
gz § ag aga sgrew ¢ fv oY saw
SIggEE & ITH gAer Foe @ gfea
Faa ¥y, wsfr #ma s 1 s9@ w5
gergT Sawn A g ag W ITET IEE
gedr T fasa), @ 41 F1 O
TAaY & SO | IAFT UF QEW ag A
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a1 f& o fafewsia & s ufafade
FCfegr oy | w@ RO A @A ¥ W
TEITT WTAT WY, W Awhed famm wav A@r
IaFr A gy wma e oar . fm
wgrfrs 7% FT WY I & orToan
s faw Y fag g 2, e & wra
#t FETAT F@T

* ggadm W Fazdw ¥ oFagm
I WFEIAT FAT—EE  =IqriEt &
qrEEa | °rg Sl F waT T A
& afer §fF gn i dregae 2 gafam
T WEAFT FT OGFIAET T F A
AR AW FAIF AT AT W
sgriifedl &1 gEdtaT 9ar fF &
FriEr gfaary &1 F10 TIFT T
arEr & &y s ara T ¥ yfr gfgamn
qrAET 99 Q@I E ) gATa |9r 6 AR
FT FITEGER FT G g, qWiAc oz
AT I AT | WTRIAA FT AAL G
gwr 5 15 fa7 sriiAm a= @
qaig 47 | FfFT  IIT AT TR AT
st Aifg gaTrt A AT IEY AL
7@ frarm g€ 1 93 A wEAE § FIC-
AEA AT T F A # IR IR
Th W9 ¥T7 ¢ | wrAg zafan }
FIHIT A FTONGT F EAEATSY | 3@
gafay & fF sws &Y sy Afg o,
auwIc & Nggad 71 If9T g fram
FT & smeEEw fzar 91 SEE EET
Y @ ML IFF quAl Afx § afcad

fear | afEds & & a1 g @1 a
& wgr aur e a0t arore Y ww @
¢ 3t g A0S gEw A YA—IY
I QT ] AF & T

difire samare wA () wo avo
faw) : Sfs s g3 gaT AT AL
YR oF @ ¥ agdw Sgarg s
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gt AuAr Afg § F1E ofwdw a3
fFar g gt sy a1 ST
&1 sgrrfeai & yrEtes fear o faar
& aifa faar ) g Y Afa & a7
afegas #Ef gaT | St weREAr amare
gt Fary azgw v A 7 A
gfiad Fgf fFar 20

=t Faery qrfem : SR | AET X
# 7 ey =vgar 47 | g gadat
¥ o\ gyr-gwy sararfaat 7 w7 frar g
oty saard & o #ar F oA swd
g s @ 5

gaafa o, 9 fae s § 9w
oY §T5T 8, T ArIA A 7 A IART
737 ARET ATEA B, A7 WWET IR
FT g AT 71 & | § @ safidi
Framad FLF @ dzg ¥ ok
Tggad F AT A7 A TV FT A
qg 731 ArZHT & 1 QU AMeF  Faa-Mad
T &1 fag-dlag &1 9 gt g fs
fparal ¥ o6F I R FIF 49T, qR
g a5 fagw saeqr w@rAw A AR
qar arg faar 20 @ @ A, w29
Y51 977 99T IAS AR 3T F fag
=21y ot srT & w2 TIAT. & arer
1 ma 73 fagr @ & ary W@
qaerar § fF G0 T $99 F Wi
fraa &1 S 9§ e fFT 0 Syre
s Uy S & an ¥ aifgs
feqyz & foar & f :

“gorg ¥ geat & frgw
gra+dt fafirer gomal @@ SwaTs
=7 & wa fear qar..

“gare & gqeq i gfg ot g
gEee g 1 Wi AT A 5 A5
% fag sfaa sqm 531"
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[ Ravrr @fza)
9TE F qoU ®H 7 K 904 Rl
fome ggin ag frar & fiw -
“qg guar faet § fF Fmw
Fr wow 1 5y afv gd § 0"

I wgw g mar g fF Fwa wW
e Y arst § 1
“qg g fasr & fe s
1 wow 71 55 afy gf § ok Sud
JATET T YA AT qraT 60
ara AiE ST wUH ¥ gew F
e e @ geaee @ o€ G @
7 @ v F fag Ifwa Suw
feq
At FIW TN IQRA HH g TEAM
SR Ik TW AFN | gg ST qATEr
T 8K g A A Ae4 ¥ fag
sfea Iy 6 | T 9 B, ag &
ITH FAASAT | I qg W Fa@r
M, fram amw gay W@ @@ A
At A—aZ ag o & quFr
wqy oY ?

‘g wYaw ¥ fasl qror &A@ Y
fagmer qfearg & fasrdt gt st
FUTG F @AY ATGAT F WAL
arr g1 fear s 0

art fae-iad & fod @1 amw
wifgy ag W@ wA¥ X gW W § )
T WIIa FTEF IRl aeld #1 g0
sAIgEN AT F aw FEAEA
a1 ) a6 WY W IEw Qg W IR
Al ¥ gwrz & 0 feE w0 afaw
¥ 3 & gy oF afafa & daw H
suiw AR e & sfafafedt Y ga-
A€ ¥ 1 A 7Y FT Raww ag & F
qIwrT faq giad 1 q9g § S99 g1
vl g ag A aan fe @ e
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FA 2 faar ag 9@d NY g O
St ? g TH W@ & day fRar €0
wafan & Fgar § ot warA qige w1 A
FFaer & 33 A fag 1 wrsd &
T A E 1 IAF TH FT WK FTEEH
ez gxar 2T & 5 qdie Al o '
AT AT ST F IJ@r s, femmy
FY IYAN F@T IIHT FTH G T F )
formr &Y eqToAT g WEET FT qHATEE
FWEar v §, xa¥ gE waAd AG
} AT oF @ H FEET wgAT g
wI ot qg wgr & e samesl A 90
qie faar &, ag Taa & 1 A9R AR
T 25 st 1 wr fAear §)
| AT & 3, wrn wgw § faw-
Aad, wiaF) qIge § A e
FIG K GeT 4 AL A AR TG AGH
Erikq

SHRI KAMALNAYAN BAJAJ (War-
dha) : The figrure has been given by the survey

of Bombay University that 90 per cent of
the price realised goes to the growers.

st framitrs wo dwgw : W
wg fzar & fr 3=9 & wgw fwar &
T W FEAW ¥ § a9 TANT W@
T ERT A AT AT § )

SHRI KAMALNAYAN BAJAJ : Iam
sorry to hear that an bon. member like

Shri Deshmukh should insult Bombay
University.

staqra aifew : Fagsg @ o
oY @ @1 F aee § I qg W A
T anfgd fF geares o SwrERA @0
gulR AFe H q=Far § ag U FET A
TE & | T FTEA Ay oF F1 wEd £ 1 a9
& gurdt wefa &) nis W@ doe @At
a9 39 ®) FIAFGI § 1 N Fw dgy
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FIATE AR A& § SO F@ar § 9w
¥ar fawar §, ag AT o1 wAE 1w
TR aamrd § 158 T §F
T a7 fegewg =F § gusT WA
OFT § | IARF @6l w1 A SRR
faee & su% ark ¥ &7 Fgr a1 e o
WY Fgr @rar & fF 9891 90 @@ WigH
fradt § ag a2

% ATHIT maew : faega wd 2

&t o arfew @ gew Ay o 2
T a ¥ gR g d fr wfe oo &
Teg Aifg et =@ w1 #7 wf
framm %1 €k & 1 Bfy SR @@ Wt
St gATT I gk Ardr ¥ ¥ frar
3o fad ga® T@r sege ag o
fr soEwi §1 sfem gew fadr ) s
wrifr fay 3fsr ;g o= 9
¢ @ a5 I Sfea gew af fawar
S ErT= F @ TN F g I
TR # gew faefw w23 v g @@
Aify fraffm &7 &1 *=m, e
feurddiz mwar 1 & wigar FEW 5
. FT g few 37 5rF m @
iFeaT fegrdiiz &) gard ag @i
aga Tl ¥ 2 o =% agd ¥ ¥
& | A dfs gng 0 §, ufay & e9
¥ aff amar g

FU9 FT A9 H1E A7 gew fraifa
¢, dfeT 3o wdfeeaag fedre FwT
g SueY &dle R =g 9T | Oy A
FEAT TGN & 1 Y S gHadiy ST
goud dw 144 e feargard fs s
T Afs N ofcamsres aT@T & @
i Y =g+ R 1 "TORD 94T
g fF Ffy g wraw & T S
m, ar fom & wmeEr & A WX
w famw & gro el & fog or efeaw
WG qED w sgaedr #} TG
WS, §§ A, 9EE, SR, A
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qza, 97 | 71 @iy ¥ fa afaw
AT wEAd FY oemaeqr # o )
Ty a7 ¥ syaeqr wreArT e fAmy
Frar § ¢ % wwg ey < fanw
wear @ o &f wmEl 9T A gneAl
Zr 7 g fagr srAr § 0 R &Y
it exger £ wE Afeq sma F fEw
TdT 1 a@awar g A3 &1 AN
w7 #7 geerd & fAv ag faw &
wraear 71 ... (sFwE). 3D SoEr
tfEFsm A adr ¥ far vF 9@
FAR Y wgrgAT Y 9@ 1 9EETd
ST FT sqTEAT FF A1Y |
wamfa wglan © agi X FiAw A
qTF F ot o A=y oy ww § gwieg
=t arfza Faaar mé 7 @53 =f #2)
it frareiers wo T : AW &
¥ A1g =rrfeat famar &= v fearT
1 HfFdr
qumafy wghaw : § g7 MA@
=t 30T wihw g7 G497 AW
sTaeqr ¢ 9 4g & 5 Sonad wde H
T ¥ oaraT £ A1 Agh a9 F @y
srqfEt % g9l 9T FA%) TFAT 99Ar
& fram gy @ s awy &1 a4
st mgfen ¥ & 3@ @ A8 <
gxdt §1ug e § fF fam o <t
A &, TEwr & e T 7@ 0 Afe-
FEATE 1 g A Arw WO FIES
I & fag o & ar #Yf of fa A
Ffoco ia avzeafrifs
F1 979 gAr & i Fma aawar § AR
| FIRT 7 FITAT § FUL A9 I FHG
Tt wET #T 39 § At woat ag AT faw
AT & A AT waT AZ FF & a1 g
famd & 1 afFT agl Imrew #F avas
g FFeqr F UM 3G | IOEF w7
FYaa ey 1 wiawre T F o sy
R A AT AR T I FAT Y
IEF AFT TTAT )
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agt a3 g T § & www A
afdeErd) 7Y aga wfed gaaT § AT T@H
agd auEl Fifgw | Fom F =T K
wiEH F gFEeE AT agy el 2 &
WYY SAIIIET FT FGAT HIAT  F@EAT
21§ Ffad I Faw wA AW
2y mfeal ¥ & w¢ @3 & ay QA7 migal
F qrge! 957 A 79 faoy &1 a8 -
q& i &7 &rA A5 ar M fFa Fr g ?
qSTE-991T T % &1 GME F Y wF
T fear sar & @iy @ fafem S
fersmar 2 1 o=y W9 # ®Ud WA
far fzar siar § 1 IF T A0 wRAGE
| T A1 $97F FT AT HIEAT AEIL
2, Uz R & g5 & At =rigd |

e gEA Y, U A% ¥ W@
# gt @Y FOE &1 ST EIET
gl & 31 & quwr 2 fr Furw @
FY cggear 9 AW ¥ FEA FRERIT
£ sl g fow aw & @@=
fanw @ & @l 1 gIear F@T
& ¥ agaft wgar g fx agi-wzt @ 1
JERA AT § Fei g g AT @q
07 fra forg g & ara faaw agard
fageq g5 g |drgar § ar faa awg
¥ wg A d@Y F @O TIA AT g, St
@ § e FIEIHA 1 W ;AT F
SEEAT FEAT gl |

ge=rdl &1 ogaeaqr ¥ Wg@ &
e A A1 ¢ | WE qEw w7 g4
AT TEE 919 3T AT 2 1 A FEr W
2 fw wisfew sfa oo wm@T qg s
g 3feT gmw a9 F@ aw AR
FAE F AT FEE ATH KIEFAT § THHI
oI | EAT 939 | fa| A S Fred
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ey § 01T IY oY Fuer AT FW@ &
IT FIT Y FEE A1 g & @R AN
AW FCIFIL AT T a7 FQ@ 8|
IET aTE ¥ WY F(H FT FIAG A aq
%159 a9 51 faoeif ow 147 faem
Tt FrE Y TNE srEw 344 oy wfq
frzw g arr e ST QA & Wi # wWE
argE 1200 &q% § w S&sr frafew
gTza 1800 =9 &1 wiw X 9X =g
T gmr 2 & wm qwe feww
e ge R frafar wm # v 2
@7 o= § 7 R A 3G @ W
At g A0S X qfF ) T oae 31
wir 2 fF fre @19 Agme 7 ¥
7§ 7E aF AY FA FT AWK gAT &
T ot mgw fadt ¢, safy odw srEw
o faFer F 5k 99 wEE # Wi
srew Prad #X & | 3w fgame & o= 147
foen &t wyre FY w1 grgw 200 T
¥ 225 &y fagadt &1 3 wiw & gAY
F9 €1 AEF qT AG FEAT WMHEA
73 ¥ Y gerrwa qOAr @ ggwr
EGEE: CECHL L |

warafa wgleg : wrawr @9a § wr
g1 F90

SHRI KAMALNAYAN BAJAJ : Mr.
Chairman, Sir... ... (Inierruptions )

aamafa wgEw @ Aw gEt A7 A
e fag eftex aga fow qo @w5g
fafa &3, ol faw Ow 7@ fede &),
I AT 99 qF |

ot Jyerm qifew : awmfa wEEa,
ar o feq am arf & )

MR. CHAIRMAN : The House stands
adjourned.

The Lox Sabha then adjourned 1till
Eleven of the Clock on Friday, Angust 28,
1970 shadra 6, 1892 (Saka)
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